Eigbth Series, VYol. XL, No. 9 Monday, August 8, 1988

Sravana 17, 1910 (Saka)

LOK SABHA DEBATES
(English Version)

Eleventh Session

(Eighth Lok Sabha)

(Vol. XL contains Nos, 1 to 10)

LOK SABHA SECRETARIAT
NEW DELH1

Price 3 Rs. 6.00



[Original English proceedings included in English Version and Original Hindi
prcceedings included in Hindi Version will be treated as authoritative and not the
translation thereof.]



CONTENTS

[Eighth Series, Vol. XL, Eleventh Session, 198 8/1910 (Saka))
No. 9, Monday, August 8, 1988/Srawana 17, 1910 (Saka)

Columns
Oral Answers to Questions © 1—29
*Starred Questions Nos, 162 to 164, 166, 167,
170 and 172
Written Answers to Questions : 29—270
Starred Questions Nos. 165, 168, 169, 29—43
171 and 173 to 181 )
Unstarred Questions Nos. 1661 to 1730 44—270
1732 to 1789 and 1791 to 1892
Papers Laid on the Table 273—278
Matters under Rule 377— 278—284
(i) Need to introduce a National Award in memory of
Syed Modi, the National Badminton Champion—
Shri Madan Pandey 278
(ii) Need to provide necessary resources to Uttar Pradesh
for early completion of Sarju Canal Irrigation
Project in Basti district—
Shri K.). Abbasi 280
(iii) Need to provide financial assistance to arecanut
growers of Kerala, Karnataka and Assam—
Shrimati Basavarajeswari 281
(iv) Need to strong then Darbbanga T. V.
transistor—
Dr. G. S. Rajhans 281
(v) Need to accept the recommendations of Mandal
Commission for treating Telega, Kapu and
Balijas as backward classes—
Shri N. Venkata Ratnam 282

*The Sign - marked above the name of a Membe.[ indicates that the question was
actually asked on the floor of the House by that Member.




(ii)

(vi) Need to reeonsider the proposal for grant of
anticipatory bail by High Courts only—

Shrimati Patel Ramaben Ramjibbai Mavani 283

(vii) Demand for faster development of Orissa during
Eighth Five Year Plan period so as to

remove regional disparities—
Shri Braja Mohan Mohanty 284

(viii) Need to set up a bench of the Supreme
Court at Bangalore—

Shri V.S, Krishna lyer 284

Discussion under Role 193— 285—299
Floods in various parts of the country — Contd.
Shri Bhajan Lal 285

Statutory Resolution Re : Disaproval of Arms (Amendment)
Ordinance, 1988
AND
Arms (Amendment) Bill — 300—314

Motion to consider-—

Shri P. Chaidambaram 300
Shri H. A. Dora 301
Dr. G. S. Rajhans 303
Shri V. S, Krishna lyer .07
Shri Harish Rawat 309
Shri Satyagopal Mishra 310
Shri Ram Bhagat Paswan 3N
Shri Indrajit Gupta 314

Statutory Resolution Re : Approval of the Proclamation in
Relation to the State of Nagaland— 315

Shn Sontosh Mohan Dev 316



(iii)

Shri G.M. Banatwalla 320
Shri C. Madhav Reddi 324
Shri Bipin Pal Das 38
Shiri Somnath Chatterjee 338
Shri B.R. Bhagat 146
Prof. Madhu Dandavate 354
Shri N, Tombi Singh 368
Shri Indrajit Gupta 373
Prof. P.J..Kurien 382

385—386

Business Advisory Committee—

Fifty-sixth Report-Presented






LOK SABHA DEBATES
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Moaday, August 8, 1988|Srawana
17, 1910 (Saka)

The Lok Sabha met ar Eleven of the Clock,

IMR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

[Translation)

Rajlway bridge in Phaphamau

*162. SHRI RAM PUJAN PATEL :
Will the Minister of RATLWAYS be pleased
to state :

(a) whether approval has been accord-
ed to the construction of another bridge in
Phaphamau on Northern Railway as the
Curzon Bridge, Phaphamau has become very
weak;

(b) whether constiuction work on the
building of Allahabad Development Autho-
rity has been undertaken to the south of the
proposed bridge;

(c) if so, whetber there will be pro-
blems in laying the railway line after the
consiruction of this biidge; and

(d) if so, the steps proposed to be
taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD) : (a) Yes, Sir, Ap-
proval has been accorded.

(b) to(d). The Allahabad Develop-
ment Authority has undertaken construction
of some buildings on Railway land and these
are found to be coming in the way of con-
struction of the railway line leading to the
proposed bridge. The matter has already
been taken up with the District Magistrate
Allahabad and the Allahabad Development,
Authority, in addition to filing acase in the
Court of Law.

SHRI RAM PUJAN PATEL: You
will find that the Hon. Minister has said in
reply that approval has been accorded to the
construction of bridge on the Railway Land,
and the construction bas also started and
that the Allahabad Development Authority
bhas started the construction work of
houses ou railway land. What will be'the
utility of the railway bridge which is under
construction when the houses will be built
and what kind of action will be taken by the
Government to demolish the houses when it
cannot stop the construction of those houses
presently being undertaken. Could the rail-
way line be constructed by resorting to
demolition of the houses even after the
houses are constructed and alloted to the
people by the Development Authority?

SHRI MAHABIR PRASAD : Sir, the
Hon. Member has asked whether the Develop-
ment Authority has acquired the railway
land. I have already stated in my reply to
the main question that approval bas been
accorded. When we come to know about
this we arranged mectings with the officials.
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of Allahabad Development Authority in this
regard and talked to the Secretary of the
Development Authority, The Secretary of
Development Authority told the Divisional
Engineer, Lucknow that this land was trans-
ferred to the Allahabad Developmeut Autho-
rity by the Collector of Allahabad on
20.6 1987. Thereafter, on the advise of
railway counsel, the Luckoow Division filed a
case in the court of Civil Judge, Allahabad on
30 5 88 and after hearing the arguments of
the railway counsel, the Civil Judge passed
an order to the effect that no interim order
can be given without giving the opportunity
of bearing to the other side. Later on, asthe
Court was going to be closed from 1-6-87,
7.7 § 8 was fixed for hearing on the objection
of the other side. In the mean time, the Fx-
ecutive Engineer, who was the officer incharge
of the bridge under construction, wrote letters
to the Collector on 16.6.8%and on 13 3.88
with the request that the work being
undertaken by the Allahabad Development
Authority should be stopped, but he did not
give its reply in affirmative. A case was filed
in the High Court of Allahabad again on
4.7 8% regarding the proposed bridge where
the construction of houses was beirg under-
taken in a wrong manner and 1.V 88 was the
date fixed for the hearing of that case, After
the case was taken up for hearing, action
was taken in this regard. Despite this, our
incharge there, the Chief Engineer, East-
North Railway, Shri B.R. Sharma, talked
wi‘h the Commissioner of Allahabad. The
Commissioner gave oral orders to the Secret-
ary, Development Authority to stop the
work. Thereafter a letter was also written
on 6 8 88. When I came to know ahout it,
it was found that the Secretary Develop-
ment Authority had gone oo leave There-
fore, po decision has been taken on it till
date. The Railway Department is looking
into it. We want that the Development
Authernity should stop the construction work
v.hich is illegal. But the matter 1s sub judice
Unless there is some direction from the
court, we can not do anything. Sir, I am
trying that actiop should be taken at the
carliest.

MR. SPEAKER : This has becn said to
please the Member.

SHRI RAM PUJAN PATEL : 1 agree
but the question 1s that the construction of
the bridge which ist o be laken up at a cost
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of Rs. 20 crores is a subject that falls unde®
the jurisdiction of the Central Government:
The Allahabad Development Authority is
constructing houses on the railway land.
You should understand that if the construc-
tion of houses is not stopped and if the
Development Authority allots those houses
at the price of Rs. 4 lakhs, then the Hon.
Minister will not be able to teke any action
at that time. I feel that unless immediate
action is taken against it, construction work
of the houses will continue Therefore,
immediate attention should be paid to it
because it is a Government work and it should
be decided in the court immediately. There
are going to be many hindrances in the near
future because the construction of the houses
will not stop and you will be unable to con-
struct the bridge till the decision is taken,

SHRI MAHABIR PRASAD : Sir, I said
it earlier that our engineers and adsocates
working there and they bave established
contacts there, We are trying to do what
the Hon. Member wants. Our engineers are
working on it. I also want to inform you
that we are going to reach a decision in a
day or two. The matter is sub-judice. We
can do only what we are instructed to do in
the matter. We cannot go beyond that

SHRI BALKAV! BAIRAGI:
is replying to Ram

Mahabir

MR. SPEAKER Since when has it
started the other way round ?

SHRI RAM SINGH YADAV: It s
not ecasy for the Railway Department to
undertake and make progress in its own
construction projects, 1 wan to draw the
attention of the Hon Minister to the works
approved by the Railway Board for Kajus-
than. The progress of the works is very
slow We are making correspondence for
the last 8 years regarding the construction of
a overbridge in my constituency Alwar. The
Rajasthan Government and the Alwar Im-
provement Trust have given their consent (0
it. Will you make a provision for it so that
the work is stated early in the near future ?

SHRI MAHABIR PRASAD : This
question 1s not related to the man question.
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1 would request the Hon. Member to seek
information on it separately. 1 will give its
reply.

[English)

Improvement in conditions of Railway
stations

*163 SHRI D.P. JADEJA: Will the
Minister of RAILWAYS be pleased to
state :

(a) what steps have been implemented
to improve the conditions of Railway stations
all over the country;

(b) whether some proposals are still in
the consideration stage, if so, the details
thereof; and

(c) which are the stations where actual
improvement has taken place ?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD): (a) and (b)
Improvement of railway  stations is a

continuous process. Proposals for new works
dare developed each year aud processed
through the Annual Works Programine.

(c) A list of stations where major
improvements have been undertaken during
1987-88 is laid on the Tabic ot the Sabha,

Statement

S. No, Name of the station

1 2

————

1. Howrah

2. Patoa Junction
3. Siograuli

4. Gaya

5. Barwadih

6. Beldanga
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1 2

7. Bhopal

8. Mathura

9. Gwalior
10. Jalandhar City
11.  Bhiwani Junction
12.  Meerut City
13. Rohtak
14. Sonpur
15. Gonda
16. Jaynagar
17. New Jalpaiguri
18. Dimapur
19. Lumding
20. Arakkonam Junction
21. Mambalam
22. Pattabiram
23. Tiruvottiyur
24. Kasaragod
25. Bangalore City
26. Pondicherry
27. Coimbatore
28. Tiruvannamalai
29. Ramanathapuram
30. Sengottai
31, Secunderabad
32, Zaheerabad
33. Nizamabad
34. Akapapet
35. Jalna
36. Nellore
37. Parbhani
38. Yadgir
39. Vasco-de-Gama
40. Bannikopa
41. Ranchi
42. Madhukunda
43. Bilaspur
44. Kulgachia
45. Vapi
46. Vasad
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47. Vadodara
48. Bharuch

49, Acnkleshwar
50. Uijjain
§1. Bhilwada

52, Indore
53. Ajmer
54. Rajkot

55. Ahmedabad.

(English)

SHRI D.P. JADEJA: Mr. Speaker,
Sir, the answer given by the Hon. Minister
as far as parts (a) and (b) are concerned, is
of a very general nature. So, 1 would request
you on behalf of all of us to give us an
oppostunity to have a discussion on this
matter. But I would like to know from the
Hon. Minister whether, as in the past that
senior railway officials were meant to trave!
by train more than by air, the railway
authorities now have any such scheme where-
by the senior officialts themselves should
travel more by day-time trains to know what
the real difficulties are at the station,

[Translation)

SHRI MAHABIR PRASAD : The Hon.
Member has asked a question regarding
improving the condition of railway stations
all over the country. He has also asked
whether the senior railway officials travel by
train, Accordiog to the information available
with me, they mostly trave! by trains. If
there is any other suggestion, then it may be
considered separately. Similarly | have noted
down the suggestion of the Hon. M:mber
and we will sure'y look nto it that the
senior officials shou'd travel in the day time
so that they may get more information re-
garding the facilites availabic on the
stations,

(English)

SHRI D.P. JAD7'A : Sir, in the answer
given in part (c), thcy have given us a list of
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almost about 5§ stations where improvements
have been made in the railway stations. May
I know with reference to a specific station to
be mentioned that in the Saurashtra region,
you have a station for Hapa which was
converted into a broad-gauge station in place
of Jamnagar and at the time of conversion
this was one station where all the facilities
and infrastructure was made for long distance
trains and for terminal facilities in this ares.
Sir, after the station was made and all the
infrastructure was also arranged, the railway
officials who had to live in Hapa did pot like
the place and in the last few years they have
seen to it that more and moral facilities
that were to be made available at Hapa
are now put up for Rajkot. 1 do not know
why. Will the Hon. Minister let us know
whether for the convenience of the travelling
public in that region specially those who
want to go to Porbandar, to Dwarka, Okha
terminal, Hapa station and Kanalur Junction
whether the passenger amenities will be
made ? The names of the stations do pot
come in this list.

[Translation)

SHRI MAYABIR PRASAD Sir, 1
have said in reply 1o the main question that
the improvement of railway stations is a conti-
nuous process so that more facilities could
be provided there. The depattment works
according to the ptescribed procedure. I
have noted down the suggestion of the Hon.
Member and we will try to examine the cir-
cumstances underwhich this promise of
providing facilities was given. We will get it
enquired and see as to what can be done in
the matter. You will be informed accordin-
gly.

[English)

SHRIMATI BASAVARAJESWARI :
Mr. Speaker, Sir, while congratulating
the Hon. Minister for starting an over-night
passenger train from Bellary to Hospet, 1
w.u'd like to bring to the mnntice of the
Government that till ncw no shclters bave
been provided for the passengers to travel
during night time. I would like to know
whether the Government will assure me that
they are going to provide shelter for the
passengers to travel by that train. Not only
that. Bellary station has been included as
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one of the model stations. | do not find any
improvement in spending the amount as per
the schedule. Will the Minister assure me
that the amount will be spent as per the
schedule and the passengers will get proper
shelter for this Hampi Express train ?

[Translation)

SHRI MAHABIR PRASAD : We have
noted the suggestion of the learned Hon.
Member and we will try to provide more
facilities there,

(English)

SHRI V. S. KRISHNA IYER : It was
aonounced in the year 1957-8% that in
Bengalore, which has been taken up for the
construction of a model station, the work
would commence in §1987-88. But till this
date I don’t see any sign of improvement to
the Bangalore railway station., Will the Hon.
Minister assure us that it 1s really included
and if so when will the work be started ?

{Translation)

SHRI MAHABIR PRASAD : Sir, I have
already said that we are making efforts to
provide passenger amenities at the stations.
The Departinent of Ratlways and the Rail-
way Board are making all out efforts in this
regard aud I have already made it clear that
we have always |

MR. SPEAKER: You will not be
allowed to make an ambiguous statement.

(Interruptions)

SHRI MAHABIR PRASAD : We shall
sec what we can do about Bangalore about
which the Hon. Member has made a refe-
rence.

SHRI V. TULSIRAM : The Hon.
Minister has furnished the 1 st of those 55
stations in his statement which were impro-
ved in 1978-79. These include only two
railway stations of Andhra Pradesh. i.e
Sikandarabad and Nellore. There are several
other railway stations which require impro-
vement. Docs the Hon. Minister have any
such report or information that he will make
improvements in other stations also ? There

SRAWANA 17, 1910 (SAKA)

Oral Answers 10

are a number of stations which are in a bad
condition. Is there any such report that he
is going to make improvements in those
stations ? Not to speak of the big stations
contained in his list, is he going to improve
those several small stations like Jarcharala,
Shadnagar, Mahboob Nagar and Balanagar
and similar other stations in my constitu-
ency ?

SHRI BALKAVI BAIRAGI : Mr,
Speaker, Sir, Shri Tulsiram is in full vigour
to-day.

MR. SPEAKER : He has been sent by
you to-day.

Unterruptions)

SHRI MAHABIR PRASAT) : Sir, I
have already stated, that improvement of
railway stations is a continuous process.
The railway Board has directed the railways
to provide all the basic amenities at the
stations where they are lacking by the year
1990-91. We are looking to it that we
spend our money on the provision of basic
amenities at those places where they are
lacking. We will also see that the suggestions
of the the Hon. Member are taken care of
and we are hopeful that the norms prescri-
bed by us for providing passenger amenities
will cover those stations at their turn as has
been in the caese of two other stations in his
constituency. We are making every effort to
improve 6844 regular and flag statioos,
1388 halt stations and 67 model stations
falling under the Indian Rail network.

MR. SPEAKER : Now there is no
questions of any more supplementaries. Is
there any other question which still remains
unanswered after this reply ?

(Interuptions)

Railway accident near Kadiri in
Guntakal railway division,

+

*164. SHRI K. RAMACHANDRA
REDDY
SHRI SRIHARI RAO :

Will the Minister of RAILWAYS be
pleased to state
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(a) whether Government are aware of
the railway accident which occurred on 18
June, 1988 at a railway unmanned crossing
pear Kadiri in the Dharmavaram Pakala
section in Guntakal Railway Division;

(b) whether it is a fact that three persons
were killed, two injured and a tractor was

damaged; and

(¢) if so, the details of compensation
given to the injured and dependents of the
deceased and also the loss of property ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDJIA): (a) and (b).
Yes, Sir.

(c) No compensation is payable to the
next of kin of the deceased and the injured
in such cases, Cost of damage o railway
property has been estimated at Rs. 12,000/-.

[English)

SHRI K. RAMACHANDRA REDDY :
On the side of the track there are villages
with a population of five or six thousand
people. On the other side of the track,
the lands of these villagers are located. So
these villagers have to cross these tracks
to go to their lands for cultivation., More-
over, on the other side of the wack there
is a schoo! also. Under these circumstances,
the people have to necessarily cross the
railway double-crossing.

That is why this accident has taken
place. I think there is no prohibition in the
Act for payment of compensation. The
accident seems to have occurred while some
agricultural labourers were going in a tractor.
Since these three agricultural labourers have
died, their families have become supportless.
The main broad carpers of the family have
been kiled. Under these circumstances,
when there is no prohibition for giving
compensation will the Government take a
positive view and give some money to these
people so that their kith and kin may have
some relief out of the compensation given ?

SHRI MADHAVRAO SCINDIA: L)
bas already been mentioned in the answer

»
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that under the Act no compensation is
payable as the accidents which take place
on unmanned level crossings are considered
the responsibility of the road user and not
of the Railways. 1 am afraid compensation
will not be paid in this case. As far as
traffic is concerned the traffic census was
taken on this unmanned level crossing earlier
and it was 6350 train vehicle units. After
the accident another census‘ was taken and
it was 750 TVU. We normally consider
manping a level crossing when the TVUs are
about 10,000,

SHRI K. RAMACHANDRA REDDY:
Sir, I request compassionate view be taken
in this case. The level crossing is a must
because there is a school just by the side
of the railway track. Young students cross
this unmanned crossing daily. Will the
Government consider favourably and go
ahead with the construction of the manned
level crossiog ?

SHRI MADHAVRAO SCINDIA : At
present we are not considering manning of
this level crossing because it does not come
under the yardstick where such consideration
can be given.

SHRI E. AYYAPU REDDY: It is
the duty of thc Ralways to provide
safety wherever there 18 population and
there is possibility of frequent crossing
of the raillway line. As stated by my friend,
there is a village nearby with a population
of 5000 and the school is located opposite
the level trossing. The entire village bhas to
cross the railway track daily for going to
their work. Does the Minister not copsider
it necessary to have a manned crossing at
this particular place? Is it not the duty
of the Railways to pay compensation when
such accidents take place ?

SHRI MADHAVRAO SCINDIA: 1
have already answered the Hon. Member’s

question in my earlier reply to the supple-
mentary.

SHRI BHADRESWAR TANTI: Sir,
you are awarc that the railway bridges
including the railway stations in Assam
are in a dilapidated condition, People have
boen suffering a lot. We have been pressing
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hard to the Goverrment to improve but no
action has been taken. There are many places
like Beelgoan and Chungajan in Surupathal
in Assam where there is no level crossing
and the people living there are finding it
very hard to cros: the railway lines as there
is no level crossing. May I know from the
Ho . Minister whether he is taking any step
to construct a level crossing particularly at
these places in Assam ?

SHRI MADHAVRAO SCINDIA :
Individual cases will have to be inquired
into scparately. 1 will certainly look into
this matter and furnish the information to
the Hon. Member.

MR. SPEAKER : Shri Madhav Reddi ~
from one ‘Madhav' to another ‘Madhayv’.

SHRI C. MADHAV REDDI: The
Hon. Minister was taking shelter under the
criteria laid down by the Railway Ministry
long time ago regarding providing manned
crossings. 1 would like to know whether
it is so much pecessary to stick to this
criteria when the policy of the Railway
Ministiry was announced earlier that in a
phased manner the Ministry should abolish
all these unmanned crossings and convert
them into manned crossings. In view of
this, I would like to know, how many
unmanned level crossings still exist in this
country, where accidents occur.

SHRI MADHAVRAO SCINDIA :
Totally, there are 15,000 manned crossings
approximately and about 25,000 unmanned
level crossings. The manning of level cross-
ings is taken up on a very selective basis.
The criterta have been Jaid down for this
very purpose So, we try to procsed accor-
ding to the criteria

If you want to man the entire 25,(206'
level crossings, the cost would be in the

range of Rs. 450-5C0 crores.

Workshop on Airport Management

*166. SHRIMATI BASAVARAJES-
WARI: Will the . Minister of CIVIL
AVIATION AND TOURISM be pleased to
state ;
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(a) whether a two-day workshop on
airport management was held in Delhi in
first week of July to improve passenger move-
ment at domestic airports,;

(b) if so, the decisions arrived at and
the action taken or contemplated thereon;
and

(c) to what extent the man:gement of
the airport is expected to be improved
thereby ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL);
(a) Yes, Sir.

(b) and (c). The main subjects that
formed part of the deliberations of the
wnrkshop on airport management related to
improvement in maintenance, cleanl ness,
coordination and passerger handling facilities
and it as decided that all effc rts would be
taken to bring about significant improvement,
subject to the availability of funds.

SHRIMATI BASAVARAJESWARI :
Sir, the reply which has been given by the
Hon. Minister is very much of a general
interest. But T would like to have a specific

reply.

What steps the Government has taken
to reduce rush at the airports ? How far
bas the workshop helped in mapaging the
other facilitics, like improvement in the
food supply, better services, cleanliness,
behaviour of the staff and also to improve
the present runways, which are very
unsafe ?

SHRI SHIVRAJ V. PATIL : The air-
ports, which are being used by the airlines
today, were constructed about 190, 20 to
21t years back. They were meant to cater to
the demands of the small aircrafts. We
have now introduced Jumbos and bigger
aiicrafis. And the pumber of flights have
also increased. Because of that, all the
airports and acrodromes are crowded. It is
necsssary to expand the terminal buildings
and expand other facilities aiso to meet the
present requirements,
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We bave prepared a plan. We are trying
to implement that plan to see that bigger
buildings are available, better runways are
available and better facilities are available,
It is only two years back, this airports
authority came into existence. This airports
authority is not supported with the budget
from the Government coffers. They are
expected to earn and they are expected to
use the resources for providing these facili-
ties. But we are conscious of the fact that
there are deficiencies at airports. It would
be necessary to provide the facilities to
maintain the airports in a clean manner, in
a better fashion and to provide other
facilities also,

As far as supply of food is concerned,
pow that is the responsibility of the airlines
and not the responsibility of the international
or national airport authorities. Airlines
people do that. We are trying to see that
better kind of food is supplied.

SHRIMATI BASAVARAJESWARI :
What is the total number of accidents which
have occurred during this year ? What is
the total amount of loss caused to the air-
lines and the total number of deaths ?

I would also like to know from the Hon.
Minister the total number of flights which
have been cancelled so far and when these
are going to be resumed.

SHRI SHIVRAJ V. PATIL : Sir, this
is a very omanibus question requiring the
statistics about different areas This is a
question which was diected to the National
Airports Authority. Under the Ministry,
we have different authoritizs/Air India,
Indian  Airlines, International Airports
Authority, National Airports Authority.
Then, there are other orgamisations also. 1
shall bave to collect the information and
supply to the Hon. Member which 1 will do.

SHRI THAMPAN THOMAS : The
night landing facilities is the responsibility
of the Airport Authority to provide. Some
of the major airports where more flights are
coming like at Cochin Airport where five
flights from Bombay, one flight from Delhi,
one from Bangalore and another from
Trivandrum are comiog, because of the
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absence of the night landing facilities, only
during tbe day time they can be landed.
In the case of most of the flights which are
coming in the evening because of the climatic
conditions, people will have to go to some
other places, cither to Madras, stay there
and come on the next day. This is taking
place frequently. What does the Ministry
proposes to do with regard to the night
landing facilities for such stations where
more flights are coming and more require-
ment is there and where Indian Airlines
get profit ? I am specific about the Cochin
Airport.

SHRI SHIVRAJ V. PATIL : We have
some airports where night landing facilities
are available and some airports where such
facilities are in the process of being establish-
ed. We do take into consideration the load
of traffic, peofitability and the number of
flights which take off or land at a particular
airport and we do try to provide the night
landing facilities. Cochin is one of the
airports where such facility may be required
which we will certainly take into account.

[Translation)

SHR! DAMODAR PANDEY : Mr.
Speaker, Sir, whether the Hon. Minister
is aware that the air service operating
between Delhi and Gorakhpur bas remained
suspended since last several weeks and no

arrangements have been mede to resume the
above service so far?

In this connection, my second guestion
is that in absence of a separate airport in
Gorakhpur, people making air-travels are
not able to get the full benefit of their
air-travel. In view of the above, whether
the Hon Minister is aware that a workshop
was organised in Gorakbpur wherein it was
proposed that airports should be got
constructed at those places where the number
of people making air travel is more and
air-port facilities should also be provided
at these places and there should be regular
air-services at these places.

SHRI SHIVRAJ V, PATIL : Sir, I have
already said that aviation activities are
increasing very rapidly in our country and
demands are being received from various



17 Oral Answers

other places for the provision of air-journey
facilities to them. We make all out efforts
and we are also making efforts to provide
this facility to one and gll. Now we have
$0 aircrafts with the Air-India and 10 mini
aircrafts with the Vayudoot. We are making
efforts to provide this facility in the whole
of India with the help of these airlines.
So far as Gorakhpur is concerned, we will
keep it in view and try to provide this
facility to that city also as soon as we find
it convenient to do so.

[English]

SHRI D. N. REDDY: The Hon.
Minister is aware that in the last three
months, punctuality of the flights has been
the first victim. It has never been so bad
as of now. It is reported that it is due to
the shortage of aircrafts and often there is
failure of the cngine, fortunately at the
ground level. What F~s the Hon. Minister
to say about this, especially rega:ding the
Hyderabad-Delh: flights where in a few
days, there were two or three delays of
nearly threc to five hours ? In the other
flights also, things arc npot better. It is
almost a daily phenomenon of one or two
hours delay and often we see that there is
delay in the flights. Have you got anything
to say by giving an assurance that things
will become better ?

SHRI SHIVR AJ V. PATIL : It has been
my endeavour to bring to the notice of the
Hon. Members of this House and the
people outside that we have very few air-
crafts, with us and with those few aircrafts,
we have to meet all the demands.
1 told while replying to the previous question
that we have 50 aircrafts. But out of those
50 aircrafts, two aircrafts have met with
accidents and 1 am told only today that one
aircraft was hit by a bird and that aircraft
has also got affected. So, we have hardly
47 or 48 aircrafts and we are doing with
that. When there is delay because of certain
reasons at one place, that delay goes on
accumulating and at the end of the day, the
accamulated delay becomes very very pro-
nounced. I am really sorry that there have
been delays but we will try to improve
upon this situation by inducting mofe
aircraft. We are trying to purchase more
aircraft, acquirz more aircraft, get aircraft
on lease ana iry to provide the facilities.
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Now, this is the only method which can
really be useful for us and we are teying to
do that.

SHRI S. B. SIDNAL : Sir, thrrearc a
few Avro flights in this country whereby
some places have been connected and most
of the Avro flights are almost grounded off
and on. It happened generally in Belgaon
and Bombay. And secondly the runway where
the boeing would land is not well-suited.
I would like to know whether there is any
proposal before the Government to recarpet
this runway and replace the old cart like
Avros with a flying machine.

SHRI SHIVRAJ V. PATIL : Yes, 1 do
realise that this is also a demand in light
of the facilities that are there at that place.
We will certainly keep that in mind and
try to do our best to see that some facility
is made available to the people of that area.
1 have been saying thet we do have a plan.
We would like to proceed according to the
plan. We would like to improve the runway,
We would like to induct new aircrafts also
and provide the necessary facilities.

Development of monuments in Orissa
as tourist spots

*167. SHRI CHINTAMANI JENA :
Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

(a) whether Orissa State has many old
monuments and other spots which can
attract international tourists but have not
yet been developed as tourist spots,

(b) whether any survey has been con-
ducted to locate these spots and, if so, the
steps being taken 1o develop these spots
to promote tourism in Orissa State; and

(c) the details of facilities beipg given
to international tourists who come to see
India ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL):
(a) Yes, Sir,
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(b) With a view to undertaking planned
and integrated development of tourist centres
in Orissa, the Ministry of Tourism, in
consultation with the State Government,
bas identified two travel circuits for develop-
ment in a phased manner with the combined
resources of the Centre, State Government
and the Private Sector.

(c) The details of facilities which are
being provided to international tourists who
come to see: India include accommodstion,
transport, guide services, package tours,
facilitation at the port of entry, tourist
information, recreation and entertainment,
etc.

SHRI CHINTAMANI JENA : Sir, I
would like to draw the kind attention of
the Hon. Minister to the answer given by
his predecessor in this House on 28 March,
1980. While replying to Starred Question
No. 488, he informed the House that the
State Government of Orissa has sent 15
proposals for the devslopment of tourist
spot in that state. The State Government
bas already submitted the proposals to the
Central Government, The Hon. Minister
then also said that these 15 new proposals
would be considered in the year 1988-89.
Now since there is a need to develop the
new tourist spots, may I know from the
Minister as to what is the fate of those old
as well as new proposals in this regard ?
How much fund has been allotted to the
State of Orissa for the development of
tourist spots in that State 7

SHRI SHIVRAJ V. PATIL : Sir, old
proposals have been examined and some
of them have been accepted. We are provid-
ing money to them, New proposals are also
being examined and we will try to give
them money. About Rs. 72 lakhs have
been provided to Orissa Government.

SHRI CHINTAMANI JENA : Sir, my
second supplementary is whether the air
travel and fast food centres are among those
facilities provided to the tourists as it will
attract foreign as well as Indian tourists.
In tbis connection, may I know whether the
Government will agree to introduce one air
bus or a boeing flight from Bhubaneswar to
Andaman and Nicobar ? And also since
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there was no direct flight to Madras from
Bhubaneswar, Government agreed to intro-
duce a direct flight from Bhubaneswar to
Madras. So, whether the Government has
any plan to introduce a direct flight from
Bhubaneswar to Andaman and Nicobar also,
if so, what is the development in this regard
and when will it be implemented ? Also,
is it a fact that there is not a single fast
food centre in the State of Orissa ? If so,
whether the Government will assure us that
the steps will be taken to open a fast food
ventre in that State also ?

SHRI SHIVRAJ) V. PATIL : Again,
this is a question demanding a new flight,
from Delhi to Bhubaneswar, Bhubaneswar
to Andaman and Nicobar aod Calcutta.
We are really very sympathetic to all such
demands and nobody will be as happy as we
in the Aviation Ministry would be, if we

were in 8 position to meet all these
demands.

MR. SPEAKER : Can't you do it with-
out aircraft ?

SHRI SHIVRAJ) V. PATIL : If it can
be done without aircraft, we would say
‘yes’ to every demand. After getting the
aircraft and finding that it is feasible,
something can be considered in this respect
But this is no assurance,

As far as the fast food stalls are concer-
ned, we from the Central Government do
pot start fast food stalls in different States.
1t is for the private parties or for the State
Government concerned to take action in this
regard. If they wish to set up fast food
stalls, they are at liberty to do so.

SHR! KHURSHID ALAM KHAN :
The Hon. Member has mentioned in so
many words about the shortage of aircraft.
If that be so, may 1 know from the Hon.
Minister whether the utilisation of aircraft is
over-stretched and whether this is the
reason for so many delayed flights and so
many snags at the time of the departure of
the aircraft ?

SHRI SHIVRAJ VY. PATIL: Nobody
nokws about all these things better than the
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Hon. Member who bas put this question
because he has seen the activities of the
Ministry from inside.

MR. SPEAKER: That is why heis
putting the question.

SHRI SHIVRAJ V. PATIL: Also,
while putting the question, he bas answered
it. He clubbed both the question and the
answer. It isa fact that we have been
stretching our machines and the manpower
to the maximum extent. Sometimes it does
affect us also. What I have been trying to
say is that some sort of cushion is required
to absorb these types of shocks and these
types of contingencies and unforeseen events.
That becomes possible after having enough
number of aircraft.

SHRI SOMNATH RATH : Sir, stone
carvings and Buddhist writings and inscrip-
tions on stones are found at Jaugada in
Ganjam District of Orissa. Our Prime
Minister, Shri Rajiv Gandhi also visited this
place and he was impressed. I would like
to know from the Hon. Munister whether
Jaugada will be included as a place of
tourism and whether the Minister will talk to
the Government of Orissa and see that
sufficient funds are allotted to develop
Jaugada and declare it as a place of
tourism.

SHRI KHURSHID ALAM KHAN :
Mr. Minister, there is writing on the walil !

SHRI SHIVRAJ V. PATIL : Yes Sir,
writings on the walls are visible to all of us.

Orissa is a State where there are many
beautifu! tourist spots. As regards asking
the State Government to take up this matter
and develop this place iato a tourst spot,
well we can plead the case of Hia. Member,
We would like the Hon. Member also to
put this matter before his State.

SHRI BRAJAMOHAN MOHANTY : 1
would like to know the names of those
tourist spot; which are included in the pro-
posed two travel circuits mentioned by the
Hoan. Minister. Another point that 1 want
to know specifically is whethsr Konarak,
Ratnagiri and Udayagiri Buddhist Centres.
Gopalpur. Chilka, Puri are going to be
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connected by any air service-cither by the
normal Airlipes Service or by Vayudoot.
Is there any such proposal under the consi-
deration of the Government ?

SHRI SHIVRAJ V. PATIL : Sir, the
two clrcuits about which I have talked
consists of Bhubaneshwar—Puri—Konark—
Dhauli —Ratnagiri—Lalitgiri — Udaigiri—
Bhadrak— Chandipur—Kbiching— Joshipur
and back.

And the second circuit consists of
Bhubaneshwar—Chilka Lake-—Gopalpur—
on—sea—Taptapani — Koraput — Bolan-
gir—Jharsuguda — Angul — Tikkarpara—
Talcher and back.

As far as starting of the flights at those
places is concerned. 1 shall have to look
into all these details and then only I will be
able to answer,

SHRI K.P, SINGH DEO : Sir the Hon.
Minister hys conceded that Orissa has very
scenic and beautiful spots and has also
named a few, I would like to know what
steps the Government is taking to provide
some tourist facilities at Lalitgiri which is a
Buddhist Mahavihar, which has been disco-
vered by the Archeological Survey of India.
Secondly there is a cluster of 84 hot springs
known as Deuljhri in Athmallik Sub-Divi-
sion of Dhenkanal,

SHRIJ SHIVRAJ V. PATIL : Sir these
are the individual spots about which I will
collect the information and give it to the
Hon. Member. But I would like to say that
if there are any spots where any facilities are
to be provided, we would discuss this
matter with the State Government and
persuade them to do something over there
and we would also help them.

MR. SPEAKER : Shri V, Sreenivasa
Prasad.

SHRI V. SREENIVASA PRASAD
Q. No. 170 Sir, the question which 1 asked
was about the Railway Safety put to the Rail-
way Minister but the answer is given by the
Minister of Civil Aviation and Tourism,
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SHRI THAMPAN THOMAS : Botb are
inter-connected !

[Translation)

SHRI BALKAVI BAIRAGI : Sir, itis
really fantastic.

MR. SPEAKER : Since this question
relates to travel, it is obvious that they have
established a relationship tetween the two.

|English)

Report of Commissioners of
Railway Safety on railway
accidents

+

*170. SHRI V. SREENIVASA
PRASAD ;
SHR1 SATYENDRA NARAYAN
SINHA :

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

(a) whether the reports submitted by the
Commissioners of Railway Safety on serious
railway accidents are treated as confidential;

(b) if so, the reasons therefor;

(c) whether Government intend to make
these reports public; and

(d) if so, when?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL):

(8) Yes, Sir.

(b) The roports submitted by the Com-
missioner of Railway Safety are invariably
kept confidential till all acuons on the find-
ings and recommendations thereon have been
completed smoothly by the Railway Board.

(.c) and (d). The Reports of the Com-
mjissioners, containing matters of general and
technical interest, arc always made public as

8000 as possible, after the follow up actiop
bas been completed.
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[English)

SHR1 V. SREENIVASA PRASAD :
Mr. Speaker, Sir, whencver a serious Rail-
way Accident takes place, a Report is' sub-
mitted by the Commissioner of Railway
Safety. 1 would like to kmow from the
Minister, since public memory is very short,
whether he will consider the suggestion that
at least the reasons for the accidents should
be made known to the public immediately

and the foliow-up and other things can be
taken up later on.

As soon as the Report comes out
certainly the causes or the reasons of the
accidents should be made known to the

public. Will the Minister consider this
thing ?

SHRI SHIVRAJ V. PATIL: I am
answering this question because the Com-
missioner of Railway Safety is under the
Civil Aviation Ministry. They wanted to
separate the Commssioner of Railway
Safety from the Railway Ministry.

MR. SPEAKER : Our Minjster will
become the Mibister of Accident !

SHRI SHIVRAJ V. PATIL No, Sir;
Accident Inquiry Minister. Because they
wanted that this part of the activity should
be separated from the Railway Miristry so it
was put under the Civjl Aviation Ministry,
to make it independent of the Railways.
This Commission is expected to inquire into
the accidents that take place, prepare a
Report and send that Report 1o the Raile
ways.  After that the Railways are expected
to take action on them, Tbe 1eason why
the Report is not  disclosed to the people is
that after the sccident takes place the
matter is also investigated into by the police.
Thn the Reports are filed by the police in
a Court of law and the judgements are given
by a Court of law. In order to see that
there is no contempt of the court and to
see that there is no hivdrance caused to the
investigation by the Police into the causes of
accidents also, the report is not published
in the initial stages. But after the action is
taken, action is completcd, the salient
features of the report, and sometimes the
entire report as such are brought to the
potice of the public at large,
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SHRI DINESH GOSWAMI : I am not
all convinced or satisfied with the reply of
the Hon, Minister for treating this report as
confidential. I have got a right to know.
If there are losses of life and property, then
the public has a right to know as to why
these losses of life and property did take
place; and if there is any fault on the part
of somebody, to pinpoint that fault. If there
are omissions in the report, if the report is
published the people can also put forth their
own views and their own experiences as to
why the accidents took place. Therefore,
what is the " rationale for keeping it confi-
dential and making the salient features
public, after the entire exercise of the action
is over ?

SHRI SHIVRA) V, PATIL: 1 agree
with the Hon. Member in the sense that bet-
ween what the Hon. Member is saying, and
the stand taken by this Commissioner for
Railway Safety there is hardly ary differ-
ence. What is actually done is that when
the accidents take place—this is an indepen-
dent body; it is not a part and parcel of the
Department of Railways—this independent
body appears on the scene, examines the
causes and other things, and then preparcs
the report. That report is sent to the Rail-
ways. The Railways aie expected to act
upon the report. Then one more step is
taken in certain cases, viz. to inform the
Police; and the Police also start investigation.
They file a chargesheet in the court of law,
and the court then takes cognizance of the
case. The matter becomes sub judice: and
then the reports are not given out to the
people. At this stage, if the report given
by the Commissioner, the report given by
the Police and everything is disclosed, and
if it is not brought properly before the eyes
of the people, the very fact that justice has
to be done, can be necgatived. So, what
they are actually doing is that in the initial
stages they do not publish it; they send it to
tbe Railways. Certain other steps are taken,
and then the matter is taken to the court of
law, and then decisions are taken. The
Railways also take action. But iovariably,
when accidents take place and when investi-
gation is completed, this is brought to the
notice of the people.

SHRI DINESH GOSWAMI : Then how
can the citizen go to the court ?
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SHRI SHIVRAJ V. PATIL : No; the
Police go to the court.

Cancellation of Air India flights

+

SHRI M. RAGHUMA
REDDY :

SHRI C. SAMBU :

*172.

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased state :

(a) whether more than 42 Air Iodia
flights were cancelled duripg the month of
July, 1988 as reported in the Indian Express
dated 12 July, 1988;

(b) if so, the causes thereof;

(c) whether the passengers going abroad
were not informed about the cancellation of
the flights end therefore felt harassed :

and

(d) what steps Government propose to
take to avoid such recurrence ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
"TOURISM (SHRI SHIVRAJ V.PATIL):
(a) and (b). During the month of July,
1988, 10} roundtrip scheduled flights of
Air-lndia were cancelled on account of the
overseas tour of the President of India 19}
(13} international and 6 domestic roundtsip
scheduled flights were cancelled duc to the
Prime Minister’s visit. 15 flights were
rescheduled.

(c) Since the cancellations were planned
in advance, all confirmed passengers of those
flights were advised by Air-India of the
cancellations and alternative arrangements
for their transportation were made.

(d) Air-India makes all efforts to hire
extra aircraft capacity for use during the
period of VVIP visits. However, when
capacity cannot be met by hiring of aircraft,
cancellation/rescheduling becomes necessary.
Cancellations/reschedulings are planned in
advance and kept to the barest minimum to
minimise passengers inconvenience,
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SHRI M. RAGHUMA REDDY: He
has stated in the reply that a total of 45
flights—i.e. 10} plus 194 plus 15—bhave
been cancelled, or re-scheduled. May 1
know from the Hon. Minister whether there
is any well-established convention that
the two Heads of the country should not go
outside the country at the same time ? If
such is the case, what was the reason to
break such a convention, and why did both
the President and the Prime Minister go out
of the country at the same time ?

MR. SPEAKER : This does not arise
out the Question; it is irrelevant.

SHRI M. RAGHUMA REDDY: Is 1t
also a fact that on every 1Qth day our
Prime Mimister 1s out of the country ?
(Interru tion) How mapy passengers who
have got confirmed tickets were put to
inconvenience due to the cancellation or re-
scheduling of the flight ? What was ihe
expenditure 1ncurred for their boardiog and
lodging ? It 1t also a fact that for one day
a Jumbo costs Rs. 25 lakbs ? In that case,
how much expenditure costs to the Govern-
ment of India ?

SHRI SHIVRAJ V. PATIL : The Hon.
member wants to know what 1s the conven-
tion about the visits of the VVIPs.

MR. SPEAKER :
question,

It 15 a separate

SHRI1 SHIVRAJ V. PATIL : 1 think it
is not for the Cuwil. Aviation
Mipister to speak about the convention; 1t
18 for the External Affairs Minister, to take
about the Protocol, (Interruptions) 1f itis
necessary, 1t 1s done 1 would like to bring
to the notice of the Hon member that we do
bave a drill and we follow that drill. When
the VVIPs visit other countries and if air-
crafts are made available to them, we take
alternative steps to provide facilities to the
passengers and no loss 1s incurred by the
public sector undertakings, that is, either Air
India or any Indian Airline for that matter,
if the aircraft 18 used by VVIPs, because the
losses are reimbursed; every pie of the losses
15 rermbursed and the public sector under-

takings are not put to any losses
(Interuptions)
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MR. SPEAKER : 1t is very simple.

SHRI SHIVRAJ V. PATIL: 1 would
like to say that if you are considerding this
matter at a mundane level, at a commercial
level, then I would like to bring to your -
notice that one visit by the Prime Minister
or the Vice-President or President to any
country would provide relationship which
will help our trade, which will help our
commerce, which will help exchange of
technology, which will help up in interna-
tional fields and the benefits accruing from
them cannot be quantified clearly. However
they are far more than the amount of money
involved in their visits. (Inferruptions)

PROF N.G. RANGA : Very good.

SHRI SHIVRAJ V, PATIL: 1 would
request the Hon. Member not to interrupt
me. Because if you put a question and do
not wantYo hear the reply, 1 thiok, it is not
in the best tradition of the House. Now,
you have put a question; allow me to answer
it.  For a country like ours, if you want
our President or Vice-President or the Piime
Muinister to go 1n a passenger aircraft, well,
it is not in keeping with the dignity of the
country. The security aspect is also involved
and we fecl small to discuss talk about these
things. (Interruptions)

SHRI M. RAGHUMA REDDY: He
has not answered how many confirmed
passengers were put to inconvenience due to
cancellation of the flight; he has also not
answered the second part of the same
question about thc expenditure incurred.
(Interruptions)

SHRI AMAL DATTA : Why should he

not give the figure exp enditure ?
(Interruptions)

MR. SPEAKER : It is natural that the
p:rditare does 1ncur.

(Interruptions)

SHRI M. RAGHUMA REDDY : How
much expenditure was incurred by way of
boarding and lodging ?

SHRI SHIVRAJ V. PATIL: 1 have
already said that a most all the passengers
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who had got reserved and confirmed tickets
were provided with the facility to fly on
other aircrafts. (Interruptions)

MR. SPEAKER : The question Hour
is over.

WRITTEN ANSWERS TO QUESTIONS

Repair and renovation of railway
bridges

*165 SHRIMATI KISHORI SINHA :
DR. B.L. SHAILESH :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether most of the railway bridges
are not safe as reported in the ‘Times of
India’ of July 10, 1988;

(b) if so, the number of such bridges
and the steps being taken to repair or
renovate them;

‘c) whether bridges which are mose
than 25 years old are stll being used without
renovation and if so, the details thereof;

(d) whether effective studies have been
made regarding the impact of the density
and speed of traffic over the bridges 10 view
of the fact that many of them were construc-
ted when the traffic was much slower and
less dense; and

{e) the statistics ofregarding arrears
work on these bridges ?

THE WMINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIJIA): (a)and (b).
No, Sitr. There is no railway bridge which
is considered unsafe for the traffic carried.

.(c) The majority of bridges on Indian
Railways arc over 25 years old and in sound
condition. As a matter of policy, renovation
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is taken up on strength considerations in
case of bridge superstructures and on
condition basis in the case of substructures.
Bridges do not require renovation solely on
the basis of age, as they do pot have any
definite life span.

(d* Yes, Sir,

(&) As on 1.4.1988, there was 913
bridges identified as needing rchabilitation as
against 2224 in the year 1982,

Development of Tarabale, Orissa

+168. SHRI I AKSHMAN MALLICK :
Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

(a) whether there is any proposal to
prepare a master plan for inteerated develop-
ment of the Tarabale area in Puri district for
development of tourism;

(b) whether the State Government or
hic Ministry have sought the help of
Archaeological Sunvey of India to carry out
excavation in the area surrounding the
existing remains there; and

(c) if so, the details in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL):
(a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.
Association of private sector for

housing in Delhi

*169. SHRI SUBHASH YADAV:
SHRI PRAKASH CHANDRA :

Will the Minister of URBAN DEVrlL-
OPMENT be pleased to state :
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(a) whether the proposal to associate
private sector in house construction activities
in the capital has been finalised;

(b) if so,
and

the broad outlines thereof;

(c) the time by which tl.e proposal is
likely to be implemented ?

THE MINISTER OF URBAN
DEVELOPMENT (S!IRIMATI MOHSINA
KIDWAI) : (8) No, Sir.

(b) and (c). 1n view of reply to part
(a), these questions do not arise.

[Translation]
Roof collapse in hostel of Safdarjang Hospital

*171. SHRIMATI MANORAMA
SINGH : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether the roof of the hostel of
resident doctors of Safdarjang hospital, New
Delhi collapsed sometime ago;

(b) whether for quite some time there
has been an apprehension about the collaps-
ing of the roof;

(c) if 80, the justification for allotting
accommodation to the resident doctors in
dangerous hostel; and

(d) whether any responsibillty has been
fixed in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE)

(a) Yes, Sir. It isa fact that on 15th
June, 1988, the Galvanized Iron sheet roof
of four rooms in the barracks occupied by
the Junior Doctors were blown away due to
high velocity of wind.

(b) and {(c). No, Sir. C P.W.D. sutho-
rities who maintajn the buildiog io the
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Hospital bad not declared the building as
structurally defective or unsafe.

(d) Since the roof of the hospital
barracks was damaged not due to any
structural defects but due to high valocity
wind, no officer has been found responsible.

{English)

Flights of interntaional airlines from
Calcutta

*173. SHRI BASUDEB ACHARIA :

SHRI MATILAL HANSDA :

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

(a) the names of international airlines
operating their flights from Calcutta;

(b) whether some other foreign airlines
are likely to operate from Calcutta the near
future; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI1 SHIVRAJ V. PATIL :

(a) At present, the following inter-
pational airlines are operating to/through
Calcutta ¢ Aeroflot, Bangladesh Biman, Druk
Air of Bhutan, JAT Yugoslav airlines, Royal
Nepal a:rlines, Royal Jordanian airlines,
Singapore airlines, Thai airways and our
own ioternational airlines, Air India and
Indian Airlines.

(a) No such proposal has been receiv-
ed.

(¢) Does not arise.

Raids by drog authorities

*174. SHRIMATI PRABHAWATI
GUPTA : Will the Minister of HEALTH
AND FAMILY WELFARE be pleascd to
state ¢
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(a) the number of raids done by drug
mapufacturers in Delhi and other Union
Territories during the last one year;

(b) the names of spurious and sub-
standard drugs discovered from them;

(¢) the number of persons prosecuted
under the law; and

(d) the steps taken by Government to
check spunous and sub-standard drugs ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

WELFARE (KUMARIT SAROJ KHAPARDE):

(a) to (c). Raids are conducted by the
State Drug Control authorities only when
they have a reason to believe thet spurious/
sub-standard drugs are being manufactured.
According to informat-on available, 3 raids
have been conducted in Dethi during the
last one year add no ‘;punous/sub standard
drug were found.

(d) The steps taken by the Drugs Con-
troller, Delhi Administration are grven in the
statement laid on the Table of the Sabha.

Statement

Steps taken by the Drug Controller,
Delhi Administration to check spurious and
sub-standard drugs.

1. Samples of drugs are being test
purchased through decoy customers
from chemists. These samples 'are
quickly got screened. In case, where
there is a doubt about the qualitv of
the drug, the premises from which
the sample was taken, is raided
and appropriate action is taken.

2. An Intelligence Cell of the Depart-

ment attends to complaints received

from the public  These complaints

are forthwith investigaied, Close

liasson is also maintained with the

manufacturers snd dealers with a

view to obtain information regard-

ing movement, if any, of drugs of
doubtful quality,
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3. Activities of persons having doubtfol
reputation is being kept under watch
by the department.

4. In depth surprise inspections are
being carried out regularly and
samples are taken to keep watch
over the quality  of drugs
manafactured and sold.

5. Exhibitions are heing held with a
view to edu-ate the consumers.
Do’s and Don’ts to be followed by
the consumer while purchasing
drugs are being displayed in these
exhibitions.

6  Liaison is maintained with the local
police to check ard stop movement
and sale of drugs of doubtful

quality through unavthorised and
illicit channels.

7. Persons, dealers, manufacturerl
caught dealing in spuriovs dmga are
prosecuted under the provisions of
Drugs and Cosmetics Act.

Unemployment insurance scheme

*175. SHRI S.B. SIDNAL:

SHRI G.S. BASAVARAJU :

Will the Minister of LABOUR be pleased
to state :

(a) whether an unemployment insurance
scheme to provide relief to those rendered
jobless due to technological upgradation and
modernisation in public/private sector is
being considered;

(b) whether a scheme mooted by the
All India Organization of Employers (AIOE)
alongwith a proposal to float a national fund
for its financing has been recommended to
Union Government; and

(c) if so, the main points cf the
scheme and to what extent it will be of help
to those who are rendered unemployed due
to technological upgradation and the total
pumber of such persons ?

THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBEY) :
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(8) The General Insurancc Corporation
of India have prepared a Report on a
Rehabilitation Insurance Scheme for Indus-
trial Workers rendered surplus due to
modernisation/rehabilitation of potentially
sick units,

{b) No, Sir.

{©) The Report of the GIC proposes
provision of cash assistance to retrenched
workers under an insurance scheme, funded
by the Central Government employers and em-
ployees. In its report, the GIC has assumed
the annual rate of retrenchment due to
modernisation/rehabilitation of potentially
sick units at 1.08 per cent of the work force
in such units.

Development of tourfst spots in Punjab

*176. SHR] KAMAL CHAUDHRY :
Will 1be Minister of CIVIL AVIATION
AND TOURISM te pleased to state :
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(a) whether Government have extended
asgistance for the development of tourist
spots in Punjab during the last three years
ending 3% March, 1988;

(b) if so, the details of tourist spots
developed during the said period and those
likely to be developed during 1988-89; and

(c) the funds sanctioned and expendi-
ture incurred on the development of each of

such spots ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHR1 SHIVRA] V. PATIL) ;

(2) to (c). During the first three years of
the 7th Plan, the Ministry of Tourism has
sanctioned an amount of Rs. 159.34 lakhs
and released Rs. 92.64 lakhs for develop-
ment of tourism infrastructure in Punjab.
The following are the details of the projects
sanctioned and funds released,

(Rs. in lakhs)

S. No, Name of the Scheme Amount Amount
sanctioned released
t 2 3 4
1985-86
1. Construction of Accommodation at Ropar 16.34 13.00
2. Construction of Accommodation at Sirhind 4.60 4.14
3. Construction of Accommodation at Kartarpur 2.85 2.50
4. Log Huts at Shambhy 3.70 1.50
5. 4 Log Huts at Madbopur Head Works 2.95 1.50
6. Construction of 6 Log Huts at Phagwara 3.70 2.00
TOTAL 23.94 24.64
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1 2 3 4
1986-87
1. Yatri Niwas at Jallandhar 23.97 10.00
TOTAL 123,97 ~l 0.00
1987-88
1. Yatri Niwas at Jallandbar on-going 5.00
2. Construction of Snack bar at Nadampur . 7.15 3.00
8. Tourist Complex at Dasuya 8.45 3.00
4. Tourist Complex at Bhatinda 17.00 5.00
5. Tourist Complex at Hoshiarpur 18.83 5.00
6. Tourist Complex at Moga 10.00 4.00
¥. Tourist Complex at Gurdhaspur 10.50 3.00
8. Tourist Complex at Patiala 29.50 10.00
- TOTAL 101.43 38.00
TR GRAND TOTAL  159.34 12.64

For 1988-29, the Ministry has received
proposals from the Government of Punjab
for Central financial assistance. These pro-
posals will be taken up for financial sanction
sabject to the condition that these proposals
fall within the purview of the approved Plan
Schemes of the Ministry, potential of the
place, existing aad projected tourist traffic,
existing infrastructure, overall merits of the
proposal, availability of funds and inter-se
priorities.

Hospital for bidi workers at *Sajur
More’ Murshidabad

%177 SHRI ATISH CHANDRA
SINHA : Will the Minister of LABOUR be
pleased to state :

{a) whether the fouadation stone for a
fifty bedded hospital for bidi. workers was
laid in Fobruary, 1986 at ‘Sajur More’ pear
Aurangabad in the district of Murshidabad,

West Bengal;

(b) If so, whether any further progress
has been made in regard to the construction

of the hospital;

(c) if not, the reasons therefor; and

(d) the steps being contemplated to
compleio the construction expeditiously ?

THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBRBY) : (a) Yes, Sir.

(b) to (d). Construction of the hospital
depends on the required techoical and finan-
cial parameters being met in respect of this
site,

(Translation)

Implementation of demands of JEs
of CPWD

*178. SHRI HARISH RAWAT : Wil
the Minister of URBAN DBEVBLOPMENT

be pleased to state ;
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(2) whether the Junior Engineer’s Asso-
cistion of CPWD had recently held q
demonstration at Nirman Bhawan io protest
against the noa-implementation of the agree-

ment arrived at between the Association and
the Ministry;

(b) if so, the points of the agreement
.wbich' have not yet been implemented; and
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(c) the steps proposed to be taken for
the implementation of these points ?

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRIMATI MOHSINA
KIDWAI) : (a) Yes, Sir,

(b) and (¢). A Statement is given below.

Statement

Points in the ‘Consensus” yet to be
implemented

Steps proposed to be taken to implement
these

e e ——— & —————— = -~ —

2

v e r—

1. Referring the matter regarding the pay
scales of the Junior Eogineers and Sec-
tional Officers (Horticulture) in  the
CPWD to the Group of Ministers to be
constituted for consideration of anoma-

lies arising out of the Fourth Pay Commi-
ssions’ Report,

2. Issue of promotion orders against 559 2.

posts of Assistant Eogineer created as a
result of the Cadre Review, within two
months of the agreement,

Government has decided to constitute
Anomalies Commitices, consisting of
representatives of the Staff Side and the
Official Side in the National/Department-
al Councils, instead of a Group of Minis-
ters, to consider the anomalies arising out
of the implementation of the 4th Pay
Commisssions recommendations. Accor-
dingly, an Apomalies Committee has been
constituted in the Ministry of Urban
Development consisting of representatives
from the Staff Side and the official side
of the departmental council (SCM) of
the Ministry. Notes have been prepar-
ed on the 1ssue of the pay scales of Junior
Eongineers and Sectional Officers (Horti-
culture) in the CPWD for reference to the
Anomaslies Committee., These are expec-
ted to be placed before the Anomalies
Committee soon.

Orders of promotion have so far been
issued to 531 out of the 559 posts of
Assistant Engineer created as a result of
the Cadre Review. The remaining posts
could not be filled up for want of com«
plete service records of the officials in the
Zobe of consideration for promotion.
Action is already op to obtain these
records,

pinin oo = e e S
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[English)

Conference on Tourism
*179. SHRI SHANTARAM NAIK :

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

(a) whether a Conference on tourism
was held recently in Goa;

(b) if so, the issues discussed at the
Conference;

(c) whether matters related to tourism
in Goa were also discussed;

(d) if so, the details thereof;

(e) whether any specific suggestions were
made to Government on behalf of the State
Governments; and

(f) if so, what were the suggestions ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVJATION AND
TOURISM (SHR1 SHIVRAJV. PATIL):
(a) A seminar on Tourism Development in
India with spzcial reference to Goa was
organised jointly by the Goa Chamber of
Comgerce and Industry; Departmeat of
Tourism, Govt of Goa; Goa Tourism Deve-
lopment Corporation; and Goa Travel and
Tourism Club in June, 1988.

(b) In keeping with its theme, the
seminar discussed wide ranging issues relat-
ing to the development and promotion of
Tourism 1n India in general and Goa in
particular.

(c) and (d). The matters relating to
Tourism in Goa, discussed at the seminar,
included inter-alia setting up of a convention
centre in Goa; rescheduling/augmentation of
Indian Airlines and Air India flights to and
from Goa; upgradation of facilities at the
Dabolim Airport; and declaration of tourism
as industry by the Govt. of Goa.

SRAWANA 17, 1910 (SAKA)

Written Answers 42

(¢) No Sir. Instead, some resolutions
adopted by the seminar were addressed to
the State Governments.

(f) Does not arise.

Implementation of family planning
programme in States

*180. PROF. RAMKRISHNA MORE :
Will  the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) the annual rate of population growth
in the country and how does it compare
with Government’s projection to control the
growth in population;

(b) which of the States have shown
more than the average growth in the popula-
tion and what, according to the analysis
made, if any by Government, arc the short-
comings in the implementation of the family
planning programmes in those States; and

(c) the remedial measures proposed by
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE) : (a) to {c). The National Growth
Rate of population is obtained as difference
between birth and death rates as available
from Sample Registration System (SRS) of
the Registrar General, India. As per latest
estimates of SRS, the Natural Growth Rate
at National level is 2.1S5 per cent for the
year 1986. However, based on the medium
projections of the Expert Committee on
Population Projections, the Growth Rate of
population for 1986-87 (1st March-28th
February) was projected at 1.99 per cent.

Based on Natural Growth Rates for
1986, the States/Union Territories of Andhra
Pradesh, Assam, Bibar, Gujarat, Haryana,
Himachal Pradesh, Jammu & Kashmir,
Madhya Predesh, Maharashtra, Meghalaya,
Rajastban, Uttar Pradesh, Arunachal
Pradesh. Dadra & Nagar Haveli, Delhi and
Lakshadweep have shown Natural Growth
Rates more than that at the National level.
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The Natural Growth Rates generally
remain higher due to steeper decline in the
death rates relative to that in Birth rates.

The reasons for low performance in
Family Planning are¢ mainly inadequate
reach, uader utilisation of services and in-
adequate staffing of infrastructure.

To control the population of the country
we have a well defined strategy which is
constantly reviewed. This strategy emphasis-
es on optimal use of infrastructure created;
involvement of voluntary organisations; im-
proving quality of services; enhancing child
survival; strengthening of information, edu-
cation and communication; promotion of
temporary contraceptive methods etc.

Additional TA Flights between
Delhi- Hyderabad

*%181. SHRIE. AYYUPU REDDY :
Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

(a) whether there has been any waiting
list on Delhi-Hyderabad sector of Indian
Airlines;

(b) whethzr complaints has been received
from Noa-resident Indians and other foreig-
ners arriving at Delhi for not getting seats
on the connecting Indian Airlines services to
Hyderabad and Madras for morning and
and evening flights; and

(c) if so, whether there is any proposal
to introduce additional services between
Delhi and Hyderabad ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM : (SHRI SHIVRAJ V. PATIL) :
(a) Yes, Sir.

(b) and (c). Although no such complaints
have come to notice, due to severe capacity
constraints, Indidn Airlines at present, is
not in a position to introduce additional
services between Delhi and Hyderabad.
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Production of Sugar

1661. SHRI GURUDAS KAMAT:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state

(a) the production of sugar during the
current year;

(b) the gap between the demand and
supply; and

(c) the
demand ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI D. L. BAITHA) : (a) The
production of sugar during the current season
1987-88 was 86.96 lakh tonnes upto 15th
July, 1988.

steps takem to meet the

(b) and (c). With the increased level of
domestic sugar production during the current
season together with the carry over stocks
at the beginning of the' season, there would
be adequate availability ot sugar to meet the
domestic requirement of the country.

(Translation)

Deaths due to Mine accidents

1662. SHRI KAMLA PRASAD
RAWAT . Will the Minister of LABOUR
be pleased to state :

(a) the number of workers killed during
1988 in mine accidents, State-wise;

(b) whether any assistance has been
given by Goveroment to the dependents to
the deceased;

(c) if so, the detail of the amount given
to them; and

(d) if not, the reasons therefor ?

THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBRY) : {a) The
information regarding State-wise number of
workers killed during 1988 (upto 29th
July, 1988) in mine accidents is given in the
statement below.
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(b) to (d). Compensation is paid under
the Workmen’s Compensation Act, 1923
which is administered by the State Govern-
ments/Union Territories. The information
in this regard is not maintained.

Statement

Deaths doe to mine accidents

Number of Workers Killed During 1988
(Upto 29.7.88) in mine accidents
state wise is as follows :

State Number of Workers
Killed (*)
Andhra Pradesh 10
Assam 3
Bihar 42
Goa 2
Gujarat 4
Haryana 4
Himachal Pradesh 1
Jammu & Kashmir 1
Karnataka 4
Madhya Pradesh 24
Mabharashtra 0
Orissa 9
Rajasthan 9
Tamiloadu 2
Uttar Pradesh 3
West Bengal 21

TOTAL : 148

(*) : Provisional.

[English)
Unutilised routes of Air India

1663. SHR1 PURNA CHANDRA
MALIK : Will the Mimster of CIVIL
AVIATION AND TOURISM be pleased to
state

(a) whether there are some routes
which are still to be utilised by Air India;

(b) if so, the names of such routes;

(c) whether there is any plan to utilise
some of routes; and
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(4) if so, when and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL) :
(a) Yes, Sir.

(b) Air India is not utilisire the follow-
ing routes at present: India to Bulgaria,
Canada, Czechoslovakia, Egypt, Ethiopia,
Fiji. Ghana, Hungary, Indonosia, Iran,
Traq, Jordan, Lebanon, Nigeria, Norway,
Philippines, ~ Poland, Sweden,  Syria,
Seychelles, Spain, Tanzania, Turkey, North
Yemen, South Yemen, Yugoslavia.
Zimbabwe.

(c) and (d). Air India utilises a parti-
cular route based on its ccmmercial judge-
ment.

Residential sccommedation for Central
Goverpment cmployees

1664. SHR! ANANDA PATHAK:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether there is still a gap between
the residential accommodation available and
required for Central Government employees
in Delhi and other cities;

(b) if so, the reasons therefor;

(c) whether Government propose to
construct more residential quarters according
to the approved schedule to increase the
percentage of satisfaction amongst Central
Government employees; and

(d) if so, the details thereof and if
not the constraints and the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) and (b),
Yes, Sir. Jn view of the acute shortage of
the general Pool accommodstion, as also
constraints on rescurces. it is oot possible
to provide accommodation to all the
employees.

(c) and (d). Yes, Sir. The details are
given in the Statements J and II below.
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Facliities for piigrims to Kedarnath

1665. SHRI NARSINGH SURYA-
VANSI: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state :

(a) whether there is no proper road
from Gaurikund oowards on way to
Kedarnath;

(b) whether facilities/amenities such as
halting/resting sheds; healthy food, drinking
water, medical treatment, provision of
houses and Doly are also not available to
the pilgrims from Gaurikund to K.edaroath;

(c) if so, whether Government propose
to construct road, sheds/hutments and
provide necessary facilities/amenities to the
pilgrims/Tourists to Kedarnath;

(d) if so, the details thereof: and
(e) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL) :
(a) Yes. Sir.

(b) Except poneys and dandis, no other
facilities are available on way from Gauyri-
kund to Kedarnath.

(¢) to (¢). The Ministry does not provide
funds for the construction of roads. As
regards other tourism infrastructure, the
same will be considered for central assistance
as and when the proposals are received from
the Sta‘e Government.

Derogatory clauses in Central Laws
in relation to Jeprosy patlents

1666. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of HEALTH

AND FAMILY WELFARE be pleased to
State :

(a) whether  different Central Laws
cootain derogatory/discriminatory clauses in
relation to the leprosy patients;
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(b) if so, the details thereof: and

(c) whether Government propose to
amend such clauses and if pot, the reasons
therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE) : (a) and (b), Some dero-
gatory/discriminatory clauses exist in the
following laws/acts affecting leprosy patients:

1. Leper’s Act 1898

2. Motor Vehicle Act

3. Hindu marriage Act,

(c) Yes, Sir,

Delay in Rights due to Bomb scare

1667. SHRI MULLAPPALLY RAMA.
CHANDRAN : Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state ¢

(a) the number of flights delayed during
the first six months of 1988 due to bomb
scares;

(b) whether bombs were detected con-
sequent to any of these threats; if so, the
details thereof; and

(c) the names of the Airports which
receive bomb threats most oftep ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL) :
(a) Seveoteen flights were delayed during
the first six months of 1988 due to bomb
scare.

(b) No, Sir.

(c) Bombay, Calcutta and Delhi are the
three airports which received the maximum
humber of bomb threat calls,
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Compartments for non-smokers

1668. SHRI PARASRAM BHAR-
DWAJ : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the Railways have reserved
II class three-tier compartment of the 87 Up
and 88 Dn.. Patna-Tata Express for non-
smokers recently; and

(b) if so, whether Government propose
to reserve certain compartments on &an
experimental basis in I class compartment
also for non-smokers ? :

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) and (b).
Yes, Sir. This has been done on experi-
mental basis. Further decision in this regard
will be taken after a review of the success
or otherwise of the experiment.

Common User Terminal Equipment

1669. SHRI AMARSINH RATHAWA :
Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

(a) whether there is a proposal to intro-
duce the Common User Terminal Equipment
(CUTE) system at all international airports;

(b) if so, the details of this system and
how far it will help the management and
passengers,

(c) whether such system has been intro-
duced in other countries also; if so, the
pames of those countries; and

(d) when the work is likely to be started
for introducing the system and with whose
help ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRA} V. PATIL) :
(a) and (b). I.LA.A.L are having discussions
with airlines to consider the feasibility of
introducing Common User Terminal Equip-
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ment (CUTE) at the International Airports.
The CUTE Systsm will help in faster Check-
in of departing passengers and reduce
crowding in the departure areas at the
terminal, thus improving the utilisation of
facilities available.

(c) Yes, Sir. Some of the airports which
have CUTE System are Frankfurt (West
Germany), Los Angeles (USA), Chicago
(USA), Honolulu (USA), Heathrow (UK),
Cairo (Egypt), JFK (USA) and Raio-de-
Janeiro (Brazil).

(d) The time-schedule for introduction
of the System will be decided in consultation
with the airlines keeping in view the delivery
schedule of equipment.

Constitution of NRUCC

1670. PROF. MADHU DANDAVATE:
Will the Minister of RAILWAYS be pleased
to refer to the reply given on 7 April, 1988
to Unstarred Question No. 6121 regarding
constitution of NRUCC and state ;

(a) whether the National Railway Users
Consultative Council (NRUCC) has since
been constiluted;

(b) if not, the reasons therefor as well
as the date by which it is likely to be
constituted; and :

(c) whether the National Railway Users
Consultative Council has been non-functional
for about six years ?

THE MINISTER OF STATE OF THR
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) and (b).
No, Sir. National Railway Users’ Consul-
tative Council is constituted after constituting
Zonal and Divisional Railway Users’
Consultative Committees, as members of
these committees are also elected to represent
on the NRUCC. The constitution of thesq
Comnmittees is presently being finalised.

(c) Yes, Sir,
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British Alrways flights from
Calcutta

1671. SHRI AJIT KUMAR SAHA :
Wit the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

{a) whether the British Airways are con-
tinuiog negotiations with the Civil Aviation
authorities for their operation from Calcutta;

i N

(b) if so, the details thereof;

(c) whether Government  propose to
allow the said airlines to operate from

Caloutta; and

(d) if so, when and the details thereof,
and if oot, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL):
@) 9 (d). In terms of the India—U.K.
Air Services Agreement, British Airways
already has rights to operate services to
through Calcutta. Therefore, the question
of negotiations on this issue does not arise.

Yatrikas/Dbaramshalas at Nanded

1672. SHRI ASHOK SHANKAR-
RAO CHAVAN : Will the Minister of
CIVIL AVIATION AND TOURISM be
pleased to state :

(a) whether there is any proposal by
the Bharatiya Yatrl Avas Vikas Samiti, to
copstruct any Yatrikas/Dharamshalas at
Nanded in Maharashtra for tourists; and

(b) if not; the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL):
(=) and (b). The Ministry has not received
aoy specific proposal to construct Yatrikas/
Dharamshalas at Nanded in Maharashtra.,
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Passenger facilities at Alipurduar
railway station

1673. SHRI PIYUS TIRAKY : Will
the Migister of RAILWAYS be pleased to
state :

(a) whether a proposal was made to
develop Alipurduar as a model railway
station;

(b) if so, the details thereof and the
reaction of Government thereto;

(c) whether the quota of reservation at
this railway station is proposed to be in-
creased for Calcutta and Delhi bound trains
in view of the demand of the passengers;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCIIxDI1A) : (a) No, Sir.

(b) Does not arise.

(c) No, Sir.

(d) Does not arise.

Construction of Shaoti Stupa
(Peace Pagoda) in Buddha
Jayanti Park, New Delhij

1674. PROF. NARAIN CHAND
PARASHAR : Wil the Mimster of URBAN
DEVELOPMENT be pleased to state :

(a) whether the Urban Arts Commussion
bas taken any decision on the proposal
for the cobstruction of a Shanti Stupa
(Peace Pagoda) in the Buddba Jayanti Park,
New Delhi:

(b) if so, the exact decision taken in
this regard alongwith the date on which it
has been taken; and

(c) if pot, the likely date by which the
decision would be taken alongwith the date
on which the request was first received by
Government and the reasons for delay ?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) and (b). The
Government, in consultation with Delhi
Arts Commission, have taken a decision not
to permit construction of Shanti Stupa in
Budha Jayanti Park, New Delhi. The
decision was communicated to all concerned
vide letter dated 16th March, 1988.

(c) Does not arise,

Violation of safety rules at Rangpuri
Stone Mines, South Delhi

}675. SHRI INDRAJIT GUPTA:
Will th: Minister of LABOUR be pleased
to state :

(a) whether the contractors of Rang-
puri Stone Mines near Vasant Kunj in
South Delhi are violating the Mines Safety
Rules;

(b) if so, the details thereof; and

{(c) the action taken by Government in
the matter ?

THE MINISTER 'OF LABOUR (SHRI1
BINDESHWARI DUBEY) : a) to (¢). Two
Contractors are operating the Rangpuri
Mines on the strength of separate ad-interim
injunction grapted in their favour in 1983
against Delhi State Industrial Development
Corporation from the Court of Additional
District Judge, Delhi. During inspections
by the officers of the Directorate General of
Mines Safety, it was found that the Contrac-
tors were violating various provisions of the
Mines Act, 1952 and the rules and regula-
tions framed thereunder. Prosecution has
been launched by the Director of Mines
Safety, Ghaziabad against the two Contrac-
tors for working the mines in contravention
of the prohibitory orders issued by him. On
4th July, 88, the Collector of Mines, Delhi
Administration issued directions to both the
Coatractors to stop mining forthwith and
also issued notices for the recovery of royalty
and price of minerals unlawfully extracted
by them. In response to this, one of the
two Contractors obtained a stay order
against the directions of the Collector of
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Mines and both the Contractors have initiat-
ed contempt-of-court proceeding against
him.

Meet on Public Distribution
System

1676. SHRI SANAT K UMAR
MANDAL : Wiil the Minister of FOOD
AND CIVIL SUPPLIES be pleased to state ;

(a) whether a meeting of Ministers of
Food and Civil Supplies and Secretaries of
Food and Civil Supplies of the States was
was held in New Delhi during last month to
review the functioning of the Public Distri-
bution System (PDS);

(b) if so, the main points discussed;
and

(c) the decisions taken, particularly
regarding the restructuring and sirengthen-
ing of the Public Distribution System ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIlVIL
SUPPLIES (SHRI D.L. BAITHA) ; (a) A
meeting of the Advisory Council on Public
Distributton System, which inter alia, bas
as 1ts members the Food and Civil Supplies
Ministers trom States;UTs, was bheld in
New Delhi oo 14th July, 1988.

(b) and (c). This is an Advisory body.
Suggestions with regard to the following
were made in the meeting :

(i) enhancement of the quota of essen~
tial commodities supplied from the
Central Pool;

(i) enhancement and regular supply of

levy cement quota;
(iii) strengthening the infrastructural
facilities for PDS;

(iv) need for adequate credit facility
arrangements for fair price shops;
and

(v) review of profit margins allowed to
fair price shop dealers,
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Revamping Malarla control programme

1677. SHRI G. M, BANATWALLA :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether Government propose to
revamp malaria control programme, as
reported in the Patriot dated 28 June, 1988;
and

(b) if so, the changes
this regard ?

contemplated in

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DE): ia)aod (b). The Modificd Plan of
Operation for Malaria 1s being i1mplemented
w. e. f. April, 1977. Since then, there has
been marked reduction in malara 1ocidence
in the ceantry. From 6.47 million milaria
cases recorded 1n {974, these declined to 1.65
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million cases in 1987 which shows a reduc-
tion of 74.5 per cent during the period
1976-87. Keeping in view the magnitude of
malaria as well as other vector-borne disea-
ses like Japanese Encephalitis, Kala-azar,
Filaria etc., an integrated approach is being
evolved.

Voluntary Organisations getting aid for
wellare of labour

1678 SHRI R. P. DAS : Will the
Minister of LABOUR be pleased to state :

(a) the details of the voluntry organisa-
tions that are getting aid from the Mianistry
for the welfare of labourers, State-wise; and

(b) the pature of welfare activities
carried out by these organisations ?

THE MINISTER OF LABOUR (SHRI
BINDESHWAR] DUBEY): (a) and (v).
A statement 18 given below.

Statement

Name of the Organisation

1

Nature of welfare activities

A. For workiog children

. The [astitutz of Psychilogical and
Educational Research, Culcutta,

2. Karnataka State Council for Child
Weifare, Bangalore, Karnataka.

3. Iodian Institute of Rural Workers,
Avurangabad, Maharashtra.

4. Self Employed Women’s Association
Abmedabad, Gujarat.

5. Sagban Kshetra Vikas Samiti, Sewa-
puri, Varapasi, Uttar Pradesh.

6. Indian Council for Child Welfare,
New Delhi.

B. For workiog women

1. Niraal S:wa Samiti, New Doelar,
2. Ceatre for Women's Davelop n:at
Studies, New Delhi.

These six Organisations are runniog
action-oriented projects for the benefit of
child labour.

Faese six Oczamsations are running
asuon-oriented Projects for the benefit of
womea labour.
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Sangam, (Tamil Nadu State Construc-
tion Workers’ Union), Madras, Tamil
Nadu.

C. For children of Bidl workers

Indian Council for Child Welfare,

New Delbi,

D. For identification and rehabilitation of
Bounded Labour

1.

2.

10.

Vidyak Sansad, Mbaha-
rashtra.

Prayog Samaj Seva Sansthan, Raipur,
Madhya Pradesh,

Mysore Resettlement and Development

Agency, Bangalore, Karnataka,

Bombay,

Agrindus Institute, Mirzapur, Uttar
Pradesh.

Comprehencive  Rural  Operation
Service Society, Hyderabad, Andhra
Pradesh.

Institute of Motivating Self Employ-
ment, Calcutta, West Bengal.

Young India Project, Anatpura.

Andhra Pradesh.

Rural Integrated Development Organis-
ation, Naruru Tk Bharmanpuri, Tamil
Nadu.

Appropriate Reconstruction Training
and Information Centre, Kottura,
A‘ndhara Pradesh,

Disha, Nimmatnagar, Gujarat.
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3. Inostitute of Social Studies Trust, New
Delhi,
4. Seif Employed Women’s Association,
Ahmedsabad, Gujarat.
5. Arvind Bharti Vidalaya Samiti, Jaipur,
Rajasthan.
6. Tamil Manila Kattida Thozhulalar

This Organisation is rvnning five child
welfare centres at Sihore, Katangi, Sagat,
and Damoch in Madhya Pradesh and at
Vellore in Tamil Nadu for the benefit of
children of Bidi workers.

These ten Organisations have been selected
bty the Courcil for Advancement of
Fecple's Acticn and Ruwial Techrolepy
(CAPART) for involvement in the task or
identificaticn and rebabilitetion of Bonded
Labour.rs,
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Alr Taxl Service Routes

1679. SHRI MOHANBHAI PATEL :
Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

{a) the number and details of aircrafts
so far acquired and introduced in air taxi
gervicc in public sector and in private
sector; and

(b) the routes on which this service has
been introduced ?

THF MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHR! SHIVRAJ V PATIL) :
(a) No aircraft has been acquired and intro-
duced for Air Taxi operation in public sector
and private sector,

(b) Does not arise.

Review of airbus contract

1680. SHRI K S. RAO: Will the
Minister of CIVIL AVIATION AND
TOURISM be pleased to state :

(a) whether in view of the recent crash
into trees of airbus A-320 in an airshow in
France Government propose to review the
airbus contract with France;

(b) whether Government have received
the monthly performance reports of A-320
Airbus; and

(c) if so, whether Government are satis-
fied with its airworthiness ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHJVRAJ V. PATIL):
(a) At present there is no proposal to
review the contract,

(b) and (c). The commercial operation
with Airbus A-320 aircraft commenced in
April, 1988. The technical data of the per-
formance of the fleet of all operators is
compiled by M/s. Airbus Industries, the
manufacturers of A-320 airbus aircraft and
supplied to the operators. Since the Airbus
A 320 aircraft bas  entered into
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commercial operations very recently, no
report has been received so far. In so far
as airworthiness requirement of A-320 air-
craft is concerned, the airlines operate civil
aircraft only after these aircraft receive
Certificate of Airworthiness from Airworthi-
ness Regulatory Anthorities.

Compensation to Jand owners on
Koraput-Raygada Section

1681. DR. KRUPASINDHU BHOI :
Will the Minister of RAILWAYS be pleased
to state ©

(a) the total acres of land acquired by
Government for the construction of Koraput
Rayagada railway line in Orissa;

(b) whether many persons whose land
has been acquired bave not been paid com-
pensation so far;

(c) if so, the reasons therefor; and

(d) the steps taken to expedite the pay-
ment of compensation ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI MA.-
DHAVRAO SCINDIA) : (a) 6141 Acres.

(b) to (d). Full funds as demanded have
been paid by the State Government who are
to acquire land, pay compensation to land '
owners and hand over land to Railways.

Sugar factories covered under incentive
schemes

1682. SHRI PRAKASH V. PATIL ;
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the Sugar foctories covered under
the 1987 incentive schemes; and

(b) the percentage of free-sale quota of
sugar being given to them ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND -CIVIL
SUPPLIES (SHRI D. L. BAITHA): (a)
All new sugar factories and expansion
projects that were licensed during the Sixth
Five-Year Plan period would be covered
under the 19%7 incentive scheme subject to
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their fulfilling parameters as Jaid-down in
the sald scheme.

(b) New sugar factories and factories
undertaking expansion arc given free sale
quota at percentages as given in the State-
ment below.

Statement

Percentages of free sale quota of sugar

Year High Recovery Area Medium Recovery Area Law Recovery Area
(HRA) (%) (MRA) (%) (LRA) (%)
(A) New Sugar Faetories
1 4 100 100 100
2 100 100 100
3 100 100 100
4 100 100 100
s 00 100 100
6 —_— 100 100
) - 100 100
8 — 100 100
9 — — 100
Note : The above percentages are on the entire sugar production.
(B) Factories undertaking Expansion
1 70 90 100
2 66 90 100
2 66 920 100
4 66 90 100
5 66 90 100
Note : The above percentages are on the actual sugar production in excess of three year’s

production prior to expansion,

Ex-gratia payment to widows of
railway employees

1683, SHRI BRAJA MOHAN
MOHANTY : Will the Minister of RAIL-
WAYS be pleased to state ;

(a) whether Government have issued
instructions for ex-gratia payment of Rs.
150/- plus dearness relief t» the widows of
he railway employees who were beneficiaries
f the Contributory Provident Fund and
ctired before January 1, 1986;

(b) if so, whether this order has sinc
been implemented; and

(c) if so, the number of widows who
have received such payments till now ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVROA SCINDIA): (a) Yes, Bir.

{b) and (c). Orders have been issued for
implementation. The details regarding
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number of widows that have received pay-
ment are being collected and will be laid on
the table of the Sabha,

Resumption of Air lndia flights to
Canada

1684. DR. B. L. SHAILESH : Will
the Minister of CIVIL AVIATION AND
TOURISM be pleased to state ;

(a) whether any talks were held recently
in Ottawa, for resumption of Air India’s
flights to and from Canada;

1

(b) if so, the outcome thereof; and

(c) the estimated loss of freight to Air
India since the suspension of the flights to
that country due to crash of Kanishka ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL):
(a) and (b). India-Canada bilateral talks
were held in July, 1988 to discuss matters
relating to strengthening aviation security,
exchange of statistical ioformation and
revision of commercial agreement between

Air India and Air Canada. Agreement
was reached on all these items.

(c) The estimated loss of freight to Air
India since suspension of Air India’s flights
to that country is Rs. 84.88 Ilakhs per
annum,

9 SsD and 6 SDD trains between
Delhi-Saharanpur

1685. SHRI DHARAM PAL SINGH
MALIK : Will the Minister of RAILWAYS

be pleased to state :

(a) whether the passenger train Nos. 9
SSD and 6 SSD runping between Delhi
and Saharanpur via Bagpat and Badot on
the Northern Railway were cancelled on 7
July, 1988 for an indefinite period;

3

(b) if so, the reasons therefor; and
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(¢) whether keeping in view the
difficulties faced by the passenger, Govern-
ment propose to take steps to restore these
trains and if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Temporarily
suspended w.e.f, 5-7-88.

(b) Dislocation due to heavy rainsom
certain sections of Northern Railway and
operational requirements,

(c) Restoration will be done as soon as
the situation improves,

Modification of law for divorce for
Eplleptic Patients

1686. SHRI K. RAMAMURTHY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state ;

{a) whether the Neurological Society
of India and the International Congress on
Bpilepsy have suggested to the Government
to modify the existing laws so as not to
equate epilepsy with insanity or make it a
ground for divorce; and

(b) if so, the action proposed to be
taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDE): (a) and (b). Suggestions
have been received by the Government
(along with a copy of the document on
‘*Epillpsy and Law"’ reported to have been
presented by Dr. K S. Mani at the Interna-
tional Epilepsy Congress held in September,
1987) for deletion of word ‘Epilepsy/
Epileptic from concerned Acts/Statutes. The
matter is under consideration.

Rallway Committees

1687. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of RAILWAYS
be pleased to state ;
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(a) the procedure for selection of
members of the railway committees;

(b) whether social workers (other than
(MLAs and MPs) are nominated op the
railway committees;

() if so, the names of such committees;
and

(d) whether railway passes are issued
to the members of these committess ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) The
Railway Users Consultative  Committees
comprise of Member of Parliament and of
State Legislatures, officials of State Govern-
ments, representative of Chambers of
Commerce, Industries,  Trade/Passenger
Associations, Agricultural and other special
interests.

Members of Parliament are nominated
on the recommendations of the Ministry
of Parliamentary Affairs MLAs/MLCs on
the recommendation of the respective State
Governments and other interests on the
recommendation of the respective bodies and
after approval of the General Managers of
the concerned Zunal Railways.  Persons
under category of ‘‘Special Interests” are
nominated by the Minister.

(b) Social workers are also given
representation in such Committees alongwith
other Special Interests.

(¢) Stations, Divisional and Zonal
Railway Users’ Consultative Committees and
National Railway users’ Consultative Council.

(d) Passes are issued to the members
of the Divisional and Zonal Committee and
National Council from the station nearest
to their place of residence to the place of
meeting and back.

Shifting of time for Nirodh
Advertisement telecast

1688. SHRI P.A. ANTONY: Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :
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(a) whether his Ministry is aware of
the inappropriatc language used in the
advertisement of Delux Nirodh oo Door-
darshan immediately after the Hindi news at
pight when the programme is viewed by
children as well;

(b) whether it is proposed to impose
restrictions on -such type of advertisements;
and

(c) if not, the reasons therefor and
what measuras Government propose to take
including shifting of such advertisemonts to
late night slot ?

THE MINISTER OF STATE IN THR
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROQJ
KHAPARDE) : (a) Advertisement for
Super Deluxe Nirodh has been telecast.
No indecent language has been used in the
advertisement which has beep scrutinised in
this Ministry as also by the Doordarshan
authorities before being approved for
screening.

(b) In view of the fact that no indecent
language is used, the question of imposing
any restriction does not arise.

(c) The question does not arise.
Hostel facilities for Nurses in
AIIMS

1689. SHRI K, MOHANDAS : Wil
the Minister of HEALTH AND FAMILY

' WELFARE be pleased to state :

(a) the capacity of hostel for nurses
at the All India Institute of Medical Sciences,
New Declhi;

(c) whether all the departments are
considered for accommodation at the
Institute hostel or various departments have
scparate hostels;

(c) whether the existing hostel facilities
are sufficient to accommodate all the yamar«
ried staff gurses of the hospital; and
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(d) whether the staff nurses of the
Neuro Sciences Centre of the AIIMS are
pot getting hostel facilities in  the male
bostel and if so, how they are being
accommodated ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELPARE (KUMARI SARO)J
KHAPARDE) : (a) The existing nurses hostel
at AJIIMS bas the following capacity :

Single Rooms —326
Double Room with attached

bath room 36
Two rooms suites with kitchen/
bathroom 16

(b) The Nursing Staff in all the Depart-
ments/Centres is considered for allotment
of accommodation in the Nurses Hostel.
There are no separate nurses hostels for
different  Departments/Centres at  the
AlIMS,

(c) The existing hostel facilities are not
sufficient to accommodate all the unmarried
staff purses.

(d) Staff Nurses/Nursing sisters of the
Neuro-Sciences Centre of the AIIMS are
also provided hostel accommodation 10 the
Main Hostel according to their seniority oo
the common waiting list maiotained for the
purposes.

Railway Accidents in Rajasthan

1690. SHRI VIRDHI CHANDER
JAIN :  Will the Mipister of RAILWAYS
be pleased to state :

(8) the number of railwiy accidents
which took place in Rajasthan during 1985-
86, 1986-87, 1987-88 and 1958-89 as on
date and the causes thereof;

_ (b) the number of persons killed and
injured in the accidents; and

(
{c) the amount of compensation paid to

th.e next of kin of those killed and to the
ipjured ?

AUGUST 8, 1988

Written Answers 2

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) to {(¢).
Statistics of railway accidents and related
information are maintained railway-wise and
not State-wise.

Employment racket in D.W S, and
S.D.U.

1691. SHRI MOHD. MAHFOO0Z
ALI KHAN : Will the Minister of URBAN
DEVELOPMENT be pleased to state ©

(a) whether a racket in employing
people on paper and pockeung their salaries
was recently unearthed in the Delhi Water
Supply and Sewage Disposal Undertaking;

(b) if so, the details thereof; and

(c) the action taken by Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) Yes, Sir.

(b) and (c). Two Samtary Inspectors
and one LDC;Cashier werc placed under
suspension and action has been proposed
sgainst Santary lospector, Chiet Sanmitdiry
Inspector and Sanitary Supdt, of the Karol
Bagh Zone of Delhi Municipal Corporation
for alleged embezzlement of Rs. 24,064.00
by recording fictitious names ot 50 Muster
Roll workers in the Muster Roll for the
month of May, 1988,

Cashier and Asstt, Sanitary Inspectors
could npot show the disbursement of the
amount and contradicted the statements
of cach other. The Asstt. Sanitary lInspec-
tors failed to produce all those workers
whose names weie 1eccrded in the Muster
Roll and during test check the workers could
not be found available on the address
recorded on Muster Roll, Checking at the
time of disbursement of wages Las been
intensified to find out the authenticity and
genuinness of workers employed for par-
ticular job. The maintenance staff is being
directed to work within the Rules and
Regulations prevailing in the Undertaking.

.
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CBI raids on premjses of Railway
Officers and Staff

SHRI CHHITUBHAI GAMIT :
SHRIMATI PATEL RAMABEN
RAMJIBHAI MAVANI :

16912.

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the CBl has conducted
raids on the premises of Railway Officers and
employees in various parts of the country
during 1 January, 1987 to 5 July, 198g;

(b) if so, the details thereof;
(c) the result of such raids; and

(d) the action taken against such officers
and employees ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS ($HRI
MADHAVRAO SCINDIA) : (a) Yes,
Sir.

(b) and (c). In connection with 65
registered cases, the CBI conducted 118
searches involving 85 railways officers and
employees. These resulted in the unearthing
of moveable and immoveable assets of
slightly over Rs. 90 lakhs,

(d) Of the 65 cases, 5 have been seat
up for trial in court; in another 5 cases
saoction for prosecution is under considera-
tion of the Railways; in 22 cases depart-
mental action has been initiated while the
remaining 33 cases are under investigation
by the CBI. ¢

Swantautra Bharat Mills, New Delhi

1693, SHRI VISHNU MODI: Will
the Minister of LABOUR be pleased to

state :

(@) whether a large npumber of
employees of Swahtantra Bharat Mills, New
Delhi, have not been paid their wages in
time by the management causing immonse
bardship to these employees;
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(b) if so, the reaction of Government
thereto;

(c) whether any firm directive is pro-
posed to be issued to all private sector units
for prompt and timely payment of wages of
the employees; and

(d) if so, the details thereof ?

THE MINISTER OF LABOUR
(SHRI BINDESHWARI DUBEY): (a)
and (b). Yes Sir, Accordinpg to the
Delhi Administration, the appropriate
authority, the management of the Swantantra
Bharat Mills, Delhi has reported that it could
not pay wages to workmen for the wage
periods ending 15.€.88 and 30.6.88 within
the stipulated time limit of 10 days of the
close of the wage periods on account of
financial difficulties. As a result of the efforts
of the Labour Machinery and the intervention
of the Li. Governor, Delbi, the management
arranged finance and paid the wages of the
workmen for the wage periods ending 15.6.88
and 30.6.88 on 6.7.88 and 22.7.88 res-
pectively. The management has paid the
wages for the wage period ending 15.7.88
on time. Meanwhile, the Delhi Administra-
tion has filed prosecution cases against the
management for not paying wages to work-
men i time for the wage pe:iiods cited above
under the relevant provisions of the
Minimum Wa.es Act, 1948 and the rules
framed thereunder. The Factory Inspector-
ate has also filed the cases of 1!'6 workmen
under the relevant provisions of the Pay-
ment of Wages Act, .1936 before the
Authority prescribed under the Act.

(c) and (d). There is no need for any
directive in the matter of timely payment of
wages to workmen as it is regulated in terms
of the Minimum Wages Act, 1948 and the
Payment of Wages Act, 1936 and the rules
framed thereunder.

Crisls in sugar industry

1694. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FOOD AND
CIVIL SUPPLIES te pleased to state :

(a) whether sugar indusgry is reeling
under crisis; '
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(b) whether the I[adian Sugar Mills
Association have suggested a number of steps
to avert the present crisis;

(c) if so, the details of the suggestions
made; and

(d) the steps taken to revive the crisis-
ridden sugar industry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI D.L, BAITHA) : (a) No,
Sir.

(b) and (c) Yes, Sir. The steps suggested
by the Indian Sugar Mills Association n a
Memorandum recently submitted to the
Government include :

(i) Increase in the proportion of free
sale sugar from 52 to 60 per cent.

(ii) Introduction of a suitable lncentive
Scheme allowing higher free sale
quota t6 units who increase their
production above a certain base.

(iif) Judicious monthly releasc of free
sale quota ensuring reasonable fiee
sale price level consistent with pre-
sent high cost.

(iv) Recomputation of levy sugar price
based on current estimates of sugar
recovery.

(v) Remission of cane purchase tax by
State Governments atleast for early
and late crushing periods.

(d) The financial viability of the sugar
factories is being ensured by the Government
through various steps. These include ;

(i) payment of adequate levy sugar price
lor 1987-88 dstermined statutorily
on the basis of cost schedules and
other parameters recommended by
an Expert Body, namely, the Bureau
of Industrial Costs and prices
(BICP);

(i) maintenance of open market prices
9f Sugar at reasonable levels through
judicious monthly releases;
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(iii) graat of financial hssistance to the
sugar factories both for modernisa-
tion as well as sugarcane develop-
ment;

(iv) grant of incentives lLike rebate in
excise duty on sugar for early and
late crushing; and

(v) grant of incentives by way of
exemption from excise duty and
higher free sale quotas to newly
established factories/expansion pro-
jects,

Hike in quantity of free sale of sugar

1695. SHRI E. AYYAPU REDDY :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether the quantity of free sale
sugar is proposed to be increased from 50
per cent to 65 per cent;

(b) whether there is any proposal to
increase the price of levy sugar for the pur-
pose of meeting the viability of sugar mlls
and.to enable them to clear the institutional
commitment; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND ClVIL
SUPPLIES (SHRI D.L. BAITHA) : (a) and
(b). No, Sir.

(c) Does pot arise.

[Translation)

Special courts for bonded lgbour cases

1696. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of LABOQUR

be pleased to state :

() whether a demand has been made to
8et up special courts to dispose of the cases
relating to bonded labour;

(b) if so, whether Government propose
to set up such a court; and
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(c) if so, when and if not, the reasons
therefor ?

THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBEY): (a) No
communication  demanding setting up of
special courts to dispose of the cases

relating to bonded labour has been
received.

(b) and (). Do not arise.
(English) .

Loans for Cooperative Sugar Factories

1697. SHRI PRATPARAO B. BHOSALE:

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government of Maharashtra
has recommended loan for new Cooperative
Sugar Factories; if 80, the details thereof;

(b) the number of factories and amount
of loan san.tioned, separately; and

(c) if not, the reasons for delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI D.L. BAITHA) : (a) and
(b). No, Sir. There is no provision under
Sugar Development Fund Rules, 1983,
to grant loan for setting up new sugar
factories.

(c) Does not arise.

Damage to foodgrains in West Bengal

1698, SHRI RAMESHWAR NIKHARA:

Will the Ministar of FOOD AND C1VIL
SUPPLIES be pleased to state :

(8) whether foodgrains stock stored in
FCI godowns in West Bengal were damaged,
as reported in ‘Telegraph® dated 12th Jupe,
1988;

(b) if so, the loss suffered in terms of
value and quantity;

SRAWANA 17, 1910 (SAKA)

Written Answers ¥(

(©) whether any inquiry has been order-
ed, if so, the details thereof; and

(d) the preventive measures taken to
curtail such losses ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI D.L. BAITHA) : ‘4) No,

Sir.

(b) to (d). Do not arise

Victims in accident of 26 Bangalore- .
Trivandrum Express

1699. SHRI K.P UNNIKRISHNAN i
Will the Minister of RATLWAYS be pleased

to state:

(a) the number of passengers who
travelled by 26 Bangalore-Trivandrum Ex-
press on July 2/0_ 1087, as per the passen-
gers® list put up in Bangalore City Station on

8 July 19K8:

(b) the number of passengers who have
escaped unhurt in the accident to the train
at Ashtamudi Bridge;

(c) tbe number of passengers injured in
the above accident on 9 July 1988 and
admitted and treated and discharged in
different hospitals of Kerala and those with
scrious injuries still undergoing treatment;

(d) the number of bodies of passengers
recovered from the Ashtamudi Lake, and
paseengers who died in bospitals/clinics and
total number of casualties; and

(¢) the numb er of passengers reported
missing ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) 352.

{b) This figure is not available as most
of the passengers had left the accident spot
immediately on their own,
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{(¢) As a result of the accident on 8th
July, 1988, 20! passengers sustained in-
juries who were admitted to various hospitals
in Kerala as under :

Medical Collegz Hospital

Trivandrum .. 41
Dist. Hospital, Quilon e 92
Upasana Hospital, Quilon e 12
Sankar Hospital, Quilon e 18
Benzigar Hospital, Quilon e 20
Holy Cross Hospital, Kottayam ... 3
Nair s Hospital, Quilon ... 6
Kumardas Hospital, Quilon 1

Cosmopolitan Hospital,
Trivandrum

Vijaya Hospital, Quilon

Government Hospital, Varkala

1
]
Ram Hospital, Quilon . 3
3
Railway Hospital, Trivandrum 3

Total ...201

.........

All the above have since been discharg-
ed.

(d) Out of the 105 passengers who lost
their lives in this accident, 103 bodies of
passengers were recovered from the site of
accident, one died on way to hospital and
another in the hospital.

(¢) The Railways have no information
fn this regard.

Import of rice

1700. SHRI1 V. TULSIRAM :
SHRI PIYUS TIRAKY :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government propose to
import rice from Thailand;

(b* if so, the terms and conditions cf
the trade agreement, in detail;
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(c) whether some other countriee bave
also made an offer to export rice to India;
if so, the details thereof; and

(d) the global tenders released under the
agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI D, L. BAITHA) : (a) and
(b). The Government has already contracted
import of five lakh toones of rice from
Thailand and agreement in this regard was
signed with the Government of Thailand
on Ist June, 1-88. The average estimated
F.0.B. cost comes to US $ 244 per tonne
and the delivery schedule agreed to is June—
October, 1988.

(c) Import of two lakh tonnes of rice
bas also been contracted from D.P.R. Korea
by the M.M.T.C. at an estimated cost of
US $ 269 per tonne C & FFO Indian ports,
to be delivered during June—October, 1988.
Another offer for supply of rice bas also
been received from D.P.R. Korea.

(d) The deals have been concluded on
Government to Government basis after
detailed negotiations.

Appointment’of Non-official Chairman
on Air-India/Indian Airlines Board

1701. SHR1I VEERENDRA PATIL:
Will the Mimster of CIVIL AVIATION
AND TOULRISM be pleased to state the
impact of the appointment of non-official
Chairmen to the Boards of Directors of the
Air India and Indian Airlines on the per-
formance of these two undertakings ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL):
Performance of the wundertakings depends
upon several factors. The performance of
the Boards, Icdian Airlines and Air India,
beaded by non-official chairmen, by and
large, has been upto the mark and satis-
factory.
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Non-Resident Indians® offer to invest
in hotels in Rajasthan

1702. SHRI GOPALA KRISHNA
THOTA : Will the Minister of CIVIL
AVIATION AND TOURISM be pleased

to state :

(@) whether a Non-Resident Indians
group from Abu Dhabi have come forward
to make investment in hotels in Rajasthan;
and

(b) if so, the kind of help Government
propose to offer them ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL):
(8) No such proposal has been received by
the Reserve Bank of India.

(b) Does not arise.
SC/ST Employees

1703. SHRI RAM SWAROOP RAM :
Will the Munister of CIVIL AVIATION

AND TOURISM be pleased to state :

(a) the total strength and the number
of persons belonging to Scheduled Castes
and Scheduled Trites among these employed
under the Department of Civil Aviation in
different cgtcgories;

(b) whether the reservation quota pres-
cribed for SC and ST has been filled up in
euch category; and

(c) if not, the steps being taken in this
regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL) :
(a) to (c). The information is being collected
and will be laid on the Table of the Sabha.

Mortality rate among women

1704. SHRI BIMALKANTI GHOSH :
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to state :
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(a) whether the mortality rate amopg
women in the country is on the high side;

(b) if so, the reasons therefor; and

(c) the measures taken or proposed to
be taken to bring down the mortality rate ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE) : (a) to (c) No, Sir. As per
the latest estimate of SRS of RGI the death
rate for all ages for the year 19°5 is same
for male and female and is ‘11,8 per
thousand population of the group. The
mothers, among women however, being the
vulnerable group, steps have been taken to
reduce mortality among them by expanding
health infrastructure, training of manpower
providing ante-natal, patal and post-natal
care, adoption of risk approach, health
education Prophylaxis against nutritional
anaemia, immunisation with Tetanus Toxcid,
expansion of MTP (Medical Termipation of
Pregnancy) facilities and supplementary
nutrition programme under ICDS.

¥

Implementation of revised pay scales
for dectors of ISM and Homoeopathy

1705. DR. A.K. PATEL : Will the
Minister of HEALTH AND FAMILY WEL-

FARE be pleased to state :

(a) whether Government are aware of
the resentment amgong the doctors of Indian
Systems of Medicine and Homoeopathic due
to non-awarding of revised pay-scales etc.
as recommended by the Fourth Pay Com-
mission, while the same have already been

awarded to other doctors;

(b) whether these recommendations were
received by Government,

() whether Government have completed
the consultations and arrived at a decision
and if so, the details thereof and if not, the

reasons therefor; and

(d) since when the decision wouyld be
taken as cffective ? .
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THE MINISTER OF STATE IN
THE MINISTRY OF HFALTH AND
FAMILY WELFARE (KUMARI SARO]
KHAPARDE) : (a) Yes, Sir.

() June, 1986.

(c) and (d). The process of consultation
amongst the concerned Ministries/Depart-
ments is still contibuing and a decision in
this regard will be arrived at as soon as
possible after observing all the procedural
requirements relating to implementafion of
the recommendation of the Pay Commission.

Irregularities in implementation of
MDT for leprosy

1706. DR. G. S. RAJHANS :
SHRIMATI MADHUREE
SINGH :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether
Auditor General

the  Comptroller
in his

and
report-Union
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:

Government (Civil) for the year ended 31
March, 1987 has commented adversely on
the implementation of the multi-drug treat-
ment programme for leprosy;

(b) if so, the reasons for not implement-
ing the programme effectively and the steps
taken/contemplated to ensure that such
irregularities do not recur ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE) : (a) Comptroller and Auditor
General may make certain observations in
the implementation of MDT by States/U.Ts.
The details of the irregulari‘ies pointed out
and our comments thercon are given in the
statement below,

(b) The scheme of MDT was started in
1982-53. The MDT Programme is designed
to be implemented in a phased manner
taking district as a unit. So far 69 endemic
districts have been covered under this
Scheme. The programme is being implement-
ed effectively.

Statement

Observations made by C&AG in implementation of the programme and action
taken thereof

Observations made by C&AG.

e I S

Action Taken

P

1. Slov Progress of MDT in Purulia
District of West Bengal,

This was the first district taken for MDT as pilot
project basis, Thus the initial programme was
slow. Initially it was decided not to cover pausi
bacilarry (PB) cases with MDT. However, with
the experience gained it was thought proper to
extend the benefit of MDT to PB cases also.
Subsequently such cases were covered by MDT,
MDT in a district is extended in a phased
manner. Thus, at any given time some cases
will remain un.covered till the teams reach
those areas.

Tbe experience and strategy of MDT imple-
m?gtation gained in the District have been
utilised in extension of MDT to other districts.
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2. Irregular MDT in Kamaraja Nagar The Kamaraja Nagar in Karnataka and J & K
(Karnataka) and unsupervised MDT State are not covered under MDT district project.
in J & K. However, the States have been advised to treat

Dapsone resistant cases on MDT and provide
regular treatment to such cases through existing
health staff. The above states have been inform-
ed of the findings of CAG and to ensure regular
treatment to such cases,

3. Introduction of MDT in Alleppy dis- The District of Alleppy also endemic for leprosy
trict of Kerala which is new endemic with prevalence over § per 1000 population.
compared to other districts in the This district had completed infrastructure and
State. the staff was trained. Thus, it was given priority

over other endemic districts in the State. The
State has since been requested to prepare the
Palaghat and Trichur also for launching of
MDT.

4. The Varanasi District of U.P, out of MDT is implemented in a phased manner to
30174 patieats identified for MDT ensure regularity and compliance of treatment.
upto May, 1987 only 23999 patients Till the time of the audit report only 24000
had taken regular treatment. cases could be covered. The balance cases have

since been covered.

5. Non-starting of MDT in Durg dis- This district during preparatory phase took Jong-

trict (M.P.) inspite of availability of
resources.

er time as the creation of adequate infrastructure
posting of staff, their training status could not
be completed. However, now inteasive phase of
MDT has been launched in the district with
effect from 30.6.1987.

Investment by Public Sector in Hotel
Industry

1707. SHRI YASHWANTRAO GADAKH
PATIL : Wil the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state : N

(@) whether Goveramaat are coasidering
against investmsnt by the Puablic se:tor in
five star luxury hotels; and

(b) if so, the details thercof and the
objective thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL):
(®) and (b). ITDC's Seventh Five Year Plan

doss not include any provision for setting up
s-star hotels except on: at Bombay to
comnplete the missing link in th: chain of
Ashok Group of Hotels. This project will
bs taken up subject to availability of
land.

Celling on hoarding of wheat stock

1708. SHRI H. N. NANJE GOWDA :
SHRI BANWARI LAL
PUROHIT :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Union Government have

urged State Governments to impose a ceiling
oa wheat stock for preventing the possibility

of hoarding oy traders;
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(b) if so, the details of the guidelines
fssued in this regard;

(c) whether the prices of foodgrains in
the open market have gone up due to hoard-
ing of foodgrains by traders; and

(d) if so, the action proposed to be
against the erring traders ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI D.L. BAITHA): (a)
Yes, Sir.

(b) The State Governmeants were advised
to impose stock limits wherever and to the
extent necessary.

(c) No such reports have been received
by the Central Government.

(d) The State Governments are already
empowered to take action against erriog
traders.

Restoration of cancelled trains on
Bhavnagar and Rajkot divisions
(Western Railway)

1709. SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI :
SHRI RANJIT SINGH
GAEKWAD :
Will the Minister of RAILWAYS be
pleased to state :

(r) whether it is a fact that some trains
on Bhavnagar and Rajkot Divisions of the
Western Railway were cancelled during 1987
and between 1 January to 30 June, !'988;

(b) if so, the details and reasons

thereof;

(c) the pumber of trains restored so
far; and

(d) the steps contemplated to avoid
canceliation of trains on this Division ?

THE MINISTER OF STATE OF THB
MINISTRY OF RAILWAYS (SHRI

MADHAVRAO SCINDIA) : (a) Yes, Sir.
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(b) Bhavnagar Rajkot
Division Divyision
(in pairs)

L

BG MG NG BG MG NG
1987 —~— 14 3 1 15 2
Jan. '88 — 2 — 1 _ -
to June
‘88

These trains were cancelled due to water
scarcity on account of successive droughts,
poor patronisation and other operational
reasons.

(c) 11 Pairs of MG trains on Bhavnagar,
2 BG and 9 MG pairs of trains on Rajkot
Division have been restored so far,

(d) Cancellation of trains is contempla-
ted only when absolutely inescapable from
the operational point of view.

Food quota for Maharashtra

1710. SHRI D, B. PATIL :
SHRIMATI USHA
CHOUDHARY :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government of Maharashtra
bad requested Union Government in March,
1988, to ircrease monthly quota ofrice
wheat and edible oil for distribution through
Public Distribution System;

(b) if so, the quantum of increase in the
quota asked for;

(c) whether monthly quota of rice,
wheat and edible oil has since been increased,
if not, the reasons therefor; and

(1) the quota of rice, wheat and edible
oil allottcd and the quota lifted by Govern-
ment of Maharashtra during the period
January, 1988 to June, 1988 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL

SUPPLIES (SBRI D L. BAITHA) : (a) and
(b). Yes, Sir. The Government of Maha-
rashtra had requested to increase their
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moanthly quota of rice, wheat and edible oils
to 80,000 tonoes, 1,25,000 tonnes and
24,500 tonnes respoctively.

(c) The allocation of wheat to Maha-
rashtra has since been increased from 80,000
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tonnes in June, 1988 to 85,000 tonnes from
July, 1988. The allocation of edible oils
for July, 1988 was 11,000 tonnes against
10,250 tonnes in June, 1988.

(d) A statement indicating the required
information is given below :

Statement

Statement indicating monthly Allocation ard Offiake of Rice, Wheat and Edible oils
in respect of Maharashtra for the period from January, 1988 to June, 1988,

(in thousand tonnes)

Allotment Offtake

Allotment Offtake

Allotment Offtake
January ‘88 70.0 58.2 100.0 101.7 24.5 24.1
February ‘88 60.0 60.0 100.0 85.3 16.4 22.9
March ‘88 60.0 58.7 80.0 81.5 12.5 16.5
April ‘88 60.0 64.4 80.0 83.5 10.25 11.9
May ‘88 60.0 65.2 80.0 79.3 10.25 8.3
June ‘88 60.0 62.3 §0,0 75.1 10.25 9.2

Budget provision for purchase of
Medicines for C.G.H.S,

1711. SHRI BHADRESWAR TANTI :
SHRI BIMALKANTI GHOSH :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) the budget provision for purchase of
medicines for all the systems of medicines
for C.G.H.S. during 1987-88;

(b) the actual expenditure incurred
during the first nine months of 1987-88;

(c) whether there is any short supply of

life saving medicines in the C.G.H.S. dis-
pensaries; and

(d) if so, the measures taken to meet
such shortages ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

WELFARE (KUMARI SAROJ KHAPA-
RDE): (a) Rs. 16,45,56,000.

(b) Rs. 10,39,23,471.

(c) There is no short supply of life
saving medicines in the CGHS dispensaries
as the medicines not supplied by the Govern-
ment Medical Stores Depot are procured
through the local authorised chemist or
patients are authorised to purchase from the
open market.

(d) Does not arise.

Allotment of land to Jamia Millia
Islamia University by Delhi
Development Authority

1712. SHRI KHURSHID ALAM
KHAN : Will the Minister of URBAN

DEVELOPMENT be pleased to state :

(a) whether Government had decided in
October, 1976 that the Jamia Millia Islamia
University will be allotted Jand by the Delhi
Development Authority at Rs. 8000/- per
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acre for development of its various

faculties;

(b) whether Jamia Millia requested the
Delhi Development Authority for allotment
of land measuring about 12 acres for its
requirement;

(c) whether Government are aware that
the Delhi Development Authority is still
insisting of Jamia Millia to pay Rs. one lakh
per acre as price of the required lend igoor-
ing the Government's decision if so, the
reasons therefor; and

(d) whether Government propose to
fssue instructions to the Delhi Development
Authority to honqur Government’s earlier
dicision ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) to (d). In-
formation is being collected and will be laid
on the Table of the House.

[Transiation)
4
Railway bridges in Madbya Pradesh

1713. SHRI DAL CHANDER JAIN :
Will the Minister of RAILWAYS be pleased
to state :

(a) the number of over-bridges and
under-bridges being constructed by the
Railways in Madhya Pradesh and the number
of bridges out of them whose full cost of
of construction is being borne by the
Railways;

(b) the number of over-bridges being
constructed jointly by the State Government
and the Railways and the percentage of cost
being shared by each; and

(c) the places where construction of
bridges was plaoned by the Railways during
the last three years and the progress made in
the construction thereof so far ?

THE MINISTER OF STATE OF THB
MINISTRY OF RAILWAYS (SHRI
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MADHAVRAO SCINDIA): (a) to (c)
Information is being collected and will be
laid on the Table of the Sabha.

[English)

Renovation of Tracks and Bridges in
Kerala

1714. SHRI V.S. VIJAYARA-
GHAVAN:
SHRI MULLAPPALLY
RAMACHANDRAN :

PROF. P.J. KURIEN :
PROF, K.V. THOMAS :
SHRI K. MOHANDAS :
SHRI K. KUNJAMBU :

Will the Minister of RAILWAYS be
pleased to state :

(a) the number of railway bridges in
Kerala which are not safe for railway
traffic;

(b) whether the Valapattanam bridge in
Capnanore district is one of them;

(c) whether thero are many bridges in
Kerala without side railings;

(d) whether any accidents have been
caused due to weak railway bridges in
Kerala during last three years, if so, the
details thereof;

(e) the frequency at which the railway
bridges are inspected;

(f) the steps taken to repair, renovate
and provide side railing on railway bridges in
Kerala; and

(8 the amount earmarked separately
for repair of bridges and renewal of tracks
falling in Kerala, during the last three years,
year-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) None,
Sir.

(b) Does not arise.
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(¢) Yes, Sir. *Side railings are not
provided except on bridges baving footpaths
or road decking.

(d) No, Sir.

{e) "All bridges as a rule, are inspected
once a year by the Assistant Engineer, and
also by the Permanent Way Inspectdf or
Inspector of Works concerned, in respect of
the portipns maintained by them and once
in 5 years by Bridge Inspector in respect of
of stee] work of major bridges. Bridges
having any special problems are also
ingpected at closer intervals, as warranted.

(f) Repairs and renovation are normally
undertaken on condition basis and on
strength basis when heavier loads are to be
permitted. As stated earlier, side railings
are not provided except on bridges having
footpaths or road decks.

(2) The information is maintained
Railway-wise and Division-wise and pot
State-wise. Information  pertaining to
Trivandrum and Palghat Divisions of Sou-
thern Railway, which mainly serve Kerala,
is as follows :

(Rs. in lakhs)
1985-86 1986-87 1987-88

Track Renewal 1406.5 1347.9 2685.4
Repairs (i.e. 40.4 57.6 60.3
maintenance) of

tridges.

Transit lounge space at Terminal-11
of Trivandrum Aijrport

1715. SHRI A. CHARLES : Will the
Minister of CIVIL AVIATION AND
TOURISM be pleased to state :

(a) whether great hardship is being
experienced by passengers in the Trivandrum
Airport due to lack of transit lounge space
ia the new terminal-11 for interpational
flights; and :

. (b) if 50, the steps taken to improve
this facility ? -
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THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL) ;
(a) No, Sir.

(b) Does not arise.

Setting vp of a National In«titute of
Maternal and Child F calth

1716. SHRI BANWARI LAL
PUROHIT : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether the Expert Group set up to
identify the ideal location for National
Institute of Maternal and Child Health has
submitted its report, if so; the details of the
recommendations of the expert group;

(b) the reasons for delay in sctting up
the proposed institute; and

(¢) when a final decision in this regard
is likely to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE) : (a) to (c). Yes, Sir. The Report
of the Expert Group is being examined.

2-days educational training for Dentists

1717. DR. T. KALPANA DEVI]:
Will the Minister of IHEALTH AND

FAMILY WELFARE be pleased to state : )

(a) whether 2-day educational training
programme for dentists was oiganised in
New Delhi during July, 1988;

{(b) if so, the number of dentists who
attended the educational training, State-
wise;

(c) whether some dentists from Govern-
ment hospitals also attended the educational

training; and

(d) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SARO]
KHAPARDE) : (8) to (d). According to the
information received from the Secretary
General, Academy of Dentistry International,
which is a private body, the Academy
organised a 2-day course on ‘'Clinical
Demonstration of Endodontic Procedures”
at Sir Ganga Ram Hospital on 9-10th July,
1988 and about 56 participants from 9
States attended the course. According to
the Secretary General Surgeons belonging to
Government Dental Colleges and Hospitals
who attended this course.

[Translation)

Allocation to Himachal Pradesh for
Health and Family Welfare
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1718. SHRI K.D. SULTANPURI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) the amount allocated by Union
Government to Himachal Pradesh during
1987 and 1988 for health and family

welfare schemes; and

(b) the names of the schemes taken up
during these two years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SARO)
KHAPARDE) : (a) and (b). A Statement
is given below.

Schemes
Statement
Scheme Amount Allocated
1986-87 1987-88%
(Rupees in lakhs)
1 National Malaria Eradication 98.52 124.27
Programme
2. National T.B. Control Programme 14.50 18.00 ’
3. National Programme for Control 14.42 10.45
Blindness
4. National Leprosy Bradication 4.74 4.00
Programme
3. Rural Health Programmes 7.46 * 4.09
6. Indian System of Medicine and 100 0.55
Homoeopathy
140 64 161.36
Family Welfare Programmes 502 64 462.36
Grand Total 643.28 623.72

*1ncludings Rs. 0.66 Lakhs for National Schoo! Health Services Scheme.
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Rallway line between Guna-Etawah

1719. SHRI KAMMODILAL JATAV:
Will the Minister of RATLWAYS be pleased
to state :

() whether the work on Guna-Etawah
rail line is under progress;

(b) if so, the amount likely to be
incurred thercon during 1987-88; and

(c) the time by when this project is
likely to be completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF  RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir.

(b) Bxpenditure incur:ed during 1987-
88 is Rs. 6.02 crores.

(c) Tts completion will depend on the
availability of resources for new lines in the
coming years.

[English]

Appointment of travel agents

1720. SHRI SHARAD DIGHE : Will
the Minister of CIVIL AVIATION AND

TOURISM be pleased to state :

(a) whether Indian Airlines have decided
to appoint some more traval agents to cope
up with the anticipated increase in the traffic;

(b) if so, the details thereof: and

(c) whether computer reservation

terminals (CRTs' are proposed to be pro-
vided to the traval agerts ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL):
(@) to (c). The information is being collec-
ted and will be laid on the Table of the
Sabha.
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[Translation)

Job facility to farmers in lieu of
acquired land

1721. SHRI BHARAT SINGH : Wil
the Minister of URBAN DEVELOPMENT
be pleased to state :

(a) whether alternative plots or shops
bave not been allotted to the villagers whose
land was acquired by the Delhi Administra-
tion;

(b) if not, the reagons for delay and
the time by which such hallotments will be
made;

(c) whether Government used to provide
suitable job earlier to one member of the
family in lieu of the acquired land and
that practice has since been abolished;
and

(d) if so, whether Government propose
to restore the job facility for one member
of such a family ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) DDA has
reported that the following alternative plots
have been allotted so far to the villagers
whose land has been acquired by Delhi
Administration :

(1) Residential  alternative  plots
allotted so far :—5167

(2) shops allhttods : —

(i) During 1987 — 110 shops
i

(ii) During 1988 '— 75 shops

In addition at present atout 2520 cases
recommended by Delhi Administration for
allotment of alternative residential polts are
pending in DDA.

(b Due to non-availability of deve-
loped plots, no time bound programme can
be given. However, efforts are being made
for new residential plots for allotment to
these persons,
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(c) and (d). Yes, Sir. DDA has reported
that at present there are no vacancies for
giving jobs to the villagers and in future
weightage of §% marks in recruitment to the
wards of the persons whose lands are
acquired will be given whenever vacancies
are filled by open competition.

[Englisk)
Loss to ITDC units

1722. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR :
SHR1 MULLAPPALLY
RAMACHANDRAN :

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

(a) whether some units belonging to
the India Tourism Development Corpora-
tion incurring huge losses;
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(b) if so, the particulars thereof;

(c) whether ITDC propose to sell or
transfer those units to Private Management;
and

(d) if so, the details and steps taken
thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRA] V. PATIL):
(a) and (b). Over-all ITDC has been making
profits eversince its inception. However,
some units bave incurred net losses during
1987-88 details of which are given in the
statement below.

(c) No, Sir.

(d) Does not arise in view of (c)
above.

Statement.|

(Rs. in lakhs)

S. No. Unit Profit/loss (Provisional)
Operating * Net
1 2 3 4
1. Accommodation and Catering
1. Ranjit, New Delhi 3.64 (—) 13.61
2. Hotel Ashok Bangalor 59.73 (—) 11.67
3. Hasean Ashok 4.10 (=) 1.60
4. Jammu Ashok 5.45 (-—) 1.60
5. Aurangabad Ashok 11.90 (=) 225
6. Kbhajuraho Ashok 2.58 —) 2.72
7. Temple Bay Ashok Beach
Resort, Mamallapurm 10.25 (~) 3.78
8. Varanasi Ashok 12.59 (=) 313
9. Patliputra Ashok Patna 4.55 (—) s5.00
10. Kalinga Ashok Bhubaneshwar 0.51 (—) 25.54

11. Madurai Ashok

6.25 (=) 4.60
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| 2 3 4
12. Samrat, New Delhi 186.40 (—) 19.10
13. Agra Ashok 17.18 (—) 28.08
14. Vigyan Bhawan : 6.10 (—) 14
15. Western Court (—) 1.96 (=) 2.11
16. Indira Gandhi Airport

Restt. (=) 4.34 (=) 15.44
17. Traveller’s Lodge Bodhgaya (—) 4.15 (—) 5.87
18. Qutab Restt. New Delhi (—) 2.85 (—) 3.38
19, Taj Restt. Agra 1.05 (—) 0.40

20. Hampi Restt ** — (—) o.03

II. Ashok Travel and Tours Div, 91.57 (—) 22.80

*Before interest, depreciation and overheads.

*#*Being managed by the State Government.

Licenced Rallway porters Eastern Railway 7823
1723. SHRI HAROOBHAI MEHTA : Northern Railway 8844
Will the Minister of RAILWAYS be pleased N E. Railway 3229
to state : N.F. Railway 2188
(a) the number of railway porters who Southern Railway 3189
have been issued licences, zone-wise and S C. Railway 2629
division-wise; and S.B. Railway 3648
(b) whether there is any proposal to Western Railway 3992
make provision for their job security and
retirement benefits ? 39673

THE MINISTER OF STATE OF THE
MINISTRY OF  RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) A statement
-is given below.

(i) Division-wise

Central Railway

(b) Licenced porters are not railway Bombay V.T. 1480
employees and retiroment benefits cannot be Bhusawal 593
extended to them. Nagpur 3137

Jabalpur 415
Statement Solapur 208

(a) Number of licence porters Zone- Bhopal 428
wisc and Division-wise are as under : Jhansi 668

(I) Zone-wise, 4131

Central Railway 4131 -
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Southern Railway

Howrab 2399
Sealdah 1946
Asansol 725
Dbanbad 387
Dangpyr §1292
Moughalsarei 560
Malda 514
7823
Northern Railway.
Delhi 2745
Lucknow 1568
Bikaner 261
Ambala 524
Jodhpur 137
Ferozpur 1166
Moradabad 1105
Allahabad 1238
8844
NE Railway )
Lucknow Jn. 780
Varanasi 476
Sonpur 865
Samastipur 937
lzatnagar 171
3229
N.F. Railway
e e et et
Katitar 1023
Alipurduar 411
Lumding 593
Tiosukia 161
2188

Madras 975
Mysore 110
Trichi 217
Trivandrum 412
Madurai 353
Palghat 723
Bangalore 399
3189
S.C. Railway
Secunderabad 709
Hyderabed 237
Hubli 293
Guntakal 341
Vijayawada 1094
2629
S.E. Railway
Bilaspur 806
Waltiar 838
Nagpur 170
Chakradharpur 438
Khurda Road 625
Kharagpur 385
Adra 386
3648
Western Railway o
Bombay 1271
Vadodara 992
Ratlam S
Kota 283
Ajmer 420
Jaipur 326
Rajkot 166
Bhavnagar 147

3992
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[Translation)

Vayudoot service {o Ujjain

1724, SHRI SATYANARAYAN
PAWAR : Will the Minister of CIVIL
AVIATION AND TOURISM be picased to
state :

(a) the time by which the construction
of airstrip in Ujjain will be completed and
Vayudoot services made available to the
people; and

(b) the names of the cities proposed to
be linked with Ujjain by Vayudoot services ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRA) V. PATIL) :
(a) and (b). Ujjainis only 50 Kwms. away
from Indore where Indian Airlines is opera-
ting scheduled Bocing-737 services. The
need of the air passengers from Ujjain are,
therefore, adequately served by Indore
Airport,

Amount allocatcd/spent by DDA

SHRI RAM DHAN :
SHRI BALWANT SINGH
RAMOOWALIA :

SHRI RAMASHRAY PRASAD
SINGH :

SHRI SARFARAZ AHMAD :
SHRI VILAS MUTTEMWAR :

will the Mipister of URBAN DEVE-
LOPMENT be pleased to state :

1725.

(a) the amount ailocated to the Delhi
Development Aucthority in the Budgets for
the year 1985-86, 1986-87 and 1987-88,

respectively;

(b) whether the expenditure during these
years had exceeded the allocated amount;

(c) if so, the year-wise details of the
amount spent alongwith the reasoos thereof;

(d) whether the pecessary approval for
incurring such additional expenditure was
duly taken; and

(e) if not, the reasons therefor ?

THE MINISTFR OF STATE IN THE

SRAWANA 17. 1910 (SAKA),
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MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) : (a) and
(b). No amount is allocated from the Genes
ral Budget of the Central Government for
the main activities of the DDA. The Budget
of the DDA copsists of funds generated by
DDA itself of those taken as loan by DDA.
There is no question of e¢xpenditure exceed-
ing the allocated amount, because no
amount, is allocated from the QGeneral
Budget for the main activities of the DDA.

(c) to (¢). 1In view of replies to parts
(a) and (b) the question do not arise.

[English)

Privatisation of Hetel Corporation
of India units

1726. SHRIMATI VYJAYANTHI:
MALA BALIL : Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state : whether there is any proposal for pri-
vatisation of those units of Hotel Corpora-
tion of India which have been incurring
losses continuously ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL);
No, Sir.

(Translation)

Hike in prices of free sale sugar

SHRI BALWANT SINGH
RAMOOWALIA 1

SHRI TEJA SINGH DARDI ¢

1727.

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether the price of free sale sugar
has gone up in the open market during the
months of June to July, 1988;

(b) the quantity of free sale sugar releas<
ed by Government during these months;

(c) whether it was less than the demand
in the market;
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(d) if so, the reasons for not releasing
additional sugar quota to arrest the rise in
prices; and

(¢) the steps proposed to be taken to
bring down the price ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI D.L. BAITHA) : (a)
Yes, Sir.

(b) A quantity of 4.40 and 5.00 lakh
tonnes was released for the months of June
and July, 1988 respectively.

(c) and (d). No, Sir. Increase in sugar
prices in the open market during June and
July, 1988 was mainly due to speculative
tendencies. Government had released 50,000
tonnes of additional sugar for the month of
July, 1988, making a total free sale quota
of 5.00 lakh tonnes.

(¢) Government have initiated the
following steps to contain the price increase :

(i) For the month of August, 1988,
freesale quota of 5.00 lakh tonnes
out of indigenous sugar has been
released.

(ii) Imported sugar would also be
released to State Governments for
distribution through the controlled
channels.

(iif) State Governments have been advis-
ed to ensure strict enforcement of
statutory provisions relating to
stock bolding limits and the time
limit for turn-over of stocks.

(iv) Government would also ensure
strict enforcement of statutory pro-
visions relating to sale and despatch
of released quantity by the sugar
factories.

(English)

Stoppage of Indrayani Express
at Kalyan

1728. SHRI S.G. GHOLAP: Wil
the Minister of RAILWAYS be pleased to
state ¢
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(a) whether there is any demand for a
stoppage of ‘Indrayani Express® at Kalyan
railway station; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir.

(b) The request was examined but not
found feasible,

Anti-Kala-azar programme

1729. SHRI SYED SHAHABUDDIN :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) the districts in the country where
Kala-azar has reached endemic proportion;

(b) whether anti-Kala-azar programme
bhas been integrated with the National
Malaria Eradication Programme;

(c) the additional measures and activities
taken up in the affected districts for the
contro! of Kala-azar;

(d) the extent and nature of the contri-
bution by State Government in tbe anti-
Kala-azar programme; and

(e) whether the progress of the anti-
Kala-azar programme is being monitored by
Union Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SARO]
KHAPARDE) : (a) 27 districts of Bihar
and 8 districts of West Bengal are endemic

to Kala-azar.

Bibar

1. Patna
2. Nalanda
3. Bhojpur
4. Rohtas
§. Saran
6. Siwan
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7. Gopalganj
8. East Champaran
9, West Champaran
10. Muzaffarpur
11. Sitamarhi
12. Vaishali
13. Darbhanga
14. Madhubani
15. Samastipur
16. Bhagalpur
17. Monghyr
18. Khagaria
19. Begusarai
20. Purnia

21. Katihar
22, Saharsa
23. Madhapura
24. Dumka

25. Sahabganj
26. Jahanabad
27. Godda

West Bengal

Malda

West Dinajpur
Murhsidabad
24-Parganas (N)
2 4-Paraganas (S)
Hooghly

Nadia

8. Burdwan

N v s w N -

(b) There is no separate plan scheme for
control of Kala-azar. However, integrated
approach for control of all vector beorns
diseases like, Malaria, Kala-azar, Filariasis
and Japanese Bncephalitis is being evolved.

(c) For the control of spread and con-
tainmeat of the disease, the Government of
Bihar have made adequate arrargements
including spraying of insecticides ard treat-
ing cases of Kala-azar with proper chemo-
therapeutic agents.

(d) The State Governments are bearing
the entire cost of Kala-azar activities. How-
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ever for spraying to control Kala-azar the
states are utilising insecticides supplied under
NMEP.

(¢) The Dte. of NMEP is monitoring
incidence of Kala-azar in the country and
giving feed back with technical advice,

Electrification of Kharagpur-
Bhubaneshwar-Khurda Link

1730. SHRI SOMNATH RATH:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether any proposal for electrifica-
tion of Kharagpur-Bhubaneshwar-Khurda
railway line in Orissa is pending clearance
with the Railways;

(b) if so, whether the proposal has been
approved; and

(c) if so, the details thereof and when
the work is proposed to be started on this
project ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) No, Sir.

(b) and (c). Do not arise.

Bolangir- Khurda Railway Line

1732. SHR] JAGANNATH PATNAIK ;
Will the Minister of RAILWAYS be pleased
to state :

(a) whether a survey was conducted for
railway line between Bolangir and Khurda;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDJA) : (a) Yes, Sir.

(b) As per the survey conducted in
1986, cost of construction of the 228 km,
railway line was estimated to be Rs. 209
crores.
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Mosquito Mcmace in Cochin

1733. SHRI VAKKOM PURUSHO-
THAMAN : Will the Mioister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether Government are aware of
alarming increass in mosquitoes around
Vypeen Island in Cochin, which breed in
marshy land in the back-waters full of
smamps and dangerous weeds, resulting in
increased complaints of health problem like
hydrocil, elephentiasis and malaria in the
island; and

(b) if %0, the steps taken or proposed to
be taken to solve this problem ?

THE MINISTFR OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WFLFARE (KUMARI SAROJ
KHAPARDE) : (a) No such report has
been received in this Ministry ficm the State
health authorities. However Filariasis is
endemic in the area, but Malaria is not a
problem,

(b) Recurrent antilarval measures as
vector intervention method besides detection
and treatment of Filaria cases arc being done
through 16 NFCP Units, and 8 Filaria
clinics in the State. Adequate quant.ties of
larvicides and drugs are available with the
state Health authorities.

The State Health authorities are also
taking necessary anti-malaria measures in the
state through Primary [-;calth care system.

Subsidised food article to Orissa for
Tribal sub-Plan arcas

1734. SHRI ANADI CHARAN DAS:
Will the Minister of FOOD AND

CIVIL SUPPLIES be pleased to sjate:

(a) the quantum of subsidised rice
supplied to Orissa for onward distribution
to Adivasis in the Tribal suh-Plan a eas
during the Year 1987-¢8;

(b) whether this quantity was sufficient;
and
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(c) whether adequate provision for
supply of subsidised rice has been made
during the year 1988-89, if s0, the details
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI D. L. BAITHA): (a)
The quantities of wheat and rice issued by
FCI to the Government of Orissa for distri-
bution under the scheme for supply of
foodgrains at specially subsidised rates in
Integrated Tribal Development Project arcas
during the year 1987-88 are as follows :-

(figures in ‘000 tonnes)
Wheat 756
Rice 110.9

(b) and (c). Issues of foodgrains under
the seheme are made out of the allocations
for the Public Distribution System No
separate allocations are made for the pur-
pose,

‘Black Day’ observed by young
Scientists in AIIMS

1735. SHRI P. M. SAYFED : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether young scientists of All India
Institute of Medical Sciences observed a
‘Black Day’;

(b) whether any discussions have been
held between Government and the represen-
tative of AIlIMS scientists regarding their
demand for revision of pay scales; and

(c) if so. the details thereof and the
decisions thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND :
FAMILY WELFARE (KUMAR! SAROJ
KHAPARDE) : (a) and (b), Yes, Sir.

(c) At present the Ph D students of
AlIMS arc getting the emoluments as
follows:-



113 Written Answers

Rupees per Month

1st year 400-+DA + CCA
2nd year 450+ DA+ CCA
3rd year 5004DA+CCA

In addition to the above, they have been
granted an ad hoc increase of Rs. 250/- per
month in their emoluments w. e, f. 1.1.86.
They have asked for revision 0§ emoluments
at par with Junior Resident (medical).

The Senior Demonstrators (non-medical)
holding tenure posts for 3 years are in the
scale of Rs. #50-680-710. They are also
demanding revision of pay scales at par with
Senior Resident (Medical),

Since Junior Residents and Senior
Residents are granted different scales under
Residency Scheme, the request of Ph. D
students and Demonstrators is under consi-
deration.

Catering arrangemepts at New Delhi
Railway Station

1736. SHRI MOTII AL SINGH ; Will
the Minister of RAILWAYS be pleased to
state :

(a) whether thte JTDC has assisted the
Railways in removing the congestion and
selling hygieric food at New Delhi railway
station;

(b) if so, the amount paid to the 1TDC
in lieu of the assistance rendered;

(c) the average number of casseroles of
poorie-subzi sold everyday at New Delhi
railway station; and

(d) whether the new scheme of sale of
pre-cooked food in casseroles has proved to
be » success, if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) 1TDC
were retained as consultanis for improvement
in catering services on the Indian Railways.
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Téls included consultancy on service of
hygienic food to public,

(b) Rs. 3/-lakhs,
(c) Yes, Sir.

(d) The average daily sale of poorf-
subzi at New Delhi Railway Station in
casseroles is 182.

Introduction of Post Graduate courses
in Ayurvedic Colleges

1737. SHRI V. SOBHANADREFES-
WARA RAO: Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state :

(a) the names of the Ayurvedic colleges
in which Government propose to introduce
Post Graduate courses during the current
year and the next year;

(b) whether Government have received
representations to introduce Post Graduate
courses in Rasasatra and Dravyaguna in
DR. N.R.S. Government Ayurvedic
College, Vijayawada which is one of the
oldest Institutions in South India;

(c) if so. the steps Government propose
to take in this regard; and

(d) the time by which the Post Graduate
courses are expected to be introduced in this
institation ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE) : (a) Introduction of Post -
Graduate courses in Avyurvedic colleges is
not contemplated during the current year
and the next year,

4

(b) Request for introduction of Post
Graduate courses in ‘Dfavyaguna’, ‘Rasa-
tantra’ and ‘Bhaishajya Kalpana’ in the
Government Ayurvedic College at Vijayawada
was received and duly copsidered.

(c) and (d). Due to resource constraints
it is not possible to introduce Post Graduate
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courses in Ayurvedic Colleges, including
DR. N. R. S. Government Ayurvedic Coll-
ege, Vijayawada for the present.

Cancellation of flight at airport in AP

1738. SHRI BHATTAM SRIRAMA-
MURTY : Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state :

(a) the number of times the flights of
Indian Airlines were either rescheduled or
cancelled during the last one year at different
airports in Andhra Pradesh; and

(b) the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATICN AND
TOURISM (SHRI SHIVRAJ V PATIL):
(a) and (b) The information is being
collected and will be laid on the Table of
the Sabha.

Fluorosis in Orissa

1739. SHRI NITYANANDA MISRA ;
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that a large
pumber of persons are suffering from
fluorosis in Orissa;

(b) whether jt is also a fact that Union
Goveroment are pursuing a central scheme
to set up defluorination plants which

can purify water, the main source of this
disze;

(c) whether the disease is spreading in
Orissa; if 30 the areas and the estimated
number of people affected; end

(d) whether the defluorination plants set
up in Orissa aie capable of wmeeting the
requirements of the State, if not, the number
of plants at present, how ma:y more are
required and the time by whicl! these are
likely to be set ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SARO)
KHAPARDE) : (a) There is no authentic
data to prove that a large number of persons
are suffering from fluorosis in Orissa.

(b) Under the National Drinking Water
Mission, a sub-mission, on Control of excess
fluoride bas been taken up. Setting up of
defluorination plants forms part of this
programme.

(c) On the basis of survey conducted
so far, 10 villages in Phulbani district ar2
reported to have excess fluoride in drinking
water. Water quality auvalysis in other
districts is being conducted and the exact
number of villages affected will be known
after water quality analysis is completed.
The disease is not spreading as it is not a
communicable one,

(d) Efforts are being made to provide
alternative source of safe drinking water in
affected villages. Where such allernative
source is not available, it is proposed to set
up defluoridation plants for removal of
excess fluoride. 10 defluoridation plants are
being installed in Orissa in 1982-f9, The
number of plants to be installed in 1989-70
will depend on the outcome of the water

quality analysis, the availability of alternate
source of drinking water etc.

[Translation)

Allocatien to U.P. for family welfare
programme

1740. SHRI MANVENDRA SINGH :
SHRI RAJ KUMAR RAI:

Will the Minister of HEALTH AND
FAMILY WEL FARE be plecased to state :

(a) the amount allocated during the
current Plan period to Uttar Pradesh for
family welfare programmes;

(b) whether U P. Government has asked
for more help; and



i1} Written Answers

(c) if so, the action taken by Union
Government on the request of U.P. Govern-
ment ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SARO)
KHAPARDE) : (a) Amount allocated to
Government of Uttar Pradesh for Family
Welfare Programme daring current Plan
period is as under :

Year Amount Allocatéd
(Rs. in lakhs)
1985-86 5682.02
1986-87 4979.51
1987-88 6385.63
1988-89 5860.82

(b) Yes, Sir,

(<) The State Government has been
assared that arrears admissible on account
of excess expenditure by the S(ate‘Govcrno
ment will be reimbursed during 1988-89.

(English)

Decline in Vanaspati output

1741. SHR1 KAMAL NATH: Will
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether the output of " Vanaspati
has declined between February and June
this year;

(b) if so, the extent of decline in
the output and the reasons for drop in
production;

(c) whether the Vanaspati Producer’s
Association has urged Government for a
long term poiicy for allocation of imported
edible oil; and

(d) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FJOOD AND CIVIL
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SUPPLIES (SHRI D. L. BAITHA) : (a) and
(b). The production of vanaspati for the
period February to June, 1988 is given
below :

Month Production (in MT)
February 81,554
March 80,654
April 73,692
May 75,210
June 82,005

One of the main reasons for declining pro-
duction is the shortage of tinplate for packing
of vanaspati,

{c) Yes, Sir.

(d) Due to fluctuations in production
of edible oils in the country from year to
year and o.her related factors like prices of
edible oil in the international market and
constraint of foreign exchange etc., it is not
possible to have a long term policy for
allocation of imported edible oils to the
vanaspati industry. However, the position
is reviewed from time to time to ensure the
availability of vanaspati at reasonable prices
to the consumers.

[Translation)

Setting up of Directorate of -
Passenger Amenities

1742. SHRI JAGDISH AWASTHI :
Will the Minister of RAILWAYS be pleased
to state :

(a) the progress made in the setting up
of the Directorate of Passenger Amenities;
and

(b) whether complaints of railway
passengers are also propesed to be looked
ioto by this Directorate ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) and 1b).
A Directorate of Passenger Amenitics has
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already been set up to cosure effective
coordination in policy formulation on
passenger amenitics. A machioery for the
redressal of passenger complaints is already
in existence.

New diesel engine sheds

1743. SHRI MADAN PANDEY :
SHRI RAJKUMAR RAI :

Will the Minnter of RAILWAYS be
pleased to state :

propose to
at certain

(a) whether Government
construct diesel engine sheds
places; if so, the detalls thercof;

(b) whether such a shed is also proposed
tq be constructed at Pipraich in Gorakbpur;

(c) if so, the time by which action is
likely to be taken in this regard; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY Ot RAILWAYS (StRl
MADHAVRAO SCINDIA) : (a) Yes, Sir.
The following diesel locomouives sheds are
under construction :

Railway Locution Gauge

Eagtern Jamalpur Broad Gauge

Northern Lucknow Broad Gauge

North Bastern  1zatnagar Metre Gauge
(Bareilly)

South Eastern  Bokaro Broad Gauge
Steel City

Western Kota B vad Gauge

Western Bhavnagar Metre Gauge

Western Prata;ﬁnagar Narrow

Gauge
(b) No, Sir.

(c) Does not arise.

(d) Pipraich would not be a suitable
location for a diese] shed for efficient
Railway Operations in the area,
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\English)

Hubli-Karwar railway line

1744. SHRI V. S. KRISHNA IYER :
Will the Migister of RAILWAYS be pleased
to state :

(a) whether a survey has been under-
taken to lay Hubli-Karwar railway line;

(b) if so, the details thereof;

(c) whether Government propose to
undertake the counstruction of this railway
hine; and

(d) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir.

(b) The length of the proposed new rail
lineis 186 km and its approximate cost
Rs. 20% crores. It is assessed to be a
financially unremunerative proposal.

(c) and (d). No decision on its construc-
tion has been taken so far.

Grounding of Air India and Indian
Airlines Boeings at Airports

1745. PROF. K.V. THOMAS :
SHRI BHATTAM SRIRAMA

MURYTY:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

(a) the number of Boeing Planes and
Aubuses of Indian  Airlines and Air India
grounded during the last three years;

(b) the reasons
planes;

for grounding these
(c) whether this grounding of Aircrafts
has resulted in the cancellation of flights;

(d) if so, the loss due to the grounding
of Aircrafts;
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(e) whether there is shortage of aircrafts
for Air India and Indian Airlines; and

(f) if so, how this shortage is proposed
to be met ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL):
(8) In so far as Indian Airlines is concern-
¢d, during the last three years, there were
major groundings of six B-737 aircraft and
4 Airbus A-320 aircraft. As regards Air-
India, the information is being collected
and will be laid on the Table of the Sabha.

(b) The main reasons for grounding of
Indian Airlines planes were due to damage
during landing in adverse weather, over-
shooting of runway, aircraft encountering
bailstorm and turbulance, noticing of cor-
rosion in certain parts while aircraft was
undergoing checks, collapse of nose landing
gear after landing roll, belly landing of
aircraft, bird hit, etc. Information in
respect of Air India is being collected
and will be laid on the Table of the Sabha.

(c) and (d). In so far as Indian Air-
lines is concerned, the grounding of aircraft
resulted n the cancellation of flghts. < It is,
however, not possible to quantify the loss
since the passengers booked on these flights
were re-routed or they travelled by the next
available flight or were sent by surface trans-
port to their destinations. Cancellations
on such occasions are very few. As regards
Air India, the information is being collected
and will be laid on the Table of the Sabha.

(¢) and (f). In so far as Indian Airlines
is concerned, at present there is an acute
shortage of aircraft. Indian Airlines has
already signed an agreement for purchase of
19 airbus A-320 aircraft for delivery during
1989-9., with option for 12 more and also
propose lcasing of more aircraft to meet
its interim requirements. As regards Air
India, the information is being collscted and
will be laid on the Table of the Sabha.

Changes in allocation policy of
essential commodities

1746. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of FOOD AND
_CIVIL SUPPLIES be pleased to state :
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(a) whether Government propose to
change the allocation policy for foodgrains
and other essential items;

(b) if so, the changes envisaged and the
reasons therefor; and

(c) the time by which the policy is likely
to be changed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIlVIL
SUPPLIES (SHRI D.L. BAITHA) : (a) No
change in the allocation policy of foodgrains
and other essential items supplied through
Public Distribution System is envisaged.

(b) and (c). Do not arise.

Shifting of Central Industrial
Tribunul-cum- Labour
Court, Delhl

1747. SHRI RAJ KUMAR RAI :
Will the Minister of LABOUR be pleased to
refer to the reply given on 14 March, 1988
to Unstarred Question No. 2851 regarding
the shifting of Central Industrial Tribunal-
cum-Labour Court, Barakhamba Road,
New Delbi and statg:

(a) whether Government have made
arrangements for alternative accommodation
for the Court;

(b) if so, whether security considerations
have been kept in view while selecting the
new prempises and if not, the reasons there-
for; and

(c) the time by which the labour court
is likely to be shifted to the new premises ?

THE MINISTER:OF LABOUR (SHRI
BINDESHWARI DUBEY): (a) No, Sir.
The alternative accommodation is yet to be
arranged.

(b) and (c). Do not arise.
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Investment priorities and upgra-
dation of trains

1748. SHRI P. KOLANDAIVELU :
Will the Minister of RAILWAYS be pleased
to state :

(n) whether the Indian Railways are
stepping up the upgradation and rehabilita-
tion of the major investment priorities;

(b) the improvement made in this direc-
tion during the last three years of the
Seventh Plan;

(c) whether any progress has been made
in the capacity and efficiency of Rajdbani
and other Express trains; and

(d) whether the speed Limit has been
increased for all the Express Trains ?

THE MINISTER OF STATE OF THE
MINiSTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir.

(b) The pace of rehabilitarion and up-
grading of assets has been much higher than
10 the previous Five Year Plan  This bas
contributed to marked improvement 10 the
Railways’ Operational performance.

{¢) Yes, Sir.

(d) No, Sir, not all the trains,

[Translation)

Reservation quota at Bakhtisarpur
railway station, Eastern
Railway

1719, SHRI VUAY KUMAR
YADAY : Will the Min'ster of RAILWAYS
be pleased to state &

(1) whether adequate quota of reserva-
tion in all classes of Express and Super-Fast
trains 18 not available at Bakhtiyarpur
railway station in Dganapur division on
Eastern Railway;

(b) if so, the reasons therefor; and

() whether Government propose to in-
grva ¢ the quota at this railway station for
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the convenience of the passeagers travelling
from this station ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) The exist-
10g quotas are adequate to cater to the
present level of traffic.

(b) Does not arise,

(c) There is no proposal for the present
to 1ncrease the existing quotas.

Development of Ajmeri Gate area

1750. SHRI JAIL PRAKASH
AGARWAL : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether Government had formulated
a scheme for development of the Ajmeri
Gate area in Delhi; and

(b) 1f s0, the de*ails of the work com-
plished so far under the scheme; and

(c) the time by which entire work was
scheduled to be comp'eted unaer the scheme
and the time by which 1t is likely to be
accomplished ?

THE MINISTER OF STATE IN THER
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) A scheme
for development of Ajmeri Gate was formu-
lated by the Delbi Development Authority.

(b) The entire Delhi Ajymeri Gate
Scheme was divided into two phases : DAG
Pbase-I from Ajymer:1 Gate to Turkman Gate
and DAG Phase-1l from Turkman Gate to
Delhi Gate. DAG phase-I was further
divided into 7 chunks. Though DAG
Phase-1 Scheme was approved in 1970 but
its implementation could te started in
December, 1975 wherecin DAG Phase-1 was
got cleared and the families were resettled
in traosit accommodation at Mata Sundari
Road., Thereaftee chunk No. I was redeve-
loped and 164 slum rehousing flats earlier
known as slum tenaments were constructed,
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The families affected by the clearsnce opera-
tion were brought back in these slum reho-
using flats/tenements. Chunk 7-of DAG
phase-] was cleared during 1976-77 and
480 flats were constructed in addition to
development of 10 commercial flats abut-
ting on main Asaf Ali Road. The affected
families had been brought back in these
flats at Turkman Gate.

Some time in 1982, major portion of
of chunks 4 and 5§ of DAG phase-]1 was got
cleared and the families resettled in slum
rebousing flats constructed in different parts
of the U.T. Delhi. In 1992, a scheme of
construction of 222 slum r1ehcusing flats
was prepared but it was not implemented.
At present the area thus got vacated and
measuring about 2.3 acres is lying vacant,
Design/proposal 1o provide rehatilitation
flats at this site is being finalised with the
Consultancy Advice from Schoo! of Planning
and Aichitecture, New Delhi. In 1682,
some portion of the Sector-11 of DAG
phase-11 was alco got clerred and familjes
were rechoused in Stum  rehousing flats  at
Kalkaji. Madipur etc. The area has been
reoccupied unauthoriscdly.

(c) With tbe termination of the 6th
Five Year Plan, as a matter of policy the
Slum Clearance Scheme has been dizconti-
nued and now the emphasis is on improve-
ment of slums.

[Engligh]

Financial assistance from Japan
for development of Buddist
places

1751. SHRI SRIBALLAV
PANIGRAHI :
SHR1 VILAS MUTTEMWAR :
SHRIMATI MANORMA
SINGH :

SHRI SARFARAZ AHMAD :

Will the Minister of CIVIL. AVIATION
AND TOURISM be pleased 1o state :

(a) whether financial assiitance 1s likely
to be received from Japan for development
of Budhist tourist centres in Tndia;
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»

(b) if 80, the quentum of the smount
and the places where it is likely to be speat;

(c) whether the Buddhist tourist centres
of Orissa are also included in the scheme;
and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIV:A) V. PATIL) :
(a)and (b). The Government of Japan
has offcred an assistance of around Rs. 95
crores for the development of traditionally
rural and baickward areas by providing
cestain basic facilities for the use of Budhist
pilgrim and tourist traffic,

) No, Sir

"d) The current proposal only envisages
places of Buddhist interest directly associat-
ed with the life of Lord Budha,

Amount allocated to Kerala
for tourism

1752, PROF. P.J. XK'RIEN: Wil
th: Minister of CIVIL AVIATION AND
TOURISM be pleased to state :

(a) the total allocation made to Kerala
for «928-89 for the development of tourism
in the central sector; and

(b) the details
implemented ?

of the plan to be

THE MINISTER OF STATE OF THR
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAI V. PATIL) :
(8) and (b). The Central Ministry of Tourism
does not allocate funds State-wise but
schemc-wise. The Ministry provides finan-
ciul assistance 1o State for creation of
tourism infrastracture on th€ basis of gpeci-
fic proposals received frons the State Govern-
ments, The quantum of funds to be releas-
¢d to Kerala 10 !1988-89 will depend op
the merits and inter- se priorities of proposals
received from the Government of- Keralg
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for Central Ainancial assistance, The follow-
ing projects have already been sanctioned
during 1988-89 and are at various stages
of implementation :

(Rs. in lakhs)
S. No. Name of the project Amount
sanctioned
1. Beach Resort at
 Varkala 95.00
2. Wayside amenities at
five places 58.00

Dislocation of railway services
on S.E. Railway

1753 : SHRI NARAYAN CHOUBEY :
Will the Minister of RAILWAYS be pleased
to state :

(a) the number of cases of dislocation
of railway service on the South-Eastern
Raijlway from 1 May, 1988 to 10 July,
1988 Division-wise;

(b) the number of such dislocations
due to derailment, Division-wise; *

(c) the reasons for dislocation parti-
cularly derailments; and

(d) whether the derailments were due
to improper maintenance of tracks ? '

TBE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVYRAO SCINDIA! : (a)
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Division No. of cases
Kharagpur 10
Adra 6
Chakradharpur 6
Bilaspur 5
‘Nagpur 1
Khurda Road 2
Waltair 3

Total v 33°

(b) Division No. of
* cases
Adra 1
Kharagpur 2
Chakradbarpur 1
Bilaspur 4
Nagpur 1
Khurda Road 1
Waltair 3
Total 13
(c) and (d). Cause-wise break-up of
the 13 derailments is as under :
Cause No. of
cases
(i) Track failure 5
(i) Track failure combined
with bad enginemanship 2
(iii) Track failure combined
with wagen defect 1
(iv) Breakage of coach
wheel tyre .1
(v) Defect in wagon 1
cvi) Breakage of loco wheel
tyre 1
(vii) Excessive speed by
driver 1
(viii) Under-investigation 1

Closure of Factories at Dalmia Nagar,
Bibar

1754, PROF. CHANDRA BHANU
DEVI: Will the Minister of LABOUR be
pleased to state :

(a) whbether Government are aware of
the closure of the factories at Dalmia Nagar,
Bihar; and

(b) if so, the action proposed to be
takep for re-employment of workers rendered
jobless ?
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THE MINISTER OF LABOUR (SHRI
BINDESHWARY DUBEY) : (a) and (b).
According to the Government of Bihar, on
8 writ petition filed by the workers of M/s.
Rohtash Industries Limited, Dalmia Nagar
on the issue of reviving the industries and
rehabilitating the workers, the Supreme
Court had directed the Board for Industtial
and Financial Reconstruction (BIFR) to
draw up a rehabilitation/modernisation
package. The BIFR has since submitted its
report to the Supreme Court. The matter is
sub-judice.

Meeting of State Tourism Ministers

1755. SHRIMATI D. K. BHANDARI :
Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

' (a) whether a meeting of Tourism Minis-
ters of the North Bastern States was held in
July this year at Shillon,,

(b) if so, the details of the 2genda items
discussed during the meeting:

(c) whether certain items for promotion
of tourism in Sikkim were also discussed in
the meeting;

(d) if so the details thereof; and

(e) the step? propc<ed to be taken to
implement the decisions arrived at in the
meeting ?

THE MINISTER OF STATE OF THE
MINISTRY GF CIVIL AVIATION AND
TOURISM SHRI SHIVRAJ V. PATIL):
(a) and (b). Yes, Sir, the meeting of State
Tourism Ministers of the North-Fastern
States was held on :9th July. 19%8 at
Shillong. During the meeting items such as
expeditious implement.tioi, of Plan Schemcs
in the North-Eastern region, declaring
Tourism as an Industry by the Noith-Eastera
States, establishing Statistical Cells and
Collection of Statistics of Do uestic Tourism,
Setting up of Classfication Comrittees,
Strengthening of Infrastrusture in the North-
Eastern Regian, Promotion of Package Tours
t0 and from the North-Eactern States, etc,
were discussed.
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(¢) No, Sir, as it does not form part of
the North Eastern region.

(d) Does not arige. A

(e) The decisicns taken at the meeting
are being pursued with various Ministries of
the Government of India and the State
Governments of the North-Eastern Region
for effective follow-up action.

[Translation)

Cholera and Gastro entritis in
Northern India

17:6. SHRI SHANTI DHARIWAL !

SHRI KALI PRASAD
PANDEY :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that cholera and
gastro-enteritis have develored into en
epidemic form in several States during the
last three months;

(b) if so, the number of persons affec-
ted and the number of persons who bhave
died due to these diseases, State-wise.

(c) whether itis a fact that adequate
quantity of medicines are not avatlable in
Government hospitals anc¢ dispensaries, end
if so0, the reasons thercof;

(d) whether Government have taken
teps on war-footing for controlling the
spread of these disease; ond

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HFALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DE): (a)and (b). No. The number of
cases and deaths due to Tholera and Gastro-
entritis reported so fur during 1988 are
given in the statement below,

(c) to (). The Central and State Govern-
ments are taking adequate steps for the
control of these diseases. The Govt. of
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India also launched ORT Programme for the
management of acute diarroheal diseases in
the country which is being expanded in a
phased mapner during 7th Plan to reduce the
morbidity and mortality due to acute
diarroheal diseases, Sgecific treatments are
available in the Primary Health Centres,
Dispensaries and Hospitals depending on the
causative Organisms, These is po shortage
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of drugs reported from any where, Emphasis
has been laid for the supply of pure drinking
water in the problem villages by the end of
7th Plen pericd. Constructicn of sanitary
privies is being encoureged in the rural areas
by community participation. Health educa-
tion efforts are being augmented. All
outbreaks are being investigated by the State
Health authorities and unsefe drinking water
supplies are being chloripated,

Statement

Report ed cases and deaths due 10 Gastro-enteritis ard Cholero In States|U Ts,
in India during 1988 (Prov.)

S No.  States/U.Ts. Gastyo-enteritis Cholera
Cases Dea ths Cases Deaths
1 2 3 4 5 5
1. Andhra Pradesh 10677 346 132 4
2. Arunachal Pradesh 1682 1
3. Assam
4. Bihar
S. Goa 5N —_
6. Gujarat 20222 16 117 3
1. Haryana 6 —_
8 Himachal Pradesh
9. Jammu & Kashmir 12867 q
10. Karnataka 1313 27
11. Kerala 172893 114 «
12. Madhya Pradesh 174823 94
13. Maharashtra 9528 159 184 6
14. Manipur
15. Meghalaya 763 —
16. Mizoram
17. Nagaland
18. Orissa
19. Punjab 13188 117 3
20. Rsjasthan 14394 8 17 —_—
21. Sikkim
.22 Tamil Nadu 7517 33 702 13
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1 -2 3 4 s 5
23. Tripura
24. Uttar Pradesh 1621 70 38 4
25. West Bengal 9 - —
26. A & N Islands 18572 6 —
27. Chandigarh 707 15 o=
28. D & N Haveli 575 2 — —
29. Delhi 56998 384 895 6
30. Lakshadweep 410 - — —
31. Pondicherry 22584 7
Total 540652 1632 1585 e

Note : C = Cases, D = Deaths, — = Nil + = Not available.
1. Data is provisional and not comparable due to ill defined coverage.

[English)
Labour from Orissa to Punjab

1757. SHRI RADHAKANTA DIGAL :
Will the Minister of LABOUR be pleased to
state :

(a) the details of the contractors in
Orissa who send workers to Punjab;

(b) whether soms of the contractors are
violating the labour laws; and

(c) if so, the details of action taken
against them ?

THRE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBEY): (a) to (c).
Information about the contractors sending
the labour from Orissa to Punjab is not
mentioned in the Ministry. The Inter State
Migrant Workmen (Regulation of Employ-
ment and Conditions of Service) Act, 1979
is intended to safeguard the interests of the
workmen who are recruited by contractors
from one State for service in an establish-
ment situated in another State and to guard
against the exploitation of such workmen by
unscrupulous contractors. Whenever comp-
laints a¥e received about the exploitation of

migrant labourers, appropriate authorities are
asked to take suitable action. The appropriate
Government for an establishment under the
Act may be either the Central or the State
Government,

Opening of CGHS Dispensaries
In Delhi

1758. SHRI SWAMI PRASAD SINGH :
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to state :

(a) whether Government propose to
open some more allopathic, homoeopathic
and ayurvedic dispensaries under C.G.H.S.
in Delhi during the current year; and

(b) if so, the areas identified for the
purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DB) : (a) and (b). Proposals for opening
¥ allopathic dispensaries under CGHS Delbi
during 1988-89 at Shalimar Bagh, Pragati
Vihar Complex, Nand Nagri, Yamuna Vibat
Jharoda Kalan, Dilshad Garden and Noida
are under consideration of the Goverament,
No such proposal of opening Ayarvedic and
Homocopathy is under consideration,
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Racket in sale of DDA Flats

1759. SHRIMATI USHA
CHOUDHARY :
SHRIMATI MADHUREE
SINGH :

DR. G.S. RAJHANS :

Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether two rackets in sale of DDA
flats with the collusion of DDA employees
were busted in the last week of May, 1988;

(b) if so, the details thereof;
(c) the action taken in the matter; and

(d) the steps taken to check such
activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a)to{c). A
case FIR No. 128/88 dated 6-5-88 uls
420/468/472/380/34 IPC has been regis-
teced by SHO, Malviya Nagar, New Delhi
relating to stealing of original documents of
various persons registcred with DDA under
SFS and disposing of the same to perspective
buyers on premium. The following officials
have been arrested by the Police on

9-5-38.

1. Shri R, S. Nimesh, Head Clerk,

2. Shri Bhagmal, Chowkidar, working
at Vikas Sadan.

Both the employees have be:n suspended
on 29.6.88, pending receipt of investigation
Report from the Police.

(d) For proper custody of files and other
documents, instructions have been issued for
providing necessary arrangemeants for locking
of the space occupied by the SFS Branch of
DDA. Regarding forged documents, the
DDA staff has been asked to be more careful
and alert to avoid such cases in future.
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{Translation)
Transfer of vigilance officers

1760. SHRI KALl PRASAD PANDRY :
Will the Minister of RAILWAYS be pleased
to state :

(a) the number of vigilance officers,
zone-wise, in the North Eastern, Northern,
Eastern and North Frontier Railways;

(b) the total number as well as Zone-
wise number of those vigilance officers
whose residence and place of office both are
situated in the same Zone; and

(c) whether Government propose to
transfer these vigilance officers to the Zones
other than those in which they reside, and
if so, the time by which all these officers
would be transferred to different zones ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) There are
6 vigilance officers on North Eastern
Railnay, 7 each on Northiern and Eastern
Railways and 6 on the Northeast Frontier
Railway,

(b) There arc 6 officets on the above
meationed 4 Railways whose original
residence falls within the zone on which they
are posted, Of these 3 arec on North
Eastern, 4 on Northern, 6 on Rastern and
3 on Northeast Frontier Railways.

(c) It is not the policy of the Govern-
ment to necessarily post vigilance officers in
Zones other than those from which they
bail. Selection of vigilance officers is done
with great care. They are drawn from the
cadre of the Zonal Railways and serve for
a (ixed tenure after which they are reverted
to their parent department. In this manner
it is ensured that vested intcrests are not
allowed to develop.

[English)

Housing schemes undertaken by Delhi
Development Authority

1761. SHR1 ANANTA PRASAD
SETHI : Will the Minister of URBAN
DEVET OPMENT be pleased to state :
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(a) the number of schemes for construc-
tion of bouses undertaken by the Delhi
Development Authority during 1980 to
1982 and the schemes which have not been
completed so far;

(b) the amount of the Delhi Develop-
ment Authority funds spent on the acquisi-
tion of land and construction of houses
which have been blocked in these schemes;

and

(c) the duration for completion of each
of the housing schemes and the percentage
of progress achieved during the last two
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
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(SHRI DALBIR SINGH) : (a) to (c). 139
schemes were undertaken by the Delhi
Development Authority during 1980 to
1982. Details of the $7 schemes which
have not been completed so far are given
in the statement below. The Statement also
gives information about the amount spent
on coostruction of houses in respect of
schemes which have not been completed so
far and the duration of completion of each
of the schemes, as also the percentage of
progress achieved during the last two years.
As regards the amount spent on acquisition
of the land, the land is acquired by the
Declhi * Administration and not tbe Delhi
Development Authority. As such, the money
is fpent by Delhi Administration on acquisi-
tion of land even through DDA ultimately
meets the cost of acguisition.

Statement

Funds spent, duration, percentage of progress and the Housing Schemes taken up
during 1980-82 have not been completed

S, Name of Schemes Funds spent Duration % age of Remarks
No. on construc- progress
tion (Amt, during last
in Lacs.) two years
1 2 3 4 5 6
North Zone
1. 720 LIG DU’s in Pkt. W.P. &
Pitampura 204.62 12 Month 15%
2. Clo 64 thres b/r, 64 two
b/r 96 S/G under SFS at
Pitampura Pkt. L(D) 131.74 9 Months 15%
3. Cfo 1068 (756) LIG+312
MIG houses at Motia Khan. 514.74 12 months 10%
for MIG 9
Months for LIG.
4. C/o 936/888 Janta houses
at Pitampura Blk. B(P) 71.07 12 Months 35%
5. Clo 408 MIG houses at
Pitampura Pkt. A(D) 113.68 12 Months 15%
6. C/o 656/672 LIG houses at
Jahangirpuri 141.58 12 Moaths 25%
7. Clo 656/416 MIG houses at
72.19 12 Months NIL

Jahangirpuri
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1 2 3 4 5 6
8. Clo 192 LIG houses Blk. A,
Pkt. J Shalimar Bagh 21.90 12 Months 50%
South West Zone
9. Clo 193 SFS DU’s at ( The Schems stand
Kishapgarh Gr. I 284.20 —_— — abondoned due to
legal disputes &
10. Clo 192 SFS DU's at | likely to be restarted
Kishangarh, Gr. II 840.09 — —  { by Sept./Oct. 88.
West Zone
11. C/o 360/343 LIG DU’s at
Jaidev Park 132:25 12 Months 71% The work was re-
scinded and reward-
ed. The date of
start of work for
the balance work
was 26.10.85 and
date of completion
was 25.7,.86.
East Zone
12. Clo 560 LIG houses at
Dilshad Garden 178.00 1 Year 45%
13. C/o 96 MIG/96 LIG DU's
at Dilshad Garden, Pkt. ‘R’
Gr. IV 66.00 1 Year 10%
14. Clo 300 MIG/LIG houses at
Ty.Y.A. 141.20 1 Year 20%
15. Clo 265 DU’s at T. Puri 73.64 1 Year 0.04%
16. Clo 168 MIG/56 LIG in
Pkt. I at T. Puri 102.36 1 Year 249
17. Clo 171 MIG/SY LIG at
Pkt, I1I at Trilokpuri 112.14 1 Year 18%

Morning Baroda-Delhi-Baroda flights

1762. SHRI RANJITSINGH GAEK-

WAD: Will the Minister of

CIVIL

AVIATION AND TOURISM be pleased to

state :

(a) whether there is no motning flight
bstwaea Baroda to Dalhi and vice-versa;

(b) whether traffic on this route in the
evening flights has increased during the last
one year;

(¢) if so, whether Government propose
to introduce morning flights from Baroda
to Delhi and vice-versa;

(d) if so, the details thereof; and
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(e) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V.PATIL):
(a) Yes, Sir.

(b) No, Sir.
(c) and (d). Do not arise.

() The present passenger demand
between Delhi and Baroda (Vadodra) does
not warrant increased capacity on this
sector.

Retention of Government accommodation
after transfer from Delhi

1763. SHRI KAMLA PRASAD SINGH :
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government servants who
do not own their own property and are in
occupation ‘of Government accommodation
at Delhi are entitled to retain the said
accommodation on their transfer from Delhi
to the station where there is no general pool
accommodation;

(b) if not, the reasons thereof; and

(c) the steps taken t0 make provision
for retention of accommodation by Govern-
ment servants at their previous duty station
to avoid inconvenience to their family ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Under the
Allotment of Government Residences
(General Pool in Delhi) Rules, 1963, reten-
tion of General Pool accommodation under
occupation of an officer is allowed for a
period of two months from the date of
transfer. Thereafter, in special cases the
transferee officer may be allowed to retain
the accommodation for a period not exceed-
ing six months.

(b) and (c). In view of acute shortage
of General Pool accommedation in Delhi/
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New Delhi, the retention of accommodation
for entire period of posting outside Delhi
cannot be allowed.

Backlog in vacancies of Epgineers in
C.P.W.D,

1764, SHRI RAM BHAGAT PASWAN ¢
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether SC/ST Engineers’ joining
reports are not being accepted on promotion/
transfer in Divisions/Circles of C.P.W.D.;

(b) if so, the reasons therefor and the
action taken in this regard;

(c) whether roster for SC/ST employees
is being maintained in CP.W.D.;

(d) if so, the reasons why the SC/ST
Eogioeers are not placed in places mentioned
in the roster;

(¢) whether there is a backlog in vacan-
cies for Assistant Engineers 20d Executive
Eogineers; and

(f) if so, the reasons for not giving
promotions to the SC/ST Enpgineers against
the backlog ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a)and (b). No
such case has come to the Government’s
notice. ‘

(¢) Yes, the roster for SC/ST employees
is being maintained in CPWD as per rules.

(d) The roster are intended to be an
aid to determining the number of vacancies
to be reserved and are not meant to be used
for determining the order of appointment
or senjority.

(¢) and (f). There is no backlog in
respect of SC/ST quota for promotion to
the grade of Assistant Engineers. In the
promotion being made by selection there is
no carry forward of vecancies from year to
year basis,



143 Written Answers
Labour Courts in Kerala

1765. SHRI SURESH KURUP : Will
the Minister of LABOUR be pleased to
state

(a) the number of labour courts in
Kerala; and !

(b) the number of cases pending in the
courts as on 30 June, 1988 ?

THE MINISTER OF LABOUR (SHRI
BINDESHWAR! DUBEY): (a) As per
available information, there are three Labour
Courts in Kerala.

(b) The information is being collected
and will be laid on Table of the House in
due course,

Completion of Circular Rallway in
Calcotta

1766. SHRI AMAR ROYPRADHAN:
Will the Minister of RAILWAYS be pleased
to state the target dat: for completion of the
works of the Circular Railway in Calcutta,
especially the portion from Majherhat to
Strand Road ?

THE MINISTER OF STATE OF THE
MINISTRY OF RA'LWAYS (SHRI
MADHAVRAO SCINDIA): Dum Dum
Junction—Princep Ghat portion of Calcutta
Circular Railway Project is targetted for
completion by 1989 subject to the removal,
by the State Government of W<t Bengal, of
the encroachments existing on the project
aligonment.
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Majerhat— Princep Ghat portion of the
Circular Railway is not an approved work.

Projects undertaken abroad

1767. SHRI MAHENDRA SINGH:
Will the Minister of RAILWAYS be pleased
to state :

(a) the total number of project under-
taken by Indian Railways abroad;

(b) the amount involved in each project
and the time by which these are likely to be
completed;

(¢) the names of the agencies which
have been entrusted with these works; and

(d) the details of the benefits likely to
accrue as a result thereof?

THE MINISTYTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (8) to (c).
Indian R alway Construction Company
Limited (IRCON) a Public Sector Company
under the Ministry of Railways has been
undertaking construction projects abroad.
The details of the projects undertaken by the
Company are given in the statement below :

(d) The Gross Profit (before tax) earned
by the Compapy from various foreign pro-
jects is Rs 90.31 crores and the direct
foreign exchange carned by the Company
due to 1ts overseas operation 1s Rs 132
crores.
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Statement

A. Projects Completed

Sl.  Name of work Value of Year of Client

No. . (in lakhs of Rs.) Completion

1. Maintenance of track 10.14 1979 Iranjan  State Rail-
with tamping machines ways, Iran

3. Design and Supply 50.60 1982 Nigerian Railway
and Installation of 55 Corporation
Nos. mechanically
operated lifting barriers
for Nigerian Railways
Corpn.

3. Manufacture & Supply 300.00 1982 Baghdad-Al-Qain
of 35000 Nos. of pre- Akashat Project
stressed sleepers  to Authority, Republic
Govt, of Iraq. of Iraq.

4. Supply of sparc parts 11.¢0 1982 Nigeriao Railway
for railway signalling Corporation
to Nigerian Railway
Corporation.

5. Supply of wagon com- 26.00 1985 Bangladesh Rallway
ponents and dating
machines to Bangladesh
Railway.

6. Construction of Sec- 32000.00 1984 New Railway Imple-
tions 3 and 4 of mentation Authority,
Mussayeb-Kerbala NRIA, Iraq.
Najaf-Kufa-Samawa
Railway Project.

7.  Signalling, Telecommu- 3500.00 1984 NRIA, Iraq.
nication, electric power
supply and outdoor
lighting works for
section 3 and 4.

8.  Construction of 3500.00 1985 Mipistry of Transport,
Railway line at Saida. Govt. of Algeria.

9. Construction of High 13700.00 1987 Néw Raijlway Imple-
speed branch line to mentation Authority
Al-Muthana Cement
Factory at Iraq.

10.  Construction of Railway 8120.00 1988 Algerian  Railway

line at Benisaf in
Algeria,

Authority (SNTF)
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Changes in the Directorate General,
Mines Safety

1768, SHRI PURNA CHANDRA
MALIK : Will the Minister of LABOUR be
pleased to state:

(a) whether major changes has been
contemplated in the Directorate General of
Mines Safey, Dhanbad;

(b) if so, the details thereof; and

(c) if not, whether Government pro-
pose to tone up the Directorate General of
Mines Safety technologically, financially and
administratively ?

THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBEY) : (a) No, Sir.

(b) Does not arise.

(c) A review of the role and functions
of the Directorate General of Mines Safety
was made by a Committee headed by Shri
J.G Kumaramaongalam during the year
1981-82. As 8 result, a Cadre Review wss
undertak-n to strengthen the organisation
and additional posts were created at different
levels of the inspection cadre of Directorate
General of Mines Safety in (986. The
scales of pay of the officers of the Direc-
torate General of Mines Safety were also
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tions of the 4th Pay Commission. Two
pew Zonal offices and three Regional offices
have been opened. The Directorate General
of Mines Safety has now been declared a
scientific and technological organisation,
In-house, computer facilitis have also been
provided to the Directorate General of Mines
Safety.

Incidence of leprosy

1769. SHRI PURNA CHANDRA
MALIK : Will the Minister of HEALTH
AND FAMILY WELFARE be plesacd to
state .

(a) whether the incidence of leprosy is
on the increase;

(b) if so, whatis the rate of growth
thereof; and

(c) the number of patients identified
and their percentage to total population,
State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALT§ AND FAMILY
WELFARE (KUMARI! SARQJ KHAPAR-
DE) : (a) There is no evidence to show
that incidence of leprosy is on the increase.

(b) Does not arise.

revised in 1983 and were later further
enhanced on the basis of the recommenda- () A Statement is given below-
Statement

National Leprosy Eradication Programme

No. of Leprosy cases on record as on June, 1988

Si. State/UT Population in Cases on Percentage
No. lakhs (1981 census) record

1 2 3 4 5

1. Andhra Pradesh 535.5 430536 8.0 o
2.  Arunachal Pradesh 6.3 1538 2.4

3. Assam 199.0 17392 0.9

4. Bibar 699.0 3287579 4.7

5. Goa 10.9 2221 2.0

6. Gujarat 341.0 58524 1.9

7. Haryana 129.2 1267 0.1

8. Himachal Pradesh 42.8 4603 1.1
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1 2 3 4 5
9, JandK 27.0 6113 2.3
10. Karnataka 391.4 129014 3.3
11. Kerala 254.5 78161 3.1
12. Madhya Pradesh 521.8 206747 4.0
13. Mabarashtra 627.8 281926 435
14. Manipur 14.2 4202 2.9
15. Meghalaya 13.4 1589 1.2
16. Mizoram 4.9 453 0.9
17. Nagaland 7.8 1843 2.4
18. Orissa 263.7 212325 8.0
19. Punjab 167.9 3495 0.2
20. Rajasthan 342.0 16377 0.5
21. Sikkim 3.2 368 1.1
22. Tamil Nadu 484.1 353129 11.4
23. Tripura 20.5 5524 2.7
24. Uttar Pradesh 1108.6 487059 4.4
25. West Bengal 545.8 293827 5.4
26. A aad N Island 1.9 1193 6.3
27. Chandigarb 4.5 5958 1.3
28. D and N Haveli 0.1 204 2.0
29. Daman, Diu 178
30. Delhi 62.2 11650 1.9
31.  Lakshadweep 0.4 242 6.0
32. Pondicherry 6.0 7064 11.7
Total 6818.3 3148513 4.6

Maaufacture of modera bogie prototype at

CLW
1970. SHRI PARASRAM BHAR-
DWAJ : Will the Minister of RAILWAYS

be pleased to state :

(2) whether the Chittaranjan Locomo-
tive Works has produced a prototyps double
suspension bogie (the steel frame within which
the wheel sets are encased) suitable for WAP
type locomotives hauling mail/express trains
at the speed of 160 km per hour;

(b) if so, whether all electric locomo-
tives hauling mail and express trains are pro-
posed to be fitted with these bogies: and

(c) if so, the details of the scheme in
this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVYRAO SCINDIA) : (a) No, Sir.

(b) and (). Do not arise.

Master Plan of Goa on Tourism

1771. SHRI SHANTARAM NAIK :
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state :

(@) whether the master plan on tourism,
prepared by State Government of Goa and
seat to his Ministry has been studied;
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(b) if so, the reaction to each of the
major proposals in the plan; and

(c) whether the reactions have been
conveyed to the State Government ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL) :
(a) The Master Plan on Tourism. has
not yet been finalised by the Government of
Goa.

(b) and (c). Do not arise.

Representations about Industrial
Relations Bill

1772. SHRI SHANTARAM NAIK :
Will the Mimister of LABOUR be pleased to
state .

(a) whetber Government have received
representations for or against the Industrial
Relations Bill, 1938;

(b) if so, the numbz, of representations
received; and

{c) the main points raised 1n the repre-
sentations ?

THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBEY) : (a) Yes, Sir.
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(b) About 100 representations have
received so far.

(¢) Government has been urged to
withdraw the Bill and to make modifications
in the Bill in consultation with the interests
concerned including trade unions.

Slum dwellers in States

1773. SHRIAMARSINH RATHAWA:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) the State-wise approximate number
of slum dwellers at present; and

(b) the State-wise number of slum
dwellers covered under the Eonvironment
Improvement of Urban Slums Scheme so

far ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) No com-
prehensive  suivey of slum population
have been undertaken at all India level.
Howecver, the Task Force on Housing
and Urban Development appointed by the
Government had made some estimates regard-
1ng state-wise distribution of slum population,
as per statement-1 below.

(b) The information 1s given n state-
ment 11 below.
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Statement-11 1 2 3

Coveruge of slum population under the scheme 1. A &N Island 0.01
of Environmeastal Improvement of Urban Slums

(EIUS) il 31‘3.1988..‘ 2 Cbandigarh 0.01
- - 3. Delhi 11.89
S. No. States/UTs Coverage of .
slum popu- 4. Pondicherry 0.98
lation upto — - ~
March, Total UTs : 12.89
1988 - —_
1 2 3 Total 6th & 7th Plan; 150.88
1. Andhra Pradesh 28.45 Total before 6th Plan : 67.30%
2. Assam 0.71 )
3. Bihar 3.05 Grand Total 218.18
4. Goa 0.30 T oo T T T T
5. Gujarat 4.32 » State-wise break-up not available,
6. Haryana 459 ++ Fjgures are provisional
¥. Himachal Pradesh 0.54 Passenger traffic from Tripura
8. Jammu & Kashmir 260
9. K tak 1774. SHRI AJIT KUMAR SAHA:
- Rarnataka 6.23 Will the Mumister of CIVIL AVIATION
10. Kerala 1.52 AND TOURISM be pleased to state :
1t. Madhya Pradesh 8.¢7 (
a) the number of passengers who
12. Mah?rashtra 19.98 travelled to and from different places of
13. Manipur 0.19 Tripura by Indian Aurrlines and Vayudoot
14, Meghalaya 0.43 flights during the last three years;
15. Mizoram 0.32
6 ] (b) the revenue earned by Indian Air-
16, Orissa 1.40 lines and Vayudoot therefrom; and
1Y, Punjab 10.94
18. Rajasthan 4.4 4 (c) the net profit earned by them ?
19.  Sikkim 0.30 THE MINISTER OF STATE OF THE
20. Tamil Nadu 12.88 MINISTRY OF CIVIL AVIATION AND
a) to (c¢). In so far as Indian irlines is
22. Uttar Pradesh 14.87 conceined, the detalls regarding bpumber of
23. West Bengal 11.13 passengzrs to and from different places of
— Tripura, revenue earned and net profit earn-
Tota) States : 137.99 ed, durng the last three years are as

follows :
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No. of passengers 1985-86 1926-87 1987-88

— Agartala/Calcutta 136659 158251 158146

— Agartala/Gauhati 27372 284182 33954

— Agartala/Silchar 11265 12924 13255

— Agartala/Imphal — 116 3
Revenue earped
(in crores of Rs.) 4.22 5.65 6.63

(provisional)

Deficit
(in crores of Rs.) 2.12 2.32 2.98

pom———

As regards Vayudoot, information is being collected and will be laid on the Table of the

Sabha.

Growth of air traffic at Tnter-
natjional Airports

1775. SHRI MATILAL HANSDA :
Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state the
percentage growth of air traffic at the four
international airports of the country during
the last three years ?

THE MINISTFR OF STATE OF
THE MINISTRY OF CIVIL AVIATION
AND TOURISM (SHR1 SHIVRAJ V.
PATIL): The percemage growth of
passenger and Cargo Traffic at the four
International airports during the last three
years (1985-8¢ to '©87-¢8) is as under ;

Alrports Percentage growth

Passenger  Cargo
Bombay 20.4 11.5
Calcutta 28.3 21,0
LG I. Airport, Dethi 23.8 13.1
Madras 26.2 27.8

Increace in fatal accidents in
Coal and other Mines

776, SHRI MATILAL HANSDA :
Will the Minister of 1 ABOLR be pleased
to state :

(a) whether the recent report of Director
General, Mines Safety has indicated that
fatal accidents are on the increase in the
coal and other mines;

{b) if so, the details thereof; and

(c) the action taken or proposed to be
taken in this regard ?

THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBEY) : (a) The num-
ber of total accidents and the death raie
owing to accidents in mines were lower in
1987 than those in 1925 and 1986.

(b) Year-wise details of fatal accidents
and death rate per thousand persons employ-
ed in coal and other mines are given in the
staternent below.

(c) Provisions for safety, health and
welfare of workers employed in mines are
contained in the Mines Act, 1952 and rules
and regulations framed thereunder. These
provisions are required to be complied with
by the mine managements. The officers of
the Directorate Gcenerst of Mines  Safety,
Dhanbad inspect the mines periodically in
order to enforce the statutory provisions and
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take appropriate actiop as provided in the
Mines Act, 1952, against the persons held
responsible for accidents and for violating
the provisions of the Act. The Director
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General of Mines Sefety also issues guide-
lines in the foim of circulais to the manage-
ment of the mines from time to time for
improving safety measures,

Statement

Increase in thal Accldents in coal and other mines
Year-wise details of Fatal Accidents and death rate per thousand persons
employed in coal and other mines

Year  Fatal accidents Death rate/ Fatal accidents Death rate/ Total fatal Death rate/
in coal mines 1000 in other mimes 1000 accidents  10€0
persons (non-coal and  persons persons
oil)

lggs 176 0.36 67 0.29 243 0.34

1986 180 0.39 70 0.35 250 0.38

1987* 162 0.33 71 0.31 233 0.32

1987* 91 —_ 39 — 130 —_

(Up to June)

1988+ 89 —_ 38 - 127 -

(Up to June)

*Provisional

Heavy Routes of AI/IA

1777. SHRI MATILAL HANSDA :
Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

(a) the routes of Air India and Indian
Airlines where the traffic has increased; and

(b) the percentage of increase during
the last two years ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM  (SHRI SHIVRAJ V. PATIL) :
(1) and (b). The information is being

collected and will be laid on the table of the
Sabha.

[Translation)

Room tariff of hotels

1778. SHRI KAMIA PRASAD
RAWAT : Will the Minister of CIVIL

AVIATION AND TOURISM be pleased to
state

(a) the number of hotels constructed so
far in the country for the tourists as also the

number of those which are under c¢onstruc-
tion;

(b) the room tariff in these hotels at
Agra, Puri, Bhopal, Itanagar etc; and

(c) the details of boarding facilities
available to the tourists in those hotels ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL. AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL):
(a) There are at present 541 functioning
hotels on the approved list of the Depart-
ment of Tourism. Besides, 205 hotel projects
have been approved by the Department of
Tourism at the planning stage. These are
at various stages of construction; in some

cases, the construction work may have yet
to start.

(b) The room tariff of approved hotels
at Agra, Puri and Bhopal Itapagar arc as
under :
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Name of hotel Single A/C Double A/C
Single Non Double Non
A/lC A/C
1 2 3 4 5
Agra
1. Maughal Sheraton 5-Deluxe 1,000 1100
2. Clarks Shiraz 5 590 649
3. Amar 3 198 272
135 200
4. Grand 2 177 236
130 1717
5. Jaiwal 2 118 177
6. Taj View @ 1,000 1100
7. Mayur Tourist @ 95 130
complex ——— ——
71 95
8. Mumtaz @ 285 354
9. Agra Ashok @ 780 880
Puri
1. South Bastern 2 114 136
Railway e s ——
78 120
2. Tosbal: Sand @ 300 375
220 275
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1 2 3 4 5
Bhopal
1. Jehan-Numa Palace 3 380 430
2. Ramson Interpational 2 212 272
130 189

There is no approved hotel at Itanagar,
(@—yet to be classified)

(c) The boarding facilities n approved
hotels very according to the star category of
hotels. While hotels of the l-star category
are required to provide just clean and whole-
some food, hotels of the 5-star category
serve a variety of international and Indian
cuisine.

Gangmen working in Railways

1779. SHRI RAM PUJAN PATEL:
Will the Minister of RAILWAYS be pleased
to state :

(a) the total number of gangmen work-
ing with the Railways 1n the country;

(b) the number of such gangmen out of
them who are working for the last five years
but their services have not been regularised
so far and the reasons therefor; and

(c) whether it has been decided to stop
the recruitment of gangmen and get the
job done on contract basis; 1t s0, the reasons
therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) and (b).
Information as on 3(.3,1988 in regard to
Gangmen on zonal railways in  respect of

part (a) of the question and 1o regard to

casual gangmen in respect of part (b) is
being collected and will be laid on the Table
of the Sabha.

(¢) No, Sir.
{English]
N.B C C. projects in West Bengal

1780. SHRI PIYUS TIRAKY : Will
the Minister of URBAN DEVELOPMENT
be pleased to state :

(a) whether Government have sanction-
ed any amnount to the National Building
Construction Corporation recently towards
its investment in the share capital of the
Corporation;

(b) if so, the details of the N.B.C.C.

plans and projects to be taken up in West
Bengal;

{) ihe number of families living below

poverty line proposed to be benefited by
projects; and

{d) the details of the N.B.C.C, projects

pending and completed during the last three
years ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Yes.
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(b) and (c). The NBCC is only a has not yet been taken by the client orga-

construction agency. It secures civil cons- nisations.

truction contracts is open cufnpetitiou "wi.th (d) A statement showing the details of
other contractors. Although 1_t has.submlt- the pending projects under cxecution by the
ted tenders for two new projects in West N.B.C.C. and those completed during the

Bengal, yet a decision to award the works last three years by it, in West Bengal is

given below.

Statement
Detatls of pending and complete profects undertaken by NBCC in West Bengal,

S. No. Name of work Value of coatract (Revised)
Rs. in lakhs

— e — - - ———— e e e e ————

A. Pending Projects under execution

1. Works pertaining to West Bengal Electriciiy Board
at Kolaghat.

(a) Kolaghat Thermal Power Plant-11 922.62
(K-4, 5, 6, & K-B) (Pile and Pile Cap)
(b) Kolaghat Thermal Power Plant Township at 127.13
Kolaghat (K-9, 10, 1)
(¢) Kolaghat Therma!l Power Plant at Kolaghat 189.71
(400 KV)—K-14
(d) 220 Mtr. high Chimney at Kolaghat 209.21%
(¢) Turbo Generator and Boiler Feed Pump 121.59
Super Structure, Kolaghat
(f) Piling Work for E.P.I. at Kclaghat 61.46
2. Calcutta Port Trust Work at Calcutta 550.00
3. Falta Export Promotion Zone Works. 448.21
4. Metro Tube Railway Project Section —IX, Calcutta 200.00
5. Life Insurance Corporation Bhawan at Celcutta 114.29
6. P & T Salt Lake Work Ph. I 51.00
7. 11,T. Kharagpur (Construction of Residential and 130.90

Technical Buildings).

B. Projects completed during the last three years.

1. Metro Tube Railway Project Sec.—X, Calcutta 1123.18
2. Metro Tube Railway Project BLT-14C (R) 318.31
3. Metro Tube Railway Project 15A-II (Box) 118.41
4. Metro Tube Railway Project 15A-11 (BLT) 6.34
5. Metro Tube Railway Project BLT ESPLANADE—XI 268.06
6. Coal India Ltd. Piling Work 63.33
7. Kolaghat Thermal Power Plant Drainage Phas-1, Kolaghat 13.87
8. Kolaghat Thermal Power Plant Ph-I Unit 1, 2, 3, Kolagbat 662.21
9. Construction of Road Work for MTP—X at Calcutta. 53.61
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Provislor of Chair Car in Puri Super
Fast Express, Nilanchal Express,
Utkal Express and East Coast
Express Trains

1731. SHRI CHINTAMANI JENA : Will
the Minister of RAILWAYS be pleased to
state © "

(a) whether Government are aware of
the demand for providing chair car system
in 915-916 Puri Super Fast Express, 175-
176 Nilanchal Express, 77-78 Utkal Express
and 45-46 East Coast Express trains to
accommodate more passengers due to heavy
rush on these trains and non-availability of
accommodation for weeks and months
together;

(b) if so, the reaction of Government
thereto; and

(c) the action proposed to be taken in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD) : (a) to (c). There are
demands for providing chair cars on these
trains. However, these trains being essentially
meant for long distance passengers, provision
of chair cars will not be desirable.

Restoration of Trajn Nos, 397 and
398 between Puri and Asauso!

1782. SHRI CHINTAMANI JENA :
Will the Mianister of RAILWAYS be pleased
to state :

(a) whether the train Nos. 397 and 398
which were running between Puri and
Asansol we:e cancelled last year;

(b) if so, the reasons therefor;

(c) whether it is a fact that while cancel-
ing these truins an assurance was given to
restore them after sometime;

(d) whether requests have been made
for the restoration of these trains; and
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Written Answers 1

(e) if s0, when these trains are expected
to be restored ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD) :(a) Yes, Sir. Bet-
ween Puri-Kbaragpur from 1.10.1987 and
between Kharagpur-Asansol from 1.5.1988.

(b) As a result of review and rationali-
sation of trains services.

(c) No assurance was given.

(d) and (e). Requests have been exa-
mined but not found justified in view of train
services available between Kharagpur-Adra-
Asansol and Puri-New Delhi.

Shortage of staff In S, E, Railway

1783. SHRI CHINTAMANI JENA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether there is shortage of staff on
many railway stations in S.E. Railway and
the staff, particularly on reservation duty,
has to work for more than the prescribed
hours;

(b) whether any complaints have been
received in this respect ;

(c) whether due to the shortage of staff
passengers have to wait for hours together to
get their seats reserved on many important
railway stations such as Puri, Khurda Road,
Bhubaneswar, Cuttack, Kharagpar and Tata
Nagar etc. in Orissa; and

(d) if so, what steps are being taken to
remedy the situation ?

THE DEPUTY WMINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD): (a) to (d). The
information is baing collected from South
Bastern Railway Administration and will be
laid on the Table of the Sabha.
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Dieselisations of 467 and 468 Fast
Passenger Traine on S E, Raflway

1784. SHRI CHINTAMANI JENA:
Will the Minister of RAILWAYS be pleased
to state :

(a) the reasons for withdrawal of diesel
cogine from the 467/468 Fast Passenger
trains on S.E. Railway; and

(b) the time by which diesel engine will
be restored to these trains ?

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD) : (a) Due to opera-
tional requirements,

(b) There is no such proposal at present,

Indastrial Accidents

1785. SHRI R. P. DAS: Will the
Minister of LABOUR be pleased to state :

(a) the total number of industrial acci-
dents that took place in the country, during
the last three years, year-wise and State-
wise;

(b) the steps taken or proposed to be
taken to reduce such accidents ?

SRAWANA 17, 1910 (SAKA)

Written Answers 1M

THE MINISTER OF LABOUR (SHRI
BINDESHWARY DUBEY): (a) and (b).
The statistics of injuries resulting from indus-
trial accidents by reason of which the persons
iojured are prevented from working for a
period of 48 hours or more immediately
following the accidents are collected under
the Facteries Act, 1948. The total number
of industrial accidents that took place in the
country, during the last three years, year-
wise and State-wise, is given in the enclosed
statement,

The Factories Act, 1948 lays down a
number of provisions for ensuring safety in
manufacturing  processes The Act was
amended last year with a view to making
safety provisions more stringent and
effective.

The responsibility for enforcement of the
Act lies with the State Governments/
Administrations of Union Territories. The
Central Government also issues guidelines
to the States;Union Terri‘ory Admunistra-
tions from time to time regarding enfoice-
ment of safety provisions and meeting
emergencies. A number of State Factory
Inspectors have also been trained abroad in
the methods of accident prevention, air
monitoring and pollution control.

Statement
Sl stae  _ Indusinal accidents during the year o
No. 1985 1986 1987
1 2 4 5
I, Delhi 2,071 1.280 506
2. Kerala 5,708 4,479 4,149
3. Haryana ,003 2,897 3,209
4. Andhra Pradesh 7,092 7,838 8,219
5. Punjab 2,176 1,962 1,666
6. Madhya Pradesh 18,249 14,770 9,675
7. Chandigarh 70 64 73
8. Orissa “,6°3 3,301 2,831
9. Himachal Pradesh $S 102 164
10. Assam 79 926 753
11. Manipur 2 6 2
12. Pondicherry 1,018 1,349 1,526
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1 2 3 3 4
13, Goa 842 659 376
14. Uttar Pradesh 13,776 8,693 8,095
15, Karnataka 16,277 13,071 10,233
16. Rajasthan 9,348 6,554 7,074
19. Tripura 40 21 7
18. Meghalaya 2 1
19. West Bengal 75,327 84,765 67,165
20, Bihar 6,086 6,271 Not available
21. Jammu & Kashmir 126 122 123
22. Gujarat 34,185 36,198 Not available
23. Tamil Nadu 18,316 19,101 Not available
24, Maharashtra 64,795 61,342 Not available

No industrial accidents were reported from other States.

Live saving intravenous fluids unit
in AIIMS

1786. SHRI MOHD MAHFOOZ ALI
KHAN : Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether the life-saving intravenous
(IV) fluids unit in the ATIMS has been lying
vacant for over a year and the daily require
ment of over a thousand bottles of intraven-
ous fluids is being obtained from the open
market at a high cost;

(b) if so, the reasons for the unit lying
idle and delay in making the equipment
operational;

(c¢) the daily average expenditure incur-
red on procuring the requirement of life
saving I, V. fluids from the open market to
meet the demand; and

(d) the steps taken by Government to
make this vital unit in the AIIMS opera-
tional ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE) : (a) This is not true. The Unit has
been working and manufacturipg distilled
water and saline and certain 1. V. Fluids
which are needed in the hospital from time

to time and are not casily available in the
market.

However, it is true that Glucose saline,
the normal saline, for intravenous injection,
was not manufactuted on this Unit for
several months and thece were obtained from
the market, but at rates cheaper tban the
cost of I V. Fluids manufactured at AIIMS
Unit. The Unit has started manufacturing
these 1.V, solutions now.

(b) The reason for not preducing intra-
venous glucose and normal salire is that in
the flmds produced during repeated trial
runs, the sterlity of solution did not conform
to standards laid down by the Drugs Con-
troller. This was due to the fact that
sterilising machine provided for this purpose
could not achieve the level of funciional
efficiency that was required for proper
sterilisation of these fluids.

(c) The daily expenditure on procure-
ment of fluids is 7,120/-.

(d) The manufacturers of the sterilising
machine and the Chief Technical Officer of
the AIIMS Workshop are working on
standardisation of the ‘Steriliser’ 1n accord-
dance with the standards laid down for such
purpose by the Drug Contiol, The results
of recent trials have been upto the laid down
standards and are satisfactory.
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(Translation)

Development of toucism in the hill areas

1787. SHRI HARISH RAWAT : Will
the Minister of CIVIL AVIATION AND
TOURISM be pleased to state :

(a) whether a decision to make maxi-
mum efforts for promoting tourism in the
hill areas of Uttar Pradesh was taken at the
sitting of the Hill Development Council

(U.P) held in Nainital;

(b) if so, the follow up action taken for
promoting tourism in these greas; and

(c) the amount likely to be spent on
this account durinp the Seventh and Eighth
Five Year Plans ?

THE MINISTER 3F STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI Si1iVRAJ V. PATIL):
(a) Yes, Sir.

(b) By way of follow-up, an Action
Plan for development of tourssiu iu hill areas
of Uttar Pradest has been diawn up,

(¢} The Central Ministry of Tourism
does not allocate funds either State-wise or
area-wise but scheme-wise, The Mrnistry
provides central financial assistance to States
for creation of tonrism infrastructure on the
basis of specific proposals received from the
State Governments A< and whep proposals
are received from the State Government for
ceatral financial assistince for creation of
tourism infrastructure in hill areas, these
will be examined, subjcct to ments of the
proposals, availability of fu.ds and inter-
sec priorities.

[English)

News item capfioned ‘‘Kickbacks in
Condom Tmports Deal”

178%. SHRI RAMASHRAY PRASAD
SINGEH : Wl tre Mirister of HEALTH
AMD FAMILY WELFARFP b: pleased to
state
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{a) whether the attention of Governmen’
has been drawn to the pews-item captioned
“Kickbacks in Condom imports deal’t
appearing in ‘Patriot’ dated 7 May, 1988:

~

(b) whether sub-standard South Korean
Condoms which were rejected by Govern-
ment laboratory at Gheazisbad were mixed
with better samples; and*

- (c) if so. the details thereof and the
reaction of Government thereto ?

THE MINISTFR OF STATE IN THE
MINISTRY OF KFALTH AND FAMILY
WEI FARE (KUMART SARODI KHAPA-
RDE) : (a) Yes Sir The import of condoms
was channelised throgh DGS & D Deptt.
of Supply. Accordirg fo the clarificrtion
furnished by the Deptt. of Supply. order was
placed on M/s. Radicura Pharma, Delhi on
merits and allegations made in the news item
are baseless.

(b) and (c). No, Sir. Orly one batch
out of five batches of samples reccived for
pretestirg has been found not conforming to
Schedule ‘R’ of the Drugs and Cosmetics
Rules by the Centra] Indian Pharmacopceia

Laboratory, Ghaziabad and import of
condoms of this batch has been dis-
allowed.

Non-achievement of sterilisation target

1789. SHRI PRAKASH V. PATIL:
Will the Minister of HEALTH AND FAMILY
WELFARE be pl.asced to state the impact
that non-achievemvnt of sterilisation targets
by different States had on the increase in
population rate durirp the last threee years ?7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SARO) KHAPARDE):
If the shortfalls in the sterilisation targets
for the three years 1084.85, 178-86 and
1986-87 were to have teen fully achieved,
on the basis of norms used in the estimation
of births averted, 0.49 lakh, 3.33 lakhs and
£.20 lakhs births respectively would have
got averted in these years. Consequently the
Natural Growth Rutes, according to this
calcuiation would work out as 2.12 per cent



179 Written Answers

2.09 per cent and 2.08 per cent as against
2.13 per cent, 2.11 per cent and 2.15 per
cent estimated by Sample Registration System
for the years 1984-1985 and 1986.

GIift Pouches for Passengers

1791. PROF. RAM KRISHNA MORE:
SHRI KAMAL NATH :
SHRI JAGDISH AWASTHI :
SHRUSANAT KUMAR
MANDAL :

Will the Minister of RAILWAYS be
pleased to state :

(8) whether there is any proposal under
consideration to introduce a scheme to pre-
sent gift pouches containing toilet items to
the passengers travelling by First Class air-
conditioned compartments, if so, the detajls
thereof;

(b) the daily estimated expenditure
likely to be incurred on the schemes; and

(c) the reasons for introducing such a
scheme having social distinctions ?

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MAHABIR PRASAD) : (a) No decision has
been taken in this regard.

(b) and (c). Do not arige.

Provision of drinking water tn Hyderabad/
Secunderabgad

1792. SHRI C. SAMBU : Will the

Minister of URBAN DEVELOPMENT be
pleased to state :

(8) whether Union Government have
received any proposal from the Government
of Andhra Pradesh for the provision of
drinking water to the twin cities of Hydera-
bad and Secunderabad; and

(b), if so, the action taken by Govern-
meot in this regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) Yes, Sir,

(b) The Hyderabad Water Supply and
Sanitation Project is presently under consi-
deration for World Bank assistance. The
outstanding issues are being sorted out with
the State Government prior to negotiations
with the World Bank Group.

{Translation)

Newspapers purchased by Afr Indla and
Indian Airlines

1793. SHRI RAM PUJAN PATEL :
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state the number
of newspapers, language-wise, purchased by
Air India and Indian Airlines during the
year 1986-87 and 1987-88 ?

TBE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL) :
In so far Indian Airlines is concerned,
the number of newspapers purchased by the
Corporation during the years 1986-87 and
1987-88 was a follows :

Language of 1986-87 1987-88
newspepers (per day) (per day
English -— 6989 4133
Hindi — 1631 1853
Urdu ... 304 440
Marathi ... 196 350
Gujarati ... 148 260
Bangali .. 111 180
Tamil ... 329 400
Malayalam e 60
Assamese - s 10
Telugu - 45 24

As regards Air India, information is
being collected and will be laid an the Table
of the Sabha.
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[English)

Vaccine for Fertility Control in Women

1794. SHRIMATI KISHORI SINHA :
SHRI K. RAMACHANDRA
REDDY :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether a vaccine for fertility
control in Women has been discovered at
the Indian Institute of Science, Bangalore ;

(b) if so, the details thereof ;

(c) whether clinic trials of the vaccine
have since been carried out ; and

(d) if so, the results obtained and when
it is expected to be ready for field tests ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DE): (a) to (d): No Vaccine for Fertility
Control in Women bas been discovered at
the Indian Institute of Science, Bangalore.
A Research Programme for the development
of Vaccines for both male and female at the
Indian Iuostitute of Science, Bangalore, 1s
however, under progress.

Wheat Products at Reasonable Price

1795. SHRIMATI BASAVARA-
JESWARI : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to state :

(a) whether Government have urged
the roller flour millers to provide wheat
products to consumers at reasonable price ;
and

(b) if so, the extent to which Roller
Flour Millers have agreed to reduce the price
of wheat products ?.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIBS (SHRI D. L. BAITHA) :
(ﬂ) Yes, Sir.
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(b) Flour millinpg Industry has pot
responded.

Construction of FCI godowns by
private parties

1796, SHRI M. RAGHUMA
REDDY : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to state :

(a) the oumber of Food Corporation of
India godowns comstructed by private
parties in Andhra Pradesh;

(b) the norms fixed for selecting the
land; and

(c) the reasons for selecting land belong-
ing to private persons for constructions of
godowns ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI D.L. BAITHA) : (a) The
number of godowns constructed by the
private parties and taken over by the Food
Corporation of India in Andhra Pradesh
for Corporation’s use under the Agricultural
Refinance Development Corporation (ARDC)
scheme during the period 1977-1979 was
71. The Corporation did not get additional
godowns constructed by private parties for
its use subsequently in Andhra Pradesh.

(b) Land was selected by the Corpora-
tion keeping in view that it was : (i) owned
by the party which proposed to construct
the capacity; (ii) easily approachable for
lorry traffic; (iii) close to rail-head as far
as possible; and (iv) not flood prone.

(c) The scheme for construction of
godowns by the private parties on their own
land had been launched by the Corporation
keeping in view the storage requircment at
that point of time and the constraints of the
Corporation to take up the additional cons-
truction to that extent in view of urgency
of the requirement, limited resource availas
bility, land acquisition problems, et¢,
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Jordapian Airlines’ fiights to India

1797. SHRI M. RAGHUMA REDDY:
SHRI INDYAJT GUPTA :

Will the Min ster of CIVIL AVIATION
AND TOURISM be picased to state :

(a) whether Jorda.wnan Airlines have
started operating two separate flights bet-
ween Amman and Delhs and Ammao and
Calcutta from the first week of July this
year;

(b) whether Air India had resisted the
the introduction of the.e Jordanian flights:

(c) whether the Jordanian operations will
affect Air India’s revenues 1n its own  west-
bound ope:ations; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
iOURISM (SHRI SHIVRAJ V. PATIL) :
(a) Yes, Sir.

(b) to (d). Aur Ilndia had no objctiun
to Jordanian aithines (ommenci. g operations
to India provided the Do'hi sefvice s con-
tingent on  simulta.:ous  operation to
Calcutta and Air Inuia is covered by a
commercial arrangement under which Air
India would be compcnsated during unila-
teral operations.

Outbreak of Encephalitis

1798. SHRI M. RAGHUMA
REDDY :
SHRI MANIK REDDY :
SHRI SITARAM J. ¢+ VALI :
SHR1 C. MAD AV REDDY -
SHRIMATI BIBHA GHOSH
GOSWAMI :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether a largs number of persons
have died due to the outbreak of Encepha-
litis in the country;
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(b) if so, the State-wise number of
deaths due to this disease during the last
six months; and

(c) the details of the preventive measure
taken by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SARO)J KHAPAR-
DE) : (a) and (b). The number of deaths
due to Japanese Encephalitis reported upto
July, 1988 is as under :

Andhra Pradesh 3
Bihar 2
Karpataka 13

18

{c) The following preventive measures
are being undertaken to control Japanese
Encephalitis :

() weekly fogging/ultra low volume
spray with Malathion for at least 4
weeks,

(1) intensificarion of antilatval opera-
uon 10 affected areas.

(in) weekly pyrethium space spray for
ai least 4 weeks areas, where resi-
dual spray 1s not fea:ible,

(iv) laodoor residual spraying with Ben-
zene Hexachloride 1. an  area of
2-3 Kms. around a case of
Japanese Encephalitis.

v) Extension of health education
through publicity with the help of
different media and ensuring
community participation in control
and prevention.

(vi) Japanese Encephalitis vaccine, has
also been supplied to the States of
Andhra Pradesh, Uttur Pradesh,
West Bengal and Assam for use
in some of the endemic blocks op
Pilot Project basis,
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Increase in Delki Population

1799. SHRI M. RAGHUMA REDDY:
SHR1 MANIK REDDY :
SHR1 SITARAM J. GAVALI:
SHRI C. MADHAV REDDY :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether the population of Delhi is
increasing very rapidly;

(b) if so, the reasons therefor; and

(c) the measures Government propose
to take to control the population ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DE) : (a) As per decenmal censuses Delhi
recorded a population of 40.7 lakhs and
62.2 lakhs in 1971 and 1981 respectively,
According to the estimates of Experts
Committee on Population Projections (1985),
Delhi’s population is estimated to be 82.5
lakhs in 1988 ({st March).

(b) Besides urbanisation, immigration
has been the main reason for population
growth of Dclln.  Further in  recent years,
the natural growth rate (diflerence between
birth and death rates) of Delhi remained
higher than all India level as per Sample
Registration System BEstimates (SRS).

(c) Draft Regional Plan 2001 for Delhi
interalia envisages to achieve a manageable
Delhi by 2001 AD. To control the growth
of population of Delhi, the National
Capital Region Planoing Board proposed to :

(ii) decelerate the growth of Delhi
Uniop  Territory to achicve a
manageable Delhi by 2001;

(i) to control the population increase
of Delhi Matropolitan Area
(DMA) excluding Delhi to achieve
a moderate growth; and

(iii) to induce the growth of urban
population in the areas beyond
Dsthi Metropolitan Area in the
National Capital Region. Besides,
Family Plannipg Programme is
also being implemented to control
the population in Delhi.
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Pension scheme for Jourpalists

1800. SHRI S.B. SIDNAL :
SHRI G.S BASAVARAJU ;

PROF. P.J, KURIEN :

Will the Minister of LABOUR be pleas-
ed to state :

(a) whether Government are considering
to set up a Committee to go into the ques-
tion of scheme of pepsion and other aspects
for  journalists and other newspaper
employees;

(b) if so, by what time the Committee
is likely to be set up; and

(c) what will be the pattern of its com-
position and main functions and powers and
other terms of reference ?

THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBEY) : (a) to (c). An
Expert Group to go into the question of
providing a pension scheme for journalists
as well as npon journalists employees of
newspaper establishments has been recently
set up under the Chairmamship of Chairman
LIC. The other members of the Expert
Group and its terms of reference are as given
below :

1. Members ;

1. Shri R.K. Daruwala, Ex-Chairman
GIC, Bombay.

2. Ehri M.V, Desai, Ex-Sccretary Press
Commission, New Delhi.

3. Two representatives of working

Journalists.

4. A representative of non- journalists
employees of newspaper estabish-
raents.

5. A representative of the Ministry of
Finance.

6. A representative of Bureau of
Public Enterprises.

7. A representative of Council of
India Employers.

8. CPFC...,,,...Member-Secretary.
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II. Terms of Reference :

1. To consider the question as to
whether a feasible scheme for sett-
ing up a pension fund for journa-
lists and non-journalists employees
of newspaper establishments can
be drawp up, based on contribu-
tion payable either jointly by em-
ployers and employees of news-
paper establishments or, alterna-
tively, on a volontary basis by
employees themselves;

2. The minimum period of service
qualifying for pension eligibility,
the rates of pension contributions
and the total qualifying periods
for pension eligibility, at various
rates;

3. To recommend the administrative
set up for receiving contributions,
and for operating the scheme and
also the costs of running such a
scheme.

Seminar on Booded Labour

1801. SHRI1 S. B. SIDNAL :
SHRI G. S, BASAVARAJU :

Will the Munister of LABOUR be pleased
to state :

(a) whether a seminar on improvement
of quality for the rehabilitation on honded
labour was held in New Delhi in May,
1988; and

(b) if so, the salient points discussed at
the seminar and how far the suggestions
made have been accepted by Government ?

THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBEY) : (a) and (b). Yes
Yes, Sir. A one day workshop was organised
by the Ministry to review the ptogramme of
identification and rehabilitation of boaded
labour and to ideatiry the difficulties faced
in the implementation of the programme as
well as the achievements made' in various
States. The workshop Inter-alia . discussed
the difficulties experienced in implementing
th: rohabilitation programm: 1deatifying the
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requirements for achieving better integration
of the rehabilitation programme with anti-

poverty programmes, the adequacy of the
present arrangement for moaitoring and
evaluating the programme of rebabilitation of
bonded labour and the necessary changes
required to be made in the reporting system

to bring out the qualitative aspects of the
rehabilitation of bonded labour. The sugges-
tions and recommendations made by the
participants of the workshop related to both
operational areas as well as executive orders
relating to the programme of rehabilitation
of bonded labour. The State Governments
as well as other concerned agencies have been
advised to take pecessary steps to improve
the implementation of the programme. The
suggestions and recommendations at the
workshop relating to monitoring and evalu-

ation of the programme will be kept in mind

by the Ministry while reviewing the monitor-

ing and evaluation mechanism.

[Translation)

Expansion of Lucknow Airport

1802. SHRI HARISH RAWAT : Wil
the Minister of CIVIL AVIATION AND
TOURISM be pleased to state :

(a) whether the volume of traffic at
Lucknow airport has incrcased;

(b) if so, whether there is any proposal
for the expansion of ticket counter and
passenger and visitors lounges; and

(c) if sa, the time by which this pro-
posal would be implemented and the
expenditure likely to be incurred thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL):
(a) Yes, Sir.

(b) and (c). Work pertaining to extension
of termiaal building at Lucknow airport was
completed in May 1985 and the extended
portion opend for operations on !6th May,
1985, Reserved lounge at Lucknow has
been renovated in May 1988. On fnding
funds further expansion of passenger facilities
will be taken up.
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Trekking facilities in Kumaon Division

1803. SHRI HARISH RAWAT : Wil
the Minister of CIVIL AVIATION AND
TOURISM be pleased to state :

(a) the main trekking routes in the
Kumaon Division of Uttar Pradesh and the
facilities provided on them;

(b) whether Goversment propose to
provide additional facilities on these trekking
routes, especially on Munsyari and Milan
trekking routes; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHR1 SHIVRA) V. PATIL):
ta) The main trekking routes in Kumaon
Division are :

1. Base Almora
Almora — Kapkoli — Ioharkhet—
Dhakuri—Khati— Phurkia—Pindari
Glacier -- Bharadi—Almora.

2. Almora-—Bageshwar-—Thal—Muns-
yari—Lilam— Bagudyar — Mardolj
—Milam Village—Milam Glacier.

3. Almora — Kapkoli — Loharkhet---
Dhaku— Dwali — Umila — Sona
Jatoli Dhungiadon Shephards Hut-
Sukhram ke Bharoti.

On these routes there are five PWD
Inspection Houses with eight beds at each
place and facilities for catering.

(b) The State Government propose to
provide 20 additional beds at each of those
PWD Inspection Houses.

(c) Does not arse.

Over bridges on railways crossings

1804. SHRI HARISH RAWAT : Will
the Minister of RAILWAYS be pleased to
state

(2) the total number of railway crossing
in Uttar Pradesh on which over-bridges are
proposed to be constructed during 1988-
89; and
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(b) whether over-bridges will also be
constructed on the crossing near Hapur,
Moradabad and Rampur during this
year ?

THE DEPUTY MINISTER IN THR
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD) : (a) In Uttar
Pradesh 3 road-over-bridges in replacement
of level crossings have becen sanctioned
during 1988-89. Besides 12 such worker are
in varying steges of progress.

(b) The sanctioned road-over-bridge
near Moradabad is in an advanced stage of
construction and is expected to be completed
during 1988-89. The State Government has
not so far sponsored proposals for cons-
truction of road-over-bridges near Hapur

and Rampur.

[English)

Unifair trade Practices by foreign
Airlines

s805. SHRI VIJAY N PATIL : Will
the Mimster of CIVIL AVIATION AND

TOURISM be pleased to state :

(a) whether dererulation in international
air travel in Burope and the U.S.A. is likely
to cause concern to the business of inter-
pational air travel originating from India;

(b) if so, how Government propose to
face the turbulence of competition;

(c) whether Government have noted the
ineffectiveness of the main regslatory agency,
the Tnternational Air Travel Association in
checking under-the counter discounting on
the part of several International Airlines;

and

(d) if so, the steps Government are
taking with International Air Organisation to
check such malpractices ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL):
{a) No, Sir,
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{(b) Does not arise.

{c) International Air Travel Association
is an association of airlines having no regula-
tory functions.

(d) Government is not a Member of
International Air Travel Association. There-
fore, there is no question of Government
approaching Interpational Air Travel Asso-
ciation.

Railways Guest House

180F. SHRI E. AYYAPU REDDY:
Will the Minister of RAILWAYS be pleased
to state:

(a) the number of railways guest houses
which have been thrown open for tourists:
and

(b> whether there is any proposal to
construct railway guest house at Triupati ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD) : (a) Nil.

(b) No, Sir.

Railways accidents probed by Commis-
sioner of railway safety

1807. SHRI V. SREFNIVASA

PRASAD :
SHRI M. V. CHANDRA-

SEKHARA MURTHY :

Will the Micister of CIVIL AVIATION
AND TOURISM be pleased to state :

(a) the number of railway accidents
during the last three years and the number
of accidents which were enquired into by the
Commissioners of Railway Safety, year-
wise;

(b) the details of the reports submitted
by the Commissioners of Railways Safety;
and

(c) the action taken or contemplated by
Government on each report ?
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THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL) :
(a) The number of railway accidents was
717 in 1985-8§, 644 in 1986-87 and 604
1987-88. The Commissioners of Railway
Safety held statutory inquiries into 28 serious
accidents in 1985-86, 30 in 1986-87 and
24 in 1987-88.

(b) -Details of reports submitted by the
Commissioners of Railway Safaty are avai-
lable in the Annual Reports of the Commis-
sion on Railway Safety for the years 1085-
86 and 1986-87 which have already been
placed on the Table of the Sabha. The
Anpual Report for the year 1987-88, will
also be placed on the Table of the Sabba
by the end of 1988.

‘¢) Recommendations made by the
Commission are examined in the Railway
Board and implemented. Suitable aetion is
taken against the staff held responsible for
the accident,

Air-conditioned coach on train running
between Rajkot and Bhopal

1808. SHR] CHHITUBHAI GAMIT :
SHRIMATI PATEL RAMABEN
RAMIIBHAI MAVANI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether there is a peisistant demand
from the public and various other organisa-
tions from Rajkot, Surat and other places in
Gujarat to attach one air-conditioned coach
to the train running between Rajkot and
Bhopal; and

(b) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD): (a) No. Sir.

(b) Does mot arise.
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Alr Accldents

1809. SHRI CHHITUBHAI GAMIT:
SHRT V. TULSIRAM :

Will the Minister of C1IVIL. AVIATION
AND TOURISM be pleased to state :

(a) the number of accidents involving
aircrafts of the national carriers during the
ast one year;

(b) the reasons for each accident and
the details of the loss of life and property;

(c) the compensation paid or likely to
be paid to the victims; and

(d) the steps taken or contemplated to
avoid such accidents ?

THE MINISTFR OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ} V. PATIL) :
{a) During the preceding one vear from
1.8.87 todate, there have been 5 accidents;

(b) Investigation to Indian Airlines
B-737 aircraft VT-FDS ot Bangalorc on
1.11.87 has revealed that tre accident was
caused due to npor-lockirg nf the ncee lend-
ing gear in down position due to failure  of
its attachment fitting under fatigue.

Investigation to Indian AirliresB-737
aircraft VI-EFK at Daroda on 19.7.88 has
revealed that the aircraft during its landing
roll hit a bull which was on the runway,

The remaining three recent accidents are
under investigation.

Loss of line was only in one of these
accidents involving Pawan Hans Westland
30 Helicopter at Sanjichhat on  14.7 88 in
which 7 persons died. There was no loss of
life in the remainmg four accidents,

As per the estimate todate, the total loss
to property is approx. Rs, 4.50 crores,
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(c) After the investigation is complets,
compensation will be decided as per rule
applicable.

(d) Bssed on the findings of the investi-
gation reports, appropriate action is taken
from time to time.

Effects of Pan Parag with Zarda and
statutory warning

1810. SHRI RAM SWARQOP RAM:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(2) whether Pan Parag with Zarda which
is marketed all over India contains tobacco
as one of its ingredients;

(b) if so, the steps taken to check
whether its use has any harmful effects
on the users;

(c) the reasons for not directing the
manufacturing firms to put the statutory
warning “Tobacco consumption is injurious
to bealth” on the containers of Pan Parag
with Zarda; and

(d) the steps Government propose to
take to discourage the use of Pan Parag with
Zarda in view of its harmful effects ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMART SAROJ KHAPAR-
DE: {a) Yes.

(b) Tobacco chewing in any form is
known to be associated with oral cancers.

(c) and (d). Keeping in vew the increas-
ing incidence of tobacco-related diseases, it
bas been proposed to introduce a compre-
hensive plan of action agaipst use of all
tobacco products in consultation with the
State Governments. The propos4] for eanti-
tobacco measures Inter-al:a includes the
extension of health warnirg to other tobacco
products such as chewing tibacco, tobacco-
based pan masala, gutka, tobacco-based
tooth powders etc,
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Import of Locomotives

1811. SHRI MOHANBHAI PATEL:
Will the Minister of RAILWAYS be pleased
to state :

(a) the number of high power locomo-
tives imported proposed to be imported

alongwith the terms and conditions thereof;
and

(b) the names of the countries from
where these are proposed to be imported and

the details regarding the high-tech features of
these locomotives ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD) : (a) 18 thyristor
type €000 h p. electric locomotives have
been ordered. 50 numbers of 4rQo h.p.
diesel locomotives and 40 numbers of 6000
b.p, three-phase electric locomotives are
proposed to be imported. All these imports
are with a provision to invoke transfer of

technology for their series manufacture if so
decided.

(b) 12 from Japan and 6 from Sweden
of the thyristor type electric locomotives
have been ordered. For others, it will
depend on final selection of the tenders under
consideration. Besides higher power, the
special features in these import proposals

are better efficiency, greater reliability and
availability.

Deaths due to Malaria

1812. SHRI MOHANBHAI PATEL :
SHRI AMARSINH
RATHAWA :

Will the Ministey of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether malaria is the main killer
discase throughout the country, particularly
in Gujarat;

(b) if so0, the number of persons who
died in each State during the last three years,
year-wise, as a result thereof;
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(c) the steps taken to controi the spread

of the disease from one place to another;
and

(@) the details of the malaria eradica-
tion programme introduced in the country
and how far the targets have been achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DE) : (a) and (b). Malaria is not the main
killer disease in the country including
Gujarat. The number of deaths due to
malaria repeorted during the last three years
state-wise is given in the statement below.

(c) The major control activities include :

1. Timely and ad-quate spraying with
appropriate insecticides in areas
with Anpual paratite incidence 2
and above.

2. Active surveillance with fortnightly
visits for ecarly detection and treat-
ment of Malaria cases.

3  Health education activities with
mass-media, Radio-Television etc.,
to create public awareness for preven
tion of the disease,

4. 1In order to control the spread of the
P. falciparum infection, P. falci-
parum contaipment programme is
being implemented in the affccged
areas with thé assistance of Swedlish
International Development Agency.

5. Antilarval measures with appropriate
larvicides to reduce the mosquto
breeding places are being carried out
regularly in urban areas.

(d) The modified plan of operation for
Malaria is being implemented since April,
1997 Extensive control measures under-
taken under this Plan have resulted in
gradually bringing down the incidence of
malaria to 1.64 million cases (Provisional)
in 1987 against 6.47 million cases in 1976.

The performance of the Programme is
monitored through the Annual Parasttlc
incidence. Against the target of bringing
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down Annual Parasitic incidence from 4.60
in 1981 to 2.70 in 1985, it has been
brought down to 2.57 in 1988. Further it
has been targetted to bring down the Annual
Parasitic Incidence to 1.90 by 1990.
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1 2 3 4 5
27. Chandigarh . 2 voe
28. D&N

Haveli
29. Delhi 27
30, D& K 8 5
Project

31. Pondicherry

Statement
S.No. States/U.Ts. 1985 1986 1978
(Prov.)
1 2 3 4 5
1. Andhra 1 1 1
Pradesh
2. Arunachal 1 1
Pradesh
3. Assam 23 39 14
4, Bihar 11
5. Goa e
6. Gujarat . s 1
7. Haryana
8. Himachal
Pradesh
9. Jammu & .
Kashmir
10. Karnataka . s sos
Il., Kerala 1 1 1
12. Madhya 3 10 13
Pradesh
13. Mabharashtra 2 6
14. Maaipur 1 vee
15. Meghalaya f e 1
16. Mizoram s 34 238
17. Nagaland cee 1 e
18. Orissa 63 155 90
19. Punjab 29 11 e
20. Rajasthan 4 2 -
21. Sikkim -
22. Tamil Nadu
23. Tripura 8 11 5
24, Uttar
Pradesh
2§. West Bengal 14 20 17
26 A &N . i

Islands

Harmful effects of Preparation and
Serviog of food in aluminum
utensils

1813. DR. AX. PATEL : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleascd :

(a) whether Government have seen
press reports that preparation and serving
of food etc. in the aluminium utensils is
injurious to health;

(b) if so, the reaction of Government
thercto;

(c) whether aluminjum foil is being
used in the Railways for the supply of food;
and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDE) : (a) Yes, Sir.

() The study gquoted in the press
report has not been subsequently confirmed.
Until hazards consuming food prepared and
served in aluminium vessal is scientifically
established by medical experts, it will not
be appropriate to impose a ban on use of
aluminium vessels/casseroles.

(c) Yes, Sir.'

(d) The system of serving food in
aluminium casserolcs has been introduced
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by the Railways in consultation with the
Indian Tourism Development Corporation
with a view to ensure service of hot, tasty
and wholesome food to passenger 1n hygienic
conditions.

Commiftee for zonal and peperral
system for Delhi hospitals

DR. G S. RAJHANS :
SHRIMATI MADHUREE
SINGH :

1814.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether Government propose to set
up a committee to work out a zonal and
referral system for hspitals 1n Delhi;

(b) whether there isa propasal to
divide the Capital into five health zones;

(c) if so, the ume by which the said
committee is hikely to subout its report;
and

(d) the extent to which the residents of
Delbi are expected to get satisfactory health
service from hospitals as a result thereof ?

THE MINISTER OF STATE IN THL
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDE) : (a) aud (b). Yes, Sif

(c) and (d). The committee is expected
to submit 1ts report within six weeks. The
problem of over-crowding in major hospitals
of Delht will be reduced considerably and
the residents of Delhi will get better specia-
lised medical treatment facilities

Action plan for Implementation of
fmmunisation

DR. G.S RAJHANS"
SHRI SRIKANTHA DATTA
NARASIMHARAJA
WADIYAR :
SHR1 R M. BHOYE :
SHRIMATI MADHUREE
' SINGH :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

1815,
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(a) whether Union Government have
stressed upon the States to draw up an
action plan tor 1mplementation of the
pational mission on immunisation;

(b) if so, the details of the guidelines
issued and the action taken by State Govern-
ments 1n this regard;

(c) the assistance Unjon Government
propose to provide to the States for effective
implementation of the said plan; and

(d) by what time the target is likely to
be achieved ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHARARDE) : (a) Yes, Sir

(b) The States have been given guide-
hines for action plans which include estima-
ting the vaccige requirements, storage of
vaccines, distribution and administration of
the vdaccines in the field, nstallation of cold
chain equipments, maiutenance and moni-
toring, receipt and distnbution of other
equipment such as syringes, ncedles etc.,
tramning  of staff, information and com-
munication  progtammes, involvement of
voluntary tectors, organisation of overage
evaluation, mitiation of Urban Immunization
Progratmme and associated activities relevant
to the programmue in  the States The
States &re already implementing the
programme based on the action plan drawn
up by them. They have also been advised
to draw up a document on the State
Immunization Miss:on.

(c) A provision of Rs, 5200 lakhs has °
been made for 1988-¢ 9 for implementation
of this Centrally Sponsored Programme.
E.cept lor an expenditure of Rs. 25 lakhs,
th rcw2ining amount is giver to the States
as assistance in both cash and kind.

(d) By 199%0.

Allotment of Land to registered
Socjeties in Delhi

1816. SHRI! C. SAMBU :
SHRI MANIK REDDY :
Will  the Minister of URBAN

DEVELOPMENT be pleased to state ;
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(a) the procedure followed while allot-
ting the land to the registered societies in
Delhi for various purpose like education,
training, research, consultancy, socihl service
etc;

(b) how much of land has been allotted
to such organisations in Delhi and its
surrounding areas during the last threc
years, year-wise:

(¢) the names of the organisation to
which such allotments were made; and

(d) how many such applications are
pending consideration presently ?

THE MINISTER CF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) to (d). The
information is being collected and will be
placed on the Table of the Sabha.

Upauthorised selling of Rallway
tickets

1817. SHRI MOHD. MAHFOOZ
ALI KHAN : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether any raids have been con-
ducted against unauthorised railways booking
agencies in Delhi and other metropolitan
cities during 1987 and 1983 (ull date);

(b) if so, the number of raids coanduc-
ted and the touts arrested during the
raids:

(c) whether any instances of official
connivance in unautborised selling of railway
tickets have come to notice;

(d) if so, the details thereof and the
action taken in this regard: and

(e) whether Government propose to
initiate strictor measures to remedy the
situation, if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD) : (a) and (b). Yes,
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Sir. The number of raids conducted and the
touts apprehended are as under :

1987 1988
ol
20,7.88)
No. of raids coaducted 26 11
on” illegal booking
agencies
No. of touts apprehended 105 39

from these agencies

No. of touts apprehended 2396 1074
in the Reservation

Offices

(c) No such case came to notice,

(d) Does not arise.

{e) The activities of the upauthorised
agengies and anti-social elements in corper-
ing of railway reservations have already been
made cognizable offences and deterrent
punishments have been provided under the
provisions of Indian Railways (Amendment)
Act, 1982.

Study about Violation of Minimum
wages Rules

1818. SHRI MOHD., MAHFOOZ ALl
KHAN : Will the Minister of LABOUR be
pleased to state:

(a) whether any study has been con-
ducted by Government to know the extent
of violation of the laws on minimum wages
and equal pay for equal work in the public
and private sectors in the country ; and

(b) if so, the outcome thereof and the
remedial measures contemplated by Govern-
ment in this regard ?

THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBEY): (a) The
Labour Bureau conducts evaluation studies
on the implementation of Minimum Wages
Act, 1948. Labour Burcau's studics on
Evaluation of Implementation of the
Mipimum Wages Act also elicit Informa-
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tion about the implementation of Equal
Remuneration Act, 1976. -~

(b) The studies reveal that ignorance of
employers and labourers about the Minimum
Wages Act, 1948, lack of facilities for the
enforcement machinery; shortage of inspect-
ing staff and lack of cooperétion both from
the employers as well as labourers to the
inspecting staff in rural areas are some of
the causes which hamper the progress of
implementation.

The report of the studies have been
forwarded to the concerned State Govern-
ments for takipg appropriate action since
under the Minimum Wages Act, 1948,
State Governments are the appropriate
Governments for enforcement of the Act for
the majority of employments.

Malpractices in issuing Non-AIDS
Certificate

1819. SHRI MOHD. MAHFOOZ
ALI KHAN :
SHRI VIJAY KUMAR
YADAV :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the news-item
appearing in ‘Indian Post’ dated 24 June,
1988 captioned ‘‘Doctors cashing in on
AIDS scare’” highlighting the malpractices
indulged in the issuance of non-AIDS
certificate by some medical practitioners to
persons going abroad in Bombay ; and

(b) if so, the steps taken to check such
malpractices by the doctors ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DE) : (a) Government has seen the news
item appeared in ‘Indian Post’ dated
24-6-1988.

(b) Goverament of India in collabora- -

tion with ICMR and State health authorities
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have established a nationwide network of
Reference/Surveillance centres for perform-
ing serological screening for HIV antibodies
among high risk groups and persons with
symptoms and signs suggestive of HIV
infection. These centres perform the tests
without any charge.

[Translation)

Committee to Improve Working of
Hospitals under AIIMS

1820. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state::

(a) whether a Committee has been set
up to improve the working of hospitals
under the AIIMS ;

(6) if so, when and the time by which
it will start functioning ; and

(c) the terms of reference of this
Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DE): (a) to(c). No exclusive Committee

Jhas been set up recently to improve the

working of the AIIMS hospitals. However,
Hospital Management Board has been
constituted with a view to improving and
streamlining the management of the A1IMS
hospital. There is a Grievances Committee
to oversee the working of the total Grievance
Redressal System in the Institute. A Project
Committee has also been constituted recently
for civil works management in the Institute,

Representations for Making Hindi as
Medjum for Pre-medical Examination

1821. DR, CHANDRA SHEKHAR
TRIPATHI : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether Government have received
representations regarding making Hindi the
medium for pre-medical examinations
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(b) if so, whether Government have
taken any decision thereon so far ; and

{c) if so, the details thereof and if not,
the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDE) : (a) Yes, Sir.

(b) and (c). So far as the All-Indla
Entrance Examination for admission to
MBBS/BDS courses in various medical and
dental colleges is concerped, the Supreme
Court have considered the matter and have
decided that since the medium of instruction
in the MBBS BDS courses and post-
graduate courses is in English and the entire
medical education is imparted in English
throughout the country, it is not practically
feasible to hold the All-India Entrance
Examination in diverse regional languages
and that for the present at least the All-
India Entrance Examination should be held
in the English language. They were of the
view that since the examination will be of
an objective type, it would not - require close
familiarity with the English language. The
Government do not consider it necessary at
this stage to make any change in the medium
of entrance examination for admission to
medical courses.

[English]

Hike in Landing and Parking
Charges by I1AAI

1822. SHRIG.M BANATWALLA :
Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

{a) whether the International Air
Transport Association (IATA) had objected
to the proposal of the international Airports
Authority of India (IAAI) to hike the
aircraft landing and parking charges from
April, 1988 ;

(b) if so, the points of objections raised
by IATA ;

(c) the reasons for such a hike, especially
when the JAAI has sizable profit ; and
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(d) the final position with respect to
the hike ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL) :
(a) to (d). The landing end parkiog
charges at the four International Airports
have been enhanced by 8.375% with effect
from 1.4.88. The percentage incicase bas
been determined after negotiations with
IATA and bas their consent. The enhanced
charges are intended to | offset the increased
cost on provision of airport facilitics.

Capacity of air cargo complex
in Bombay

1823. SHRI G.M. BANATWALLA
Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

(a) whether lick of cargo space iu the
air catgo complex at Bo.sbay is jeopardis-
ing exports,

(b) whether the air cargo has increased
magifold during the last three years; and

{c) if so, the steps proposed to be taken
to cope up with the inciease ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TJOURISM (SHRI SHIVRAJ V PATIL) :
(a) No, Sir.

(b) The air cargo handled through
Bombay Airport has recorded an increase
of 1 percent, 2 percent and 4.5 percent
respectively  during the years 1985-86,
1986-87 and 1987-88.

(¢) In order to cope with the increase
in Cargo Traffic at Bombay Airport, 1.A.A.L
have constructed a new import warehouse
shed measuring 3665 sq. mtrs. for storage
and processing of commercial import cargo
over 14 days old An exclusive Unaccom-
panied Baggege unit measuring 2000 sq.
rotrs has also been coostructed on the first
floor of the Cargo Complex. These new
tacilities are to be commissioned shostly,
In addition, LA A1, also propose to take
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up work for provisions of an additional
covered areca of 14182 sq. mtrs. during the
current financisl year.

Tripartite meeting on public
sector undertakings

1824. SHRIMATI PATEL RAMABEN
RAMJIBHA] MAVANI :

SHRI UTTAMBHAI H.
PATEL :

Will the Minister of LABOUR be
pleased to state :

(a) whether there has been a demand
from the Trade Unions for convening of a
tripartite meeting of public sector under-
takings;

(b) if so, the reaction of Government
thereto; and

(c) when a meetng is likely to be
copvened ?

THE MINISTER OF LABOUR (SHRI
BINDESHWARI1 DUBEY) : (a) Some
Trade Unions have urged Government to
set up a standing Tripartite Committee on
Public Sector Enterprises.

(b) Government have not decided to
sot up such a Committee.

(c) Does not arise.

Djeselisation of Inter City Express
Train ruening in Gujarat

1823, SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI :
SHR1 UTTAMBHAL! H. PATEL :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether any requests have been
received for providing diessl engines to Inter-
City Express Trains running in Gujarat; and
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(b) if so, when the diesel engine is ex-
pected to be provided for the purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD) : (a) and (b).
Requests have been received for Train No.
153/154 Rajkot-Abmadabad Express. The
train has since been dieselised w.e.f. 1.8.88,

Proteln in infant food

1826. SHRI PRAKASH V. PATIL:
Will the WMinister of HEALTH AND
FAMILY WELFARE te pleased to state :

(a) whether Government have laid down
norms regarding protein content in infant
foods for the better health of the infant
population in the country;

(b) whether baby food products market-
ed duriog 1987 and 1988 were subjected to
laboratory tests to find out if they conform-
ed to the limits prescribed; and

(c) if 80, the names of the products
which were found deficient and the action
taken sgainst the manufacturers of these
products for not adhering to the prescrib-
ed standards ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTR AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DRB) : (a) The standards for infant milk
food laid down under Prevention of Food
Adulteration Rules, 1955 stipulates mini-
mum requirements for content,

(b) and (c). Information is being col-
lected from the States/Union Territories.

Fluorosis in Maharashtra

1827. SHRI PRAKASH V., PATIL:
Will the Mibnister of HEALTH AND
FAMILY WELFARE be pleased to state :

(8) whether fluorosis which leads to
bending of the bones and causes deformuities
is rampant, particularly among the tribals
of Maharashtra;
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(b) if so, the steps taken to prevent the
disease;

(c) whether the disease is essentially a
water borne disease;

(d) if so, the steps taken to provide
germ free drinking water to the afiected
areas;

(e) whether any Central
been undertaken under the Seventh Plan for
the purpose; and

(f) if so, the target fixed thereunder and
the target achicved so far with the reasons
for shortfall, if any ?

THE MINISTFR OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SARQJ
KHAPARDE) : (1) (s (f). Fluorosis is
known to be prevalent in certain areas of
Maharashtra.

Under National  Drinkine  Water
Mission, a sub-Mission on ‘Control of ex-
cess fluoride’ has been trken up with the
following activities :

(i) A Nu-risis Contro! Cell bhas been
constituted in All Iedix Institute of
Medical  Suiences, New Delhi.
The Control Cell is conducting
fluorosis awareness camps in vari-
ous States So far eight such
camps have been conducted in the
States of Gujarat, Andhra Piadesh,
Haryana, Karrataka, Maharashtra
and Tam:l Nadu.

(ii) Technology packapes for removal
of excess fluoride and engineering
packages for defluoridation plants
have been developed.

(iii) Five demonstration defluoridation
plants have been set up in various
States.

(iv) Aa ~ction plan hic been drawn
to instal 130 d:fluo idation plants
in various StatesfUnion Territories.
Fluorosis occurs when the fluoride
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content of water is above 1.5 ppm.
The disease is not related to pre-
preneesence or absence of germs,

Growth rate in Maharashtra

1828. SHRI PRAKASH V. PATIL :
Will the Minster of HEALTH AND
FAMILY WELFARE be pleased to stute ¢

(a) whether the yearly growth rate of
population in  Maharashera  during  the
Seventh Plan has been monitored and if so,
the year-wise growth rate ind the arcas where
the growth rate has been found to be
significant;

(b) whether any spocial  measures are
contemplated to control the growth rate in
such areas ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SARO]
KHAPARDE) : (a) The Natural Growth
Rate of population is obiained as difference
between birth and death rates as available
from sample Registration System of
Registrar General, Ind’a annualiy. The

" latest estimates of Natural Growth Rate for

Maharashtra for the years 1985 and 19¢6
are 2.06% and 2,77% respectively. Since
Sample Registration  System  provides
estimates only at State level, the growth
rates below State level are not available,

(b and (c). Do not arise.

Decline in employinent for wonmen

*829 SHRI BHADRESW.AR TANTI
Will the Minister of | ABOUR he pleased
to state :

(a) whether jobs for women in jute
industry, cotton textile industry, mines and
quarries and agriculture sector are shrinking
at an alarming rate as per data available
with the employment exchange live registers :

(b) if so, the reasons therefor ; and
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(c) the remedial steps proposed to be
taken for providing more jobs to unemployed
women during the current Plan period and
also during the Eighth Plan ?

THE MINISTER OF LABOUR
/SHRI BINDESHWARI DUBEY) : (a) The
industry-wise data on jobs for women noti-
fied to Employment Bxchanges is not avail-
able.

(b) Does not arise in view of (a) above.

(c) The programmes for employment of
women during the Seventh Plan are outlined
in Chapter 14, Volume II of the Seventh
Plan document. The approach to the Eighth
Plan is as yet in early stages of thinking.

Helicopter Service to Hill Areas and
places of Tourjst Interest

1830. SHRI BHADRESWAR TANTI :
Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

(a) whether Government have conducted
any feasibility survey to identify possible
helicopter links in hilly terrains and places of
tourist interest; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHR! SHIVRAJ V. PATIL):
(a) and (b). Yes, Sir, M/s Pawan Hans
Limited have in the recent past conducted
feasibility survey to 1dentify possible heli-
copter links in hilly terrains and places of
tourist interest as follows : —

(i) a study in consultation with Garhwal
Mandal Vikas Nigam for helicopter services
of Badrinath and Kedarnath ; and

(ii) a study for the proposed introduction

of an integrated helicopter service to the
North-Eastern Region.

Increase in price of Land in Delhi

1831. SHRI BHADRESWAR TANTI :

Will the Minister of URBAN DEVELOP-
MENT be pleased to state :
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(a) the basis on which the prices of
commercial and residential land have been
fixed in Delhi and the authority responsible
therefor ;

(b) whether land has been sold in Delhi
as per Government rules after this fixation:
and

(c) whether the prices of land in Delhi
have increased suddenly and if so, the extent
to which the common man has been affected
thereby ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) The prices
of commercial and residential land are not
fixed by Government. Pre-determined land
rates for different localities are fixed from
tjime to time for the purpose of matters
connected with administration of leases as
such as recovery of misuse charges, unearned
increase, etc.

(b) The public agencies in Delhi dispose
of land as per Government’s policy and rules
existing from time to time,

(c) The receat auctions by DDA have
shown an upward trend in land prices.
However, while allotting flats under various
categories and residential plots in Rohini to
MIG, LIG and EWS categories, the rates
are fixed by DDA insuch a manner that
they do not affect the common man.

Sick Sugar Mills

1832. SHRI BHADRESWAR TANTI :
Will the Mmister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether a number of sugar mills
have closed recently ;

(b) if so0, the reasons therefor; and

(c) the number of the closed sugar mills,
State-wise ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI D.L. BAITHA): (a) to
(c). As per the information available with
the Government, 29 sugar factories did not
work during 1987-88 season due to various
reasons such as non-availability of sugar-
cane, financial and managerial problems,
labour troubles, etc, The State-wise position
is as under ;=

Rajasthan 1
Uttar Pradesh -~
Gujarat — 6
Maharashtra — 10
Bihar — 2
Assam - 1
Andhra Pradesh — 3
Karnataka — 3
Tamil Nadu —_ 1
Kerala — 1
Total — 29

Global changes in the pattern of
Tourism

1833. SHR!I KHURSHID ALAM
KHAN : Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state

(a) whether it 15 a fact that drastic
changes are taking place in the pattern of
tourism all over the world;

(b) whether any note of such changes
has been taken by Government to meet the
requirement of the tourist; and

(c) if so, the steps taken or proposed
to be taken to meet the emerging situation ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL) :
(a) There are changes taking place in the
pattera of tourism all over the world.

(b) and (c). The tourism development
planning is a continuous process and all
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changes that are taking place in the pattern
of tourism are kept in view while planning
for tourism infrastructure and publicity
to meet the emerging situation and new
requirements.

Late running of Kalindl Express

1834. SHRI KHURSHID ALAM
KHAN : Will the Minister of RAILWAYS

be pleased to state :

(a) whether the Kalindi Express between
Delbi and Farrokhabad is running late
regularly thereby.causing much inconvenience
to the passengers;

(b) if so, the steps proposed to be taken
to ensure its punctuality;

(c) whether first Class coaches are pro-
posed to be provided in the Kalindi Express
at an early date; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD): (a) Kalindi Express
arrived Fariukhabad in time on 57 days
and Delhi on 12 days during May, June
and July, 1988.

(b) Changes in the timings of the train
are being done from next time table to
improve its performance.

(c) and {d). A composites first cum
Second class coach already rups on the
train,

Extension of EPF Act to Employces
of establishment and shops in Delhi

1835. PROF.  NARAIN CHAND
PARASHAR : Will the Minister of
LABOUR be pleased to state :

(a) whetber there is any proposal to
extend or suitably amend the Employees
Provident Fund and Miscellancons Provident
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Act, 1952 to such shops and establishments
in the Union Territory of Delhi which
employ less than 10 persons as against the

present ceiling of 20 or wore employees;
and

(b) if so, the likely date by which it
would be done ?

THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBEY): (a) There is
no such proposal, for the present.

(b) Does not arise.

Allotment of DDA flats

1834. PROF. NARAIN CHAND
PARASHAR : Will the Miunister of URBAN
DEVELOPMENT be pleased to refer o the
reply given on 17 August, 1587 10 Starred
Question No. 288 regarding allotment of
DDA flats’ and State :

(a) the number of eligible reg'strants in
different categories which have been allotted
bouses by the DDA during the tinancial year

1587-88 and the first quarter of the yesr
1988-89;

(b) whatber the programme for the
allotment of houses to the rcmaining regis-
trants during the two remaining years of the
Seventh Pian has aiso been drawn up and if
80, the details thereof;

(c) if not, whether any such plan would

be drawn up as also the anoual plans upto
1954,

(d) whether there are any priorities or
special preferences in the allot.a.nt within
this programme; and

" (e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) to (¢). The
information is being collected and will be
laid on the Table of the Sabha.
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Extension of Super Fast New Delhi-
Ludhiana to Jalandhar and
Hoshiarpur Via Duk

1837. PROF. NARAIN CHAND
PARASHAR : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Government have received
a request for the extension of Super Fast
Express plying between Ludhiapna and New
Deibi to Jalandhar/Hoshiarpur so as to-
cater to the needs of Northern Punjab and
certain districts of Himachal Pradesh and
also for its rerouting via Duk so as to avoid
the longer route;

{b) if so, the decision taken by Govern-
ment on the request and the likely date by
which the train would be extended to
Hoshiarpur/Jalandhar; and

(c) if oot, the likely date by which a
decision would be taken and implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD): (a) Yes, Sir.

(b; and (c). Thz request has been
examined and presently not found feasible
due to certain operational difficulties.

Workers’ purticipation in management

1838. PROF. NARAIN CHAND
PARASHAR : Will the Mioister of
LABOUR be pleaszd to refer to reply given
on 10 August, 1987 to Unstarred Question
No. {973 regarding labour participation in
management and state ¢

‘a) the names of hundred public sector
ent::pises  which  have implemented the
sch-me of the employees’ participation in
piluagernent as notified by the Goverament

in December, 1984 at the shod, floor and
plant level;

(b) whether the scheme would be
extended to the other public sector under-
takicgs apd nationalised textile mills; and

(c) if so, the details

and the likely
dates thereof ?
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THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBEY) : (a) The names
of 100 enterprises which have iroplemented
the Scheme of Employees Participation in
Managoment are given in the statement
below.

(b) and (c). All public sector enterprises
including National Textile Corporation have
been asked to implement the scheme. How-
ever, it is not possible to give dates by
which the Scheme would be implemented by
all the public sector enterprises.

Statement

Names of Enterprises which liave imple-
mented the Government’s Scheme of
Workess Participasivn in Manage-
ment at gither shop level o:[and
planit level

1. Air India

2. Andaman and Nicobar Islands Fores‘

and Plantation Development Corp®”
ration Ltd.

3. Andrew Yule and Co. Ltd.
4. Artificial Limbs Mfg. Corporation

(9,1

Bharat Aluminium Co. Ltd.

Bharat Coking Coal Ltd,

<3 (=)
. h

Bharat Dynamics Ltd.

- -]

Bharat Earth Movers Ltd.

9. Bharat Electronics Ltd.

10. Bharat Gold Mines Ltd,

11. Bharat Heavy Electricals Ltd.

12. Bharat Hzavy Plates and Vessels Ltd.

13. Bharat Process and
Engineers Ltd.

Mechanical

14, Bharat P?mps and Compressors Ltd,
15. Bbarat Refractories Ltd.

16. Bieco Lawrie Ltd.

17. Burn Standard Co. Ltd.

18. Cement Corporation of India Ltd,
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19. Central Electronics Corporation Ltd.

20. Central Coal Fields Ltd.

21, Central Inland
Corporatioa Ltd.

22. Coal India Ltd.
23. Central Warchousing Coroporation

24. Cochin Shipyard Ltd.
25, Cotton Corporation of India Ltd.

Water Transport

26. Delhi Transport Corporation

27. Dredging Corporation of India Ltd.
28. Eastern Coal Fields Ltd.

29. Electronics Corporation of India

30. Electronics Trade and Tech. Develop-
ment Corporation

3i. Fertilizers Corporation of India Ltd.

22. Fertilizers and Chemicals Tranvancore
Ltd.

33. Food Corporation of India Ltd.

34, Garden Reach
Enginoecers Ltd.

35. Goa Shipyard Ltd.
36. Heavy Enginnering Corporation Ltd.

Shipbuilders and

37. Hiodustan Acronautics Ltd.
38. Hindustan Antibiotics Ltd.
39. Hindustan Cables Ltd,
40. Hindustan Copper Ltd.

41. Hindustan Fertilizer Corporation Ltd.

42. Hindustan Newsprint Ltd.

43. Hindustan Insecticides

44. Hindustan Organic Ltd.

45. Hindustan Paper Corporation Ltd.
46. Hindustan Prefab Ltd.

47. Hindustan Photo Film Mfg. Co, Ltd,
48. Hindustan Salts Ltd.

49. Hindustan Shipyard Ltd.
50. Hiondustan Vegetable Oil Ltd.
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51.
52.

53.
84,
§S.
56.
57.
58.
39.

60.
61,
62,
63.

64.

65.

66.
67.
68.

69‘
0.

71.
72.
73.

4,
75.
76.
v7.

78.

7.
80.
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Hindustan Teleprinters Ltd.

H M.T. Bearings Ltd.

H.M.T. Ltd.

Hotel Corporation of India Ltd.
Indian Drugs and Pharmaceuticals Ltd.
India Fire Bricks Co. Ltd.

Indian Oil Corporatian Ltd,

Indian Iron and Steel Co. Ltd.

Indian Petrochemicals
Ltd,

Corporation

Indian Rare Earths Ltd.
Indian Telephone Industries Ltd.
Instrumentation Limited.

International Airport
lodia Ltd.

Authority of

IISCO Ujjain Pipe and Foundary Co.
L.

Kudremukh Iron Ore,
Lubrizol India Ltd.
Madras Refineries Ltd,

Maharashtra Antibiotics and Phar-
maceuticals Lid.

Mandya National Paper Mills Ltd.
Manganese Ore (India) Ltd,

Mineral Exploration Corporation Ltd.
Mica Trading Corporation Ltd.

Mining and Alliecd Machinery Corpo-
ration Ltd,

Mishra Dhatu Nigam Ltd.
Nagaland Pulp and Paper Co. Ltd.
National Bicycle Corporation Ltd,
National Fertilizers Ltd.

Natiopal Film Development Corpo:
ration Ltd,

National Instruments Ltd.

Notional Mineral Development Corpo-
ration Ltd.
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81. National Newsprint and Paper Mills
Ltd,

82. Natiopal Thermal Power Corporation
83. Neyveli Lignite Corporation Ltd.
84. Northern Coal Fields Ltd.

83. North Eastern Electric Power Corpo-
ration Ltd,

86. Oil India Limited

89. Praga Tools Limited

88. Project and Development India Ltd.
89. Pyrites Phosphates and Chemicals Ltd.

90. Rajasthan Electronics and Instruments
Ltd.

91. Rashtriya Chemicals
Ltd.

92. Sambhar Salts Limited
93. Sponge Iron India Ltd.

and Fertilisers

94, Southern Pesticides Corporation Ltd,

95. State Farms Corporation
96,

97. Triveni Structural Ltd.

Steel Authority of India Ltd.

28 Tungbhadra Steel Products Ltd,
99. Uranium Corporation of India Ltd.

100. Western Coalfields Limited

Development and production of
nutritious food

1839. SHRI V. S. VIJAYARA-
GHAVAN : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether Government have under-
taken programmes for the development and
production of nutritious food;

(b) if so, the details thereof; and

(c) the so far in this

field ?

work done
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THE DEPUTY MINISTFR IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRID1 BAITHA): (a) to
(c). The Government has undertaken
development, promotion and production of
putritious foods like Balahar, Energy Food
Ready-to-eat Fxtsuded Food, Miltore,
Chaisathi Bread apd Balamul. These pro-
ducts have mainly been utilised in  weifare
feeding programmes, besides some for com-
mercial marketing. Details about the
products and quantities produced are given
in the statement below :

Statement

The Department of Food has taken up
action programmes for the development and
production of low cost nutritious foods for
supplementary feeding programmes and for
meeting the requirement for vulnerable
sections of the population. These are :

(a) Balahar :

A low cost protein rich food based on
cereal, pulses/oil seeds flour fortified with
vitamins and mioerals was used under the
social welfare feeding programmes of the
Ministry of Social Welfare with a view to
combating  mal-nutrition. About 2.83
lakb M.Ts. was produced during the years
April, 1969 to March, 198!, The produc-
tion was discontinued because of the pro-
blems 1n cooking at field level and shelf
Iife.

(b) Energy Foods :

Energy Food is a blend of cereal and
pulses or oil seed flour fortified with vita-
mins and minerals and sweetened with sugar
or jaggery. Four Energy Food Plants were
s¢t up at Belgaum (February. 1981),
Chitradurga (July, 1982), Raichur (Decem-
ber, 1983) and Doddaballapura (January,
1988) in Karnataka. These units produced
63,340 M Ts. of Energy Food during April,
1980 to March, 1988,

(c) RTE Extrud:d Foods :

The Ready-to-eat (RTE) Extruded Foods
are produced from cereals and pulses or o1l
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sceds by applying extrusion processing
technology and are enriched with vitamins
and minerals, Five RTE plants were set up
one ecach at Dhar in Madhya Pradesh
(March, 1982), Hyderabad in Andhra
Pradesh (December, 1980), Jaipur in
Rajasthan (October, 1€83), Gangtok in
Sikkim (January, 1984) and Delhi (March,
1980).  These units produced 72,581
MTs of RTE Foods during A, ril, 1980 to
March, 1988,

(d) Milione :

Miltone is a nutritious milk l:ke beverage
based on equal proportion of groundnut
protein apd animal milk suitable enriched
with vitemins and minerals.

Six units were set up by designated
agencies of the State Governments with
financial and technical assistance provided by
the Department, one each at Bangalore
(April, 1973), Hyderabad (April, 1975),
Ernakulam (June, 1977), Ranchi (January,
1983), Calcutta (December, 1983) and
Kanpur (April, 1984). From the year
April, 1980 to March, 1488 the total
268 40  lakh
litres.

(e) Chaisathi :

A milk like product was developed
using vegetable proteins, skimmed milk
powder fornified with vitamins and minerals.
The product is being marketcd by National
Dairy Development Board at Baroda About
126 39 lakh litres was produced since April,
1980 to March, 1988,

() Bread:

Modern Food Industries (India) Limited
was set up in 1965 to produce nutritious
bread for use in welfare feeding programmes.
Subsequently the operations were commercia-
lised besides supplying nutritious bread to
welfare feeding programmes. The Company
has 13 units one each at Ahmedabad,
Bangalore, Bombay, Calcutta, Chandigarh,
Cochin, Delhi, Hyderabad, Indore, Jaipur,
Kanpur, Madras and Ranchi. The Company
is producing about 6 lakb standard loaves of
400 grams cach everyday.
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(8) Balamul :

A cereal milk powder mixed product
fortified with vitamins and minerals was
produced by Kaira District Milk Producers
Unit at Anand for use in welfare feeding
programmes and commercial marketing. A
quantity of about 12.600 MTs was produced
during April, 1980 to March, 1988,

Lock-out in factories in Maharashtra

1840. SHRI BANWARI LAL
PUROHIT : Will the Minister of LABOUR
be pleased to state :

(a) whether a large number of factories
in Maharashtra have declared lock-out and
in many factories the workers are on strike
for the last one year;

(b) if so, whether the issue of strike
by workers and lockout in the factories is
pending with the Labour Commissioner;

(c) if so, whether in view of workers
security for employment, Union Government
propose to intervene in the matter; and

(d) if not, the reasons therefor ?

THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBEY) : (a) According
to the latest available information, the
number of lockouts in Maharashtra wos 55
in 1987 and 28 n January-March, 1988.
The number of units which are on strike for
more than a year is 8 in the State. -

(b) According to information received
from Government of Maharashtra, issues
relating to 24 strikes and 35 lockouts are
pending as on 1.8 88 with the State Conci-
liation Machinery.

(c) and (d). In respect of strikes and
lockouts in establishments falling in the State
sphere, the State Governments concerned are
the appropriate authority under the Industrial
Disputes Act, 1947. The Industrial Rela-
tions Machinery both at the Centre #nd in
the States continuc to mske efforts to reduce
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work stoppages through preventive media-
tion, conciliation and arbitration in their
respective spheres. The Central Government
has beep maintaining a close and continous
watch on the industrial relations situation in
the country.

Computerization of Employment
Exchanges

1841, SHRI BANWARI LAL
PUROHIT : Will the Minister of LABOUR
be pleased to state :

(a) whether Government bave decided
to computerise all the major employment
exchanges in the country;

(b) if so, the details of the employment
exchanges proposed to be computerised and
the estimated expenditure involved;

(c) the time by which the task will be
completed; and

(d) to what extent it would be helpful
to the job seekers ?

THE MINISTER OF LABOUR (SHRI
BINDESHWARI  DUBEY): (a) Yes,
Sin.

(b) During the Sevenh Plan Period
Employment Exchanoges having one lakh or
morc applicants on their register are proposed
to be computerised. The expenditure on
compulerisation varies from Exchange to
Exchange, depending upon the size of the
Exchange, computer System selected and
other requirements.

(c) It is not possible to set eny time
limit, given the resource coastraints of the
Central Government and the State Govern-
ments.

(d) Computerisation of Employment
Exchanges is expected to lead to better
manayeaent of records at the Fn.ployment
Exchanges and more objective and specdy
services to the job seekers.
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Pi-oposal to fotroduce health cards
for residents of Lieibj

SHRI BANWARI LAL
PUROHIT :
SHRI BALWANT SINGH
RAMOOWALIA :
SHRI TEJA SINGH DARDI :
SHRI KAMLA PRASAD
SINGH :

1842,

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state ;

(a) whether Government have a proposal
to introduce health cards for all residents of
Delhi with a view to provide better medical
facilities to the people of Delhi;

(b) the details of the proposed scheme;
and

(c) to what extent the residents of Delhi
will get better medical facilities and when the
scheme is likely to he introduced ?

THE MINISTFR OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE) : (a) to (¢}). The Government have
formulated a conceptual proposal for the
introduction of zonalisation and compulsory
referral system, Delhi will be divided into §
zones. The system will be operated through
Health Identity Card. A Committec under
the Chalrmanship of Director Genersl of
Health Services is working out the opera-
tional details, The system will prevent over
crowding in hospitals and will ensure better
utilisation of referral facilitics.

Baun by states on advertisements
promoting Tobacco

1843, DR. T. KALPANA DEVI: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(8) whether certain States/Union Terri-
tories have banned advertisements promoting

tobacco products;

(b) if so, the names thereof;
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(c) whether Union Government propose
to ask the remaining State/Union Territory
Governments to take steps in this regard;

(d) if 8o, the details thereof; and
(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE) : (a) to (e). At present no ban has
been imposed by any State/Union Territory
Governments on advertisement of tobacco
products.

However, the Government has taken the
following steps to discourage smoking and
use of other tobacco products:

1 The cigarettc manufacturers are requi-
red to display on every cigarette packet/
advertisement, a statutory warning that
“'Cigarette smoking is injurious to Health™.

2. 1t has been decided that All India
Radio and Doordarshan will not accept any
advertisement which seeks to promote
smoking.

3. Health education publicity on the
hazards of use of tobacco products is being
undertaken through mass-media channels,

4. State Governments have taken mea-
sures to prohibit smoking in closed areas like
cinemes, buses, educaticnal institutions and

hospitals,

Keeping in view the increasing incidence
of tobacco-related diseases, it has been
proposed to introduce a comprehensive plan
of action against use of all tobacco products
in consultation with the State Governments.
The proposed anti-tobacco measures inter
alia include prohibition of adverti.ement$ on
all tobacco products.

Construction of Hotels for Low
Budget Tourists

1844. SHRI PARASRAM BHARAD-

. WAJ : Witl the Minister of CIVIL AVIA-

TION AND TOURISM be pleased to state :

(a) the total number of three star
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Hotels run by the India Tourism Develop-
ment Corporation in India;

(b) whether there is apy proposal ucder
the conmsideration of Government to change
the charter of India Tcurism Develcpment
Corporation with a view to shifting tbe
emphasis from buildiog § ster luxury Lotels
to two or three-star hotels for low budget
tourists; and

AUGUST 8, 198%
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(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V., PATIL) :
(a) Necessary information is given in the
statement below.

(b) There is no proposal to change the
existing charter of the ITDC,

(¢) Does not arise.

Statement
SL. Name of the Unit Date of establishment/ Rooms Capacity
No. commissioning Bed
A. ITDC HOTELS
1. Lodhi Hotel, New Delhi 15 Sep 65 207 255
2. Ranjit Hotel, New Delhi 07 Nov 65 188 230
3. Hotel Jammu Ashok, Jammu 09 Sep 72 48 96
4. Hotel Khajuraho Ashok 19 Nov 72 46 92
5. Temple Bay Ashok Beach
Resort, Mamallapuram 19 Mar 73 20 40
6. Hotel Patliputra Ashok, Patna 07 Apr 76 54 108
7. Hotel Madurai Ashok, Madurai 01 Dec 80 43 86
B. JOINT VENTURE HOTELS
8. Hotel Brahamputra Ashok, Guwabati 12 Jun 87 50 100
9. Hotel Ranchi Ashok, Ranchi 30 60
C. MANAGED HOTELS
10. Bharatpur Forest Lodge 07 Feb 76 18 36
11, Hotel Pinewood Ashok, Shillong 01 Sept 81 41 72
12. Hotel Ratnada Ashok, Jodhpur 02 Apr 87 50 100
13. Hotel Shalini Palace Ashok, Kolhapur 21 Apr 87 42 84

*Formal commission yet to take place.
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Utilisation of Ceatral Assistance
by States for Development of
Towns

1845. SHRI PARASRAM BHARAD-
WAJ: Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether some States failed to utilise
Central Government’s financial assistance for
development of towns under the IDS and
MT scheme last year; and

(b) if so, the names of such States
alongwith the uospsat amount as also the
reasons for not utilising the sanctioned
amount ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) and (b).
Under the s:heme of Integrated Develop-
ment of Small and Medium Towns
(IDSMT), no Annual State-wise allocation of
funds 1s made. Iastalments of Central
assistance are released to various States/UTs
during a yecar, depending on progress of
implemsatation of on going projects and/or
submission of new projects; If any, available
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within the overall quota for the State during
the 7th Plan. There is, therefore, no fixed
pattern of annual funds utilisation by the
States. The total provision for IDSMT
during 1987-88 was however, fully utilised.

Restaurant and tourist complexes
besides National Highways

1846. SHRI SHRIKANTHA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of CIVIL AVIATION AND
TOURISM be pleased to state :

(a) whether India Tourism Development
Corporation has set up some restaurants and
tourist cowmplexes besides the National
Highways; and

(b) if so, their number and location
State-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL) :
(a) and (b) At present, ITDC is operating
2 hotels, one each in the States of J and K
and Karnataka and one restaurant in the
State of U.P.,, which are located besides
Highways. Details of these Units are as
under :—

Name of the Unit

Room capacity

National Highways

1. Hotel Jammu Ashok
opposite Amar Mahal
Post Box 60 Jammu Tawi
180001.

2. Hotel Hassan Ashok
Bangalore-Mangalore
Road Hassan 573201

3. Kosi Restaurant-
Kosi Kalan,

Delhi-Srinagar
National Highway.

Bangalore-Mangalore
National Highway

Delhi-Agra National Highway,

[Trapnslation)

Local Trains from Ujjain to Indore,
Ratiam and Bhopal

1847. SHRI SATYANARAYAN
PAWAR : Will the Minister of RAILWAYS
be pleased to state :

i (a) whether there is any proposal to
1atroduce local trains from Ujjain to Bhopal,

Indore and Ratlam in the morning and
evening hours ; and

(b) if so, the time by which the trains
are expected to be introduced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD): (a) No, Sir,

(b) Does not arise,
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Passenger Amenities at Ujjain

1848. SHRI SATYANARAYAN
PAWAR : Will the Minister of RAILWAYS
be pleased to state :

(a) whether survey has been conduc-
ted with regard to the requirement of
expansion of platforms and passenger facili-
ties at Ujjain railway station for the
‘‘Singhastha” fair to be held in Ujjain in
1992;

(b) if so, the details thereof ; and

(¢) if not, the time by which this work
is likely to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD): (1) to (c). A
preliminary assessment of the anticipated
traffic likely to be dealt with 10 connection
with the fair has been done. Additional
amenities as required, will be provided to
cater for the trafli. and the woik will be
completed before the commencenient of the
fair.

[English)

Implementation of recommendations of
Commission of Railway Safety

1849. SHRI K. RAMACHANDRA
REDDY : Will the Minister of RAILWAYS
be pleased to state :

{a) whether Commission of Railway
Safety has recommended measures for
mprovement and proper m.oucuance of
irailway lines, coaches and si.nu.s ;

(b) if so, the details thereol ;

(c' the action t:ken to implement the
recommendations of the Commission so far ;

(d) whether Government propose to
expedite the plan of implementation of these
recommendations in view of the recent
serious traip derailments ; and
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(e) if so, the details thereof and if not
the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI1
MAHABIR PRASAD): (a) Yes, Sir.

(b) The Commission of Railway Safety
in their Inquiry Reports on accidents have, at
times, made recommendations concerning :—

(i) Renewal of track and detection of
ratl fractures.

(ii) Replacement of overaged coaching
stock;

(1) Inetallation of Auxiliary Warning
System, Interlocking of Level
Crossing gates, etc.

(c) to (e). The Ministry of -Railways
attaches great importance to the recommen-
dations of the Commisston and a majority of
these are smplemented, expeditiously. How-
cver, 1mplementation of some of the
rccommendations  invoiving huge financial
outlays and devalopment/import of techno-
logy has to be necessarily spread over a
period of time.

Competition between IATA and
General Sales Agents

1830, SHRIMATI VYJAYANTHI-
MALA BALI: Wil the Minister of CIVIL
AVIATION AND TOURISM be pleased
to state :

‘a) whether the international air travel
b1 sess ongluating from India bhandled by
tbe 1t han Airlines 1» dwindling due to severe
chrmpetiiion among the International  Air
fransport Association and General Sales
Agent ; and

(b) if so, the steps Governmeni propose
to take to regain the international air travel
business for the Indian Aulines ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM  (SHRI SHIVRAJ V. PATIL) &

A
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(a) No, Sir.
(b) Does not arise.
Failure of Family Planning Operations

1851. SHRI BRAJA MOHAN
MOHANTY : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether Government have any
information relating to failure of family
planning operations in different States and
Union Territories ;

(b) whether the failures are of permis-
sible percentage ; and

(c) the type of operation in which
relatively more failures have been reported
with details thereof ?

T1HE MINISTER OF STATE IN THE
MINISTRY OF HEAL1H AND FAMILY
WELFARE (KUMAR! SAROJ
KHAPARDE) : (a) and (b). The Govern-
ment 1s aware of failures of Family
Planning Operations in some cases in different
States/UTs. The failure rate of Family
Planning Operations is statistically not very
significant.

(c) The failure rate of Japerascopic
sterilisation is shghtly higher than minilap
(Tubectomy) and Vasecicomy. The reasons
for higher failure rate of laparascopic
sterilisation is due to

(i) The kaots over the curtain of the
tubes sometimes left loose or tight.

(1) Good quality of tensile power rings
are not used to avoid slipping of
rings from the tubes.

(i) Proper counselling 8nd selection of
case Tubal ligation in 8 lady who
has already conceived,

(iv) Failu-e to identify fallpion tubes.
Sometimes the round ligament have
been mistaken for the tubes and
resacted.

(v) Re-establishment of tubal potency.
The tubes have a remarkable ability
to recanalise if the divided ends

are left in contiguity.
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NDMC dues against hoteles

1852, SHRI SYED SHAHABUDDIN :
Will the Minister of URBAN DEVELOP-
MENT be pleased to refer to the reply given
on April, 1988 to Starred Question No.
797 regarding NDMC dues against Meri-
dian, Bharat and Prominent hotels and
state

(a) the “reason for extension of the
moratorium period to Meridian Hotel and
Bharat Hotal;

(b) the period to which these dues
relate;

(c) whether the dues for the subsequent
period have been paid in time: and

(d) if not, the total amount due on
account of licence fee and interest thercon
as on 31 March, 1988 from ecach hotel
separately ?

1HE MINISTER OF STATE IN THR
MINISTRY OF URBAN  DEVELOP-
MENT (SHRI DALDIR SINGH): (a)
The NDMC have reported that the
extension of moratorium period to the
Meridien hotel and Bharat hotal bas been
granted to facilitate the construction and
commissioning of the two hotels, after satis-
fying themselves by an investigation by 8
team of NDMC’s high powered officers
about the need for such extension,

(b) The NDMC have reported that the
period for which these dues relate are from
28.9.82 to 27.9.88 in the case of Meridien
hotel and from 16.11.83 to 15.11.88 in
the case of Bharat hotel.

{c) As the period of moratorium will be
over only in September and November,
1988 respectively, the question of payment
of dues does not arise.

(d) The NDMC have reported that the
total amount due from the two hotels is as

follows ;
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Meridien Hotel

Arrears of licence fee
for the period 28.9.82
to 27,9.88

Interest fee the period

from 28.9.82 to
31.3.88 Rs. 6,69,97,990

Rs. 16,08,00,000

AUGUST 8, 1988

Rs. 22,77,97,990

Bharat Hotel

Arrears of licence fee
for the period from
16.11.83 to 15.11.88
Interest for the period
from 16.11.83 to
31.3.88 Rs. 2,38,49,094

Rs, 9,63,49,094

Rs. 7,25,00,000

General Seles agencies of Alr India

1853. SHRI SYED SHAHABUDDIN :

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

(a) the number of Air India General
Sales agenci¢s abroad with break up country-
wise;

(b) the business generated by each
agency during the last three financial years,
year-wise;

(c) commission paid to each agency
during the last three financial years, year-
wise; and

(d) reason for Air India appointing
sales agencies and not undertaking direct

sale ?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIATION
AND TOQURISM (SHRU SHIVRAJ V.
PATIL) : (a) to (c). Information is being
collected and will be laid on the table of
Sabha.

(b) Reasons for the appointment of
Sales Agencies are given below :
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(i) To cover and service ‘certain areas
with revenue potential where Air
India does not have its own office;

(ii) To cover certain areas where it is
mandatory to have Sales Agencies
even though Air India has its own
office;

(iif) To exploit markets which Air India
are unable to cover themselves;

(iv) To reduce costs;

(v) To enaure that every revenue source
is exploited and developed to
enhance revenue of the Corpora-
tion.

Health Services In Raifwnys

1854. SHRI SYED SHAHABUDDIN :
Will the Minister of RAILWAYS be pleased
to state .

(a) the number of hospitals, health
centres, dispensaries or clinics run by the
Railway Administration, zone-wise ;

(b) whether these facilities are available
to the general public also; and

(c) the expenditure incurred by the
Railway Administration on these facilities
during the last three years, year-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
MAHABIR PRASAD) : (a) There are 109
Hospitals and 669 Health Units including
lock-up dispensaries and poly-clinics on the
Railways, zone-wise break-up of which is
as under:

Health Units

Ra'lways Hospitals
(including lock-
up dispensaries
and Poly-
clinics)

1 2 3
Central 13 65
Eastern 13 91
Northern 16 104
North Eastern 8 46
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1 2 3

Norih East 10 48
Frontier

Southern 14 68
South Central 6 61
South Eastern 11 89
Western 16 89
CLW 1 6
DLW 1 2

(b) Yes, Sir, in emergencies to the

extent of 109/ of beds on payment of pre-
scribed charges by outsiders.

(c) The expenditure incurred by the
Zonal Railways on the Medical and Health
Services during the following three years is
as below :

1984-85 Rs. 81.13 crores.

1985-86 Rs. 95.38 crores.

1986-87 Rs. 108.57 crores.,
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Central Assistance to Bihar under
Centrally Sponsored Health
Schemes

1855. SHRI SYED SHAHABUDDINI|
Wiill the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) the central assistance allocated and/
or released to the Government of Bibar
vnder various Centrally sponsored health
sahemes duriog the last three financial years
as well as for the current financial year;

(b) the particulars of the various schemes
undertaken for femily welfare; and

{c) brief particulars of the area projects
undertaken under Central allocation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SARO]
KHAPARDE) : (a) Statement-1 is given
below.

(b) Statement-11 is given below.

(c) Statement-]III is given below.
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Statemeant-II
Amount Allocated/Released against

various schemes under Family
Welfare Programme

Year Amount allocated Amount
released

Rs. in lakhs
1985-86 2992.90 2579.0?
1886-87 2727.90 2415.39
1987-88 2560.01 2789.33
1988-89 2576.94 1236.32%

*released upto 7/88.

The details of S-hemes under Family
Welfare Programme are as under:

1. Director and Adiv aistration
Rural Family Welfare Services
Urban Family Welfare Services

Maternity and Chill Health

oo

N
-

Transport

Compensation

Mass Education and Media
Training Research and Statistics

Area Projects

==Y
= 5 0o ® 3 o

Village Health Gu:de Scheme

u—t

Other Services and Supplies (including
Post Partum Programme, Awards etc)

Statement I11
Area Projects

Under the Family Welfare Programme,
an Area Project with two sub-projects-
stiengthening of infrastru.ture and Family
Welfare Area Project were implementcd 1n
11 districts of Bihar with the UNFPA
assistance since i980-81 The infrastructure
project was started on ! 4 i 380 for a peniod
of 3 years v t was extended upto 31,7 1987,
The Second Project v2lid for two years com-
menced from !.1.1984 but extended upto
31.3.1987. The Project cost for the
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infrastructure component was Rs, 12¢8.58
lakbs and it was 2 100% UNFPA assisted
project. The second component on Family
Welfare had a cost of Rs. 402.03 lakhs,

Under the Sub-project relating to Stren-
gthening of infrastructure, construction of
referral hospitals, sub health centres, LBV
Quarters was completed. Under the Family
Welfare Area Project, Programmes such as
training of Dais, establishment of additional

, sub-centres, appomntment of Lady Health

Visitors, IEC activities, training, monitoring
snd evaluatinn etc. were launched. The
cost of both the sub-projects put together
smounted to Rs. 1650 9) lakhs Apgainst
th's, the total exnenditure incurred on these
projects by the State Governmert for the
pariod ending 31st March, 1987 was Rs.
1394.59 lakhs while the total amount
relcased by way of grant-in-2id upto 31st
March, 1987 since inception of project
amounted to Rs. 1481.75 lakhs.

High morality rate among children
1846. SHR1 VAKKOM PURUSHO-
THAMAN : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether in view of the high mortality
rate among children below five years it was
decided to <et apart 40 per cent of all the
beds in bospitals and medical centres in the
country for children and expectant mothers;

{b) if so, the actual allocation made
so far in the hospials for. children and
mothers;

(c) whether actnal rllocation bhas been
far less than the target set; and

(d) if so, the reasons therefor ?

THE MINISTFR OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SARO)
KHAPARDE) : (a) The allocation of beds
for children and mothers i the responsi-
bility of the State Government.

(b to (d). Do not arise,



243 Writtten Answers

CT Scanner for Reglonal Cancer
Centre, Trivandrum

185¥. SHR1 VAKKOM PURUSHO-
THAMAN : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
refer to the reply given on 21 April, 1988
to Unstarred Question No, 7905 regarding
C.T. Scanner for Regional Cancer Centre,
Trivandrum and state ©

(a) the details of constraints in the
Regional Cancer Centre at Trivandrum
identified by the study team from Japan
which visited India;

(b) whether any efforts are being made
to remove these constraints; and

(c) when the C.T. Scanners are expected
to be installed at the Centres clessified under
group ‘C* ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI] SARO]
KHAPARDE) : (a) The Japanese team had
observed that completion of new building
for Regional Cancer Centre, Trivandrum
was required,

(b) The Director of the Regional Cancer
Cent e, Trivandrum has informed that the

pew building for the Centre has been
constructed and all civil, electrical, air-
conditioning, fire protection and ceiling

works haven been completed.

(c) No target date can be fixed at his
stage.

Ailre Taxi service by Non-Resident Indians

1858. SHRI VAKKOM
. PURUSHOTHAMAN :

SHRI MOHANBHAI PATEL :

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

(a) whether it has been decided to
permit operation of an air taxi service with-
in the country; “
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(b) if so, the details thereof;

(c) whether Government have invited
proposals for the same from Non-Resident
Indians;

(d) if sd, the response received so far;
and .

(¢) when the scheme is
become operational ?

expected to

THE MINISTER OF STATE QF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHR! SHIVRAJ V. PATIL):
(a) to (e). After approval by Central
Government, guidelines relating to the
operation of Air Taxi Services were publish-
ed on 14-11-1986. Any citizen of India or
group of individuals of Indian nationality,
or Public Sector Undertakings of the
Government of India, or State Governments
are eligible for Air Taxi operations. Air Taxi
Service can use airfields authorised by
Director General of Civil Aviation from
time to time. No formal application for
Air Taxi Operator Certificate has been
received so far,

Release of Kapurthala plots to Kerala
Government

1859. SHRI VAKKOM
PURUSHOTHAMAN :
SHRI SURESH KURUP :

., Will the Minister of URBAN DEVELOP-

MENT be pleased to refer to the reply
given on 14 March, 1988 to Unstarred
Question No. 2993 regarding release of
Kapurthala plots to Kerala Government
and state :

(a) whether the total area of Kapur-
thala plots under the occupation of Union
Government since 1939 comprises of 6 acres
of land;

(b) if so, the area of land still under
the occapation of Union Government after
a part of it was released to the State
Government in 1965;
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(c) whether land has been selected for
construction of alternate accommodation for
the Delhi Security Police;

(d) if so, the place where the land has
been selected and the present stage of cons-
truction of the alternate accommeodation;
and

(¢) the precise time by which officers
of Delhi Security Police are expected to be
shifted to the new accommodation and the
plot handed over to State Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
SHRI DALBIR SINGH) : (a) The total area
of Kapurthala plot is 6.05 acres.

(b) 3.886 acres.

(c) Not yet.
(d) Does not arise.

(e) It is not possible to indicate precise
time by which office of the Delhi Security
Police are expected to shift from Kapurihala
plot.

Proposals under Special Health Schemes

for rural areas in Maharashtra

1860, SHRI PRATAPRAO B.
BHOSALE : Will the Minister of HEALTH
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AND FAMILY WELFARE be pleased to
state ¢

(a) whether Government have received
certain proposals under Special Health
Scheme for rural areas in Maharashtra;

(b) if so, the details thercof;

(c) whether Government have given its
approval to these proposals;

(d) if so, the details thereof; and
(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE): (a) to (e). There is a
scheme known as ‘Special Health Scheme
for Rural Areas’ under which financial
assistance i1s given to voluntary organisations
in rural arcas. Some proposals were received
from Mabarashtra under this scheme.
Details of these proposals and present status
of application may kindly be seen in the
statement below,

Statement

Indian Cancer Society, Solaput.

The request of the institution will be copsidered on

receipt of State Government’s recommendations.

K.E.M. Hospital, Poona.

Pujya Ramdevaji Baba Arogya

Pratishthan, Chalisgaon,

.do-

Information has requested assistance for 1%0
bedded bospital. They have been asked to submit

their proposal for a 30-bedded hospital as requir-
ed under the scheme,

Jay-Jawahar Co-operative Hospital,
Shirdhon, Kolbapur.

Shetkari Sahakari Soot Girni Ltd.
angoli, Solapur,

Rugoa Seva Mandal, Degloor.
Vidarbha Seva Trust, Bandra,
Bombay.,

The proposal is pot eligible for assistance under
the scheme.

The request of the institution will be considered on
receipt of State Government’s recommendations,

-do-
-do-
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Central Assistance to Maharashtra
for NMEP

1861 : SHRI PRATAPRAO B.
BHOSALE : Will the Micister of HEALTH
AND FAMILY WELFARE be pleased to
stare :

(a) whether Government of Maharashtra
bas sought additional financial Central
assistance for contingent expenditure in
respect of the National Malaria Eradication
Programme; and

(b) if so, the aid proposed to be given ?

THE MINISTFR OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFAXE (KUMARI SAROJ
KHAPARDE) : (a) and {(b). Yes, Sir. The
Natiopal Malaria FEradication Programme
is a Centrally Sponsored Scheme on 50 ; :0
cost sharing basis between the Centre and
State Governments. Due to tight resource
position, it has not been possible to enhance
the contingency grant to States including
Maharashtra under National alaria Eradi-
cation Programme.

Computerisation ol Goeds Booking

1862. SHRI PRATAPRAO B. BHO-
SALE . Will the Muuister of KAILWAYS
be pleased to ste :

(@) whether Government propose to
computerise  goods booking at certain
Railway stations during 19%8-89 and 19£9-
90 ; and

(b) if so, the names of such stations ?
¥

THE DEPUTY MINISTLR IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD): (a) No Sir.

(b) Does not arise.

Computerisation of Reservation in Trains

1863. SHRI PRATAPRAO B. BHO-

SALE : Will the Minister of RAILWAYS
be pleased to state ;
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(a) whether Government proposed to
provide computerised reservation in trains
against the l4st momeant cancellation in order
to plug the coiruption prevalent at this stage:

(b) if so, the details thereof ; and
«¢) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD) : (a) No, Sir.

(b) Does not arise.

{c) Charts are required to be printed 4
hours beforc the departure of a train.
Consequently, computer intervention ends
at that stage and further reservation sctivity
on the train is handled manually. In doing
80, however, the priornty as indicated by
RAC/waitlist number is" maintained strictly.
Besides, the system of reservation agsinst
cancellation (R AC) ensures that cancelled
berths are allotted only to those who have
been booked against RAC.

Increase in traffic in Indian Airlines

1364. SHRI BUATIAM SRIRAMA.
MURTY : Will the Muster of CIVIL

AVIATION AND TOQURISM be pleased to
state .

(@) whether the number of passengers
travelling by Indian Airlines has increased
manifold durivg the last three years ;

(b) whether it is a fact that the waiting
lis- ../ passengers are often as long as in the
case of railways ;

{c! whether some routes of the Indian
Aitlines have been found to be un-economi-
cal ;

(d) whether any review of these un-
conomical routes is made from time to time ;
and

(¢) if so, the outcome thereof and if
not the reasons therefor ?
{
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THE MINISTER OF STATE OF THE Statement
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL); Weighbriages on Railways

(@) From 9,130,00 in 1985-86, the
number of passengers  has increased
10,44,0000 (Provisional) in 1987-88.

Railway/Division Total No. Weighbridges
of weigh- in working

. bridges order
(b) There can be no fair comparison
between the waitlist pattern of an Airline 1
. 2 3
and Railways. — N
Central 34 34

(c) Yes, Sir.

Bombay Division 13 13
(d) and (). The entire network of  Bpopal 2 2
scheduled services of Indian Airlines is "
monitored regularly and change of aircraft Bhusaval . 4 4
routing, reduction of frequency, adjustments
in the form of scheduled changes etc. are Jabalpur " 2 -2
made as and when required to improve the Jhansi . 7 7
economics of operations,
Nagpur " 1 1
Weighbridges on Railways Solapur , 5 s
1£65. SHRI RAMESHWAR NIKHARA : Eastern i8 16
Will the Minister of RAILWAYS be Howrab Division 3 2
pleased to state :
Sealdah . 2 1
) (a) the total ngmbcr of weighbrit'ig'e§ on Asansol . 6
Railways, Zonal Railway-wise and Division-
wise and the number of weighbridges in  Dbanbad 7 7
working order ; Mughalsarai ,, Nil
(b) whether full load wagons are not Danapur " Nil
being weighed at the weighbridges 10 Bombay  wMaida " Nil
(Central and Western Railways) ;
Northern 74 69
(c) if so, whether this is resuiting in Bikaper Division 3 3
loss of Railway revenue ; and Delhi . 8 7
(d) if so, the steps being taken for  Ferozepvr  ,, 12 11
A . 0
avoiding this loss ? Jodbpur ., 8 8
THE DEPUTY MINISTER IN THE  Allahabad Division 12 12
MINISTRY OF RAILWAYS (SHRI
MAHAUIR PRASAD): (a) A statement  Lucknow " 14 13

giving the information is given below. Ambala . 8

?
Moradabad  ,, 9 8

(b) No, Sir. Wherever required, the
wagonload consigpments are weighed at the North Eastern 17 6
weighbridges in Bombay area, lzatnagar Division 3
3

5
Lucknow e 8
|

(c) and (d) Do not arisc in view Of  ypronasi "

answer to part (b) above.
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1 2 3 1 2 3
Sonepur Division 2 — Ratlam Division 8 8
Samastipur " 1 — Kota " 5 5
Northeastern Frontier 7 4 Ajmer . 8 4
Katibar Division 2 1 Jaipur " 3 3
Lumding " 3 2 Rajkot ' 3 3
Tinsukia " 2 1 Bhavnagar ,, 10 5
Alipurdar ' - - -
Southern 50 43 Restoration of cancelled trains on
N.F.
Madras Division 9 5 F. Railway
Bangalore ' 4 4 1866. SHRI RAMESHWAR
NIKHARA: Will the Minist f
5 h er 0
Mysore ”» 6 RAILWAYS be pleased to state :
Palghat " 12 10
) (a) the total number of trains cancelled
Madurai " 8 8 on North Frontier Railway during 1987-8g
due to student’s agitation in Assam ;
Trivandrum  ,, 1 1
Trichchirapalli Division 16 10 (b) the steps taken by Railway adminis-
tration for the restoration of these tramns to
South Central 48 43 avoid further loss to the Railways ; and
bad MG Division 3 3
Hyderaba (c) what arrangement were made by
Vijayawada . 4 3 the Railways for regular movement of
Foodgrains Special trains in Assam during
Hubli " 22 20 the period of agitation ?
Guntakal " 6 5
THE DEPUTY MINISTER IN THE
Secunderabad MINISTRY OF RAILWAYS (SHRI
BG 13 12 MAHABIR PRASAD): (a) 678 (BG/MG)
" passenger carrying trains and 276 (BG/MG)
South Eastern 28 28 goods trains were temporarily cancelled
L during the periods of agitations.
Kharagpur Division 4 4
Khurda Road ,, 2 2 (b) The trains were restored as soon as
Adra " 3 3 agitations were over, To minimise the
Waltair 2 2 effects of bundhs, efforts are now being made
” to run limited number of passenger trains
Nagpur " 4 4 during day light hours under the protection
Bilaspur 3 3 of Police/RPF and Magistrate._
Chakradhar- (c) As freight movement more or less
pur " 10 10 came to a standstill during the period of
bundha and other agitations, the movement
West ’
ef era 53 43 of foodgrains was interrupted. However, to
Bombay Division 8 7 the extent feasible, foodgrains were rushed to
Vadodara . 8 8 their destination in the pre and post agitation

period,
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[Translation)

Passenger Amenities at Mathura and
Maunath-Bhanjan Raflway Stations

1867. SHR1 MANVENDRA SINGH :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that passenger
amenities at Mathura and Maunath Bhanjan
railway stations are quite inadequate ;

(b) if so, the reasons therefor ; and

(c) the steps being taken by Govern-
ment to provide adequate passenger amenities
and catering facilities on these railway
stations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILV/AYS (SHRI
MAHABIR PRASAD) : (a) No, Sir.

(b) Does oot arise,

(c) Passenger amenities at stations are
provided as per norms subject to availability
of funds and comparative needs of different
stations. Augmentation of passenger ameni-
ties at stations is a continuing process.

[English)

New Train between Kanpur-Delhi

1868. SHRI JAGDISH AWASTHI:
Will the Minister of RAILWAYS be pleased
to state :

(a, the steps being taken by Govern-
ment to ease the passenger traffic between
Kanpur and Delhi ;

{b) whether
introduce a new train on
route ;

Gouernment propose to
Delhi-Kanpur

(c) if so, when the new train will be

introduced ; and

(d) if not, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD): (a) to (d). 18
pairs of trains are already available between
Delhi/New Delhi Kanpur. An additional
train between New Delhi and Gorakhpur
via Kanpur 4 days a week is being intro-
duced w.e f. October, 1988.

Chortage of Radioactive Isotope
Technicians in Hospitals

in Delhi
1869. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of HEALTH

AND FAMILY WELFARE be pleased to
state :

(a) whether there is a shortage of a
radioactive isotope technicians in the Central
Government hospitals in the Capital ;

(b) if so, whether many heart patients
are suffering due to it ; and

(c) if so, the steps taken by Govern-
ment in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DE): (a) Only in Safdarjang Hospital
there is shortage of Radio-isotope Technician
as Two out of three sanctioned posts of
Radioisotopes Technician are lying vacant,

(b) No. There is no heart patient
suffering due to this shortage.

(c) Concerned Authorities are already
on the job to fill up these posts in accordance
with the approved Recruitment Rules.

Rise in ground rent arrears

1870. SHR1 BALASAHEB VIKHE
PATIL : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether there has been a steep rise of

450 per cent in ground rent arrears during
the last few years in Delhi;
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(b) if so, the reasons therefor;

{c) whether Lend and Development
Office is in any way responsible for this;
and

(d) the facts thereof and the corrective
stops taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : () Yes, Sir.

(b) The increase is primary on account
of breaches, r1ecent revision in ground rent
of rehabilitation properties, additional
ground rent leviable on conversion of resi-
dential properties to Group Housing and to
commercial multi-storeyed use and a number
of court cases relating to the multi-storyed
conversion aloog with non-payment/delayed
payment of ground rents for which responsi-
bility squarely rests with lessees urdcr the
terms of lease,

(¢) No, Sir. Existence of breaches in
a large number of properties stands in the
way of L& DO accepting the ground rent as
this would legally amount to waiver of all
those breaches.

(d) All out efforts are being made by
L &DO to get the breaches removed/
temporarily regularised, or even by re-enter-
ing the property; but these are the time con-
suming processes.

World Bank loan for modernisation
of rallways

1871. SHRI BALASAHEB VIKHE
PATIL :

PROF. P. J. KURIEN :

Will the Minister of RAJILWAYS be
pleased to state :

(a) whether World Bank has granted
any loan recently for modernisation of
railway projects;

(b) if so, the sectors of the railways
proposed to be modernised with this assis-
tance aod the details thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD) : (a) Yes, Sir.

(b) The loan is for rehabilitation and
upgradation of .,000 track kms, on high
density routes of the Railway system.

Racket in Labour Export

1872. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of LABOUR be
pleased to state :

(a) whether a racket in labour export
has teen unearthed recently in Delhi; and

(b) if so, the details thereof ?

THE MINISTER OF LABOUR (SHRI
BINDESHWARY DUBEY): (a) and (b).
The information is being collected from
Delhi Police and will be laid on the Table
of the House.

World Bapk assistance to Bangalore

1873. SHRI V. S. KRISHNA 1YER:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Bangalore Urban Tians-
port Project costing Rs. 130 crores hgs been
posed before the World Bank for assistance;
and

(b) if so, whether World Bank has
sgreed to provide assistance ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHR1 DALBIR SINGH) : (a) No, Sir.

(b) Does not arise.

Direct night train between Hubli
and Bangalore

1874. SHRI V. S. KRISHNA 1YER :
Will the Minister of RAILWAYS be pleased
t{o state :
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(a) whether Government are aware
about the difficulties faced by the passengers
at Hubli to get accommodation in Miraj-
Bangalore, Kittur Express; and

(b) if so, whether in view of the heavy
rush, Government are considering to intro-
duce a direct night traio between Hubli and
Bangalore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD): (a)  Occasional
difficulty by Hubli passengers is reported.
However, sleeper accommodation in the two
slip coaches by 208 Kittur Express and
through service coaches is considered ade-
quate to cater to the normal level of

traffic.

(b) No, Sir.

I.T.D C. hotel at Banneraghatta,
Karnataka

1875. SHRI V. S. KRISHNA IYER:
Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

(a) whether Goveinvgnt propose to
construct an India Touriem Development
Corporation hotel at Banneraghatta, National
Park, Bangalore to facilitate domestic as
well as foreign tourists; and

(b) if so, when ths construction work
is proposed to be taken up ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V, PATIL) :
(a) No, Sir.

(b) Question does not atise in view of
reply 1o (a) above,

Local trains between Banglore and
Hosur

1875, SHRI V.S, KRISHNA IYER :
WUl the Minister of RAILWAYS be pleased
to state :
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(a) whether for the development of
industrial town, Hosur, Government propose
to introduce local trains between Bangalore
and Hosur; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD) : (a) No, Sir.

(b) Does not arise.

Improvement in control system to
avoid Accidents

- 1877. SHRI V. TULSIRAM : Will the
Minister of RAILWAYS be pleased to state :

(a) the number of railway accidents/
collisions that took place due to poor and
faulty signalling and communication system;
and

(b) if so, the steps being taken to
improve the working of the Control system
to avoid such accidents ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD) : (a) There bave
been no cases of train accidents/collisions
due to poor and faulty signalling and commu-
munication systems.

There are, however, some accidents be-
cause of defective maintinance or unautho-
rised interference to signalling systems.
During 1987-88 and in the first quarter of
1988-89 there were 5 accidents on this
account.

(b) Intensive inspections and counselling
of maintenance staff not to use short-cut
methods in the maintenance of signalling
equipment are being undertaken to avoid
such accidents.

Accidents and collisions on South
Central Railways (Andhra
Pradesh)

1878. SHRI V. TULSIRAM : Will the
Minister of RAILWAYS be pleased to state

(a) the total number of accidents and
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collisions that took place on the South
Central Railway in Andbra Pradesh during
the last itwo years, year-wise;

(b) tle cetails of lcss cf life and pro-
perty, year-wise; and

(c) the details of safety measures teken
to avoid such collisions/accidents in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MABABIR PRASAD) : (a) and (b) Statis-
tics of railway accidents and related inform-
ation are maintained railway-wise and not
State-wise.

(c) Some of the important steps taken
to prevent accidents are :

(i) Intensification of field inspections
by supervisors and officers.

(ii) Formation of multi-disciplinary
terms to inspect accident-prone areas and
suggest corrective measus ®S.

(iii) Counselling of staff especially
Drivers, Asst. Station Masters, etc,

(iv) Revamping training programmes and
emphasis on Refresher Courses.

(v) Deterrent punishments to those
found responsible for accidents due to gross
negligence.

(vi) Educational campaigns for the staff
and publicity for the road users.

(vii) Induction of sophisticated techno-
logy as a counter-check to human lapses.

wviii) lmproved maintenance of Track and
Rolling Stock.

Illitrate women having more children
than educated

1879. SHRI R. M. BHOYE : Will the

Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that illiterate
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women or those educated upto primary
school level are baving more children than
educated women;

(b) whether any study has been conduc-
ted in this regard; and

(c) if so, the details tHereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DE) : (a) to (c). According to an all India
Family Planning Survey conducted in 1980
the mean number of living children by
different levels of wife’s education is as
follows :

Level of wife’s Mean number ofi
education living children
Iliterate 2.76
Upto primary 2.79
Upto metric 3.38
Above metric 1.70

Outstanding daes from West Bengal
State Cooperative Consumers
Federation

1880. SHRI C. JANGA REDDY:
Will the Minister of FOOD AND C(lVIL
SUPPLIES be pleased to state:

(a) the amount outstanding from West
B=pgal State Cooperative Consumers Federa-
tion on account of supply of Janata Cloth
Handloom by Calcutta Branch of Natioral
Cooperative Consumers Federation as on
30 April, 1983;

(b) the manner by which West Bengal
State Cooperative Consumers Federation
places orders for these goods and National
Cooperative Consumers Federation receives
payment thereof; and

{c) whether any inquiry is being conduc-
ted egainst the officers responsible for
supplying Janata handloom cloth without
firm indents ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI D.-L. BAITHA): (a)
An amount of Rs, 45.13 lakhs was outstan-
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ding as on 30.4.1983. The State Federation
bas subsequently made payment of Rs. 25.76
lakbhs to the NCCF and also returned 1355
bales, As a result, there is nothing outstand-
ing on these supplies at present.

(b) According to the prescribed proce-
dure, the State Federation should have
placed proper indents, but, in the instant
case, orders were placed on telephone. The
payments were recoived by the NCCF through
cheques.

(c) Yes, Sir. NCCF has initiated
departmental proceedings against its Regional
Manager,

Freight charges on import of
wheat from USA

1881. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state ;
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[Translation)
Destruction of foodgrains by Rats

1882. DR. PRABHAT KUMAR
MISHRA : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) the percentage of foodgrains out of
the total production destroyed by rats and
other rodents:

(b) the amount of loss suffered each
Year as a result thereof, during last three
years, year-wise; and

(c) the steps taken to contain such
losses ? .

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI D.L. BAITHA) : (a)
and (b). No systematic / comprehensive
studies have been carried out to estimate
the damage to toodgrains caused by rats and

(a) whether the international freight » Othee rodents,

market was pushed up due to leak in India’s
decision to import wheat;

(b) if so, the facts in this regard; and

(c) whether for the import of the
wheat from the USA, India would be
paying a svm of Rs 60 crores as shipping
charges as against around Rs. 146/- crores
as the wheat price ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI D. L. BAITHA): (a)
and (b). Freight level depends upon
various factors such as supply and demand,
etc. which keep changing from time to time.
Import of 1 million tonnes of wheat by
India was contracted in April, 1988, where-
as the international freight market started
recovering towards end of 1987,

(c) The estimated F.0.B. cost of one
million tonnes of wheat (contracted in April,)
1988) comes to about Rs. 146.32 crores
and the total freight for this quantity would
be Rs. 60 crorss or thereabout, depending
on freight levels that would prevail from
time to time till despatch of the last ship.

(¢) To minimise the damage caused by
rodents to stored foodgrains, the Indian
Grain Storage Institute of the Ministry has
been testing different rodenticides and bait
preferences for their efficacy. The Institute
lLas also developed certain  rodenticide
mixtures. Besides, 17 Ceotral Save Grain
teams of the Ministry organise demonstra-
tions and training iu selected villages in
different States so as to propogate rodent
control measures like traopping, destruction
of rat harbourages and use of rodenticides
and fumigaats. The Food Corporation of
India and Central Warehousing Corporation
also use rodent contro! measures, when-

ever nNecessary.

(English)

Amendment to Minimum
Whages Act

1883. SHRI LAKSHMAN MALLICK :
Will the Muaister of LABOUR be pleased

fo state :

(a) whather the Chairman  of the Mini.
mum Wages Advisory Board has suggested

amendment of the Minimum Wages Act,
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1948 to give funds to the District Adminis-
tration;

7

(b) if so, the details thereof, and

(c) the reaction of Union Government
thereto ?

THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBEY) : (a) No, Sir.

(b) and (c). Do not arise.

Tourlsm in Arab countries

1884. DR. KRUPASINDHU BHOI :
Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

(a) whether Government have taken
steps to promote Indian tourism in Arab
countries;

. (b) if so, the details of Arab countries
in which publicity has been organised to
attract Atabian tourists to India;

(c) the response made to the publicity
given by Indian Tourist officials in that
country; and

(d) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHR! SHIVRAJ V. PATIL) :
(a) and (b). Yes Sir. The Department of
Tourism has recently shifted its office in
West Asia from Kuwait to Dubai. The
Department has also opened an office in
Bahrain. These Tourist Offices undertake
publicity and promotional campaigns with
special reference to the Gult  countries
namely—UAE, Saudi Arabia, Bahrain,
Oman, Qatar and Kuwait.

(c) and (d). The response received has
been quite encouraging as caa be seen from
the tourist arrivals figures from West Asia
during the last three years as given below :

1985 1986 1987
90,820  1,15,696  1,21,952
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Development of tourist centres
in Konkan

1885. PROF. MADHU DANDAVATE:
Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state :

(a) whether it is a fact that many spots
of natural beauty in the Konkan region of
Maharashira which provide ideal sites for
tourism are not properly expleited 1o build
tourist centres;

(b) if so, the reasons thereof; and

(c) whether the Centre would take
special interest in the matter and allocate
adequate funds for tourist centres in Kopkan ?

THE MINISTER OF ‘STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI SHIVRAJ V. PATIL):
(a) to (c). The Central Ministry of Tourism
does not allocate funds either State-wise or
region-wise. Identification of tourist centres
for development of infrastructure and for-
mulation of proposals for Central financial
assistance are done by the State Govern-
ments concerned, The Ministty provides
financia) assistance to States on the basis of
specific proposals recerved frem the State
Governments,

On the basis of proposals received from
the Government of Maharashtra, the Minis-
try has already sanctioned projects for
construction of a Beach Resort at Velnesh-
war and Beach Cottages at Ganpatipule in
the Konkan region of the State, As and
when further proposals are received from
the State Government for creation of tou-
rism infrastiucture in the region, the Minis-
try will take up these proposals for financial
assistance subject to potential of the place,
¢vouing and projected tourist traffic, existing
infr.stiucture, merits of  the proposal,
av iiabily of funds and inter-se priorities.

[ Translation]

Transporation charge on
Imported wheat

BALWANT SINGH
RAMOOWALIA :
SHR! RAM'DHAN :

Will the Minister of FOO AND CIVIL
SUPPLIES be pleased to state :

1886. SHRI
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(a) whetber the first instalment of wheat
being imported from U.S.A. bas reached
India in July, 1988, if so, the quantity
thereof;

(b) whether the payment for this has
been made, if so, the details thereof:
likely to be

(c) if not, the amount

paid; and

. (d) the total amount likely to be speat
on the transportation of wheat ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI D.L. BAITHA) :(a)
Yes, Sir, a quantity of 1.82 lakh tonnes of
wheat has arrived at Indian shores during
July, 1988.

(b) Ao amount equivalent to Rs. 26.16
crores has been paid for purchase of this
quantity.

(c) Does not arise.

(d) The total freight for importiag 1
million tonaes of wheat (contracted in
April, 1988) would be Rs. 60 crores or
thereabout, depending on {re:ght levels that
would prevail from time to time till des-
patch of the last ship.

[English)
Import of Sugar

1887. SHRI BIMALKANTI GHOSH :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :
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(a) whether India is importing sugar,
if so, the countries of import the price at
which it is to be imported and the c.if.
value of imported sugar; and

(b) the percentage of imported sugar’
proposed to be released for internal consum-
ption ?

THE DEPUTY MINISTER IN THB
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI D.L. BAITHA) : (a)
and (b). During the current financial year
1988-89, a smu:ll quantity of sugar was
imported through S.T.C. Further import of
sugar, if any, will be decided after consider-
ing domestic availability, demand and other
relevant factors. The imported sugar, is
utilised for augmenting availability of sugar
for internal consumption.

(Translation)

Passenger and goods trains runniong
between Bina -Katpi etc.

1888. SHRI DAL CHANDER JAIN :
Wil the Migister of RAILWAYS be pleased
to state the details of daily passenger and
goods trains, separately, passing through
Bina- Katni, Bina-Jhansi, Katni-Allahabad
and Katni-Jabalpur sections on Central
Railway and Katni-Bilaspur sectiom on
South Eastern Railway ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD) : A statement is
given below.

Statement

Passenger and Goods trains running between Bina-Katni eic,

(Numbet of trains running)

Section Daily Weekly Bi-weekly Tri-weekly 4 days s
week
1 2 3 4 5 6

(a) Passenger trains ;

Bina-Katpi 4 — e 1 1
Bina-Jhansi 14 4 2 — 2
Bina-Itarsi 17 4 2 2 3
10 4 2 1 / 1

Katni-Allahabad
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i 2 4 5 6
Katni-Jabalpur 9 2 2 3
Katni-Bilaspur Y —_— o 1
(0) Goods tralos No. of Goods trains each way
section :
Bina-Katni 26
Bina-Jhansi 18
Bina-~1tarsi
(i) Bina-Bhopal 25
(ii) Bhopal-Itarsi 15
Katni-Allahabad
(i) Katni-Satna 20
(ii) Satna-Manikpur 15
(iii) Manikpur-Allahabad 7
Katni-Jabalpur 13
Katni-Bilaspur
(i) Katni-Anuppur 25
6

(ii) Anuppur-Bilaspur

[English]

Requirement of foodgrains

1889. SHRI JAGANNATH PAT-
NAIK : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) the anticipated requirement of food-
grains in the country by the end of Eighth
Plan; and

(b) the strategy contemplated to ful-
fil the requirements ?

THE DEPUTY MINISTER OF FOOD
AND CIVIL SUPPLIES (SHRI D.L.
BAITHA) : (a) The Eighth Five Year Plan
is still 1o the process of being formulated,
and, as such, the estimate of food require-
ment in the terminal year of the Eighth Plan
is not available.

(b) Does not arise.

Rescheduling of Raipur-Waltair
Liok Express

1890. SHR! JAGANNATH PAT-
NAIK : Will the Minister of RAILWAYS
be pleased to state :

(a) whether Government are aware of
the inconvenience caused to the passengers
due to the existing timings of the Link
Express running between Raipur and Wal-
tair on the South Eastern Railway; and

(v) if so, whether Goveraoment propose
to restore the original timings for the con-
venience of the public ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD) : (a) and (b). 17/18
Link Bxpress running between Raipur
Visakhapitnam in conjunction with 47/48
Hirakhand Express provides a through
service for passengers of Raipur-Visakha-
patnam section to and from Delhi/Amritsar.
The present timings are convenient. There
is no proposal to change the present

timings.

Crisis in Scientific cotton seed
Processing

1891. SHRI RADHAKANTA DIGAL :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :
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(a) whether the scientific cotton seed
processing industry bas been hit hard;

(b) if so, the reasons for the crisis in
the cotton seed processing units; and

(c) the details of the steps taken by
Government in helping the scientific cotton
seced processing units to come out of the
present crisis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA) ; (a) and (b).
The percentage of cotton seed processed by
the scientific cotton seed processing industry
over the years has been dwindling. In the
year 1987 this was estimated to be around
10 per cent of the total cotton seed
processed.

The main reason for this situation is the
unfavourable economics of the modern
system of processing, viz. the unremunera-
tive prices which the extractions fetch in the
international market and lack of adequate
demand for th-m within the country.

{c) Government has allowed cash com-
pensatory support of !0 per cent of FOB
prices on the export of extraction. The
vangspati manufacturers are allowed excise
rebate of Rs. 4,000/- per M.T. on usige
of solvent extracted cotton seed oil.

Recruitment of Indians in Libyan
Army

1892, SHRI SUBHASH YADAYV :
Will the Minister of LABOUR be pleased to
to state :

(a) whether Government’s attention has
been drawn to the news item appearing in
*‘The Hindustan Times” dated 18 May,
1938 wherein it has been stated thata
number of Indians recruited through agents
to work in a leather company in Libya were
instead asked to join Libyin Army;

(b) if so, number of persons returned to
India with the help of Indian Embassy in
Libya; and

(c) whether any action has been taken
against the agents and if not, the reasons
therefor ?
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THE MINISTER OF LABOUR (SHRI
BINDESHAWRI] DUBEY) : (a) to (c), Yes,
Sir. A Dclhi based recruiting agency
deployed 130 werkers for a Leather factory
in Libya but on arrival they were diverted
for Military camps  With the intervention
of the Indian Pmbassy 57 workers have
been absorbed by the foreigr employer
while the remaining 73 workers have been
rcpatriated to India. A case has been
registered against the recruiting agency by
Delhi Police and three persons have been
arrested. The Registration Certificate of the
Recruiting Agency has been cancelled.

12.00 hrs
[English)

PROF. MADHU DANDAVATE
(Rajapur) : I want to raise a question in the
light of the rulings thar you have given,
Right from 1953 to 1988 when the last
ruling was given, there have been eleven
rulings in this House that when the House is
in session no proclamation of a decision
should be done outside the House when
Parliament is already in session. Yesterday,
President’e Rule has been promulgated and
that too without giving an opportunity to
the Nagaland Assembly to test the new
claims of majority. (Imterruptions) The
majonity cannot be tested in the cosy chame-
ber of the Gevernor. The majority has to
be tested on the floor of the Nagaland
Assembly. We want a discussion on this,

MR. SPEAKER : I will allow that.
(Interruptions)

SHRI INDRAJIT GUPTA (Basirhat) :
Why was it not announced in the House ?
We have to read it from the newspapers..,...

MR. SPEFAKER : The House was not
in session. It was a Sunday.

SHRI INDRAJIT GUPTA : The Home
Minister is here, you can ask him.

MR. SPEAKER: We will get the
proclamation today, and we will discuss it,
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PROF, MADHU DANDAVATE: 1
have given a substantive motion against the
Governor demanding that action should be
taken against him and he should be removed
from that post.

MR. SPEAKER : Let bim put the pro-
clamation here and then we can discuss it.

(Interruptions)

MR. SPEAKER : He will lay the pro- .

clamation on the Table of the House today
and we can discuss it.

AN HON. MEMBER : Not only Naga-
land, but Mecghalaya also.

MR. SPEAKER : You give it to me.
I will go into the paraphernalia. We have
done it earlier, We can do it egain also,

SHRI INDRAJIT GUPTA : Will you
allow a discussion on this ?

MR. SPEAKER : Yes. I will allow a
discussion on this proclamation even today.

SHRI INDRAIJT GUPTA: On the
previous day, youruled that it caonot be
discussed here. What is the good of this
Parliament ? The who'e State is put under
President’s Rule wben Parliament is in
segsion. No announcement is made here,
(Interruptions)

MR. SPEAKER : I am not allowing
him.

1 did not say that it cannot be discussed
No. I said, the role of thg¢ Governor and
the Constitutioa that can only be discussed
on a substantive motion as he has said, not
otherwise.

PROF. MADHU DANDAVATE: 1|
have already given a substantive motion
against the Governor.

MR. SPEAKER : Yes, that is what I
say. That will come under my considera-
tion.

(Interruptions)

MR. SPEAKER : Professor Sahib,
you do not let me speak, that is the
problem with you. I agree with you.
Had you given that earlier, I would have
considered that also. But now that the
proclamation is there, 1 do not want to stop
it. That should be clear. I did not say that
it cannot be discussed. Do not put words
in my mouth.

(Interruptions)

PROF. MADHU DANDAVATE: Tell
us how you propose to deal with it.

MR. SPEAKER : We will discuss it at
3 PM.

PROF, MADHU DANDAVATE : Let
the Minister say it.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SANTOSH MOHAN DEV) : Yes. at 3
O’Clock.

MR. SPEAKER : We will discuss it at
3 O’Clock.

(Interruptions)

(Translation)

MR, SPEAKER : Why are you making
noise ?

(English)

PROF. MADHU DANDAVATE: Do
you not want to say anyihing on the failure
of the Government, to follow the procedure
pot to make an announcement outside the
House when Parliament is in session ?

MR . SPBAKER: No, no. There is
nothing in this. It is coming up for discus-
sion. How can I break the rule ? There is
nothing in this Article which enjoins upon
the President to consult Parliament when it
is in session. They can do it. But you can
discuss it. Itis your 1ight to discuss it,
You have got the right to discuss it and you
can discuss it at 3 P.M. today.

SHRI INDRAJIT GUPTA : We want
to censure this Government (Inierruptions)
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MR. SPEAKER : You can bring some
other thing, J cannot allow that on this.

(Interruptions)

PROF. MADHU DANDAVATE: Sir,
will you not make some observation on the
failure of the Government to follow the
procedure ? There have been eleven rulings
that when the Parliament is in secssion, no
important announcement can be made out-
side the House. (/nterrupsions)

SHRI INDRAJIT GUPTA : Kindly
admit the adjournment motion. (Interrup-
tions)

MR. SPEAKER : I cannot break the
rules. We will discuss it at 3 P.M. today.

(Interruptions)
[Translation]

MR. SPEAKER : Discussion has been
listed for discussion at 1 P.M. today.

(Interruptions)
[English)

PROF. MADHU DANDAVATE: Why
don’t you express your displeasure at the
Government’s failure to follow the pro-
cedure ? (Inrerruptions)

DR. G.S. RAJHANS (Jhanjharpur):
Sir, five hundred persons have been drowned
in the boat tragedy in Bihar.

It happened because of the lapse of the
Railways in suspending the ferry service.
(Interruptions)

12 07 hrs
(English]
PAPERS LAID ON THE TABLE

National Airports Authority (Lost
property) Regulations 1988

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
TOURISM 'SHR1 SHIVRAJ V. PATIL):
I beg to lay oo the Table A copy of the
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National Airports Authority (Lost property)
Regulations, 1988 (Hindi and English
versions) published in Notification No. SEC,
9-2-12 in Gazette of India, dated the 28th
April, 1988, under section 40 of the
National Airport Aothority Act, 1988.

[Placed in Library. see No LT-6368/88]
Notifications under Customs Act, 1962

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) : 1 beg to lay on the Table A copy
each of the following Notifications (Hindi
and English versions) under sectlon 159 of
the Customs Act, 1962 :—

(i) G.S.R. 799 (E) published in Gazette
of India dated the 18th July, 1788
appointing the 16th August, 1988
as tho date on which the Customs
(Amendment) Act, 1988 shall come
into force.

(ii) The Customs Valiation (Determina-
tion of price of Imported Goods)
Rules, 1988 (Hindi and English
versions) published in Notification
No. G.S.R. 800(B) in Gazette of
India dated the 18th July, 1988.

(iii) G.S R. 806(E) published in Gazette
of India dated the 21st July, 1988
together with an explanatory memos-
randum regarding duty-free imports
under the Advance Licensing
Scheme.

(vi) G.S.R. 614(B) published in Gszette
of India dated the 271th July, 1988
together with an explanatory memo-
randum so as to allow duty-free
import of office eguipments by
units set up under the scheme of
Hunddred percent Export Oriented
undertakings.

[Placed in Library. See No, LT-6369/88)

Report of the Comptroller and Auditor
General of India for 1987, Usion Govern-
ment (Commercial) Part 1V-Sudamdih Mine
and Washery of Bharat-Coking Coal Ltd,

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI CK.
JAFFAR SHARIEF) : I beg to lay oo the



275 Papers Lald

Table a copy of the Report (Hindi and
Boglish versions) of the Comptroller and
Auditor Genersl of India for the year
1987-Union Government (Commercial)
Part 1V-Sudamdih Mine and Washery of
Bharat Coking Coal Limited, under article
151(1) of the Constitution.

[Placed in Library. see No. LT-6370/88)

Food Corporation of India (Contributory
Provident Fund (Ninth Amendment) Regula.
tlons, 1988,

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI D.L. BAITHA) : T beg to
lay on the Table A copy of the Food Cor-
poration of India (Contributory Provident
Fund) (Ninth Amendment) Regulations.
1988 (Hindi and English versions) published
in Notification No. 47/F.No. EP 41-1/87
in Gazette of India dated the 6th July, 1988
under sub-section (5) of section 45 of the
Pood Corporations Act, 1964,

[Placed in Library. se¢ No, LT-6371/88]

Proclamation dt. 7-8-1988 issued by Presi-
dent In relation to the State of Nagaland,
Order dt 7-8-1988, made by President in
pursuance of the Proclamations and Report
at 6-8-1988 of the Governor of Nagaland to
the President.

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH): 1 beg to lay on the
Table :

(1) (i) A copy of the proclamation (Hindj
and English versions) dated the
7th Aagust, 1988, issued by the
President under article 356 of
the Constitution in relation to the
State of Nagaland published in
Notification No. G.SR. 839(EF)
in Gazette of India dated the 7th
August, 19838, under article
356(3) of the Constitution.

(i) A copy of the Order (Hindi and
English versions) dated the 7th
August, 1988, made by the
President in pursuance of sub-
clause (i) of clause (e) of the
gbove proclamation published in
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Notification No. G.SR. 840(E)
in Gazette of India dated the 7th
August, 1988,

(2) A Copy of the Report dated the 6th
Avgust, 1988 of the Governor of
Nagaland to the President (Hindi and
English versions),

[Placed in Library. See No. LT-6372/88)

(Interruptions)

[English)

SHRI M. RAGHUMA REDDY (Nal-
gonda) : We want adjournment motion.
(Interruptions)

MR. SPRAKER : No. Not on this......

(Interruptions)

MR. SPFAKER : We can discuss it at
3 P.M. today.

(Interruptions)

MR. SPEAKER : If you stand up like
this and try to break the rules, then they can
also stand up and do the same. But I would
not budge. I will go according to what the
rule is.

(Interruptions)

PROF. MADHU DANDAVATE
(Rajapur) : Sir, I am on a point of order.
My point of order is that no Member in this
House including a Minister can violate the
rulings of the Speaker From 1953 to 1988,
there have been eleven rulings in this House
given by the Spedker that when the Parlia-
ment is in session, no major announcement
can be made outside the House. (/nterrup-
tions)

MR. SPEAKER : As soon as the House
met, they have brought it before the House...

(Interruptions)
MR. SPEAKER : I have got it. Nothing
doing.
(Interruptions)
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MR. SPEAKER : May I read for you

something ?

PROF. MADHU DANDAVATE : Yes,
Sir.

MR. SPEAKER : I am reading for
you...

SHRI INDRAJIT GUPTA (Basirhat):
Out of those 11 rulings, at least two or
three hive been given by you. (Iaterruptions)

MR. SPEAKER : ‘“On 24th March,
1965 when both Houses of Parliament were
in session, Vice-President discharging
functions of President issued a proclama-
tion under cl. (1) of this article in respect
of Kerals. When the Proclamation was
laid on the Table on 24th March, 1965,
some Members raised a question of propriety
of proclamation being issued when Parlia-
ment was in session.

Speaker observed that there was nothing
in article 356 which enjoined upon President
to consult Parliament in the matter.”

(Iaterruptions)

SHRI INDRAJIT GUPTA: Do you
oot at least consider this to be an impro-
priety...(Interruptions)

MR. SPEAKER : Look here, as soon as
Parliament has met, it has becen brought
before the House, We can discuss it today
at 3.0) p.m. If they had withheld and not
brought it today as soon as Parliament met,
I would have asked them to do it and we
would have reprimanded them.

PROF. MADHU DANDAVATE: 1
have said that there are 11 rulings...(/nrerrup-
tions)

MR. SPEAKER : We can discuss it

today at 3 p.m.

(Interruptions)

MR. SPEAKER : It was Sunday yes:er-
day. As soon as the House met in session
today, they have brought it here. If they had
not brought it today, 1 would bave repri-
manded them.

(Interruptions)
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SHRI INDRAJIT GUPTA: It is a -

fait accompli against the House,..(laterrup-

tions)

MR. SPEAKER : You cao discuss it
today...

(Interruptions)

MR. SPEAKER : There is nothing in
the article, Professor Saheb. I cannot do
anything.

(Interruptions)

MR. SPEAKER : Look here, Pro-
fessor, you are mixing up certain things.
Certain policy statements are generally made
here. But this is a proclamation by the
Prosident. I cannot question it...

(Interruptions)
[Lranslation)

MR. SPEAKER : Ch. Saheb, I am
telling it, why are you insistiog upon it. If
you do not got angry, I tell you.

[English)

I stick to what I say.

[Translation]

I am telling it but you are not listening
to it. I am replying to you.

12.13 hrs.
MATTERS UNDER RULE 377

[Translation)

(i) Need to intcoduce a National Award
in memoty of Syed Modi, the
National Badminton Champion,

SHRI MADAN PANDEY (Gorakhpur) :
Mr. Speaker, Sir the whole country was
shocked to hear that the National bad—inton
champion Syed Modi had been shot dead,
at Lucknow, the capital of Uttar Pradesh on
28th July, Late Modi had ecarned world
wide fame in the world of sports by becom-
ing a national champion of badmioton in a
very young age. Syed Modi represented
India in various Iaternational Tournameéots.
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He participated in All England Badminton
Championship tournament from 1976 to
1985, in Davis open tournament from 1980
to 1 84, in Swedish open tournament in
the years 1980, 1981,1983 and 1985. He
won man single in Auckland Tournament in
1980. Besides this, he raised the prostige
of India by winning bronze medal in Asian
games held in New Delhi in 1982 and in
mini Commonwealth games and that very
year he was honoured by the Government
of India with Arjuna dward.

In the memory of such talented youtb,
General Maonager of North Easten Railway
bas taken a decision to name the railway
stadivm in Gorakhpur after Shri Syed Modi,
I extend my heartiest thanks to the Prime
Minister Shri Rajiv Gandhi and Ministry of
Railways for this timely decision and along
with this I demand that Central Govern-
ment should also announce a WNational
Award in the memory of Shri Syed Modi
with a8 view to raising the morale of players
desirious entering into the sports world.

[English)

SHRI S. JAIPAL REDDY (Mabbu-
boagar) : Sir,all G.Os are issued in the
name of the President. (/nterruptions)

MR. SPEAKER: I have explained
carlier also. If it were a question of policy
statement I would have donme it. Now, it
is a question of proclamation by the Presi-
dent. I cepoot do anything. You can
discuss it, I have allowed a discussion.

(Interruptions)

MR, SPEAKER: I have given my
ruling. That is all, I cannot do anything
at this stage. The President has done it, If
it were a Policy Statement 1 would have done
it. But this is a proclamation by the Presi-
dent. 1 cannot do anything.

(Interruptions)

SHRI C. MADHAY REDDY (Adila-
bad) ; We are walking out in protest,
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12,17 hrs,

Shri C. Madhav Reddi and some other
Hon, Members then left the House

SHRI MULLAPALLY RAMACHAN-
DRAN (Cannanore) : Sir, what about the
discussion regarding the train accident near
Quilon in Kerala ? It bas not been listed in
the business for this week. Sir, it is a serious
matter and it should be discussed.

MR. SPEAKER : We are meeting to-
day. The Business Advisory Committee is

meeting at 3.30 p.m. today. They will decide
it.

SHRI MULLAPALLY RAMA.-
CHANDRAN : But th:se people are not

interested in discussiog that serious matter.
(Interruptions)

MR. SPEAKER : Don’t shout. The
Bussiness Advisory Committee is meeting at

3.30 p.m. today. They will discuss and they
will decide.

SHRI MULLAPALLY RAMACHAN-
DRAN : Then, it is very good. (Inierrup-
tions). But these people are not interested
in discussing a very serious matter. REvery
time they say Bofors, Bofors.

[Translation)

MR. SPEAKER : I am tired of hearing
this again and again.

—— e w—u

(Interruptions)
12.17 brs,

M \TTERS UNDER RULE 377—Con/d.
(English]

(i) Need to provide necessary resources
to Uttar Pradesh for early com-
pletion of Sarju Canal Irrigation
Project in Basti district.

SHRI K.J. ABBASI (Domariaganj) !
The Sarju Canal Trrigation Project was
launched in Damariaganj area of Basti
District in Uttar Pradesh way back in 1980,
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[SHRI K. J, ABBASI]

After the launching of the project, land
was acquired diversions were made and all
initial work was undertaken, Now, for a
very long time there has been no progress in
the work and the people are waiting eagerly
for its completion. It is understood that
there is paucity of funds with the Govern-
ment of Uttar Pradesh and that is why there
is delay in the actual implementation of this
important project.

The Union Minister of Water Resources
is requested to look into the difficulties in the
way of the Project and provide necessary
resources for its early completion.

(lii) Need to provide financial assistance
to arecanut growers of Kerala,
Karnataka and Assam,

SHRIMATI BASAVARAJESWARI
(Bellary) : About six lakh  arecanut
growers in Kerala and Karnataka bave been
put to a severe financial stringency due to
crash in prices of arecanut in the last two
years. The price of dried arecanut was Rs.
25.30 per kilo in 1985 wuich reduced to
20 in 1985 and Rs. 15-16 in 1987. The
price declined to Rs. 1,300 per gquintal in
the second week of December 1987 and
again went down to Rs. 1200 in the last
week of Januury 1988. It is also reported
that the chances of improvement in the price
are remote as per Central Arecanut Market-
ing and Processing Cooperative Society. Sir,
there are 60,909 hectares under arecanut in
Kerala and 54,300 hectares in Karnataka
with an annual production of 53,200 and
79,200 tonnes of nuts respectively. Assam
bas also 50,800 hectares under arecanut
with annual production of 49,800 toones of
nuts. Sir, in view of the above position, it
has become necessary that arecanut growers
are provided sufficient financial assistance by
the Union Government, otherwise the are-
canut growers in the States of Kerala,
Karnataka and Assam will be put to great
difficul’ies.

12,19 hrs
[SHRI SHARAD DIGHE in the chair]

(iv) Need to strengthen Darbhanga T.V,
transmi tter

DR. G.S. RAJHANS_L(Jhanjharpur):

Contd.

Government commissioned the Darbhnga
Doordarshan TV relay station. But its
rapsmitter is extremely weak as a result of
which people residing in neighbouring villages
are not able to view TV programmes properly.

On the other hand in the border districts
of Darbhanga, Madhubani, Sabarsa, Purnea
and Katihar TV programmes of Nepal
and Bangladesh are clearly viewed.

It is, therefore, requested that Darbhanga
TV ‘transmitter be strengthened immediately.
Besides, TV traosmitters be installed on
strategic border places like Madhubani,
Jhanjharpur, Birpur, Saharsa, Purnea and
Katihar in Bihar at ap early dale.

(Inte: ruptions)*

MR. CHAIRMAN : Except what he has
read out, nothing will go on record.

(Interruptions)*

(v) Need to uccept the recommendations
of Mandal Commission for treating
Telega, Kapu and Balijas as back-
ward classes,

SHRI N. VENKATA RATNAM
(Tenali) : Telaga, Kapu and Balijas of
Apdhra Pradesh constitute a single major
community, 90% of whom are backward in
all aspects, poor and illiterate. They have
been neglected politically, socially and
economically, They have been agitating for
long to include them in the list of backward
classes, but to no effect.

The Mandal Commission appointed by
the Government of India also recommended
them to be included in the list of backward
classes, The recommendation therefore has
not yet been implemented by the Govern-
ment of India. Hence I urge upon the Union
Goverpment to implement the report of the
Mandal Commission and include these com-
munities in the list of backward classes.

Owing to our strenuous cfforts the Central

*Not recorded.
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[Translation]

(vi) Need to reconsider the proposal for
grant of anticipatory bail by High
Courts only,

SHRIMATI PATEL RAMABEN RAMIJI-
BHAI MAVANI (Rajkot) : Mr. Chairman,
Sir, with your permission, I raise the follow-
ing matter of urgent public importance under
Rule 377 in this House .

According to section 438 of Criminal
Procedure Code, High Court and Session
Courts both are empowered to grant anti-
cipatory bail at present. But there is a move
that the power of granting anticipatory bail
should rest with the High Court only.

In case this provision is made, it will
lead to serious consequences because the
people belonging to poor and middle classes
will have to suffer the most because they
bave to take rounds of High Courts to
obtain anticipatory basis in the cases where
they have been wrongly implicated, as also
they will have to pay huge amount of fees to
advocates in High Courts,

There is also a move that anticipatory
bail seekers will have to appear in High
Courts in person which means that the police
will be able to arrest the person seekiog
anticipatory bail outside the High Courts.

Thirdly if such cases are heard by High
Courts alone, it will increase in the work
load of High Courts which are already over
burdened and are pot in a position to
dispose of cases promptly, due to which a
large number of cases are pending there for
years together.

Various Bar Associations in the country
bave raised their voice against this and
Rajkot Bar Association in my constituency
bave also raised her voice and passed a
resolution, Resolutions have been passed. 1
appeal the Government that no such steps
should be taken which may cause hardships
to the people.

(English)

(vil) Demand for faster development of
Orissa durlog Eighth Five Year
Plan period so as to remove region-
al disparities,

SHRI BRAJAMOHAN MOHANTY
(Puri) : The State of *Orissa is backward
due to neglect of the State during colonial
rule. The State is endowed with natural
resources in abundance, but during post-
Independence period, the developmeat of
the State has not kept pace with the advanc-
ed and affluent States and Union Torritories
of the country. During the last four decades,
the progress of development is behind the
national average. Before Independence,
Orissa occupied 17th position in the matter
of per capita income. The position remains
the same today. In the fields of education,
road communication, health, industrial deve-
lopment and irrigation, Orissa is lagging
behind the national avesage. The growth of
the State, and per capita income is below
the national average, although the growth of
population is comparatively low. The situ-
ation is very much distressing.

During post-Independence era, in spite
of our efforts to remove the inter-State,
inter-district disparity, the gap has widened
and is widening every day.

The 8th Five Year Plan is under prepar-
ation. In the Presidential Address this year,
the Government has committed itself for
vigorous efforts to remove the inter-State
and inter-region disparity. 1 would urge
upon the Government to formulate the 8th
Plan with new strategy of development to
tackle the problem of widening disparity.

(viil) Need to set up a bench' of the
Supreme Court at Bangalore,

SHRI V. S. KRISHNA IYER (Bangalore
South) : The Highest Court of Justice i.e.,
Supreme Court, is situated at New Delhi.
The litigants of the Southern parts of the
country, i.c., from the States of Tamil Nadu,
Karnataka, Kerala, Goa, Pondicherry and
Bombay find it difficult to approach the
Supreme Court to get final justice. The
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litigants have to travel all the way from the
Southern States to New Delhi to pursue their
cases.

It is, therefore, necessary to have a
Bench of the Supreme Court at Bangalore
for the benefit of the litigant public of
Southern States, This will help to bring
justice to the doorsteps of the litigant
public.

I urge upon the Government to set up a
Bench of the Supreme Court at Bangalore.

12.25 hrs,

DISCUSSION UNDER RULE 193 ... Contd

Floods in varlous parts of the
Country—Contd.

[English]

MR. CHAIRMAN : Now, Item No, 6.
Hon. Minister, Shri Bhajan Lal to reply.

[Translation)

THE MINISTER OF AGRICULTURE
(SHRI BHAJAN LAL): Mr. Chairman,
Sir, the Hon. Members have had valuable
discussion about the flood situation on 3rd
instant and made good suggestions about
situation in different states and the guantum
of loss suffered due to floods and the steps
required to be taken in this regard, Mr.
Chairman, Sir, before talking about floods,
I would like to say that this session is aptly
known as Monsoon session. ASs you are
aware that the country has been facing
severe drought for the last 4 years, parti-
cularly the drought for the last two years
was the severest drought of the century. The
condition in Rajasthan and Gujarat was the
worst due to this drought. These two states
were badiy affected by drought. 1 will go to
the extent of saying that the House should
express its gratitude to god Indra that there
has been go“od and timely rain through-out
the country and this is a good begioning
which is an indicative of good prospect of
not only kharif crops but Rabi crops also,
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There had been excess of rainfall in some
parts of the country and some parts bave
also been flooded but Mr. Chairman, Sir,
as you are aware, the condition of the cattls
and the human beings had worsened due to
continuous drought for 4 years and the level
of under ground water had also gone down,
At many places, under ground water
had become brackish due to wh'ch drink-
ing water problem has assumed serious
proportion in the country. Water dried in
wells and tube wells creating a difficult
situation before the country. This rain  will
raise the level of under ground water and
will also remove its brackishness. Along
with this, our tanks and dams from which
canals originate are filled with water which
could be used for irrigati n purposes by
releasing water into canals from them.
Generation of electricity in hydro electricity
projects suffered due to scarcity of water.
That deficiency will also be recouped and
the electricity will be available in sufficient
quantity to different industries in the country.
When it rains, electricity is not needed for
tubewells. Electricity so saved will be utilis-
ed in other works of the development of the
country. Industries will run by this and
people will get employment there, this will
also improve the econsmic condition of the
country.

Mr. Chairman, Sir, some Hon. Members
bave raised some points in this House.
Through you, I would like to inform the
House that 16 States and 124 districts have
suffered some losses due to floods this year.
I would like to tell about the losses suffered
due to floods in 124 distrscts and 16 States
with the help of the figures available with
me. In all, 16 states and 174 districts
covering an area of 1669000 hectares of
land and a total population of 84 Jlakhs 13
thousand people had been affected? the
most unfortunate part of the tragedy is this
that as many as 442 people and 11,688
cattle lost their lives. Standing crops on
about 10 lakhs 65 thousand hectare areas
have also been damaged.

For this, the Government of India and
the State Governments have established 2230
relief camps so that proper facilities can be
provided to them there. In addition to it, I
would like to tell the House that whenever
there is flood or drought in any part of the
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countsy, the Government of India extends
all help to the affected people.

You have seen bow smoothly the
Government of India and the State Govern-
ment have jointly faced the challenge of the
severe drought throughout the country for
the last four consecutive years and not a
single man was allowed to dis of starvati-n.
All possible help was given to prevent star-
vation death and whatever was expected and
possible on the part of the Goveroment to

provide drinking water, foodg:ains, employ--

ment and fooders for cattle was done by
the Goveroment.

Many Members from our opposition
benches, for whom 1 have a high regard,
have expressed their views. It js not appro-
priate on our part if we do pot say a just
thing as just. They h ve said that there bad
been continuous floods for the last 40 years
and the Indian Government has not done
anything to check it.

You are aware that in the Seventh Five
Year Plan an amount of about Rs. 1000
crores were earmarked as margin money for
floods. Out of this amount about Rs. 553
crores have been already spent during the
past three years and during the current finan-
cial year the States are having Rs, 240 crores
and 75 lakhs as margin money. The Margin
money is meant for providing immediate
relief to the areas suffered from patura)
calamities. 30 per cent of this money is
provided by the Centre and the rest of th~
50 per cent is provided by the respective
State Governments In the funds provided
by the Centre to the State Governments on
the basis of memorandum submitted to the
Centre by the state after spending the
margin money, 75 per cent is contributed by
the Government of India and ren aining
25 per cent is shared by the State Govt.

I want to apprise you about the dams
constructed and proposed to be constructed
during these years. You are aware that the
total area of our country is about 33 crore
hectares and out of which about on an
average 77 lakh hectares are affected by
floods every year. Gravest floods occured in
1978 when 178 lakh hectares of land was
affected. But according to the survey, 400
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lakb hectares of land are flood prone areas
and may be affected by floods. The Central
Government has been trying its best to
contro! floods and so far satisfactory measures
have been taken to control floods for about
133.7 lakh hectares of flood-prone areas.
Some Hon. Members may ask for the
measures adopted on our part, To them, 1
want to inform that 5 large dams have been
constructed under the Damodar Valley
Projects and which are the Maithan,
Panchet, Konar and Tillaiya dams respec-
tively. Apart from this, we have the Bhakra
dam on Sutlej river. Then we have Hira-
kund, Rehand, Rengali and Chandil dams.
Besides, three dams have been constructed
on river Chambal, the names of which are
Gandhi Sagar dam, Rana Pratap Sagar dam
and Jawahar Sagar dam. The confluence of
Lohit, Dibang and Dihang rivers lies between
Tinsukhia and Dibrugarh and it is also the
origin of the river Brabmaputra, The
Brhamaputra Board was constituted in 1981,
This Board is preparing a master-plan for
flood control. A draft of the flood control
plan for major flood prone areas of Brahma-
putra and Barak rivers has been prepared
Apart from that the Ganga Flood Control
Commission which was set up in 1972 has
also prepared a master-plan. Out of a total
of 23 sub-basins, plans with regard to 17
sub-basins have been prepared.

There are chiefly 4 states in our country
which arc flood prope. These are B.bar,
Assam, Uttar Pradesh and West Bengal. We
are making xfforts to construct dams on the
rivers. This task can be accomplished by
mutual consultations. When a river passes
from one state to another it floods the latter,
That is why we want that the concerned
States should sit together and consi der as to
how much amount is to be spent by each
State for this purpose and what sort of
measures are required to be taken in the
particular states so that floods can be com-
pletely controlled The Central Government
bave all along been making full efforts to
control floods at any cost. But you are aware
that there are some problems which are
perennial in nature, Sometimes there and
floods and sometimes there are severe
droughts. During the droyght situation, the
entire attention of the Government is diver-
ted in tackling that. Howsoever much we
may pay atiention in that djrection, still
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these horrible situations are created. When-
ever such natural calamities ‘occur in our
country, the Central Government and the
State Governments bave to make cooperative
efforts in firmly combating the situation.

You are aware that our resources are
scarce that is why have to make judicious
use of it by affecting ecor omy on some items

and utilising the money so saved on other
items wherever neeceded.

Along with it many Hon. Members have
mentioned that rivers like Kosi, Gandak and
Ghaghara which originate from Nepal cause
floods in our country,

DR. G. S. RAJHANS (Jhanjbarpur) :
Kamala Balan river is also one of them.

SHRI BHAJAN LAL: I will reply to
your each and every point. There are several
rivers of our country which emnate from
Nepal. Several meetings were held at the
secrctary level in this regard and many
matters were discussed., We hope that some
fruitful result will surely come out., When
the rivers of Nepal enter into Indian
territory, they decend through a great height.
Thus these rivers flow from hilly areas to
the plain and on entering the plains, they
start overflowing causing substantial losses.
If dams are constructed on our side. it wlll
not help in controlling floods and besides,
they will be washed away. Therefore, we
want that dams should be constructed in
the upper course of the rivers so that Nepal
is able to produce electricity and if it can
spare some of it then India can also purchase
it. Secretary level talks are going on in
this regard and we expect that Nepal
Government will think about it seriously.
It will benefit both the countries. Govern-
ment is always concerned about the fact as
to how to prevent floods and to utilise every
drop of water. You know that irrespective
of which river overflows, we want that dams
be constructed on all rivers and each drop
of water be utilised and you know that
out of the total of 33 crore hectares,
14.5 crore hectares sre under cultivation
and rest of the areas are lying fallow. In
Kajasthan, Gujarat and in many other
States agriculture is totajly dependent on
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rainfall and that is why each- drop of water
should be utilised and we want to make
available water to the areas where there is
shortage of it. If dams are constructed on
those rivers and canals are also constructed,
then we can have power generation as well,
The problem of power shortages. being faced
by the country today can also be solved.
You are aware that hydel power is very
cheap as compared to thermal power whose
cost of production is very high and there
are other difficulties as well and therefore
water should be utilised for this purpose
add efforts have been made in this direction
constructing dams like Bhakra Nangal. Thus,
the Central Government and the State
Governments have made efforts to supply
power to the people by constructing several
dams. We want that we gain complete
control over floods in future and ezch drop
of excess water is utilised,

Along with it, a meecting of the
Secretaries of all States was called in June
in which they are directed to take ali
possible measures to check floods and if
there is anything required in this regard,
the Central Government be informed about
it so that this requirement could be fulfilled,
You may have seen that when floods occure,
relief operations have to be undertaken on.
war footing and Ceotral Government extends
full assistance in this matter. Whatever is
required by the states in tackling this
situation is met by the Centre. Some Hon.
Members have suggested that some short of
flood forecasting arrangement should be
there. 1 want to submit that 147 such
stations have been set up which give before
bhand information to the people in this
regard. The people are warned two or three
days before the actual occurance of floods
in a particular area and this time you have
seen that good monsoons were predicted by
our scientists two months in advance and
the results are before you. Similarly, our
scientists have established 147 stations to
caution people against floods in advance so
that they can take precautionary measures.
The Centre has dirccted the states as well
that they should make prior arrangements
in this regard. The States did as directed
but at some places due to sudden flooding,
considerable difficulties are created.

Many Hon. Members have demanded
construction of ¢mbankments along thg
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rivers. But this involves a lot of expenditure,
1 may prevent the overflowing of river on
one side but may take the shape of floods
in another area. Therefore, the problem has
to be studied deeply and detailed survey
has to be undertaken to ensure that while
checking floods in one area, anotber area
do not get submerged due to it. It is bnot
justified that in order to prevent flood in
one area, another area is subjected to a
greater fury of floods. Hence, cur engineers
have to take a very careful decision and
the results are in front of you. 1t is only
in case of very excessive rainfull that floods
occur,

/

There are two major problems facing
the country tcday and these are the floods
and the droughts What are the reasons
behind these twin problems ? The main
reason is the heavy depletion of forests.
If we go to the mountasins we will find
that the lustrous green forests are missing
and it creats an imagination in the mind
that 2 woman has been made- hald headed
giving a very ugly look to the eyes.

I mean to say the difficulties arising out
of it. When the trees are cut then there is
no check to the flowing water This results
in extensive soil erosion and the rivers
bringing floods to the plains. The second
difficulty is of the drought When there
are no trees and greepary around, there
will be drought in the area, So, both floods
and drought are caused by denudation of
forests. Therefore protecting the trees should
be our sacred duty and we should protect
them at every cost. All of us know that
deforestation is resulting in soil erosion along
the banks of the rivers.

Some Hon. Members have referred to
heavy siltidg in the rivers and have asked
for the arrangements to be made for desilt-
ing. It is true that the water flowing from
the mountains takes the mud with it and
causes silting in the river bed which rises
as a result thereof. How can we desilt it ?
Suppose the capacity of a canal is 500
cusecs and there is silt in the canal and if
we release 500 cusecs of water from the
dam, there will be breaches in the canal.
This would do extensive damage to the
surrounding areas. Therefore there is need
to look into it,
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You may be aware that there are many
subjects which are state subjects. It is for
the State Governments to see what can be
done in this regard and how the situation
can be controlled and set right, The Central
Government provides all possible help to
the States. Some Hon. Members bhave
complained that the Central team visits the
flood affected areas very late. 1t is true that
floods have hit many areas but we have
received memorandum from J&K, Assam
and Andhra Pradesh only, We have not
received any degfand from any of the state
so far. We do dot have the full statistics
regarding these States also, Unless they
make an assessment of the loss, how can the
Central team be sent there. These states
send the figures which are based on guess-.
work and they never send complete fgures.
The Central Government tries to send the
expert team to the affected areas within 30
days of receivirg the memorandum from
the concerned State Governments. The team
makes a reasonable assessment of the
situation and the Central Government tries
to provide suitable assistance.

Some states complain that the centre
does not provide adequate funds to meet
the demand. Mr. Chairman, Sir, I want to
submit bere that the states do not only
demand compensation for loss of hfe and
property during floods, they demand com-
pensation for the crops that would have
been grown in the area which has been
submerged in the flood water. Suppose 10
hectares of land is submerged in flood
water, they would ask for compensation by
<alculating the market price of the crops
that would have been raised there had the
fioods not hit that area. It is not possible
for the Central Government to pay this
much compensation to the States. But the
Government does provide compensation for
the loss to life and property including the
catttle which perish. Their are fixed norms
for each category. The Centre provides
assistance to States according to the rorms
fixed by the eighth finance commission.
All possible assistance is provided by the
Centre to the States.

Besides, some other Hon. Members have
also raised a few points. Coming to them,
Sarvashri V. S. Rao, C.S. Rajhans, Syed

Masudal Hossain, Shanti Dhariwal, Ram
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Bhagat Paswan, Shantaram Naik, R. N.
Mishra, A. H. Ansari, A. Hamid. Manoj
Pandey and Rana Vir Singh poianted out
that the assistance given by the Centre to
the States is being misutilised and it needs
to be monitered properly. I would like to
inform the Members that proper monitering
of the funds provided by the Ceatre to the
States is done. However in a few places
the funds have not beea utilised propecly.
Suppose the funds were granted for provid-
ing drinking water to the people or for a
particular drinking water scheme but instead
these were utilised for some other purpose.
We ask those states to refund the money,
who divert it to other purposes. We tell
them that as they have not used the funds
for the purpose for which they had asked
for, they will have to refund it. We have
served notice to three states viz. Kerala,
Uttar Pradssh and Andhra Pradesh, to
refund the money, because they have not
utilized it for the purpose for whieh it was
meant. Thus we do proper monitering.
Members have asked the Government to do
it strictly. We have set up a committee
which moniters the progress in the States
so that the funds are not misutilised.

Shri N, C. Parasher has suggested to
increase the marginal money so that people
could be assisted fully. As 1 have told you,
we have sct aside Rs. 240,75 crores as
marginal money and we increase it as and
when required.

Shri M. Hossain has said that the West
Bengal Government has not been granted
adequate funds to meet the floods of 1987.
I would like to inform him that the State
Government had asked for Rs. 276.59
crores as flood relief whereis we provided
them 82.90 crores. In providing this ralief
we have not discriminated agaiast any State
Government whether it is an opposition
ruled state or a congress ruled state, It is
the prime duty of the Centre to help the
people of the country if they are in trouble.
They may belong to any statz, This has
bees our policy and we have provided
assistance during critical times. It is not
the question of a Government but of safe-
guarding the life and property of the masses.
The Centre has always come forward to
belp them.

SRAWANA 17, 1910 (SAKA)  Disc. under Rule-193 294

re-Floods

Similarly, Shri V. K. Yadav complained
that Bihar did not get adequate funds for
1987 floods and that there has been discri-
mination against the state as compared to
other States. Dr. Rajhans has also expressed
similar views but it is not true. During
1987-88 the Centre bas sanctiQned
Rs. 86.45 crore for flood relief and we
shall provide all possible help. Rs. 54,32
crore have already been granted to them.

DR. G.S. RAJHANS : That is the

lowest in the country though Bihar is the

worst affected state, Bibhar has received the
lowest assistance.

SHRI BHAJAN LAL : I do not agree
with it, Other states have also received
very little assistance and Bihar has been
granted Rs. 55 crore as flood relief.

DR G.S. RAJHANS : An amount of
Rs. §3 crore is inadequate. Keeping in view
the devastation in Bihar. The amouot of
assistaocc ie. Rs. 55 crores is far from
adequate. It will not serve any purpose.
You can enquire from the different agencies
at your comrmand. The extent of devastation
due to floods in Bihar is such that has never
been during the last 150 years. Thousands
of people have been ruined. Rs. 55 crore is
nothing if we assess the situation.

I would like to say that the whole
matter should be investigated. Their houses
have been completely destroyed. Some
token money must be given to them as a
compensation.

SHRI BHAJAN TAL: The Central
Government does give money but the State
Governments should also contribute. In
mapy cases the State Governments do not
contribute. There have been a number of
complaints that the funds allocated for
specific purposes are being utilized for other
purposes by the State Governments. So
much so that sometimes even the full amount
is not utilized. The State Governmeats
should see that the funds allocated by the
Central Government are spent on those
works for which these are earmarked.

DR. G.S. RAJHANS : It is requested
that after the session is over, he may visit
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the northern parts of Bihar and see the
pligbt of the people there.

SHRI BHAJAN LAL : You said that
we do not undertake on the spot study.
As 1 have already stated our team do visit
the area within thirty days. As you have
said we will visjt Bibar and sec what Central
Government can do there.

SHRI MANOJ FANDEY (Bettiab) :
Margin money should also be increased.

SHR! BHAJAN LAL: Whatever you
have said, we will consider that sympatheti-
cally so that you people may not heve to
face any problem.

Similarly, Shri V. S. Rao, Shri K. S.
Rao and Shri N. C. Parashar have proposed
to start the Crop Insurance Scheme in
drought/flood prone areas and relief should
be provided to the affected farmers by
converting their short term loans into
medium term loans. This relief has already
been provided. In this connection, the Prime
Minister bas already decided and declared
that ip the areas of Rajasthan, Gujarat,
Andhra Pradesh, ctc. the loans will be
recovered in 7 years, if these areas have
been in the grip of drought for the last
two years and in 10 vears 1f these have
been in the grip of drought for the last more
than 2 years.

The Crop Insurance Scheme has been
implemented in almost every State, Compen-
sation for the damage of crops whether
caused by drought or flood in any part of
the country is provided in accordance with
the norms prescribed under the law.

Similarly, the Hon. Members like
Sarvashri H. M, Patel, Syed Masudal
Hossain, Shanti Dhariwal, Munoj Pandey,
S. P. Jindal, Y.P. Yogesh, R. N. Mishra,
B.P. Dass have referred to environmental
pollution. I have already expressed my views
in this regard. These Members have rightly
pointed out that the main cause of drought
and flood is the felling of trees. The Govern-
ment is taking suitable measures to check
cuttipg of trees, The State Governments have
also been asked to check deforestation,
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They have also proposed to further
develop the forest areas in order to reduce
the effect of floods. For this purpose, the
River Valiey Projects are there. A program=
me is being implemented in respect of 534
water courses of 27 catchment areas of 17
States after conducting a thorough survev.
An amount of Rs. 249.46 crores have been
spent during 1987-88 to reclaim 213 lakh
hectares of land.

Similarly, Shri V.S. Rao has proposed
that adequate health facilities should be
provided in the flood affected areas.  There
is no doubt that floods cause diseases. The
Central Government bas issued a circular to
the State Governments to provide adequate
facilities in this connection.

Shri Shanti Dhariwal emphasised that
the Advisory Committee on Drought and
Floods of the Rajasthan Government should
be strengthened. The State Government
has been directed to form a committee con-
sisting of an M.P., MLA Chairman of the
Panchayat Samiti and Sarpanch of village
level, so that the Government continue to
get information about the problems of a
particular area and about the ways these can
be solved.

13.00 hrs,

Shri V.S. Rao stauted that the Govern-
ment of Andbra Pradesh did not supply the
ag#icultural ioputs in the flood affected areas
in time, We would try to find out the
difficulty and see what the Central Govern-
ment can do in this connection.

Sarvashri H.M. Patel, Ranavir Singh,
Janra Reddy, C.P. Thakur and A.J.V.B.
Maheshwar Rao suggested to sort out a per-
manent solution to floods by starting long
term plans. 1 do not know whether the
Government can contrel floods or not.
China has, however already succeeded in
this task. As already stated, the Govern-
ment is aware of this problem aad a plan
bas been formulated to tackle it, Commis-
sions4and Boards have been set up to control
floods in the Ganges and other rivers, For
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this purpose, a8 number of plans are ready.
You know very well that all those plsns
cannot be implemented simultaneously, for
the resources are limited. But we try to
execute the important plans at the eerliest by
mobilising resources.

Similarly, Shri Ram Bhagat Paswan,
Dr. Manoj Pandey, Sarvashri A.H. Ansari
and R.S. Khirhar have proposed to solve
the flood problem in the northern parts of
Bihar by constructing a dam over the river
Burhi Gandak from Nepal side. They have
aleo suggested to implement the Madhubani,
Sitamarhi and Adhwara group of schemes.
Besides, the northerp parts of Bibar should
be treated as parts of India, The rivers
flowing in this areca cause floods in Sitamarhi
area, In the light of these facts the plans
meant for the Adhwara group of rivers and
the Bhagmati river should be implemented
within a period of §-10 years. Busides, a
number of points have been raised by ther,
As I have alrcady mentioned, the Govern-
ment has taken up this issue with the Nepal
Government and we are coosidering these
matters deeply. We would not lag behind
and would do the needful as soon as
possible.

In the same manner, Sarvashri V.S. Rao
and Sidnal proposed to prepare a master
plan to control floods. As I bave already
stated, a master plan in respect of many
rivers has been prepared. This plan will
soon be undertaken after determining the
inter-se priority among various  works.
Similar points have been raised by Shri
Parag Chaliha in regard to Assam and West

Bengal.

KAMLA PRASAD SINGH
I bad mentioned about Jaun-

SHRI
(Jaunpar) :
pur.

SH"1 BHAJAN LAL: You had defi-
nitely talked about Jaunpur and I mentioned
your name also. Perhaps you were mnot
present in the House at that time. I will
discugs it with you in a few minutes.

Similarly, Shri Ram Naraio Singh has
urged to improve the relations among various
States. The Government is quile vigilant
about this matter. Sarvashri Manoj Pandey,
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Narain Chand Parashar, Rem Bhagat
Paswan, Bipin Pal Das and C.P. Thakur
have urged to divert the course of the waters
of Ganga Kauveri. 1 have taken up this
matter with the Hon. Minister.

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad): I had enquired about the
approval of Punpun - Dargha Project meant
for the permanent solution of the problems
of flood and irrigation in the southern parts
of Bihar. I had asked about this project,
which hid been sent for approval in 1980.
Will the Hon Minister be pleased to give a
reply in regard thereto ?

SHRI BHAJAN LAL : The fact is that
many states have sent various plans in res-
pect of dams for approval and you know
very well that it is under the Department of
Water Resources and the Department of
Irrigation. The Department of Agriculture
does not deal with it. But as you know it
is the joint responsibility of us all whoever
the concerned Minister may be. A Minister
ought to give a complete reply on behalf of
the Government. I agree with you and
want to say that the Central Government
attempts to grant approval to the projects
sent by the States at the earliest, But
clearance may sometimes be delayed due to
some reasons. Before granting approval
the Centre has to see to a number of aspects:
whether the project is technically alright,
how the funds will be mobilized by the State
Government and what will be its possible
harmful effects, The issues related to the
Irrigation Department are sent to them for
their immediate consideration.

SHRI RAMASHRAY PRASAD SINGH:
Delay causes hindrance in the way of imple-
mentation of any plan. Its cost increases.
The Hon. Minister must keep this in mind,
If the plan is useful, it must be approved
and if it is not, it should be rejected,

SHRI BHAJAN LAL: I do agree with
you that delay io completion of a plan
increases its cost and the country has to
suffer a loss as a result thereof. The
Government of India does not at all intend
the country suffers a loss. But the plans are
approved after studying their various techni-
cal aspects. In the same way, Sarvashri
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K.S. Rao. Ram Narain Singh, Ranpavir
Singh, Prof. N.C. Parashar and Shri Kali
Prasad Panday referred to the other issues
like Muneru and Aleru flood relief opera-
tions, floods caused by Yamuna in Haryana
the State of the Darbhanga Project, protec-
tion of Kota town in Rajasthan, Jaunpur
town protection scheme in U.P., the Piprasi,
Pipraghat embankments, floods in the rivers
of Ghagra, Tapti and Chhoti Gandak affect-
ing the areas of the districts of Ballia, Basti,
etc. Implementation of the scheme for
meeting the shortage of drinking water and
power in Hyderabad city, the effect of floods
in Himachal Pradesh, Swan Chbhannelisation,
destruction of Gopalganj due to floods, and
raising of ths embankimants of delta areas of
the Godawari. The Governmant would
consider thsse issuczs seriously and measures
will be taken to accomplish the importaat
tasks at the earliest so that the pzople might
be protected from floods. So far as protec-
tion of Jaunpur city is concerned, a scheme
has already been prepared and the technical
advisory committee has recommended for
studying 1ts model. Further action is being
taken in this regard. 1 would like to tell the
Hon Members that whenever there is flood
or drought, the Central Government makes
its utmost effort to protect the life and pro-
perty of the people and to provide them
adequate assistance.  These efforts will
continue in future also. [ assure this august
House in this regard. With these words, 1
conclude.

(English)

MR. CHAIRMAN : The disoussion is
over. The House now stands adjourned for
lunch to reassemble at 2.10 p.m.

13,10 hrs.

The Lok Sabha adjourned for Lunch
till Ten Minutes past Fourteen
of the Clock

14.14 hrs,

The Lok Sabha re-assembled after
Lunch atr Fourieen minutes past
Fourteen of the Clock

|SHRI SHARAD DIGHE in the Chair)
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STATUTORY RESOLUTION RE : DIS-
APPROVAL OF THE ARMS (AMEND-
MENT) ORDINANCE, 1988 AND ARMS
(AMENDMENT) BILL—Contd.

[English)

MR. CHAIRMAN : The House will
now take up further discussion on the
resolution moved by Shrimati Geeta Mukher-
jee. Shrimati Geeta Mukherjee was to
continue her speech, but she is not present
here.

Resolution moved :

“‘That this House disapproves of the
Arms (Amendment) Ordinance, 1988
(Ordinance No. 5 of 1988) promul-
gated by the President on the 27th
May, 1988"".

So, the Minister may now move his Bill
for consideration.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : 1 beg to move :

*‘That the Bill further to amend the
Arms Act, 1959, be taken into
consideration.”

In the context of rising trend of violence
and terrorism by extremists and  anti-
pational elements in various parts of the
country and n particular the alarming
increase in the use of sophisticated automatic
fire arms, rockets, etc, by these elements, an
urgent need has been felt to amend the Arms
Act with a view to provide for some deter-
rent punishment for offences under the Act.
The Government has, therefore, brought up
an amending Bill. The provisions contained
in the Bill make a distinction in the matter
of punishment for offences involviog ordinary
arms, ammunition oo the one hard and
prohibited arms and ammunition on the
other The provisions also prescribe more
stringent punishment for offences involving
prohibited arms and ammunition,
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Further, use of illegal arms and ammu-
nition including prohibited arms and ammu-
nition has also been made punishable.
Under the existing provisions, illegal posses-
sion of firearms and ammunition attracts
penalty of imprisonment for a period one to
three years with fine, The new provision
makes illegal possession of prohibited arms
and prohibited ammunition punishable with
imprisonment of seven years to life and
liability to a fine. Similar provision has
also been made for illegal use, manufacture,
sale, etc., of prohibited arms and ammuni-
tion.

The provisions of the Bill also provide
for capital pupnishment to persons cavsing
death of any person by use of illegal prohibi-
ted firearms and ammunition. The primary
object of the Bill is, therefore, to provide
for deterrent punishment for various
offences relating to prohibited arms and
ammunition and to curb unauthorised
manufacture, acquisition, possession of,
carrying and the use of illegal fire arms and
ammunition,

1, therefore, commend the Bill to the
consideration of the House.

MR. CHAIRMAN : Motion moved @
“That the Bill further to amend the
Arms Act, 1959, be taken into
consideration.”

Mr. Dora:

SHRI H.A. DORA (Srikakulam) : Mr,
Chairman Sir, I rise to oppose this Bill
totally, Sir, this Bill secks to amend
Sections (2), (5). (7) and (25) and substitute
Section (27) with a completely ncw section,
Section (27) as it stands now is removed and
replaced by a completcly new section. Sir,
amendments that are made to Sections (2),
(5), (7) and (25) are small amendments and
they are by way of substitution and insertion,
But in the place of old Section (27) a new
provision has besn iniroduced to provide
deterrent punishment to those persons who
are in illegal possession of prohibited arms
and prohibited ammunition. The basic
principle of criminal law, mens rea ‘culpable
intent’ is absolutely absent in the new

Arms (Amdt.) Ord. &
Arms (Amdt.) Bi{l

Section (27).
permitted to submit Section
Section (2) to this August House.
as follows : »

In this context, I may be
(27) Sub-
It reads

‘‘“Whoever uses any prohibited arms
or prohibited ammunition or does any
act in contravention of Section 7 and
such use or act results in the death of
any other person, shall be punishable
with death.”

. I may also be permitted to quote the
corresponding old Section 27, which reads
as follows :

‘'Whosoever has in his possession
any arms or ammunition with intent
to use the same for any unlawful
rurpose or to enable any other person
to use the same for any unlawful
purpose shall, whether such unlawful
purpose has been carried into effect
or not, be punishable with imprison-
ment for a term which may extend to
seven years and with fine”

So here is a provision where a person
without inteniding to kill the other person
uses ammunition even by accident through
an unprohibited gun which is in his lawful
possession <hall also be punishable with
death. Such a draconian Jlaw has been
introduced in Sub-Section 3 of Section 27
of this particular Act which 1 oppose. The
concept of Criminal Law has been comple-
tel» frustrated in the introduction of this
particular provision,

That apart, 1 would like to submit to
the Hon. Minister that a number of laws
have been brought in or enacted on the
floor of this House to contain terrorism and

_to contain infiltration of arms across the

borders of cur country, and this is another
piece of legislation which is for the same
purpose as can be seen from the statement
of the Minister just placed before this august
House. May I be permitted to ask a simple
question to him ? Do the other Acts which
have been enacted and implemented con-
tribute anything towards the coptsinment
of this Terrorist Act in Punjab or elsewhere
in the country ?
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Now another piece of legislation is
brought in ostensibly for the purpose of
deterrent punishment. Is deterrest punish-
ment that is incorporated iu a provision of
law would bring about the intended result
that is spoken to by the Hon. Minister ? 1
do not think so, This Act will also rema’n
as 8 dead letter as the other Acts remain

as dead letters on the shelf of the Minister.

It requires political will to tackle the terro-
rism which is lacking in the present Govern-
ment. I do not think that this Government
is going to contain terrorism in Punjab or
elsewhere or uny part of this country.

Bxtremist activities can be contained
only when the basic needs of the society,
particularly, the persons who are below the
poverty line are to be satisfied Unless
these particular aspects i.e. the basic needs
of the people are satisfied, any amount of
Amendments that would be introduced in
the law of this land would not solve this
problem.

With this, T oppose this Bill totally.
(Translation)

DR. G.S. RAJHANS (Jhanjharpur)
Mr, Chairman, Sir, My submission on this
Bill, s particalarly 1a the coatext of Bihar.
Although everyone is aware of 1t that this
bill has beea introduced n view of the in-
creasing terrorist activities in Punjab and
since the terrorists have started using missi-
les, Government has been compelled to go
io for this Ordinance. Firearms and other
prohibited arms have entered Punjab on
such a large scale that innocent persons are
being killed by them everyday. The situa-
tion in Punjab is on everyone’s lips but I
waat to submit very humbly that whatever
is happening in Bihar today or has been
happening there since last 5 years is also
very horrible. If nothing is done in this
regard, the situation in DBibar in the next
2 or 3 years will be worse than that n
Punjab.

In Central and South Bihar, unauthoris-
edarms are being manufactyred in every
house. You may go to any area adjoining
Patna, you will find unauthorised shell
factories there. You will be astonished if
you drive down the road between Patna
and Sahibganj beciuss after Monghyr, you
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will see country-made bombs laid on the
roads as if those were Diwali crackers.
People are terrified to see such things but
Government is helpless here. In Central
Bihar, Bhagalpur Sankal parganas, Rohtas,
Bhojpur, arms have been stockpiled in such
a large quantity that it has become quite
difficult for the people to live there. Coun-
try-made revolvers are being manufactured
in every house and anyone can buy it for
Rs. 100 or Rs. 200 each. You may come
along with me, 1 will show you that thou-
sands of country-made revolvers can be
collected within an hour. It is difficult for
a law abididing people to exist there.

This problem should be viewed in all
its seriousness. Bihar Government should
be assisted by the B.S.F. to flush out and
destroy the country-made revolvers and
bombs ruthlessly and get the unauthorised
bomb manufacturing units dismantled.

The Hon. Minister has rightly stated
that now deterrent punishment will be awar-
ded in case of stockpihng of prohibited
arms, You go ahead with it but I want to
throw light on its practical aspect as to what
is actually bhappening there. One person
kills another with a country-made revolver
while the latter is standing in the midst of
a hundred people but no one has the courage
to get the killer arrested. And even il that
criminal is arrcsted, he is released on bail
within 10 days, I had asked a magistrate
also as to why are such criminals released
on bail 7 He said that bis own life would
be threatened if he did otherwise and who
was going to save his life under the circums-
tances ? Suppose he was travelling to Patna
by train, can it be guaranteed that he will
not bave to fuce any threat to his life and
that he will be able to reach his destination
safely? Even a district magistrate ha. been
assassinated in his cbamber. It is a serious
problem and another serious issues arise out
of it. Plesse, you may carefully listen to
what I have to say. 1 am saving it with
considerable responsibility that Chira has
started dumping A-K-47 rifless and other
weapons on a laage scale in Nepal. Govern-
ment is aware that these arms have entered
the Terai region. These weapons will now
be used either against us or trey will be
supplied to the extremists and other anti-
social elements who will create lawlessness.
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One of the clauses under the Indo-Nepal
Agreement is that Nepal will acquire arms
only after prior consultations with the
Indian Government. But this aspect remains
totally unheeded and Chinese arms are enter-
ing Nepal on a large scale and particularly
. the Terai region. You should look to it.
It is right that we want to be friend China
and we cannot blame China here, It will
sell its arms to those who want to buy them.
In this connection, a humble request should
be made to Nepal and it should be asked as
to where will these arms go and be used
finally ?

u

Today, most of the weapons used in
Punjab are of the Chinese make., This is a
very serious problem  Before the Aquino
Government took over in Phillipines,
unauthorised arms and revolvers were being
maonufacturcd there in every home. One of
the steps taken by the Aquino Government
on coming to puower was to flush out the
terrorists, Hence, | wo'ld request the
Hon. Minister to give a serious thought to
this problem. Flushing out of unauthoris-
ed arms is beyond the capacity of Bihar
Government The criminals are in posses-
sion of such sophisticated weapouns which
the Police can pever even think of. 1T have
talked to the senior officers of the Police
Department in this regard. They also in-
formed me that these criminals are in posses-
sion of such sophisticated arms and clectro-
nic equipments for communication that they
are able to know all about our movements
but we are not able to know about their
activities, | mean to say that Bihar has
entered a very dangerous zone today. These
anti-social activities can be checked com-
pletely only when ths entlire weapons’ stock
is ruthlessly flushed out from the entire
area. If this is not done, then it will
become difficult for the people to exist in
Bihar. I would like to cite an example. In
Bihar, those peopls who arein possession
of these latest weapons take the people to
the banks of the river Ganga and shont
them out. They are fired at point blank
range and no one dare to raise his voice
against them. The State of affairs there is
one of anarchy. And this sitnation is not
a pew one but it has been prevailing there
for the last 5 to 7 years. Once Bibar
Government had ventured to upearth all
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such arms but subsequently the matier w

shelved. If Central Government provides
assistance to Bihar Goversment and pro-
vides Certral Forces for flushing out all the
unauthorised arms, ooly then peace and
harmony can be restored in Bihar, Now-a-
days criminals go there unbriddled and no-
body can dare raise a finger against them.

Today, no honest person ¢an get 8 con-
tract in Bihar, The musclemen preyent
them at gun-point from filling up tender
forms.

SHRI HARISH RAWAT (Almora) :
Why are you leaving out Uttar Pradesh ip
this matter ?

DR. G.S. RAJHANS : Shri Rawat is
saying that the situation in Uttar Pradesh

. is also the same. I was submitting that no

honest coatractor can submit his quotations,
Consequently, the mafia men get the con-
tracts awarded by force in .their favour and
indulge in other illegal activities. They threat
the engineers and force them to sign their
bill at gun-point. There have been one
or two cases where engineers were done to
death when they refused to sign the
documents.

AN HON. MEMBER : We wanttp
know the names of such persons.

SHRI G.S. RAJHANS: Your own
people were behind it.

I am saying that this matter should he
taken very seriously. I am not blaming
any political party but it should be taken
seriously that it is imperative to ruthlessly
flushout fire arms or prohibited arms from
Bihar as otherwise peace cannot be restored
in that State. But it is not possible without
Central assistance and in this connection, 1
want to stress that Nepal should be asked
and pressure should be exerted on them not
to make purchase of arms from Chins. This
point may be taken note of because thege
very arms will be used against West Bengal,
Bihar and Uttar Pradesh in pear future and
then it will be too late for any action in
this regard. .

While supporting this bill, wholehear-
tedly, J urge upon you to award deferzapt
punishment in 10 to 20 cases in the .fgst
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instance and see the results thereof as to
how effective it is. It will set the people
right.

[English)

SHRI V.S. KRISHNA 1YER (Banga-
lore Soutb): Mr. Chairman, 1 rise to
oppose this Bill. I really did not understand
why this Bill has been brought forward, why
this Ordinance has been issued. 1 .feel that
it was issued only to please the public, to
show to the public that the Government has
been taking stern action to contan terrorism.
But unfortunately, 1 do not think that this
can be implementhd, or this can be effective.

It was nearly three months 1 believe
since this Ordinance came into force—it was
issued 'on 27th May 1988—but have the
killings stopped ? On the other hand, the
killings in Punjab have increased after the
promulgation of this Ordinance. It looks as
though it is a mere jugglery and we do not
really understand what made the Govern-
ment to issue this Ordinanoce, because they
have got enough powers to fight terrorism,
they have got the Anti-Terrorists Act, and
80 many other Acts in Punjab. 1 do not
remember the figure, as to how many Acts
are there, or how many pieces of legislation
are there. But you bave failed to contain
terrorism so far. The Government must
find out the reason why they ‘have not been
able to tackle this terrorist problem so
far.

Time and again the Opposition has been
asking you, that you should find a political
solution to solve the problem. We know
that it is a serious problem. But you have
no solution.

It is unfortunate, that on the other day,
Prime Minister made such a statendent in the
House that we bave made an irresponsible
recommendation. We are more patriotic,
or let us say, at lesst equezlly, as the
Members of the other side are. Many of us
have suffered for the sake of freedem of the
country, and also during the Fmergency
many of us bave suffered imprisonment for
fong years, to safeguard the freedom of the
country,* to safeguard the freedom of
speech, and the Fundamental Rights. So,
in this particular case, to tackle the Punjab
problem because ope of the reasons given
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in the Statement of Objects and Reasons is ~=
they say that, because the terrorism has
increased, in order to tackle terrorism they
want to promulgate this Ordinance. And
one fine night, one after another two or
three Ordinances are issued only for the
sake of Punjab. But unfortunately, it has
not helpéd. Let the Hon. Minister say,
aftor the issuing of this Ordinance whether
there has been any decline in the number
of incidents of terrorism, particularly in
Pupjab State ? Certainly not. Because,
we were reading only recently, last week-~he
gave some figures on the floor of the House
on the other day - and if we see the figures,
we see that terrorism has been on the
increase and the killings also are on the
increase. So, it has been unnecessary to
issue this Ordinance. 1 do not think that
even though the punishment has been
increased from three years, in the original
Act it was one to three years and now you
have increased from seven years to life
imprisonment, it would help. Because the
terrorist bas made up his mind, he is pre-
pared to die, he is not bothered, We do
not know from where they get the weapons.
All the prohibited weapons are in the hands
of the terrorists ard nobody knows from
where those terrorists get such weapons.
And then, for whose sake is this Ordinance
issued ?

So, I strongly feel that this is uaneces-
sary. This Bill was unnecessary. Govern-
ment should find alternative methods to
fight terrorism, and as one of our Hon.
Members has said, they should find a
political solution.

Sir, we have been requesting and
suggesting to the Government that they
should convene a conforence of the Opposi-
tion Leaders to discuss only about the
Punjab problem. Unfortupately, for the
past one year or so, I would say so, the
Government has not taken the opposition
into confidence to tackle Punjab problem.
We are all very much concerned, as con-
cerned than the treasury bench about this
problem. ks

1 sincerely feel that even when it becomes
a statute now, it may not be effective to
tackle the terrorist problem. So, I fee] this
Bill js unnecessary and I oppose it,
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SHRI 'HARISH RAWAT (Almora) :
Mr,. Cbairman, Sir, 1 support this Bill.
This Bill has been brought forward with a
good objective. The Bill will replace the
Ordinance which provides to keep the people
in possession of dangerous and lethal
weapons under check. The Bill will help in
bringing those offenders under the purview
of the law and to mete out punishment to
them who used to get scot free easily hither-
to by approachiug the courts and by takmg
advantage of lacuna in the law.

Keeping in view the situation that pre-
vails in Punjab today and going by the types
of lethal weapons that are being used there,
keeping lethal weapons is becoming a fashion
and, hence, 1 feel that this Bill is very
essential snd by bringing it forward in the
House, the Government bas, in fact, streng-
thened the hands of the law enforcing
agencies, I hope, that this Bill will build 2
bheavy pressure on the elements who supply
weapons to the terrorists, keep their weapons
in custody and extend help ia protecting the
weapons out of sympathy. 1 hope that this
Bill will create fear in their minds,

There is no doubt that merely enacting
laws or slightly increasing the term of
punishment is not going to help much. This
Bill has primarily been brought forward
with a view to tackling terrorists activities
in Punjab. 1 want to say that terrorist
activities in Punjab do not depend entirely
on the supply of weapons, there is a definite
conspiracy behind it and big powers are
involved in it. Therefore, 1 do not feel
that mere passing of this Bill will reduce
terror st activities appreciably. I agree with
what ! Shri Iyer has said that mere enacting
of legislation or increasing the period of
detention will not dampen their spirits.
Government will have to use some other
meaps as well for it. It is also becoming a
fashion in other parts of the country to keep
letbal weapons. Situation is bad not only
in Bihar or Eastern Uttar Pradesh but it is
deteriorating in other places also. I would
like to submit to the Hon. Home Minister
that if we go into the causes of these acti-
vities, we find' that social problems, social
tensions and economic tensions are behind
them, As loog as these causes are not
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removed, these tendencies cannot be curved.
The type of society we are living in today,
this dapger will continue to haunt us.
Therefore, there is a need 1o go into its root
causes. Not only in Punjab but also in
other parts of India, this tendency of
supressing and frightening people and taking
undue advantage from them through terrorist
activities by keeping and using lethal
weapons is on the increase. Therefore,
there i3 a need to get at the root cause- of
this tendency. 1 think, then only the
objective behind this Bill will be achieved,

With these words, 1 support this Bill.

(English)
SHRI SATYAGOPAL MISRA
(Tamluk) : 1 rise to suport the spirit of the

Bill. I think, the Bill has been brought here
in the objective perspective of the Punjab
situation. Io the last session we were told
that the tecrrorists in Punjab had started
using missiles, rockets and other sophisticat-
ed arms. Therefore, it has become necessary
to re-define “‘Ammunition” and *‘prohibited
ammunition’’ and deterrent punishments
have been piovided for offences involving
prohibited arms and prohibited ammunitions.
Therefore, 1 support the spirit of thijs
Bill.

One thing I could not understand. When
we were told in the last session that the
terrorists had started usiag rockets, missiles
and other sophisticated arms, this type of
legislation should have been got through in
the last session itself. But the Ordinance
was promulgated on 27th May, 1988 when
the House had already adjourned. Therefore,
the Government has adopted the habit of
bypassing this House and bringing Ordinances
like this, I hope, the Hon. Minister will
explain as to why it was felt so necessary to
bring in the Ordinance 13 days after the
adjournment of last session. He shoyld also
explain that with the use of this Ordinance,
how many terrorists using rockets, missiles
and other sopbhisticated arms, have been
arrested and how this Ordinance was used.

Clause 6, sub clause (2) of the Bill says;

‘‘Whoever uses any prohibited arms or
prohibited ammunition in contraveation
of section 7 shail be punishable with,
imprisonmeat...which may extend o,
imprisopment il lfd Bodyadiall, alse b0
liable to fing,”
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1 esbld not understand the legic of this last
sentence. When a person is imprisoned for
life, then what is the use of putting fine on
him ?

SHR1 P. CHIDAMBARAM : Life
time is not life time, It is only 12 years.

~ SHRI SATYAGOPAL MISRA :
Auother thing is that I suport in principle
the capital punishment provided in this Bill.
But there is an aoomaly, In CrPC under
sections 305 and 306 the same provisions
are thete. If a person is guilty of killing
somebody, for that, provision of capital
punishment is there. Why bas it become
peceasary to briog in this similar type of
legislation here also ?

Lastly, I waot to tell the Goveroment
that Pgnjab problem is not merely a law
and order problem. It is a political problem
and it is to be solved in a political way. 1
drge upon’ the Government to find outa
political solution for Punjab in consultation
with teaders of the opposition parties. 22
legislations have been passed by this august
House in regard to Pinjab and there is
glready $9th Constitutior (Am:ndmznt) Act.
Still the Goverament 15 nnt able to curb
terrorist activities in Punjab, Toercfore, 1
urge upoa the Governm:ut to solve this pro-
blem politically and the psople of Punjab
should be taken into confidznce.
cratic movement of the people of Punjab
‘should be strengthened with the help of the
different Political Parties. That is jhe only
'way to curb terrorism; otherwise, this type
of legislation will remain on paper only.

{Translation)

SHRI RAM BHAGAT PASWAN
(Rosera) : Mr. Chairman, Sir. 1 rise to
support the Arms (Amendment) Bill, 1988,
introduced by the Hon. Minister.

The objective of the Hon. Minister in
introducing this Bill is to check the terrorist
sctivities in Pupjab where thousands of
innocent people are being killed. This Bill
has been brought forward to tame those
people who keep lethal weapons and kill the
innoceat people. The killings are on the
iBcronse today. This Bill is very timely.
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But Respected Sir, these terrorist
activities are not confined to Punjab only.
They are spreading to ull corners of the
country gradually. So far as Bihar is -con-
cerncd, the problem is very serious and
horrifying  Almost all landlords, capitalist
and upper class people keep arms in their
bhouses. Gun factories are being run at
several places and no action is being taken
against them by the Government.

Sir, you are well aware of the type of
atrocities that are being committed on the
poor people in Bihar at present. What is
the reason behind it? A village has §
landlords and 50 poor peopte. These land-
lords have hundreds of guns and other lethal
weapons. They gun down the poor people
at the slightest provocation. These people
keep arms illegally and are committing
atrocities on the poor psople. A handfu
of people are kiiling the poor for the sake o
land and minimum wages. They do not
spare even the children,

You issue the licences to landlords and °
capitalists every year to p:otect their wealth.
But these very people keep the arms illegally
too. Most stringent action should be ‘taken
against those who are keeping arms illegally,
as has been provided in sectiory, 7 of the Bill,
Thcse who have been given licences by the
Government are also misusing thein arms,
They gan down the poor at times. In Belchi
Incident, mapy people were burnt alive.
Atrocities were committed on Harijans in

Pathra, Dharmpura Kaina, Nantha and
Nagkhas. A number of Harijans were killed
recently. These people kill the people

selectively and wipe out the entire familly
The namber of high class people is limited.
to 5 to 7 in a village. Thev cun down the
Harijra2, with their ar Aven if these
pecpl: are apprehended, I'can say from my
experience that no action is taken against
aanyone,

Mr, Chairman, Sir, I would urge the
Hon. Minister that if the Government issues
licenses for protecting the wealth, then
similar licences should glso be issued to the
poor to enable them to protect their lives,
because hundreds of innocent people are
being gunned down. Family afier family is
being wiped out. Is it not a henious crime ?
Therefors, I would request that if the rich
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people are provided arms to protect their
wealth, the poor people should also be pro-
vided arms to protect their lives,’ A balance
should be maintained in respect of arms in
a village. If five pcople belonging to high
castes are given arms, the poor people should
also be given arms in the same proportion,
8o that they could face the rich people and
save their lives in the event of an attack.
Otheiwise, you see that atrocities on the poor
people are increasing gradually.

It also involves implementation of the
20 poiot programme of the Government
which in turn is linked with the livelibood of
the people. These capitalists are depriving
them of all these things. Thercfore, you
should also give arms to the poor for self
protection.  If not, you should give arms to
noane, otherwise, the capitalists will manage
to protect themselves somehow.

Who indulges in such acis ? Does a
labourer or a poor man do it or does a
landless labour indulges in these acts ?

Who keeps arms at present ? The poor
do oot have apy, although they ate large in
pumber. So far a8 bigh caste people are
concerned, one brother is a contractor, the
other is a capialist, the third is a landlord
and the fourth one is a critginal. Weapons
thus keep on circulatiog amung themselves.
They are the owners of illegal factories also,
They have accumulated gun powder illegally.
When the railway Minister Shri Lalit
Narayan Mishra was inaugurating a railway
line in 1975, he was killed and his assasin
has oot been caught up till now. 1 was
present their physically and mark of injury
can still be seen on my foot. A Central
Minister was assassinated and assasio has not
been tracked down even after 12-13 years,
What is the progress in that case? No
breakthrough has been made in this regard.
This was the bandiwork of illegal weapon
keepers who also use them against the poor.
What to talk of the poor who fall easy prey
to their bullets, they kill even Union
Ministers, District Magistrates and high
ranking officers. As such, I would urge the
Hon. Minister to cancel all the arm licences.
No body has a right to run illegal arms
factories. Although every body knows
about it, yet the people feign ignorance.
The Government must get these factories
closed. ’ :

Arms (Amdt.) Ord.
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I would like to point out that thers are
many laws but their implementation is
lacking. Now you have brought forward
this amendment. We hope that this Bill
will be implemented and it will help in pro-
viding protection to the poor as well as the
respectable people. 1 thank you for giving
me time to speak and I hope that this timely
amendment brought forward by the Gévern-
ment, will prove fruitful.

Arms

{Erglish)

SHRI INDRAJIT GUPTA (Basirhat) :
Sir, I must begin by once again expressing
our sense of repugnance at the continual
recourse of this Goverameant to its power of
ordinance making.

Sir, the last Budget Session concluded
on the 13th of May. The last day was the
13th of May and this Ordinance amending
the Arms Act was promulgated on the 27th
of May, that means, exactly two weeks after
the Budget Session concluded. The Budget
Session, as you know, Sir, is tbe longest of
all Sessions and it was going on from the
month of Febroary till the 13th of May.
1 hope the Minister ... ({nterruptions),

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : 1 have got my ear-
phone.

SHRI INDRAJIT GUPTA (Basirhat) :
You must be a super man to pay attention
to what I am saying.......

SHRI CHIDAMBARAM : Ordipary man
with ear-phone.

SHRI INDRAJIT GUPTA .. and also
to what Mr. Santosh Mohan Dev is saying.

SHRI SOMNATH CHATTERIJEE (Bol-
pur) : Really he is a spiderman !

13

SHRI INDRAJIT GUPTA : Sir, this
practice of rushing forward with Ordinances
is the most undesirable practice of this
Government, undemocratic practice. 1 find
from the record that this Goverpment has

*
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issued 32 Ordinances. Thirty-two Ordinances
have been promulgated during the life of this
QGovernment and what is more harmful is the
fact that cither they do this just on the eve
of a Parliamentary Session, a few days
before the Session is due to meet, or they
do it immediately after the Session con-
cludes, as though during the whole Session
they never had the time or the opportunity
or the consciousness to bring forward these
subject matters in the form of Bills if they
were really so urgent. So, I protest strongly
agaiost this habit of resorting frequently to
Ordinances which show that they are not
really serious about consulting Parliament
on these matters and they only want to
present them with accomplished facts. fair
accompli,

Now, Sir, in this particular Bill. I think
some confusion has been worse confounded.
What this Bill does is to add the category
of missiles to the other weapons like rocksts,
bombs, grenades and so on.

15.00 hrs,

The word ‘‘missiles” has been added
because they say, they have found that in
Papjab. The terrorists have taken to using
some type. I do nut know whether they are
missles or grenades or grenade launchers or
whatever they may be. Also different pnames
have appeared in the Press reports. So, that
bas been included.

Secondly, two or thres different cate-
gories of punishments, penalties have been
prescribed for people wusing “‘prohibited
arms'’ or ‘‘prohibited ammunition”, The
" distinction between those who use such arms
with the intention of killing somebody...

FMR. CHAIRMAN : Shri Indrajit Gupta,
you may continue next time.

15.01 hrs.

STATUTORY RESOLUTION RE: APPRO-
VAL OF THE PROCLAMATION IN RE-
LATION TO THE STATE OF NAGALAND

[English)

MR. CHAIRMAN : Now, statutory re-
solution,

AUGUST 8, 1988
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV) : Mr. Chairman,
Sir, T beg to move i—

SHRI SOMNATH ° CHATTERIJEE
(Bolpur) : Have you taken the permission ?
Where is the permission ?

MR. CHAIRMAN : It can be done.

SHR( SAIFUDDIN CHOWDHARY
(Katwa) : Without your permission, it can-
not be,

SHRI SOMNATH CHATTERJEE:
Atleast, pay proper respect to the Chair.

Seemingly, you must have paid respect to
the Chair.

SHRI SONTOSH MOHAN DEV: I
have. (Interruptions.)

I beg to move .

*“That this House approves the pro-
clamation jssued by the Piesident on
the 7th August, 1988 under article
356 of the Constitution in relation to
the State of Nagaland.”

The Governor of Nagaland has reported
that 13 MLAs belonging 1o Congress (I) Party
led by Shri K.L. Chishi had conveyed their
deciston to break from the Coaogress (1)
Party and formed a new party called
Congress Regional Nagaland. They also
approached the Specaker of the State Legis-
lative Assembly and sought recognition to
this split.

[SHRI SOMNATH RATH in the Chair)

15,02 hrs,

The Governor has further reported that
on July 31, 1988 Shri Vamuzo the leader of
the Opposition informed the Governor that
the legislators belonging to the Naga
National Democratie Party, the Congress
Regional Nagaland Party, the Naga People’s
Party aad four indepzndent Members of the
Legislative Assembly decided to work
tozether under the name and style Joint
Regional Legislature Party and demanded
dismissal of the Government headed by
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Shri Hokishe Sema on the plea that it has
been reduced to a minority and sought
invitation to-form an alternative Govern-
ment. On 2nd August, 1988, another letter
signed by 32 Members belopgirg to the
so-called JRLP reiterated their demand to
dismiss the Government headed by Shri
Hokishe Sema and to invite Shri Vamuzo to
form the Government. Further, in a Press
release issued on 2.8.1988, it was stated

that all the parties constituting JRLP were
going to merge in one party to be called
Nagaland People’ Council.

The Governor has also reported that on
the basis of Shri Vamuzo’s claim, the JRLP
has a combined strength of 35 Members
comprising of NNDP 17, Congress Regional
Nagaland 13, NPP t and Indeperdents 4.
The streogth of Congress (I) reduced to
21 Members and there are three other
Independent M:mbers.

According to the Governor, the manner
in which a new party was formed by the
dissident group overnight and the prompt

decision taken to merge it with other oppo-
sition parties show that the aim of the
dissident group was not really to function as
an independent party with any ideology or
objectives or service to the people, but to
topple the constitutionally elected Govern-
ment by forging an alliance of convenience
with the oppo-ition with an eye on offices of
profit and attainment of benefits.

The Governor has further reported that
the Chief Minister has complained of un-
copstitutional and undemocratic methcds
having been used by the Opposition to
pressurise and threaten the members of the
Legislative Assembly and obtain their
support. The Chief Minister has stated that
the members of the Legisiative Assembly
have been kept under forcible confinement
by Shri K.L. Chishi and Shri Vamuzo and
that he has not been able to meet them,
The Chief Minister has further indicated
that many of the MLAs were cheated by
Shri Chishi as they never wanted to take the
drastic step of leaving the party for the
resolution of any of their problems and
expressed their desire to return to the parent
party but have not been allowed to do so.
According to the Governor, this information
has heen confirmed from other reliable
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sources also. The Governor feels that it s
obvious that what may be called a political
coup of the darkest hue has been staged in
the abseace of the Chief Minidter, contrary
to the noble Naga character and democratic
traditions. The Governor has further stated
that one of the members of the Legislative
Assembly supposed to have signed the
register in front of the Speaker was actually
away in Calcutta at the time. '

The Goveraor is further qf the view that
since the process of desrabilisation has
started obviously due to patent inclination
for persnnal aggrandisenfent of some Legis-
lators, the remaining period of the life span
of this Assembly is almost certain to be
bedevilled by political horse trading in the
endemic manner, The Governor feels that
it is essential to forestall this grave possibi-
lity and the most feasible action would lie in
discouraging, the greedy from enjoying the
benefits of their unprincipled manoeuvres,

The Governor has further rcported
that when the oprosition leaders led by
Shri Vizol called on him on 4th August,
198% and reiterated their demand for dis-
missal of Sema Ministry and sought invita.
tion to the opposition for forming an alter-
native government, he had explained to them
about the disconcerting report that he had
been receiving from several reliable sources
to the effect that some of the Members were
being held under forcible confinement and
were not allowed to move freely to carry on
their political activities without fear or
favour and the delegation agrced to take
necessary action in this regard However,
till the time of sending his report, they had
not only not hoooured their assurances but
had continued to confine the Members of
the Legislative Assembly. The Goverpor has
further stated that it has been reported from
some reliable sources that Shri Vamuzo
threatened violence throughout Nagaland if
his demands were not met,

The Governor has further reported that
insurgency situation in Nagaland has been
contained to a considerable extent due to the
efforts of the present Gorernment and
cfforts were being made to get the under-
ground lecaders to the negotiating table.
In view of the known liks of some of the
Members of the Legislative Assembly with
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the underground and their past conduct,
efforts at maintaining peace and resolution
of any outstanding problems may suffer a
serious setback, Already reports are being
received regarding unusual moves of some
. insurgent groups. Such adverse development
can also have deletarions impact on the
peighbouring States

According to the Governor waiting for
the Assembly session which is scheduled to
commence from 23-8-1988 and hoping for
the things to settle Jown will not be desira-
able in view of the increasing tension
building up in the State. The Governor feels
that duriog this intervening period, there
will no doubt be efforts to engineer defec-
tions and re-defections and outbreak of
viplence cannot be ruled out Further,
installing a Government comprising of a
conglomeration of political parties and in-
dependents brought together by unscrupulous
means with no common ideology obijectives
or programmes is unlikely to ensure or
provide stability to the State or renler any
service to the people,

The Governor has further reported that
the Chief Minister Hokishe Sema had in-
formed him that it bad been decided by
the Cabinet that the Government should
resign and the Assembly dissolved.

In view of th: facts rccounted above,
the Goverpor is convinced that a situation
has arisen in which the Government of the
State cannot be carried on in accordance
with the provisions of the Constitution. He
has, therefore, come to the conclusion that
the State should be immediately placed
under President’s Rule and the Assembly
shonld also be dissolved. The Proclamation
vader Article 356 of the Constitution was
issued on 7-8-1988 and the Legislative
Assembly of the State dissolved.

With these words, Sir, I commend the
Proclamation issued on 7th August, 1988
under Article 356 of the Constitution in
telation to the State of Nagaland for appro-
val by this august House.

MR CHAIRMAN : Motion moved
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*“That this House approves the ptro-
clamation issued by the President on
the 7th August, 1988 under article
356 of the Constitution in relation 'to
the State of Nagaland.”

(Interruptions)

Mr. C. Madhav Reddi will now speak.

SHRI G.M. BANATWALLA (Ponnani) :
1 have submitted a notice of amendment to
add the following words ‘'but regret the
manner in which the Proclamation was made
disregarding the constitutional and parlia-
mentary practice.”

MR CHAIRMAN : Your amendment
cannot be admitted.

(Interruptions)

SHRYT G.M, BANAPWALLA : Just
listen one second. Let me explein to you
and then you may rule as you like Let me
explain to you how my amendment s
totally in perfect order.

MR CHAIRMAN : First of all, unless
your amendment is admitted, you cannot
speak.

SHR1 G.M. BANATWALLA: [ am
pot speaking on my amendment, ] will speak
later on, on my amendment. What 1 am
submitting is that the r.otice of my amond-
ment is perfectly in order. If you lock to
Lok Sabha debates §th March, 1961, you
will find that we had a motion with respect
to the Proclamation in relation to Orissa.

At the same time, several amendments

were moved
\

SHRI INDRAJIT GUPTA (Basirhat) :
It is your own State.

MR. CHATRMAN : 1 know that. I give
my ruling,

(Interruptions)

SHRI G.M. BANATWALLA : Sir, at
that time several amendments were moved.
At that particular time, they were allowed,
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they were debated and they were put to vote.
In the similar manner what 1 am saying is
that I am not saying my amendment is nega-
tive in character. Of course, if an amend-
ment is negative in character, negative in
nature of the Motion, you may disallow it.
My amendment simple says that at the end
you add these words viz.

*But regret the manner in which the
Proclamation was made disregarding
the Constitutional and Parliamentary
practices.”

So, Sir, this House must be free to
express its moral concern over the manner
in which the Proclamaticn was issued.

MR. CHAIRMAN : During the discus-
sion, you can very well speak.

SHRI G.M. BANATWALLA : This
Proclamation is a Constitutional disaster.
(luterruptions)

MR. CHAIRMAN : Let me give my
ruling Please hear me.

(Interruptions)

SHRI G.M. BANATWALLA : I will
make only one sentence and then you can
give your ruling. 1 have always been a dis-
ciplined Member of this House. I will
accept your ruling.

MR. CHAIRMAN : I am not debarr-
ing you from speaking. I am only speaking
about your amendment. You can very well

take part in the discussion,

SHRI G M. BANATWALLA : This
House is in a peculiar position. It comes
into the picture posr facto. After the thing
is over, then we come into the picture.
Atleast we should be in a position to express
our moral concern over the manner in which
the powers are being used. Atleast that
much of freedom should be given. My
amendment is not negative in character. It
is relevant to the whole issue. Therefore,
under Rule 144 of the Rules of Procedure
& Conduct of Business in Lok Satha, only
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three conditions are prescribed for an
amendment to be disallowed and they are:
() the amendment must not be negative in
character; (ii) it must not be jrrelevant and
@iii) Tt must not be inconsistent.with a
previous decision on the same question,
Therefore none of these three points are
violated by my amendment, Sir, let us
protect the rights of this House, the right of
this House to express its concern at Jeast.
The Assembly in Nagaland has been dissol-
ved. Now, you and I cannot bring it to
life. 1t is after the events take place, we
come into the picture. At least, we must
be in a position to express our moral con-
cern over the manner in which these rights
are taken away...(/nterruptions) Therefore,
I should be given the right to move my
amendment. Kindly admit it and allow me,

Sir, even in 1961 such an- amendment
was moved-—Please ask one of the Hon.
Ministers of State there. Shri  Panigrabi
himself had moved that amendment jn 1961.
Therefore, Shri Panigrahi should be symmon-
ed to the House. He will even support me
that what could be accepted in 1961, should
be accepted in 1988 with double the force
(Interruptions) Sir, in 1965 1 know there was
a ruling given by the Chair. An amend-
ment was disallowed. That was an amend-
ment of Madbu Limayee-ji. That
amendment was negative in character., So,
the Hon. Speaker said that it was negative in
character because Madhu Limayee-ji‘s
amendment said that the Proclamation was
to be withdrawn. That was his amendment.
In the context of that amendment, that that
amendment being negative in character, the
hon. Speaker then ruled in 1965 that
amendment could not be allowed. But this
does not apply here at all. The 1965 ruling
does not apply in my case. My amendment
is not at all negative in character, There-
fore, please does not be misled by the ruling
that was given in 1965 in a partiovlar
context i.c. that amerdment being negative
in character. So, I take it that you are
satisfied and I hope you will support me,

MR. CHAIRMAN : My ruling is this.
I agree with the ruling given on March 25,
1980 by the Deputy-Speaker : *“Bither the,
House epproves of it or it goes out aqtg@nti-
cally ; it cannot be modified or amended”

So, your amendment is overruled.
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SHRI G.M. BANATWALLA : At that
time also the point of order was raised by
me and the ruling was given by the Deputy-

Speaker. But it was based on an amend-
ment which was negative in character.
(luterruptions)

SHRI E. AYYAPU REDDY (Kurnool) :
Sir, on & point of order. Your ruling
amounts to this that we cannot table any
type of amendment to a motion of this type.

SHRI G.M. BANATWALLA: In 1961
amendments had been moved. (Interruptions)

PROF. MADHU DANDAVATE (Raja-
pur): We would like to know which
amendment has been rejected.

MR. CHAIRMAN : The one which
was proposed to be placed by Shri G.M,
Banatwalla.

SHRI C. MADHAV REDDI (Adilabad):
We would like to know what is the amend-
meot.

MR. CHAIRMAN : It has not been
admitted. So, the question does not arise.

SHRI C. MADHAV REDDI : It is not
just a matter which you share with a
Member. The House must know.

PROF. MADHU DANDAVATE: Even
for future record and for future generation,

we must !gnow what was the amendment
which was rejected.

MR. CHAIRMAN : The Hon. Member
has read it. It is on record, The hon,

Member has also spoken about it. (/nter-
ruptions)
SHRI INDRAJIT GUPTA : Copies of

that amendment should be made available to
u" -
MR. CHAIRMAN : It is on the record.

SHRI INDRAIJIT GUPTA: We want
to know on what grounds you are rejecting.

MR. CHAIRMAN':
stated.

Mr. Madhav Reddi,

I have already
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SHRI C. MADHAY REDDI (Adllabad):
Sir, 1stand to speak With pain and grief in
my hear) on the ugly and unseemly situation
created because of the Proclamation imposing
the President’s rule in Nagaland. As we all
know, Nagaland is a very sensitive State. It
is only just now that the seasoned people of
Nagaland are returning to the mainstream.
Even now there are peopie who are conduct-
ing underground activitics. = But with this
act, the feelings of the Nagas have been very
badly wounded. The Report which was
placed before the House, particularly the
Report of the Governor, is unique. I bhad
very little time to po through it, but I find
that this is 2 unique report. There have
been several reports of Governors from
various States whenever such a situation
arose in those States when they felt that the
Constitutional raachinery was not likely to
be carried on in accordance with the Consti-
tution and recommended for the President’s
rule. But this is a very unique report. 1
have not found any such report so far which
lays down all principles of morslity without
going into the question of constitutiooality.
It 1ooks to me that this is not a report from
the Governor but this is a report from the
Congress President of that State. If I may
go through some of the paragraphs which
are very relevant :

‘‘] bave not received any information
from the dissidents as to the substan-
tial grounds for the reported split...”

That means, he wants to know why they
had split. on what grounds there was a split.
He is sitting on judgment over the fact of a
split in a Party, He is not concerned with
the anti-defection law; nor is he concerned
with the Representation of People Act, nor
the Constitution., He wants to go into the
particular fact as to wby, for what rezson,
there was a split. Is that his duty to find
out ? Is it necessary for him? The Anti-
Defection Law is very clear that if there is a
possibility for a split and a merger, it is
legally accepted. This House passed the
Act. We know that if there is defection, if
individuals defect, certainly, the Anti-Defec-
tion Law will take care of that. But if there
is a split with a particular percentage going
out of party by means of split, it is certainly
allowed. It is legal. It is permissive,
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Similarly, if there is a merger, certainly
it is permissive, Is he pot going beyond the
constitutional powers of the Governor to
question the split itself ? The Governor
does not disprove the majority of the new
party. He says: “‘key, they bave got 38
Members.”* About that, there is no dispute.
Many efforts have been made in the last one
week or ten days to win away certain people.
There was a talk of horse-trading. I would
like to ask, horse-trading by whom ? Who is
more capable of hoise-trading ? (Interrup-
tions)

MR. CHAIRMAN: Allow the Hon.
Member to speak.

SHRI C. MADHAV REDDI: The
Governor does not disprove the split ; the
Governor does not dispute the majority of
this new party. No. He reiics on other
facts, other than these constitutional pro-
visions. He says : ‘‘the manner in which a
new party was formed by the dissident group
overnight.'” He finds fault with them for
forming a party ovcernight. Which means,
it is not possible for a party to be formed
overnight. ‘‘And the prompt decision taken
to m rge.”” That also he finds fault, What
is wrong in that ? Is it legally not permit-
ted 7 If they take prompt decision, why do
you find fault with them ? That shows,
‘*the aiin of the dissident group was not
really to function as an indzpendent party
with any ideology” also calls it ‘ideologies’
+—"or objective of service to the people.”
(Interruptions)

He waats to know the object of service to
the people. He bas doubt in judgment over
the motives of the party, motives of the
individuals, whether they have split bzcause
they have certain object of serving the people
or not. Then he goes further and attributes
motives, ‘‘but really to topple the constitu-
tionally elected ruling party Government by
forging an alliance of convenience.”  All
this goes, to show that he was totally bush,
totally unconcerned with the constitutional
power. He has gone beyond the powers
that he bas enjoyed because the Governor
has got limited functions. When a situation
of this type arises, he has to sec whether any
party has lost its majority. That has to be
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proved on the Floor of the House. He has
not called a meeting of the legislature party.
He said : “he called a meeting on the 23rd
of August, But 23rd of August is a regular
meeting. But whben this crisis developed, it
was his duty to go to the place. He was not
available for a week or ten days. People
were trying to find out where he was. And
then he does not bother about the situation
there. (lnterruptions) Hc did not advise
the Chief Minister to prove his majority by
calling the legislature party. He did not do it.
He did not satisfy himself by calling all those
35 Members who claimed that they bave
formed a new party that they are in &
position to form the Government. Why did
he not do it?

Is it not odd for a Governor to take
such a step and to sermonise people that
they have no objectives, they have no ideo-
logy and that is why they have no right to
form a Party and that he is not going to
recoguise it as a Party? ls it the way
democracy functions 7 How many times are
you going to hold elections if this happens ?
This may happen every one year in every
State. What are you going to do ? What
have you done in Andhra Pradesh ? There
also the Chief Minister was away in the
United States having his operation. You
bad no sympathy at that time with the Chief
Minister who was away in the United States,
laid down with operation., Here you say
the Chief Minister was in Japan attending
the Festival of India. He could have come
back the very next cay. What was the urgent
work for him ?

The Report further goes to say that
‘what may be called a political coup’. What
is wrong in that ? Suppose if the Congress
Party splits ... (Interruptions) ... 1 wish you
well. 1 don’t want you to split and create
instability, But if the Congress Party splits
today in this House and if an alterpative
Government is formed, what is wrong? Is
it not constitutionally valid under the Defec-
tion Law ? What is wrong in that 7 Why do
you find fault with that situation ? Why do
you call it a political coup. Yes, itisa
political coup if you call it so and if you
are so cpnamoured of that particular word.
1 bave no objection. But there is nothing
wrong in that.
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SHRI BR. BHAGAT (Arrah) : What
happened when the Janata Party had split ?
Why are you giving a hypothetical example ?
You may state actually what happened when
the Jaoata Rarty split.

SHRIR.L. BHATIA (Amritsar) : In ten
States they - were having majority and even
then they split.

MR. CHAIRMAN: Order, please.
Please allw the Member to  speak
... (InteFruptions...)

SHRI'C. MADHAV REDDI: I will
reply to his question. It was not overnight
that Mr. Sanjiva Reddy dismissed Govern-
ment. He called all the MPs to him, he met
them, he discussed with them and finally
when be knew that there was no possibility
of fgrming an alternative Government, he
dismissed. That should have been done here.
That ws not dope. It is a dereliction of
duty on the part of the Governor and his
report is not worth the paper on which it is
written.

It further goes on tosay  because 1
want to prove how biased, how motivated
this Report is, on the basis of which the
President has procla:med this :

‘1 may also mention that Shri Chishi —
the leader of the Dissident Group —
attempted to, bring down tbhe present
Government soon after its formation by
forming a Dissident Group and threat-
ening to break away if he and some
others were not inducted into the Mini-
stry.”

That means this Report is biased. He is
going into the background of this man who
was responsible for the sp'it stating that
because of his motives — he is attributing
motives to him — he-has dooe this and he
(the Governor) is not go.ng to accept this.
This Is absolutely wrong, it is unjustified.
That type of Report should not be relied
upon for imposing President’s Rule in any
State.

The Report further says :

‘*The present efforts at destabilising the
Goverpment are obviously to achieve
personal ends without regard to any
scruples or ethics,,.”
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He is judging the cthical He says that be-
cause that man has no ethics he is not going
to aczept his version (/nterruptions)

SHRI SOMNATH CHATTERIJEE : This
Government can work only in darkness.
Who is the author of this report? It is
some-thing disgustiog.

SOME HON. MEMBERS : Mr. Chair-
man. please adjourn the House since there is
power breakdown. (Inrerruptions)

SHR!I C. MADHAYV REDDI: The
report concludes by saying that the remaining
period of the life-span of this Assembly is
almost certain to be bedevilled by political
horsetrading in an endemic manner, it is
essential to forestall this. He was to forestall
this horse-trading. Then it says there is
grave possibility and the most feasible action
would lie in dissolving the Assembly.

Having read this | leave it to the House
to judge what type of report is thisl You
read any report which we bave been receiv-
ing in the past and compare the same with
the present one. Is 1t worth anything on
which President has to act? I am sure the
action taken by the President is very unfor-
tunate., It will certainly boomerang on the
Congress itself and on the mnation itself
because it is a very sensitive State. Peoples’
feelings are wounded there because you have
killed the democracy ip that small State, It
is going to have bad repurcussion on the
other North-Eastern States, [ am very sorry
for it and it is time that this order is with-
drawn and popular Government is restored
in the State.

SHRI BIPIN PAL DAS (Tezpur): Mr.
Ch uman, Sir, I rise to speak on this subject
‘vday with some feelinpg. 1 do not know
how many members are there in this House
who know the Nagas and Nagaland for a
longer period than myself. 1 do not know
that, (Interruptions)

I was associated with the development of
Nagaland. 3}t was in 194" that I began my
association with the Nagas politically,

At that time, there was a students strike
and I happened to visit. In 1953, I had
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toured Nﬂgaland for 15 days when the Naga
movent for sovereign, independent Nagaland
was at its peak in order to understand the
pature of the movement, their people, their
urges and aspirations and all that...

AN HON. MEMBER : Are we discuss-
iog that movement ?

SHRI BIPIN PAL DAS : One or two
sentences, you should permit me.

1 have written also a small pamphlet on
this subject. This is the background with
whicb 1 look at the situation in Nagaland
today. Asl said, I have some feelings and
sentiments. 1 know the Nagas as one of the
finest communities that I have come across.
Therefore, if something goes wroag in
Nagaland, I feel very unhappy.

Sir, 1 shall not discuss the report of the
Governor as Shri Madhav Reddi has done.

The first question that strikes me is that
only the other day—in last November—
there was an electiva iz Nagaland. The
people of Nagaland gave a clean verdict. A
Government was formed. Before one year
is over, within a few months, that verdict of
the people of Nagaland bas been unsettied
today. (Interruptions)

My friend Mr. Banatwalla talks of moral
concern. I also feel morally concerned.
People, elected by the common people,
under certain banner, with certain policies
and programmes placed before the people,
suddenly change and form a new party of
which there is no constitution, of which there
are no policies and programmes. And that
new party again, on third day, merges into
another party, forms anothe new party,
This is why I feel morally concerned about
oyr way of functioning. (Interruptions)

MR. CHAIRMAN : Let the Hon,
Member speak. You will have your say.

SHR1I AMAR ROYPRADHAN : Let
him clarify.

Proclamatlon in relatino
to Nagaland
MR. CHAIRMAN : Why should he
clarify,

A

(Inten:uptions)

MR. CHAIRMAN : order p]ease.

(Inrexruptions)

MR. CHAIRMAN : The Hon. Member
will not be dictated by what you say.

(Interruptions)s

MR. CHAIRMAN : Order please.
‘ (Interruptions)

MR. CHAIRMAN : It is not to go on
record.

PROF. MADHU DANDAVATE : He
has a democratic right to defend the
undemocratic action.

SHRI BIPIN PAL DAS : If a certain
set of people, legislators behave like thig=
anybody in this country getting a verdict of
the people uander one platform, changing to
another platform, third day, a new platform
—if this goes on by taking advantage of some
clauses of Aanti-Defection Law, I would
submit that the Government should have a
a fresh look at the Anti-Defection Law so
that these loopholes may be plugged. Had
they not been 13, had they been only 11 or
10, the Anti-Defection Law would have
come into force, Only because the number
became 13, they escaped. ((Interruptions)
Try to understand something. So, I say, by
taking advantage of this, if some people
want to unsettle the verdict of the people, it
is the most immoral thing done by them. And
they talk about morals, This is my first
concern. (Interruptions)

These 13 people who migrated or defects
ed from the Congress Party to the other side,
were kept confined forcibly in a tourist
lodge. There are other stories also which
1 will not say here because there is not
adequate time at my disposal, but the entire
Indian Press reported that these people were
kept ia the tourist lodge. Why tourist lodge ?
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They could have stayed somewhere else.
Why all of them in tourist lodge ? That is
why it is nothing but a forcible confinement.
((Interruptions)

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT) : 1 was just keep-
ing quite so far. All Members from that
side have been shouting that we have been
there for horse trading...(Interruptions)...
Give me a chance. I will explain. I have
been listening very carefully. I have gone
there as a member of the Congress family.
I have every right to talk to my family
members, who are Congress members.

Secondly, I gpen challenge to all Oppo-
sition Members—those Hon, Members of the
Legislative Assembly, of course dissolved
now, are still there. They can ask whether
we have talked to them to come and join us.
We told them that they must not cheat the
people on whose mandate they have won.
More than that we have not talked to any-
body. It is an opsn challenge in the House
with full responsibility. Any Member can
comse and see that myself or the Hon. Home
Minister has met anybody from NNDP, has
met anybody from those people who want to
cross over something, It is totally baseless.

SHRI BHADRESWAR  TANTI
(Kaliabor): Horse trading was going on
there, (Interruptions)

MR. CHAIRMAN : I request the Hon.
Members not to interrupt.

SHRI BIPIN PAL DAS : This is the
second cause of my moral concern that these
13 people were kept confined forcibly. They
were not allowed to meet the Chief
Minister.

SHRI AMAL DATTA (Diamond Har-
bour) : That is not corrsct. You are talking
without evidence.

SHRI BIPIN PAL DAS :
infarmation from a newspaper.

SHRI AMAL DATTA: From which
newspaper ?
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SHRI BIPIN PAL DAS : All newspapers
said about this. There is no point in talking
about moral concern. Thirdly, apart from
that, Vimuzo himself publicly talked about
agitational violence if their demand is not
acceded to by the Governer.

SHRI AMAL DUTTA : Naturally.

SHRI BIPIN PAL DAS: Sir, he says
‘naturally’. If the demands of those people
were not acceded to by the Governor, they
will indulge in agitation and violence.

SHRI AMAL DATTA : Everybody has
the right ..(Interrupsions)

SHRI BIPIN PAL DAS: Mr. Datta,
you will repent for what you are saying now
if something happens in Bengal. I hope it
will not happen. But if something happens
in Bengal, you will repent for what you are
saying today.

SHRI AMAL DATTA : Fortunately,
we have been able to curtail them.

SHRI1G. G. SWELL (Shillong) : You are
very concerned about West Bengal. He is
your best friend.

SHRI BIPIN PAL DAS : Mr. Swell, |
know Bengal much more tban what you do.

SHRI G.G. SWELL : I am not saying
that, I am saying that you are their best
friend.

SHRI BIPIN PAL DAS : I have matri-
monial relationship with Bengal.

SHRI G. G. SWELL : He is ‘jamai’.

SHRI BIPIN PAL DAS : I have certain
sentiments for Nagaland. Therefore, when
the prospective Chief Minister of Nagaland
telked about violence and agitation, if the
Governor did not accede to his demand,
what was the situation ?

SHRI BHADRESWAR TANTI : What
was the demand ?
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SHRI BIPIN PAL DAS : These are the
three basic points.

SHRI AMAL DATTA : Totally illegal
demand. (Interryptions)

MR. CHAIRMAN : He cannot be dic-
tated by you. Whatever he wants to speak,
he will. You cannot dictate an Hon.
Member on what he speaks. When your
turn comes, you can speak,

(Interruptions’ s+

SHRI BIPIN PAL DAS : Mr. Tanti and
Mr. Saikia and their fiiends are very much
worried about what is happening today in
the AGP Government in Assam and, there-
fore, they are trying to fight with me here,
Don’t fight with me here, 1 will fight with
you there. It is not for you to fight with me
here. If you want to fight with me, you
come to the ground and 1 will fight with
yoa,

These things that I have pointed out
clearly indicate that the State of Nagaland
was heading towards instability.

SHRI G. G. SWELL : Who will decide
that ? Not, the Assembly ?

SHRI BIPIN PAL DAS : Government
will decide. Parliament will decide, not the
Assembly. We are discussiug the issue now.
Parliament will decide whether there was a
trend or tendency towards political instability
in any part of the country or Uot. It is our
business and our duty.

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : What is your duty ?

MR. CHAIRMAN : Why are you
interrupting ?

SHRI BIPIN PAL DAS : Sir, do you
know the situation in that area ? The whole
are a is disturbed by (Inter.uptions)

MR. CHAIRMAN : You will have
your say.

.**  Not recorded,
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SHRI BIPIN PAL DAS: The whole
area was disturbed by the insurgents.

SHRI G. G. SWELL : By this act you
will make every Naga an insurgent.

SHRI BIPIN PAL DAS : H2 koows
nothing about Nagaland. How can I tell
him ? .

SHRI G. G. SWELL : Yes, I do not
know anything about Nagaland, only he
knows. (Interruptions)

SHRI BIPIN PAL DAS : When 1 went
to Nagaland. toured the area and met the
insurgents, this gentleman was sitting tight
in Shilong. Had he ever been to Nagaland ?
(Interruptions)

Had he ever visited Nagaland ? (Infer-
ruptions)

Sir, this area is affectcd by the insurgent
activities and political instability in Naga-
land will certainly help and encoursge the
insurgent activities.

SHRI G. G. SWELL : They have done
the greatest service to the people in Nagaland.
(Interrtuptions)

SHRI] BIPIN PAL DAS : Sir, we shall
take care of it, you should not worry,

SHRI AMAL DATTA: How will you
take care of it ?

SHRI BIPIN PAL DAS: Now, some
attempt has been made. (Inferruptions)

The basic point is . (Interruptions)

MR. CHAIRMAN : You should not
interrupt the Hon. Member on each and
every word. Ycu will bave your ssy. You
will also get a chance to speak so please do
not interrupt on each and every word.

SHRI G. G. SWELL : Take him as a
joke. (Interruptivns)

MR. CHAIRMAN : Yes, Mr. Das you
please proceed.
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SHRI BIPIN PAL DAS : Sir, . when
some people take resort to unscrupulous
means without following any clear cut
fdeology, policies or programmes and try to
unsettle the political set up in an area,
certainly this kind of activity leads to politi-
cal instability or has the potentiality to lead
to the political instability and, therefore. 1
feel very much concerned today about the
situation in Nagalend. Sir, these gentlemen
who have defected from the Congress, they
said that they have done so because of the
non-performance of the Ministry. Who are
these people ? Three of them were Cabinet
Mipisters, one of them was the Minister of
State and six of them were Chairmen of
some Corporations. Were they not Members
of Parliament ? If the Government could
not perform, they were equally responsible.
Who are they now to point an accusing finger
at Hokishe Sema ? If Hokishe Sema is
responsible for non-performance, these
gentlemen were equally responsible for non-
performance. Therefore, there is no reason,
no argument for which they took the step.
(Interruptions)

The undue haste with which .. (Interrup-
tioas)

SHRI H. A. DORA (Srikakulam) : The

undue haste with which the Governor acted ?
«..(Interruptions)

MR. CHAIRMAN : Order please. Please

do not interrupt him. You can speak in
your turn,

SHRI G. G. SWELL: The Governor
has run away from the State.

SHRI BIPIN PAL DAS : He did not.,,

SHRI AMAL DATTA : The Governor
was untraceable.

SHRI G. G. SWELL : For ons week,
he was away from tHe State.

MR, CHAIRMAN : Order please.

(Interruptions)

SHRI BIPIN PAL DAS: You listen to
me Sir. 1 will take care of myself, You need
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not control the House. Please do not bother
aboue them.

The undue haste in which some people
defected from the Party and the very next
day established another party without a
constitution, without any ideology, without
any programme or policy, and the undue
haste in which they presented themselves to
the Speaker, the undue haste in which ..
(Interruptions)

SHRI DINESH GOSWAMI (Guwahati) :
Did those five people who joined Mr.
Sangma’'s Ministry have an ideology or a
constitution or a policy or any programme ?
(Interruptiors)

SHRI BIPIN PAL DAS : Mr. Goswami
does not know, They did pot announce a
new party,

SHRI DINESH GOSWAMI: To form
a new party is better because it can have a
constitution,

SHRI BIPIN PAL DAS: But these
people did not have a constitution .. (Infer-
ruptions)

15 51 hrs,
[SHR1 SHARAD DIGHE in the Chair]

MR. CHAIRMAN : Let us have a
debate please Pleasc sit down.

(Interruptions)

SHRI SAIFUDDIN CHOWDHARY : 1
want to know whether the Congrsss (I) has
a party programme. Do you have a pro-
gramme ? (/nterruptions)

MR CHAIRMAN : Please do not inter-
rupt, Let him speak, You may speak when
vour turn comes. Let us have a debate.
Please sit down. (Interruptions)

SHRI BIPIN PAL DAS: The quick
succession of events and the undue haste in
which they took place very clearly indicated
the possibilities of political instability in that
State. This is the main guesticn. The main
problem is that of politica) instability in that
area where we have been trying for long
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pears to establish political stability . (Inter-
ruptions)

SHRI SAIFUDDIN CHOWDHARY :
Who is trying to destabilise it ? (Inter-

ruptions)

MR. CHAIRMAN : Kindly sit down.
No running commentary please.

SHR! BIPIN PAL DAS: They are
angry with me because they cannot answer
my arguments. So, this has to be viewed in
this background of political instability. Some
of those members who may be called defec-
tors or redefectors are responsible for this
This is the history behind all this .. (Inter.
ruptions)

4

MR. CHAIRMAN : K,rndly take your
seats. Order please.

SHRI DINESH GOSWAMI : If they
are defectors, why did you allow them to
come to your Government ? (Interruptions)

SHRI BIPIN PAL DAS : 1 conclude by
saying that because of the possibilitv of
political instebility, a repert has come from
Kohima ..(Interruptions)

SHRI DINESH GOSWAMI : The
Governor was in Imphal. See this. *‘From
Special Secretary to Governor, Manipur,
Imphal”... He is afraid to come to Naga-
land. Let him read ir.

SHRI BIPIN PAL DAS: He is in
Kohima only.

SHRI DINESH GOSWAM]I : He is in
Imphal and from there he sent the report,
He is not in Kohima...({nrerruptions)

MR. CHAIRMAN : This is not the way
to have a debate please. If you want to
reply, you can speak when your turn comes,
Please sit down.

({nterruptions)
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MR. CHAIRMAN : Please sit dowu.
No. No commentary. Please take your seat,

(/nterruptions)

SHRI PIYUS TIRAKY (Alipurduars) :
Why are you angry ?

SHRI BIPIN PAL DAS: Sir, I will
conclude by saying this. In order to avert
political instability or the possibilities of
political instability, if the Governor has
recommended dissolutior of the Assembly,
I think he is absolutely justified from the
point of view of political stability in Naga-
land and the country. By this process,
the President wants to give another opportu-
nity to the people of Nagalaad to give a
fresh verdict. It is the people of Nagaland
who are the ultimate judge not Prof. Swell
or my friends on the other side. You are
not the judge. The ultimate judge is the
veople of Nagaland. What the President
has done is to give an opportunity to the
people of Nagaland to give a fresh mandate
after this immoral drama enacted by some
people from one side to the otber side,
Therefore, if we want to give a fresh oppor-
tunity to the penple of Nagaland, for a
fresh verdict at some point of time, 1 do
oot think that the step taken by the Govern-
ment is wrong, It is quite justified and
should be supported by the House.

SHRI SOMNATH CHATTERJEE
(Bolpur) : Mr. Chairman, Sir, our Home
Minister, Sbri Buta Singhji is a man of few
words but he is a man of word because he
has kept the threat that he hurled towards
those thirteen Members of the Legislative
Assembly of Nagaland that be would
introduce President’s Rule and dissolve the
Assembly, if they refused to be purchased
by the filthy lucre.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV) : He never said
s0.

AN HON. MEMBER : You deny that.

SHR1 SOMNATH CHATTERIEE:
They refused to be intimidated by them, and
in the process our wortby Home Minister
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has followed the Congress tradition and
culture of murder of democracy and rape
of the Constitution It is being done for
the narrowest partisan political considera-
tion. The letter and the spirit of the
Constitution have lost all significance and
meaning to this Govcrnmeng and this Party.
Now all norms of Constitutional behaviour
have been thrown to the winds. I know the
Congress Party and the present Government
are on & panic run. They have to remain
in power, somehow usurp power by hook
cor crook. This is what is happening in this
tountry. In the pursuit of this objective,
chey are utilising the Governors who are
lonstitutional bodies and they are behaviog
nike... of the Central Government and
hothing less than that. We cinnot forget
Gow different standards are applied by this
overnment. What happend when NTR’s
overnment was dismissed ? Who was
brought in by the then Governor appointed
by you ? Now what happend in Jammu and
-ashmir ? There Farooq's Government was
Ysmissed and you with your own people
Mducted a Ministry there which you could
U%¢ maintain. Today without giving a single
OPportunity to these Members to prove
their majority on the floor of the House,
this Government not having the political
Courage to face the Assembly has dissolved
even the Assembly. Therefore, what has
happened is nothing bat a perpetration of
fraud on the Constitution on the part of
this Government and with the connivsnce
of an obliging Governor. They may not be
able to see the writing on the wall but
Nemesis has started overtaking them What
happened in Nagaland ? On 30th July,
13 Members of the Legislative Assembly
including five Ministers amongst them and
th-ee Chairmen of the public undertakings
resigned by way of a split from the Congress
(I) which reduced the Government to a
bopeless minority.

16.00 hrs,

That is, 21 in a House of 60, with an
effective strength of $9 The constitutional
authority under the law in respect of defec-
tion, viz, the Speaker of the House accepted
this split, 1 will draw the attention of the
House to the way this Governor has referred
to the Speaker’s decision. How many

**Expunged as ordered by the Chair.

Proctamation in relation
to Nagaland

institutions are yov going to dilute for the
sake of remaining in power, for the sake
of preventing others from coming to power ?
The Hon. Speaker of the Assembly recogniz-
ed the split in the Congress in Nagaland
as well as in the Legislature Party in the
House, and he released the names of
the MLLAs who had split from the party,
which is recognized by the amendment in
the Constitution. What have the members
said—however much you may try to ridicvle
them ? They have said : *'‘We have resigned
due to nob-performance and mis-manage-
ment of the State Government and of the
State exchequer under the present leader-
ship® When the Congress Party formed
the Government, they were 31; they allowed
geven Indeptndent members to join their
ranks. If I am not mistaken, some of
them were made Mipisters or Chairmen...
(Interruptions)

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT) : No Independents.
No. There were 34, i.e. there was a clear
majority for the Congres<(I). (Interruptions)

SHRI SOMNATH CHATTERJEE:
How does 3| become 35 ?

SHRI RAJESH PILOT: It was 34.
(Interruptions)

SHRI SOMNATH CHATTERIJEE :
There were these 13 Members; then NNDP
17 members and NNC ope member They
bad a clear majority of 31 members apart
from the four Independents who had pledged
their support. When Independents pledge
their support to the Congress,. they are
welcome; when they pledge their support to
the new party, they are unwelcome, This
is the standard applied, (Interruptions)
suddenly, what do we find 7 Mr. Rajesh
Pilot is dragged from Visakhapatnam. From
Visakhapatnam he rushed to Kohima.
(Interruptions)

SHRI BASUDEB ACHARIA (Baokura):
With money.

SHR] SOMNATH CHATTERJFE: 1
do pot know whether with or without
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money...] do not konow. People say. I do
not. I am not saying that. People say.

. SHRI RAJESH PILOT : Mr. Chairman,
it is not correct, Every time, they are point-
ing this out, Let me put it on record very
straight that I had all the right. I went as
a Congressman to talk to my Congress
family members, because [ had fought
elections along with them. I have all the
right to discuss with them. So, the Opposi-
tion cannot say that 1 should not talk about
it...(/aterruptions)

SHRI SOMNATH CHATIERIEE : 1
am not saying that. Others are saying. You
have the right to pay money to your family
members. (/nterruptions)

SHRI DINBSH GOSWAMI: If they
had come back, they would not have been
black people. If they had come back, those
people who according to Mr. Bipin Pal Das
were black people, would have become
white people.

\ '

SHRI BIPIN PAL DAS : I never said
that. I never called them black people.

16.04 brs,

[SHRIMATI BASAVARAJESWARI
in the Chair)

SHRI SOMNATH CHATTERJEE: 1
want to say, Madam, that it is very clear,
inspite of all the persuasive efforts of our
yound friend and Minister who. known to
be a troubleshooter, Mr. Rajesh Pilot he
could not bring them back to the Congress
main-stream. (/nrerruptions) And Mr., Buta
Singh with his threat aud inumidation or
love and affection could not bring them
back to the Congress Party again, Therefore,
their resignation was on a principled basis.
This is not a case where some who had not
been given ministerial posts were resigning.
Those who had become Ministers and Chair-
men of Corporations, even they have resig-
ped, and formed a new political party—not
for office. Obviously, they were not resigning
for getting offices.

Now what happens? With all the
attempt that had been made at the Congress
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level, where was the constitutional func-
tiopary ? Tbe Governor of Nagaland was
nowhere seen for days together. Mr. Bipin
Pal Das is very angry when it is said that
be was away for seven days. He said :
‘No; not seven days.” He probably wanted
to say : ‘For six days'.

Until the Opposition Members’ delega-
tion went aad met the Hon. President, the
Governor had not even gone there; and it
was ascertained by the Hon. President in
our presence from the Secretary; and it was
reported to him that he had gone to lmphal,
That was on Friday last at 6.30 P.M.; that
was on the Sth and his Report is of the
6th. He goes back. Supposedly he had
gone to Kohima and immediately he rushes
beck to Imphal waiting for somebody to
prepare a note to be sent to him obviougly.
80 that he can sign on the dotted line.

According to this Report, as Mr. Madhav
Reddi has said, we are becoming wiser
from the Congress point of view and we
do not know how many indiscretions we
shall see from there. This is nothing but a
constitutional aberration; and, Sir, the most
amusing part of it is that this appointec of
Boforised Government is giving a lectare
on morality. (/nterruptions) He is indulging
in nothtag but pauseating rigmarole. Have
you gone through it ? What is this ? They
are “‘supposed to have' presented themselves
before the Speaker and sought recognition.
What is meant by supposed to have” ? Who
is he to sit in judgment over the Speaker’s
action and conduct ? What is meant by
“supposed to have'' presented themselves
before getting recognition and formation
of a new party, etc. ? The Speaker issued
a bulletin. By his decision he has accorded
the desired recognition. Now how he 1gnores
that ? Madam, you are a party to the
52nd Amendment to the Constitution.
Apart from the fundameatal right of having
our own opinjons, our own views, this
fundamental right—everybody has it—of
holding his own opinions even on a political
matter, has been curbed; that has been
curbed by this Anti-Defection Law; and
even this Anti-Defection Law permits a
split, permits a merger and what has been
permitted by the Constitution, this Governor
says, gives lecture, that is not permitted,
accordiog to him, on moral ground; well,
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be will pot act on this basis, This is an
amazing cffrontery, amazing arrogance on
the part of this Governor, who 1s nothing
but an appointee of the Centre. Then he
says, ‘‘well, the Election Commission has
pot recognised it; how can I recognise this
party 7 (Interruptions) Can anything be
more ridiculous than this? They cannot
gven prepare a statement to be signed
by the Governor which is iatelligible or
acceptable to others, even to their own
supporters, I am sure, my Hon. friends,
have been feeling uneasy sitting in their
scats while going through this Report. Then
what is this ? He has to seek recognition
fromthe Election Commuission. They have
oot produced a written Coastitution. Over-
night there must be a written Coanstitution,
You bave not got a list of the genuine
members of the Congress Party when you
are talking of a written Constitution within
two days or three days. Who asked for
this ? Where has he said that he had asked
for a written Constituion from this new
party ? Aod whatis his basiness ? He has
to find out; he bas to m22t them. He should
bavecoms if he has 10 be true to the oath
he had taken under the Constitution. He
is behaving hike worse thiy a**. He should
have come forthwith to Kohima and made
them call Assembly Session. What happened
in West B2ngal wien Mr. Dharm Vir
directed the Assembly Session should be
called ? Directed whom ? H: directed the
Chief Muasster. Now, h:re, no such direc-
ction is given because on the 2 3rd of August,
a date had been fixed. Therefore, the
Governor feels, no, no, it is no longer
necessary; 23rd is a loog way off. During
this time, so many things will happen.
You just go through this, He is talk-
ing about uaoconstitutional, undemocratic
methods having begen used by opposition to
pressurise and threaten ths m: obers of the
Legislative Assembly. How does he know ?
(Interruptions)

He says, ..(Interruptions) It is a cheeky
report on his part, He must apologise to
this House., He bhas gine beyond his
authority. We are not iatcrested in gettiog
lectures from him. Kindly see, he says, the
manner in which a new party was formed
by the dissident groap .({arerruptions)...that
the aim of the dissident group was not
really to function as an iodependent party

**pxxpunged as ordered by the Chair.
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with any ideology or objectives or service
to the people, but to topple the consti-
tutiona!ly elected ruling party Government
by foiging an alliance cof convenience with
the opposition... (/nterrupiions)

SHRI SAIFUDDIN CHOWDHARY :
Who is he ?

SHRI SOMNATH CHATTERIJEE: If
it is permitted in law—he is nnt a judge
on morality sitting there— then why are they
not expelling Mr. Ram Dhan ? What is
the mor lity inv lved there? Or, even
Mr. G. G. Swell, let them let me know...
This is your Congress culture. You cannot
afford even to cxpel persons who are openly
against you. (Imterruptions) And, kindly,
Madam, read this. One feels sick going
through this report. Now, on the basis of
this report, which is nothing but a distor-
tion,...(Interruptions) the President of India
has 1n his wisdom imposed the President’s
Rule: but the President, has also dissolved
the Assembly.

Now, very recently we bave got a report,
the Saikaria Commission report. Sarkaria
Commjssion has reported that out of 69
cases where President’s Rule has been
imposed in this country, more than 40 bave
been only for the pohitical convenience of
the Congress Party — Political convemence
of the party in power ! And some respect
should be gven to this We had a show of
a discussion in the Consultative Committee
meeting.

SHRI DINESH GOSWAMI : Today.

SHRI SOMNATH CHATTERIJEE : The
first recommendation is, that Article 356
“ould be used very sparingly, in extreme

5,48 3 measure*of last resort, when all
4avatlable alternatives fall to prevent, to
rectify a break-dowa of constitutional
machinery in the State. All attempts should
b: made to resolve the crisis at the State
level. It is clearly state! : In a situation of
political break-down, the Goviinor should
explore all the possibilities of baving &
Government enjoying majority support in
the Assembly and, it says, the State Assembly
should not be dissolved either by the
Governor or the President before the
Proclamation under Article 356 has been
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laid before Parliament,
opportunity to consider it.
should be suitably amended to ensure this.

and it has an

Now, they have come with a fait
accompli. We wanted to have a discussion
on the floor of this House, before this, but
what we apprehended would happen has
happened. We were not permitted to discuss
it. Parliament has bad no say in the matter.
And when Parliament is sitting, in the dark-
ness of the night—their minds are supposed
to operate betier during darkness-—they
imposed the President’s Rule dissolving the
Assembly and today they come before the
House very innocuously, saying, *“‘well, we
have issued the proclamation”. And this
offer of a discussion in Parliament, for what
purpose is it ?

-

And then the Sarkaria Comnission
report. They do not even show any pretence
of consideration of the Sarkaria Commis-ion
report. This is pothing but a deliberate
attempt to avoid the Opposition Government
being set up in Nagaland where, because the
people are not with them they have realised
that, and that 1s why they procured from
the Governor a report which is nothing but
an impertinence on bhis part, to give so
many lectures on morality, not on the basis
of the constitutional provisions. And, what
the Government should have done to keep
up the prestige of the Goveroment, or the
Parliamentary nstitution, ia this country, or
even the spirit of the Constitution, is that they
should have rejected this report of the Gover-
nor and should have thrown it to the waste
paper basket without taking any action
upon it. Madam, we cannot but strongly
protest against what had happened. We
cannot aliow the parliamentary and the
democratic process in this country to be
diluted, to be polluted, to be played about
the way this Government is doing ope after
another. The history of the Article 356 of
the Constitution in this country is a history
of its misuse. This is what the Sarkaria
Commission has stated. It first started —
this is being abused in Punjab in the year
1951 because they could not manage the
intra. party squabbles in Punjab. The
‘Sarkaria Commission has given illustration
after illustration, how they have been used
for narrow partisan purposes. You have

v
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added to that number. For the fime
being, you may fecl very bappy about it,
(Interrupiions)

SHRI R. L. BHATIA (Amritsar) : What
happened in 1972 ? You read that also.

SHRI SOMNATH CHATTERIJER
Please allow me time. I will go on. In
1977, it was abused and in 1980, it was
abused (Interruptions) We are saying that.
But that does not absolve you going away
from the Constitution, to which you have
committed.

Knowing that it is wrong, knowing that
it is not permitted and knowing that it is
against the Constitution, you are indulging’
it for the narrow purpose of your political
aim.

. Madam, we oppose this proclamation
and this House can only deem its prestige
if it throws this proclamation lock stock and
barrel and reject the same,

SHRI B. R. BHAGAT (Arrah) : Madam
Chairman, I regret that ? the Opposition
seems 10 be in a very angry mood.
(Interruptions) -

SHRI AMAL DATTA : Naturally. Do
you expect us to be very happy about it ?

SHRI B. R. BHAGAT : Our scriptures
say that when anger comes to your mind,
wisdom goes. This is what had happened...
(Interruptions)

PROF. MADHU DANDAVATE (Rsja-

" pur) : But you could do it without being

angry.

SHRI B. R, BHAGAT : Madam, they
have started on this issue with the loud
protest and that is why they walked out...
(Intcrruptions) That is why you have expres~
sed your loud protest and walked out.
Now, you are again going on 4ud on,
Now, come on,- have a discussion. Let the
discussion be dispassionate and the House
will come to judgement. This is the style
of this Parliament. I have great regards and
affection for Mr. Somnath Chattetjee. My
relation goes with him to his great illustrious
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father, with whom I had the hooour to
work and learn from him in this very House.
He seems to be impatient and he has thrown
away all his traditional wisdom. He is
abusing the Governor and calling him by
all sorts of names, He will himself regret
for it if he will sit and read his speech. Is
it the way you can call the Governor—
this appointze or that appointce ? Is the
Governor oot the Coastitutional authority ?.,.
(Interruptions) 1If he is a constitutional
authority, is he to be criticised ? His report
should be taken as it is and you should
agree with it. You must find in it if there
is any legitimate cause for fault. Is this the
way to decribe him ? Is he not to give his
valued judgement ? What is the Governor's
report about ? This is about the political
situation. This is about the functioning of
the Legislature. This is about the breakdown
of the Constitution. Is he not to give his
valued judgement on this ? Is he a robot
that he just transmits or is he a postman
who just gives the facts, send them to the
President and the House will discuss them ?
1 am sorry to say that you have called him
all sorts of names. I am sorry to say that
Mr. Sompath Chatterjee has crossed all limits.
That is what 1 am saying. He is an angry
man and he is the most unreasonable man.
He or they will do the same thiog in this
frame of mind of the opposition if the
highest in the land does something which
is not to their liking. They will call names
to the President. It is their frame of mind.
And it is'my duty to point it out that this
is not the way that we should discuss things
about. You have found fault with the
President recently. 1 know that President’s
pame is not to be brought about here, but
you have found fault. It was unreasonable.
This is what I say that with the present
frame of the opposition...

SHRI SAIFUDDIN CHOWDHARY :
Which one you are referring to  (Interrup-
tions)

MR. CHAIRMAN :” When your turn
comes, you can speak. He is not yielding.
Do not interrupt him.

(Interruptions)

SHRI B. R. BHAGAT : [ am speaking
about your present mental disposition,
intellectual disposition. You are in a mood
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to demolish; you are in a mood to put
black paint on everybody; you are in' a mood
even to abuse. You will spare none includ-
ing the highest in the land. Is it correct ?
Is it not a fact that you are in this present
mood ? (Interruptions)

I start with the question posed by
Mr. Madhav Reddi. Let us discuss it
dispassionately. I may not like your argu-
ments and you may not like our arguments.
But let us not call names. Now let us come
to the arguments. Mr. Madhav Reddy asked
a question, He said: what would have
happened if there is a split in the Congress
Party here ? I say, do not ask a hypotheti-
cal question. You try to draw lessons from
what had actually happened. And curiously
it has happened in the same months July/
August at the Centre. Parliament was to
meet some day in August. What happened
when there was a split in the Janata Party ?
The President, after going into all that,
decided to instal a Government headed by
Chaudbary Charan Singh...

SHRI DINESH GOSWAMI : First he
gave chance to Mr. Y. B. Chavan to form
a Governmept. Why do you not mclude
that fact also ? He asked the single largest
party to form a Government and on his
failure to do so, he asked Chaudbary
Charan Singh to form a Government. Do
not distort facts

SHRI B. R, BHAGAT: 1 am bpot
questioning that. I will put the factors
arguments as I want to. I am not on tte
point what you are saying. I am on a
different point.

SHRI AMAL DATTA : You put the
facts as you hike ?

SHRI B. R. BHAGAT : I put the facts
as they are. I specifically pick out the
facts (Interruptions) You will realise why
1 have said this. The point which 1 am
going to make is that he installed a Govern-
ment and set a date that by this date this
Government will test its majority in the
House. A date was fixed. This is the
relevant point today and not any other
thing. I em not concerned with other
aspects. They may be relevint in other
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context. But in today's context this is
relevant. And for the guestion which Mr.
Madhav Reddi asked, I am trying to put the
facts as they are. All of you know what has
happened. That Government could not face
the House. It was dissolved even before it
could meet. (Interruptions)

AN. HON. MEMBFER : How is it
relevant here ? (Interruptions)

SHRI B. R. BHAGAT : You say what
you want to say I will listen to you,

MR. CHATRMAN : Please do mnot
interrupt him,

SHRI B. R. BHAGAT : The point I am
makiog is that Government could not face
the House even for a second. It had to
resign. It resigned. (Interruptions)

SHRI BASUDEB ACHARIA : Because
you had betrayed. (In‘terrupllon..)

SHRI B.R. BHAGAT : So, that is
according to the judgement of General® Rao,
Governor of Nagaland and Manipur. |
emphasise the word ‘Manipur’ because he
was Governor of Manipur and Tripura also.
He bas not run away from the charge of
his jurisdiction. He was very much in his
jurisdiction  So, in his judgement, although
a date was fixed, 23rd August, in this case
it was some day in August, according to
him no Government would have been able
to face the Assembly. (Interruptions)

SHRI' SAIFUDDIN CHOWDHARY :
How ? (Iaterruptions)

SHRI B. R. BHAGAT : It has happened
in this House. This is the point I am saying.
Well, the Hon, Members of this House
should not ask how it has happened Lere.
(Interruptions) That Government would have
resigned before 2 rd August, as the Govern-
ment here bad resigned bzfore the House
could meet. The same fate would have
happened. This is the crux of the matter.
(‘aterruptions) Will you go on interrupting
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me ? You say whatever you want to say.
1 will sit and iisten to you.

SHRI AMAL DATTA : Since you have
yielded, I would like to point out that the
Governor has said that no Government
could have been formed in spite of the fact
that he was informed that they had majority,
that is, this Group., Now, did the Governor
come to the conclusion after consviting
an astrologer. That is the question I am
asking,

SHR1 B. R. BHAGAT : I do not know
bow many astrologers you have and bhow
many astrologers this Governor has. 1 am
not concerned with that. I am going accord-
ing to this report.

SHRI AMAL DUTTA: What is the
logic ?

MR, CHAIRMAN : Mr. Datta, why
are you interrupting him and giving running
commentatry ? Let him speak.

SHRI AMAL DATTA : How do you
justify this conclusion ?

PROF. N. G. RANGA (Guntur) : You
carry on, Sir. Why do you bother about
him ?

MR. CHAIRMAN : Please don't in-
terrupt him, Let bim speak. Mr. Datta,
when he has yielded. 1 allowed you to
speak. Now, don't interrupt him.

SHRI B. R. BHAGAT : The crux of
the whole matter is that in a report of the
Governor, about the situation when tbe
Constitutional process has col'apsed, the
Governor realised only his duty; the Consti-
tutional responsibility is to find out, in a
situation like this, whether an alternative
Government can be formed or not. This
is the main thing. Mr. Chatterjee has also
said that it is his responsibility to find an
alterpative Government. In this case, all
this report suggests that in his judgement
there was no possibility of an alternative
Government, a stable Government which
could be formed. Therefore, he has recom-
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mended the President's rule. This is the
point. Now, you may not agres with it
(Interruptions). You may say that he should
have tried someone be should have ssked the
leader...

AN HON. MEMBER : Namazo.
SHRI G. G. SWFLL : Vamuzo.

SHRI B R. BHAGAT: ‘Ramu’ or
‘Vamu’ ?

SHRI G. G. SWELL: Vamuzo. You
do not know even the names of the people
there.

SHRI B. R. BHAGAT : What is there
in a pame ? Tell me, what is there in the
peme. You have heard the people...
(Interruptions). Any way, 1 have learnt to
pronounce it correctly-Vamuzo.

SHRI G. G. SWELL : That shows how
much you know about Nagaland.

SHRI B.R. BHAGAT: If you say
that, Mr. Swell, 1 can tell you...

SHRI AMAL DATTA: He was a
Speaker in 1976, he does not have to speak
on this. (Interruptions)

SHRI B. R. BHAGAT : Since you have
reminded me bow much I know about it,
I can tell you that I know Nagaland since
1950, Since I was a Mewber of Parlia-
ment, I have taken interest, 1 have visited
Nagaland innumerable times and ip the
days when people, you know, may not
remember Nagaland, (Inzerruptions)

MR. CHAIRMAN : Mr. Swell, why
don’t you listen to him ? Why are you
. interrupting ?

Yes, Mr. Bhagat, you may continue,

SHRI B.R. BHAGAT: Madam, 1
thiok I will be allowed to complete my
argument uninterrupted. (Interruptions)

MR. CHAIRMAN : Please continue.

'SHRI B. R. BHAGAT: What I am
saying is that in his judgment the Goveroor
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came 10 this conclusion and he hasgiven
innumerable facts of the situation as to
why he came to that conclusion that in
his judgment no stable Government would
be formed in Nagaland and he had to
recommend the President’s Rule, which is
before us,

You see the situation in Nagaland. If I
take the House to a bit longer back in
history, 1950, we have seen what difficult
period they have got, and it was not a
Party matter, the whole House was exercised
by the situation in Nagaland and innumer-
able efforts wer~ made not only by Prime
Minister Nehru and later on by the other
leaders of the Government, but leaders of
the Opposition, some of the Members on
the other side~Jaiprakash Narayan, he
took interest in it because it was a pational
question and let us not.. (Mnterruptions). No,
no 1am saying the same—1It was in Sixties,
latter on Jaiprakash Narayan went Butl
am saying, it exercised all the national
concern because it was there, in Nagaland,
that the first insurgency has started.

SHRI G G SWELL : All this is un-
done by you by this one action,

SHRI B R. BHAGAT: You can tell
this when you have your chance. 1 say the
whole House, and therefore, after great
national efforts in which the House has
taken interest, Nagaland State was formed,
separatism, insurgency and all these were
pushed nto the background, they were
not totally el:minated, but they were pushed
into the background, and since Nagaland
attained Statehood, there have been eleven
Governments and also one spell of Presi-
dent’s Rule for two years, but remember the
contributic n of the Congress in maintaining
democracy, as you are charging now. For
the last six years the Congress (1) Govern-
ment has bzen contintiously in power, it bas
provided a stable government. 1n the last
election, the Congress got a clear mandate,
8 clear majority, but when the trouble has
started, the same gentleman, Mr. Chishi
and his friends, immediztely after the forma-
tion of the government have formed a
dissident group and they had ajl sorts of
demands—1 think our colleague, Mr.
Rajesh Pilot handled the situation very
adviscdly,
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They formed a more representative
government in which these people were
represented. They were Ministers; three
Deputy Ministers sand six of them were
Chairmen of the Corporations, among those
13 who have left. Today they have started
saying this, right after that  They had their
ambitions; they had their personal aggran-
disement. Al their demands were tried to
be accommodated and in this group, as 1
said, 64341, 10 out of 13 enjoyed
powers. Now, in the same group, what is
the difference 7 What was the cause of
their split or the difference. The Govern-
ment I8 not functioning properly. Imagine,
now you are all experienced Members of
Parliament all leaders of the country. Tell
me, what does it mean? Does it mean
anything ? Their groucre was that Govern-
ment is not functionirg properly.

SHRI G.G. SWILL: It
something, there are skeletons
cupboard: they are tumhling out,

means,
in the

SHRI B. R. BHAGAT: They say
the Goveroment was not functioning pro-
perly., Thev also had the respensibility.
They had shared in the Government  Ther-
fore, this was not a valid thing and when
the Governor had described this as a
political coup. why do we object about it ?
The Chief Minister was away Well, in a
democracy, you diccuss this; you have a
difference: vou argue it out, 1Itisan all
India Party. It is not a regional party.
If you have a genuine grievance, vou could
have come here or somebody——Mr. Rajesh
Pilot would have flew there.

AN HON. MEMBER : He went.

SHRI B.R. BHAGAT: That was
later on. 1 said, previously, It was nothing
but coup. What else could it be described ?
There is no genuine diffirence of opinion, no
ideological d.fference no  programmatic
differer.ce no difference on policy. You did
not resign on that. You did not bring it to
the Chief Minister. The Chief Minister
is away on an offitial duty and then you do
certain things, Then, what happens.

is a devils’
He is very

Mr. Somnath Chatterjee
advocate today, not always.
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good advocate, very good person. But today
he is a devils’ advocate. How he .argues<—
on one day, Nagaland Regional Congress
Party is formed. Would they opot heve
certain obligations ; what the Party’s pro-
grammes Aare; what is the Party’s constitution.
It cannot be done in two days obviously.
But after two days, he says now, right
absolutely, they merge with the NPC. They
merge now with the other parties and they
become Nagaland People’s Council. Now he
says, very good. If it happens in your Party,
you will call it very good ? A section of
your party...

SHRI SOMNATH CHATTERIJEE : It
will never happen in my Party. If this has
bappened, can 1 impose President’s rule,
can I misuse the Constitution ?

SHRI B. R. BHAGAT : He is justify-
ing everything. That is why, 1 am calling
him today that he is in the role of devils’
advocate You are suporting this group of
penple who have no principles, no policy but
purely personal aggrandisement.

SHRI SOMNATH CHATTERIEE:
Talkipg of Constitution is, according te
Mr. Bhagat, acting as devils’ advocate,
We should not talk of Constitution, we
should not talk of Sarkaria Commission !

MR. CHAIRMAN : He is not yielding,.

SHRI B. R. BHAGAT : 1 am saying
this. Here is a group They are members
of a party. They were elected on the
mandate of a party, on Party tickets. They
were sharing in the Government. They were
provided official positions. Now, suddenly
they discovered that they have higher ambi-
tions, bigger lure of office and power and
purely personal aggrandisement. Therel
would not be greater unethical act in politica
life than this. They have broken the party
and now they should be allowed to go about
and either he should become Chief Minister
or Deputy Chief Minister ? Should he be
allowed in this process? Then Mr,
Somnath Chatterjee says, it would have
been more cthical to allow the break-away
group a8 chance to form the Government.
The Chief Minister has the whole power in
that, Then they think, because they thought
they caonot do this, they can become
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National Peoples Council in two days and
say 1t is merger and, therefore. it is allowed
by the Constitution,

I will not go into the Speaker’s ruling
because Shri Somnath Chatterjee is right
there at least. It is our tradition that when
a Speaker gives the ruling, it is final.
Governor has not questioned his ruling.

SHRI SOMANATH CHATTERJEE:
We have always accepted your ruling.

SHRI B. R. BHAGAT : The Chair’s
ruling, not mine or yours, the Chair’s.
Speaker's ruling is final. The Governor has
not questioned it in his report. He said it is
final  But at least he has given his opinion.
Everyday you are admonishing the Chair.
Mr. Madha Dandavate is saying ‘You
should have done this. You should have
gone into this.” Everyday you are advising
the Speaker. It is in the same spirit that
be has said, the Speaker should have taken
more care (Interruptions) I am concluding.
I am coming to what you are going to say.
(Interruptions).

MR. CHAIRMAN : He is not yielding.
I am not allowing you, Mr. Amal Datta,
Please take your seat. Be is not yelding,
What to do ? (Interruptions).

MR. CHAIRMAN : Please take your
seat, Mr, Goswami. He is not ywlding. 1
am not allowing you, Mr. Amar Roypradhan
Please take your seat.

SHRI BR. BHAGAT : Iam not ask-
ing you to praise him. You are eatitled to
your views, But do not abuse him, That 1s
the point. By abusing the Speaker, you are
abusing yourself. Don’t you realise ? Does
the Hon. Member realise that the Speaker
or the President or the Parliament Members,
are a part of the same constitutional system ?
If you abuse the Governor, you abuse
yourself. You criticise that report 1 do not
mind your criticising it. You had abused
Rhim and tbis is8 not in the good spirit.

({nterruptions),

MR, CHAIRMAN: I do not allow
this. Let him say whatever he wants. Why
do you disturb him ? I do not allcw Yyou.
Pleaso take your sest,
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SHRi B.R., BHAGAT: What the
Governor meant was that the Speaker,
instead of giving recognition in haste, he
should have tried to wait, taken a little
more information, because things were
happening We have just now heard that
they were confined to a tourist lodge. In
his report he has mentioned that one of the
Members who was at that time in Calcutta,
signed in the Speaker’s presence If these
are facts, if they were confined to a tourist
lodge, if they were under threat, imagine
the leader, the alternative Chief Minister,
Mr, Vamuzo I am glad that ] am able to
pronounce it correctly, If it is a fact, then
it proves that he gives an open threat that if
he is not instalied as Chief Minister, blood
will flow in Nagaland; there will be violence
and there will be intimidation. I would like
to say that everybody is intimidated (lnrer-
ruptions) Is it not a fair conclusion that
these 13 Members who were confined to a
particular tourist lodge, they were all under
threat, they were all under confinement ?
Was it not the duty of the Speaker to go
into it ? I say that I accept the Speaker’s
ruling. 1 accept the decision of the Speaker
is final. But what he had meant to say was
this In a situation, you have to keep your
eyes open and not act like a robot.. (Inte-
rruptions) You want the Governor to be a
robot.. (Interruptions): What the Governor,
in fact, has done was that he has gone behind
all these things; he has carefully examined
all these aspects.

SHRI SOMNATH CHATTERIJEE
{Bolpur) : Who do you think has drafted
this ? (Interruptions).

SHR] B.R BHAGAT : I don't know...
(Interruptions). You ate indulg ng in such
kind of activities. 1 consider that every
man is an honourable man; every man is
honest. You are a lawyer. I am not. You
know that every man is honest unless he
proves to be dishonest. Therefore, I take 1t
that he has drafted. (/nterruptions) 1 do
not know who bas drafted this, (Interrup-
tions), Therefore, the Governor, instead of
acting mechanically we must praise him—he
has gone into the whole situation and he
has acted with responsibility. He has gone
behind every development from moment to
moment, and given his valued judgement.
What I am going to say is that we must
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accept his judgemeat because in his judge-
ment the situation, as it is today, was such
that it would only lead to all kinds of dirty
games being played, including violence.,.
(Interruptions) Now, Nagaland is coming to
join the nalional mainstream. In fact, the
Naga people are one of the most honourable,
valiant people, most democratic people. We
should allow coogenial conditions. The
President’s rule will be there only for a short
while. There will be another election.

SEVERAL HON. MEMBERS : When ?

SHRI! B. R. BHAGAT : I do not know,
You better ask the Government, I am not
the Government, (Interruptions),

SHRI SOMNATH CHATTERIJEE:
What about Tamil Nadu ? (Interruptions)

SHR1 B.R. BHAGAT : There is no
doubt that 1 am saying about tbis. 1 gave
you the background. There have been 1i
elected Goveruments and President’s rule
was there for two ycars. For six yecars, the
Congress(I) Government was functioning
very ably, effectively, which has been
destablished now. By trying 10 have a series
of Governments, short-lived Governments,
made on horse trading, on unethical practice
you want to promote such activities...(inte-
rrupsions) That is not the way of promotion
of democracy. Nagaland deserves a strong
Goverument. The people of Nagaland
deserve it and the situation in Nagaland
deserves, it. Therefore, in the interest of its
stability and peace in Nagaland, it is
necessary to have President’s rule for a short
while only, It should be the shortest while
8o that people can exercise their opinion and
form a truly representative Governmeant.
We must support the recommsndztion of the
Governor.

PROF. MADHU DANDAVATE (Raja-
pur) : Madam Chairman, at the very outset,
let me point out to you, as 1 have pointed
out to the Speaker this morning, that there
have been 10 rulings in this House given by
the Speakers right from 1953 up to 1988
and the last raling regarding the announce-
ments outside this House-even regarding
invoking Article 356 of the Constitution-
was by the present Speaker on  7.3.1988
While dealing with dissolution of the Panjab

Proclamation in relation
to Nagaland

Assembly. 1 will enly read a portion of that
particular ruling because that itsell is an
indirect stricture on the Government...
(tnterrupiions) I read that and 1 have already
digested that also, The Speaker, no
7-3-1988, while referring to my privilege
motion against the Government for making
an announcement regarding invoking article
356 about Pupjab outside the House when
the House was already in session, no doubt
rejected the privilege motion but accepted
that there was an impropriety, and he said,
as a matter of propriety, such decisions
should first be announced before the House
when it is sitting’. I was trying to request
the Speaker, ‘“At least express your displea-
sure”, Ten times Speakers have expressed
displeasure ..

SHRI INDRAJIT GUPTA : He express-
ed his displeasure.

PROF. MADHU DANDAVATE : Yes,
very mildly.

Ten times Speakers have expressed
displeasure, but unfortunately this Govern-
menl and their predecessors are so insensitive
that, even when ten.times displeasure has been
cxpressed by Speakers, they say that it is
after all an impropriety, not a breach of
privilege; and they continue. Therefore,
once 1 suggested in the House, ‘‘Evolve a
mathematical equation, how many impro-
pricties are equivalent to one breach of
privilege.”” Ten times they have committed
breach of privilege. 1 would also, in this
House: try to refer to my piedecessors who
spoke just now. 1 have great respect for
him. He was an ‘Emergency’ Speaker. 1
would like to remind him that, just as he
wanted the Speaker’s ruling on the subject
to be respected by the Government, we also
wanted him to respect and we also wanted
all concerned to respect also the ruling of the
Chair in the Nagaland Assembly. It was
almost indicated thay, pobddy, and the
Governor of all the persons, did not cast
aspersions on the Speaker. I [thiok, in his
enthusiasm to defend the Report that has
been laid on the Table of the House, he
forgot to regd the Report itself (Inrerrup.
tians) 1 concede to him his fondamentsl
right of ignorance, But I must tell him
that already in the Report which he is
treating as sacrosant, in that very reporty. .
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the views of the Governor bave been ex-
pressed; and the Governor has said that the

Speaker showed undue haste in giving
recogpition to the dissidents who had
already formed a Group...

SHRI G.G. SWELL : Unethical
machination.

PROF, MADHU DANDAVATE: 1
only wanted to give you the fact that the
Governor has already cast aspersions on the
Speaker, This Governor has been indulg-
ing...(Interruptions).

MR. CHAIRMAN : Why is the Hon.
Member shouting like this today ?

PROF. MADHU DANDAVAIE: I
was trying to point out that the Governor
himself has committed so many improprieties.
1 have told you also how the Speoaker’s

ruling, repeated ruhings, ten in npumber,
have been flouted and violated ...
SHRI G.G. SWELL: He played

truant to the State. Is it the privilege of
the Governor of a State to ply truant to his
State ?

MR. CHAIRMAN : What 1s ths, Mr.
Swell, today ? 1 do not understand this

SHRI G.G. SWELL : Is it a special
privilege of the Governor of Nagaland to
play truant to his State ?

MR. CHAIRMAN: You can speak
when your turn comes. Prof. Madhu
Dandavate, pleate continue.

PROF, MADHU D\NDAVATE : 1
was referring to-a vary importaat aspect.
These are the isstios that have ro be discussed
because they will give the guidelines for all
times to come. This is a very serious and
important Constitutional debate, and |
would like to draw the attention of this
House to what happeoed 1n the Constituent
Assembly when article 356 was being dis-
cussed. Many Members, including the
Members of the Congress Party-Prof. Ranga
will bear in mind—had already indicated that
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‘the article 356 in the manner in which it
has been framed is likely to be misused in
the future’. And on that occasion, I would
like to point out to you, in anticipation of
what 18 g.ing 10 happen in Nagaland, what
bhad Dr. Ambedkar said 10 the Constituent
Assembiy, He said :

‘‘I do not altogether deny that there
is a possibility of these Articles-Article
355 and Article 356-being abused or
employed for political purposes. But
that objection applies to cvery part of
the Constitution whicli gives power to
Centre to overnide the provinces. ln
fact, 1 share th: sentiments that such
Articles will never be called into
opetation and they would remain a
dead lctter. 1f at all they are brought
info operation, I hope, the President
who is endowed with these powers
will take proper precautions before
actualiy suspending the administration
of the provinces. 1 hope, the first
thing he will do would be to issue a
mere warping to a province that bhas
eired that things were Lot happening
in a way in which they were intended
to huppen in the Constitution. If that
waining fails, (he second thing for
him to do will be to order an election
allowin:g the people of the province to
settic matters by themselves, It is
only when these two remedies fail,
that he will resort to this Article
356.”

That was the criticism that Dr. Ambedkar,
the Framer of the Constitution had actually
offered while speaking on Article 356. And
those who have seen that. this warning has
to be borne in mind. 1n fact, I am one
4 vong those who believe that the powers
thu are given to the Governors and the
pwer that are given to the President in this
regard have to be actually modulated. And
I have already introduced 2 Private Mem-
ber’s Bull o tlus very House that whenever
there is any doubt about a particular group or
party claimiog to represent majoiity in the
given legislature, the tesuing of the majority
of that group or a party cannot be done in
the cozy chamber of the Governors but it
has to be done on the Floor of the legisla-
ture, That is the only way we can avoid all
sorts of aberrations of our democratic
experimeat,
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I must say that this has been totally
avoided in this particular case. Governor's
role has been extraordinary. Madam, the
other day, we submitted 8 memorandum to
ths Rastrapati and pointed out to bhim that
when such situations were developing ia
Nagaland we found that Governor had bs-
come uaderground, We koow that the
1nsurgents in Nagaland were formelry under-
ground. But we found that even the Gover-
por had become uadergrouad. Actually, the
Rastrapati was trying to poiat out, “‘will you
tell my Secretary wheie is he.,,. And he was
told, “*he is in the file. He is in Imphal.”
When such a situation was developing, he
ought to have remained on the spot. But he
was remainiog on the place from where he
could have flown in half-an-hour or he could
actually have travelled by car in five hours.
But he was remaining there. When Rome
was burning, he was fiddling, Nero was
fiddling., ! do pot want to call him Nero,
because it would mean I am casting asper-
ston. Oa Governors, no aspersions can bhe
cast except through a substaative motion.
And, therefore, I have already given a
substantive motion a:ainst the Governor.
My Motioa ag ainst the Governor is that the
House do disapprove the conduct of the
Governor of Nagiland 1n reporting break
dowp of the coastitutional machinery in the
State leading to imposition of President’s
Rule in Nagaland without testing the majo-
rity commanded by the proposed alternate
Ministry in the State and demands firm
action against the Governor.

SHRI SOM NATH CHATTERIEE : For
submitting bogus report,

PROF MADHU DANDAVATE : All
that can be brought in the course of the
speech, I have already submitted this
Motion. Unfortunately, I did not submit it
vesterday. I gave it today. Therefore, 1 have
been told by the Speaker in the morning that
if this was sent earlier, Governor’s misdeeds
would have been discussed earlier. Then we
would have come to the misdeeds of the
Union Home Minister. Now we are lumping
everything together and therefore we also
have to discuss indirectly the conduct of the
Governor.
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I would like to point out to you that the
Governor has to be a link between the State
and the Centre., He has to send report to
the Centre as to what machinations have
been taking place. I have raised the issue
and many of my colleagues have raised the
issue that the Union Home Minister had
gone to Nagaland and it is my first-haad

- information-Prof, Swell may bear me out-

that at a dionner table the Home Minister
tried to threaten his dissident colleagues and
he toid them that either join back the
Congress or be prepared for a President’s
rule in Nagaland.

The Union Home Minister is 8 Congress
Member just as Mr. Pilot, a friend and a
young Congressman can go to the family
members there—whether they continue to be
members or whether they have taken a
divorce, he has a right to meet the original
members as well as the divorcees. I have no
objection,

THE MINISTER OF STATE OF THRB
MINISTRY OF SURFACE TRANSPORT
(SHRI! RAJESH PILOT) : You may support
me thoroughly because you also had gone to
Bangalore for the same purpose.

PROF, MADHU DANDAVATE : In
fact, I directly went to meet my party mem-
bers outside the legislature

I would like to tell you that I have no
objection at party level people meeting the
party members. But it is a complaint, even
from these dissident members, that the
Upion Home Minister tried to threaten them
and told them very clearly these things.

1 have no objection to anyone going
there and enforcing the party constitution.
But he tried to utilise the Constitution of
India as an instrument of enforcing discipline
inside the Congress party. That is what is
objectionable. They tried to intimidate the
dissident members and the Goverpor ought
to have taken note of that,

I have also tabled the motion here that
we should take cognizance of the Union
Home Minister going in a crisis ridden State
like Nagaland and trying to threaten the



‘363  St. Resl. re-Approval of
Proclamation in relation
to Nagaland
(Prof. Madhu Dandavate]

Members. He can even threaten them from
the point of view of his party constitution,
but he tried to use the Constitution of the
country and told them that if they don't
fall in line, in that case Nagaland will have
to face the President’s rule, That is misusing
the country’s Constitution as an instrument
of enforcing discipline in the party...(Inier-
ruptions)...]1 am also extremely happy if it
is disproved, 1 would also like to point out
to you a very important thing.

[Proof. Madhu Dandavate]
17.03 hrs.
[(MR. DEPUTY SPEAKER in the chair)

Welcome Mr. Deputy Speaker. You
have come at a very appropriate moment. I
am tryiog to point out that just as the late
Dr. B. R. Ambedkar sitting in the Consti-
tuent Assembly could anticipa‘e the develop-
ments in Nagaland, the Sarkaria Commission
sitting amidst all the frien's whom they had
ipvited and experts whom they had invited
could also anticipate what is going to bappen
in Nagaland.

Forget what 1 and Mr, Sombath
Chatterjee and other friends have said. But
here I will place before you the opinion of
the Sarkaria Commussion. The Sarkaria
Commission tried to analyse under what
circumstances the Central rule, the Presi-
dent’s rule has been imposed in various
States by invoking Article 356. Page 177 of
the Sarkaria Commission Report under the
title ‘Use of Article 356’ and under a sub-
title ‘Whea Ministty commanded majority’
has made significant strictures on the func-
tioning of the Union Government. Para
6.630 of the Report reads :

President’s rule was imposed in 13
cases, even though the Ministry enjoyed
majority support in the Legslative
Assembly. These cover instances
where provisions of Article 356 were
invoked to deal with intra-party
problems or for considerations not
relevant for the purpose to the Article
356. The proclamation of President’s
rule in Pupjab in Jupe 1951 and
in Andhra Pradesh in January 1973
are instances of the use of Article 338
for sorting out intraparty disputes.”
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That is what exactly the Governor and
the Union Government has done as far as
Presidents Rule in Nagaland is concerned.
There is no collapse of the Constitutional
machinery, There is no serious political
crisis, There is no threat of external aggres-
sion which may hive created a difficult
situation.

AN HON. MEMBER : But the collapse
of the Congress party was there.

PROF. MADHU DANDAVATE : That
is the tragedy. Inadvertantly he has reasoned
out the case very correctly by saying that
there is a crisis in the Congress. Constitu-
tion says if the Constitutional machinery
collapses President’s rule can be brought
about. They are identifying the nation with
the Coongress and the Congress with the
Constitution and that is why the crisis in the
Congress were treated as crisis in the Consti-
tution and Article 56 of the Constitution
is invoked. It is not 1 who has said it. The
Sarkaria Commission, which was appointed
by the Government, and which asked the
experts to give evidence, on the basis of
experience, they have said that in 13
cases where there was a majority; and I may
try to point out to you that when [ initiated
in 1980 a debate on electoral reforms
I quoted, 13 cases in which outgoing Chief
Mimister when he happened to be the
Congress Chief Minister his recommendation
regarding dissolution of Assembly was always
accepted and if the outgoing Chief Muinister
happened to be a non-Congress Chief
Minister and when he recommended dissolu-
tion of Assembly invariably his advice for
dissolution of the Assembly was not acce-
pted. That is what has happened. That is
the manner in which Governors are func-
tioning. As 1 have brought the motion
before the House; so I do not want to
discuss in detail tbe manner in which the
Governors and in particular the Nagaland
Governor has been functioning. I would
like to remind you, and 1 remember very
well that, when I moved a substantive
motion in this House; when our friends of
Telugu Desam were yet to enter this House,
and when I championed the cause of Andhra
in 1980 and my substantive, motion against
Governor of Aadhra —if | remember right
it was Mr. Ram Lal —when that was being
discussed in this House, I built up a clear
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case as to how discrimination was made;
how wrongly they tried to assess the strength
of NTR government; how they tried to have
the aberrations of the democratic experiment
in Andhra and I said at the cooclusion of
of my speech : By brute majority they might
be able to defeat my motion but the pressure
of public opinion will force the Union
Government to throw away the Governor.
What I said turned out to be true. After the
defeat of my motion in this House by over-
whelming majority, within ten days the
Governor was thrown away, He was dis-
missed and NTR came back to the Govern-
ment with a thumping success. Throughout
the country there was an agitation and the
public opinion asserted itself. That was what
happened in Andhra. The same thing will
happen in Nagaland 1 am assuriug all our
colleagues in the North-East region that you
have made heroic efforts to bring the per-
sons and politicians from this region into
the mainstream of our political life. They
are trying to hecome part and parcel of the
mainstream of our political life rnd on such
an occasion, when they are already joining
the mainstream of our political life, if any
discriminatory attitude on the part of the
Govcernor or the Union Government tries to
create constraints, we shall never tolerate.
By pressure of public opinion we shall see
to it that North-East region continues to be
in the mainstream of the political life of this
country,

Sir, it was a great pleasure to find that
after a long time insurgency in Nagaland
was over. Nagaland has become part and
parcel of our mainstream and we wanted that
atmosphere to be continued. But then rightly
the dissidents have said that they bhave not
gone out for loaves and fshes of power,
They were already in the ruling party.

So, they did not go in order to have
power. Why did they go out ? They say that
they went out because of the bad perfor-
mance of the Government I shall give you
one classic instanee. (Interruptiors)

All right, we will see that. Don't worry,
Because of the differences in the Karnataka
Goverpment, if they are under the impres-
sion that people will send them back to
power, let them know that they have been
sent oyt of the power Jock, stock and barrel
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and they bave no chance of returning back
to power.

Mr. Deputy Speaker, sorry for the
diversion, He was responsible for it. I may
tell yot that those friends in Nagaland
Assembly, who left the Congress Party and
formed a new council, themseles made a
statement before the Governor, It is because
of the bad performance of the Government
that in protest we are going out,

What is the best reason of this ? Sir,
corruption has become rampant in Nagaland.
(Interruptions)

Since, February this year, as against
maximum requirements of 4,000 metric
tonnes of rice per month—you will be
shocked and surprised to know that without
drovght in Nagaland, our Central Govern-
ment has become very generous — every
month they are sending 9,000 metric tonnes
of rice, What happens to the 5,009 metric
tonnes 7 The contention of these dissident
MLAs in Nagaland is that £,000 tonnes of
rice are beiog sold in the black -market. And
those who were in power in Nagaland, are
trying to amass wealth at the cost of this
black-market, that is going on (Inrerrup-
tions)

SHRI RAJESH PILOT : This is just to
inform the House. There was drought in
Kohima, Mokokchong and Mon. And after
the Central team had gone, they recom-
mended the additional supply of rations.
That’s why the Central Government has done
this 1t is not for any other reason.

PROF. MADHU DANDAVATE : For
how many months ? That is the question.

SHRI RAJESH PILOT: I cannot say
for how many months. It was on the
recomm bdation of the Central Government.
It was recommended for drought. And there
was a dicught in Nagaland. (Interruptions)

PROF. MADHU DANDAVATE : Sir.
this is the position. As far as horse-trading
is concetped, threat, money, political pres-
sure, everything was utilised in Nagaland.
Those who have come to the mainstream of
our political life, they are told that the price
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of your joining the mainstream of our
political life and the price for attaining the
statehood for Nagaland is politics of mani-
pulation, politics of corruption, politics of
intiridation .and politics of destroying
democracy in Nagaland. That is what we ere
offering to them.

Therefore, T would like to point out to
you that the aberrations that have taken
place, have really created constraints in
Nagaland politics. That is really, the great
tragedy of this entire episode.

I would like to point out to you more
aspect and that bas to be taken very serio-
usly. If the Constitution is to be effectively
implemented, we have to 2o out of the way
to see that certain provisions of the Consti-
tution, which the framers of the Constitution
themselves have set, are to be implemented
in exceptional cases. And normally they
have to remain, as Dr. Ambedkar said, in
our Constitution. If those provisions are
to.bci used, they bhave to be used in a dis-
criminating way.

Unfortunately, these provisions are being
utilised, as Sarkaria Commission has rightly
pointed out, to settle the intra-party pro-
blems. Sir, the party should be strong
enough to use its power, party constitution,
its ows machinery, its own discipline to see
that their members are disciplined. The
moment you start utilising the constitution
of the country to discipline your members,
in that case, it is a grave aberration,

MR. DEPUTY SPEAKER :
conclude.

Please

PROF. MADHU DANDAVATE: Let me
complete that point,

He was referring to some Members going
away on grounds of non.performance, setting
up & group, telling the Speaker that we want
to have an alternative Ministry. Sir, in many
couantries, such situations have developed,
I will give a concrete illustration and 1 will
take my seat.

You mey remember that in the Second
World War, whea Chamberlaine was purs-
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ing a very weak-kneed defence on foreign
policy, and England was likely to be defeated
and fascism was likely to succeed, there were
noices of protest in the House of Commons,
when Chamberlaine was the Prime Minister
of UK Herbert Morrison, the leader and
a Member of the British Labour Party
moved an adjournment motion which has an
element of censure While speaking on the
adjournment motion, he said irrespective
of the political parties, Members of the
House of Commons have to act because
we have to defend not the Conservative
Party or the Labour Party but we have to
defend the prestige of our country and the
freedom of Europe. That is what Herbert
Morrison said and 8 number of Members of
the Conservative Party of Chamberlaine
voted for the adjournment motion and at the
close of the debate, Chamberlaine rose from
his seat and said that a number of Members
of my own party, dissatisfied with my per-
formance, dissatisfied with my defence
policy, have expressed an opinion against
me, against my performance and I take it
as a sort of ‘No-Confidence’ and 1 myself
tender my resignation 1 will ask the Majesty
to form an all-party Government which will
be headed by a suitable man who can win
the war and preserve our freedom. That is
how Chamberlaine’s Government came down
and that is how a new government was set
up. But this happens where there are demo-
cratic traditions. Dissent is not to be respe-
cted as betrayal, dissent is not to be respe-
cted us treachery. dissent on the treachery
of the performance of the Government has
to be considered as a genuine dissent and
respond to the forces of dissent and that
is the essence of democracy. That is what
these people are trying to destroy. There-
fore, we rise in protest against the proclama-
tion, under Rule 356, of imposing the
President’s Rule.

With these words, I conclude.

SHRI N. TOMBI SINGH (Inper Mani-
pur) : Sir, 1 am not entering the queue of
those who compete in the knowledge about
the Nagas because I could myself be consi-
dered as a Naga Somehow 1 did not belong
to that side. We are of the same area and
we have the same problems, same difficul-
ties, joys and fears. When 1 took part as a
Congress man in the campaign, ten months
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back in Nagaland, I saw & very ominous
indication and I warned the party man that
we should stand against, The Naga Na-
tionalist Democratic Party manifesto was
printed in Hyderabad. I think you know the
implications. The regional parties and the
national Opposition parties wanted to help
the Nnga anti-Congress forces in the elec-
tions, whatever. may be the results. I do not
know why these regional parties functioning
in Andhra Pradesh or in Orissa or other
places like to interfere with the d.fficult
fife of a small State in the North East. As
we all know, the North Fast has very
special problems and should -have very
special considerations. We do not
know and may not know the special
problems, When we criticise the conduct
of the Governor, the language of the report
of the Governor and even when we mention
from where the report comes, we fail to
remember that in the North East, both the
Governors, are in a way functioning as
Governor-Generals,

I remember the days when the Governor
of Assam was made the Governor General
of five States. Mr, L.P. Singh was the
Governor who held five States in band. He
had difficulty to handle the individual small
States, He had to have his headquarter in
Shilong and he had to govern all the State
Capitals from there. Now, we bhave the
Governor of Nagaland, Manipur and Tripura
which bas the headquarter in Imphal.
What is wrong if the Governor of Nagaland,
Manipur and Tripura sends his repost from
Imphal. which is not outside his zone of
jurisdiction 7 It is very much within his
jurisdiction. Because if you want to avoid
this then you will have to appoint three
Governors one each for the Nagaland,
Manipur and Tripura and similarly one each
for Meghalya and Assam. When we just
impose certain limitations to a Governor,
why should we not appreciate that ?

Apart from that, as I mentioned in the
beginning th: manifesto of this Naga
Nationalist Democratic Party was all out
for the Naga regionalism. They mentioned
that we are only for the Nagas and we do
not recognise and we do not remember any

force outside and we do not recognise
cven India. This was got  printed
in some HYDERABAD Press. It

did not go to Guwabhati, to Calcutta or to
Delhi for better printing snd it went to
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Hyderabad for obvious reasons, The party
wanted 1o only encourage Nagas in order to
defeat the Congress. In fact it is something
unpatriotic.

AN HON. MEMBER : The defeat of
the Congress.

SHRI N. TOMBI SINGH : Yas, in a
way because you can very well go and a<k the
common people as to which is “the politic%l
party or the leadership which has done so
much for the Nagas and which is the party
that tries to understand them. T am not
speaking from the hear say. I was born and
brought up there. T have been there persuing
mv public career for the last 40 years.
Although 1 have been in Manipur somehow
I have been associated with the whole reor-
ganisation of the North East States. I know
the whole history as to which political party
has contributed how much. But why should
1 make a lopng story of all these things ?

Now, I must give full credit to the Con-
gress and its leadership beginning with
Pandit Jawahar Lal Nehru. Apart from party
considerations, how much broadness, gener-
osity and understanding they bave shown
beginning with Pandit Jawahar Lal Nehru,
followed very aptly by his daughter and now
by Shri Rajiv Gandhi. There is this con-
tinuity in the effort to understand and
appreciate the limitation and difficulties of
the entire North-eastern States where the
small tribes have been compelled to live
separately. Although they are very small
and very poor, they are compelled to,
historically, geographically and ethnically to
exist as separate States because there is no
other alternative and the rest of India, the
big leadership of the political parties has yet
to understand and appreciate all these
things. We were happy that as a result of
the last election in Nagaland the Congress
could come out with the majority., baving
34 Members. Now, I do not know why
the pressure is there on the smaller units in
order to destabilise the Government. They
thought that by a defeat ip Negaland they
will be bringing low prestige, to the Congress
leadership, to Shri Rajiv Gandhi. Perhaps
this is a very uapatirotic move.

As I said, Sir, I iemember in 1977 when
the Janta Party came to rule in thg Centre 1
was eclected against one of my collcagnes
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"Yang Marsbal Shaiza, who is no more. He
got a charter from the then Janata leader-
ship, with some sort of letter of introduction
from Shri Ashok Mehta, through Shri
Charan Singbji and then through Shri
Morarjee Bhai to get defectors from the
Congress Party which was then in power in
1977. My colleague Shri Shaiza who had,
on a Congress ticket along with me was
chased by the Janata people like snything.
He was offered chief ministership if he could
succeed in getting defections from the Con-
gress. 1 told him that it was not fair because
he got elected on a Congress ticket and that
Congress should not be weakened in the
North PEast since it has got to play a role
in the North East. Somehow, he did not
heed my advice and he found the Ministry
after getting the defections.  Afterwards,
those who joined his Minisiry repented
because their power did not Jast long. They
were made to understand that for tea years,
that is for nearly one decade Congress
would not be allowed to come to power in
our State, That was how the rumour spread
and not only those who were not highly
educated but even those who happened to be
responsible and highly placed, chose to
believe the rumour. After all it is a question
of their career for ten long years and 1p the
hope of not spoiling their career prospects
they joined Mr. Shaiza. But in 1980, Con-
gress came to power and Janata split and
then it ceased to be a power. This is bow
we have been learning things,

My point here is that in the North East,
bandling of political situation i1s to be viewed
from a very different arngle When
we discuss the manner in which the Governor
has recommended dissolution of the Assem-
bly, 1 fully appreciate the manner in which
he acted. He acted correctly because horse-
trading has to be forestalled. Otherwise, in
future this may spread to the whole country.
Perhaps his background is not political. But
he acted correctly and the Governor deserves
our appreciation and commendation, Establi-
ment of stability is to be taken care of in
this area and he has seen to it that there
would be stability in Nagaland, 7 here are so
maoy small States where different kinds of
situations prevail and these are to be view-
¢d in their perspective. The Governor’s
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readiog of the situation, I think, is appreci-
able.

I would like to point out another thing.
Now that the Nagaland Government is under
the President’s Rule, 1 do not like to enter
into other aspects which have been covered
by our Hon. colleagues on both the sides. 1
would like to say that the imposition of the
President’s Rule is very timely and what the
Governor has done is very proper. Now that
for a short while Nagaland is to under the
President’s Rule, Parliament will have its
constitutional jurisdiction during this period.
The Home Ministry has a special responsibi-
lity now. Whether we like it or not, whether
the Opposition likes it or not, dow that there
is President’s Rules, the administiation of
Nagaland should be handled with care. 1t
has got inter-state border disputes, With
Assam and Manoipur, it has got major dis-
putes. The Home Ministry under the Pie-
sident’s Rule has to play a role to solve these
problems of Nagaland. They should depute
able officers as advisers to Governor and see
that the major disputes involving neighbouring
States are solved quickly and effectively
during the Piesident’s Rule. The advantage
that we have now is that we shall be able to
see things little objectively because the States
will be involved. Assam, Nagaland,
Manpnipur, all these are almost in a very
conflicting situation. So we should not lose
this chance and that we should see the things
objectively and solve the problems.

Another thing is the development. We
should see that before the next elections that
may take place in Nagaland, maybe within
the shortest possible time, the nDecessary
healthy cumate for a healthy campaign be
created. Now what we find is that attempts
are being made from across the borders of
Nagaland that in any case the Congress
sbould not come to power by hook or by
crook. If that attitude is not stopped, then
Nagaland certainly will again be another
breathing point for all the extremists, insur-
gencies, It is because, as you know the -
insurgency io the North-Bast started from
Nagsland, Then it spread to Manipur area.
Now Naga National Socialist Party 8
operating both in Nagaland and in Manipur.
This is a very important factor, We cannot
say that insurgency has been eliminated. 9
Manipur also similar situation happened:
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It is because they are laying low and there
was no satisfactory election. The permanent
solution could not be brought about. So 1
support the President’s rule in Nagaland and
priority should be given to the solution of
the border problems and also insurgency
problems which are linked up with the uned-
ucated employment to a greater extent. Then
you take the special programine, the Prime
Minister’s programme. We do not know how
seriously they are being take up. The paper
Reports’ are given. The Bureaucrats® reports
are given. When you campaign for the
elections, you will krow that there is a lot of
gap between the reports and what happened
actually in the field. So this also should be
taken care of by the Home Ministry during
this President’s rule.

1 would like to appeal to you — this is
not merely a political appeal because 1 am
not speaking as a Congressman—as I said in
the beginning, our small units deserve special
attention of all the parties, whether it is the
Congress Party or any other party. So the
North-Fast should receive special attention
and it should not remain as a subject of
political debates or political confrontations
because it stands at a very different
footing.  If you kaep this in view, perhaps
a lot of misunderstandings, a lot of wrong
reading of the situation will be eliminated.
So I wish that this spell of President’s rule
in Nagaland should be for the shortest
possible time and within that shortest possible
time, we should make the best atmosphere
for the next elections and aiso solve the major
problems of insurgency and border disputes
effectively.

With these few words, 1 support this

motion.

SHRI INDRAJIT GUPTA (Basithat):
Sir I join all my colleagues on this side of the
House in unconditionally opposing this
Motion. The point is, there are two aspects
to this question, one is the constitutional or
legal position and the other is the political
Situation about which just now we have
heard the views of Mr. Tombi Singh. Naga-
land, we all know, is not just like any other
State. Nagaland is a State with a long, long
history of insurgency and a long, long history
of our military, security forces having to be
kept there ~or they were kept by the Govern-

Procl tion in relation
o Nagaland

ment in that area. They are still kept there. Still
the problem has not been solved, Still, inspite
of that fact that one section of the Naga lead-
ership was agreezble to take part in consti-
tutional processes, there is still a section
which is underground and which is carrying

on so-called insurgency actions. I do not
know what is their link now, whether there
is any link at all with Mr Phizo who is still
in London—but he has become a very old
man; he does not have the influence any
more, which he used to have over the Nags
youth. Nevertheless one section of Nagab
is there underground, and one section which
has been cooperating with the constitotiopal,
democratic process. This measure which has
been tken now, this step which has been
recommended by the Governor and takea by
the Government now—please consider it dis-
passionately. Which of these two trends are

you going to help, which of thesetwo trends

are you going to encourage by what you have

done there ?

All of us want that Nagaland as a whole
should be brought into the mainstream of
democracy and constitutional development,
as part of the Indian family. It is not so,
yet. Still there is a division there among the
people; and different aspects of that are to be
found in different degrees, in the whole of
the north-eastern region, in the different
States. But what is being done now the way
it has been done, the way the Governor
has acted, and the way the Government of
India has hastily acted on the basis of the
Governor’s report I am afraid, I am appreh-
ensive that those Nagas who were always
against any kind of couostitutional or demo-
cratic process, their bands will be strengthen-
ed and they will say : ‘This is the
Constitution which you wanted us to
support: but this is the way it is being
subverted in the interest of the ruling party at
Delhi.”  This is all that is going to bappen,
If you want another resurgence of insurgency
in Nagaland, you could not bave done a
better job than you have done now. This is
what you have to think about. This is not
a very light matter to consider.

Bverything Mr Tombi Singh ssid s
correct, viz that it is strategically situated, it
is a border State—across the border also
there are forces working,. We know all that.
Therefore, you bave to be much more
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cautious, much more careful—the way you
behave, the way you hardle the people in
that area. Anyhow, rightly or wrongly, they
do feel estranged and alienated from the
Centre, Not now, but for many, many
years...

SHRI RAJESH PILOT: Mr. Indrajit
Gupta, this is exactly what the Government
felt, viz. that if we neglect the feelings of
the people who have voted for the national
mainstream and if we a'low them again to go
into the bands of those forces, they might
go into the hands of those forces and may
not join the national mainstream ever. This
is also a school of thought  (Interruprions)

SHRI INDRAJIT GUPTA : It is now
here mentioned in the Governor’s report tha'
he had any such copsideration in mund’
(Interruptions)

SHRI RAJESH PILOT : 1 have read 1it.
He has said it. (Interruptions)

SHRI INDRAIJIT GUPTA : The argu-
ment of Mr. Pilot 18 that :f the people of
Nagaland, or for that matter of any other
State....(Interruptions;

SHRI RAJESH PILOT : This 1s about
Nagaland.... .

SHRI INDRAJIT GUPTA: All right.
The people of Nagaland, if they vote for
anybody who does not belong to Congress
(I), then they go out of the mainstream.
That is your meaning. What else is the
meaning ? (Interrupiions)

SHRI RAJESH PILOT : No. If you see
the history of Nagaland, this is the Lirst time
after the Statchood that they hav: voted for
the mainstream clearly—34. It you sce from
the time of State hood till today...(Interrup-
tions)

SHRI INDRAJIT GUPTA : This is
Parliamentary system. It is not one-party
rule...(/nterruptions)

SHRI RAJESH PILOT : Indrajit Gupta
Ji, the clection was around only‘two plat-
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forms : regional forces or mainstream. This
was the first time,..(Inferruptions)

PROF. MADHU DANDAVATE : Who
says regional stream is not the main
stream ?

SHRI INDRAJIT GUPTA : It is all
right, Suppose people of the Nagaland in
the last election voted for thc Congress Party
and the majority was won by the Congress
Party and they formed the Government. Now
what bappsns ? What is the general practice
that we fo'low ? What is the convention or
accepted constitutional position ? If in a
ruling party which has been elected by the
majority of votes of the people of that State,
a split takes place, for good or bad or for
whaltever reason, and a number of people
who have been elected as members of that
ruling party, decide to quit that party, what
do you do ? It means you are going out of
the mainstrcam I do not follow this argu-
ment at all. (Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OFR HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV) : Mr Sweli has
said about 1t; he has said sometime about
1t; he said, somebody bas come from the
underground to the overground and agaio he
will go to the underground.

SHRI G. G. SWELL : Because of your
reaction which is anti-social, anti-ethical.
You have done a great disservice to the
country. All that was done in the last
decade was undone by our action.

SHRI RAJESH PILOT : What do you
med by this ?

SHRI G.G.SWELL : I feel I have
more wisdom than you.

SHRI RAJESH PILOT : You are elder
to me.

SHRI G, G. SWELL : You are nothing.

SHRI RAJESH PILOT : We respect

your age. (Interruptions)
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PROF. MADHU DANDAVATE : You
must formally allow him to speak. (lnter-
ruptions)

MR. DEPUTY SPEAKER: Don't
fight. Nothing will be recorded, I cannot
allow it to go on record. Mr. Swell is not
allowed to speak.

(Interruptions)**

SHRI INDRAIJIT GUPTA : Why did
you allow the Minister suddenly to provoke
Mr. Swell when 1 was speaking 7 What
business had he got to do that ?

SHRI SONTOSH MOHAN DEV:
When I mentioned it, then he mentioned that
insurgency factor has not been taken into
concideration; and most unfortunately, none
of the members, who were speaking, was
speaking on the Governor’s Report, not on the
insurgency, even on the links of some MLASs.
Nobody is going into it. They are harping
on those poiats which help them You kindly
analyse this point also. (/nterruptions)

SHRI INDRAJIT GUPTA: 1 thiok
understandably Mr. Swell is agitated very
much on this question and I hope you will
give him a chance to spcak, because, [ think
this is a question which deals with the tribal
people; and to say that some people cane
out from the underground and now they are
conspiring to go from the overground into
the underground again...({atcruptions)

SHRI SONTOSH MOHAN DEV:]
have not said that ; he has said that.

SHRI G. G. SWELL : You are driving
these people again to the underground.

SHRI INDRAJIT GUPTA: Do you
want, these people who came out from the
underground and were functioning over-
ground, to push them back into the under-
ground ? That is what you are doing.

SHRI SONTOSH MOHAN DEYV : No.

SHRI INDRAJIT GUPTA : That is
what you are doing; you are giving a handle
to that tendency.

**  Not recorded.

" practice and convention which
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SHRI SONTOSH MOHAN DEY : No.

SHRI INDRAIJIT GUPTA : You know
that"the underground movement in Nagaland
is still functioning on the basis of a slogan
that they want an independent Nagaland.
wIhey do not want to remain a part of India;
they want to go out of India; that is how
they are functioning. How much influence
or strength they bave got or not got, 1 do
oot know the latest report. But, certainly,
it is the height of political foolishness to
bebave in a8 way which will force people -.
who bave left the underground and come
out overground to go back into the under-
ground again, This is what is going to
happen. This is the way that you are treat-
ing the sentiments of these tribal people.
Suppose any party has been voted into power
by the people of that State; and then a big
chunk of the members of thet party for
whatever reasoos, decide to quite that party.
Then why do we not want to follow the same
is followed
everywhere ? If there is a doubt; whether they
have joined another party also, which was
there in the opposition, if there is any doubt
about the majority, and there appears to be
a doubt because Mr. Hokishe Seema went on
saying that there is no split, here cannot be
a split until there is a split in the Centre.
He has invented a new theory, saying, until
that party splits at the Centfre there cannot
be any split here in the State. That means,
he was challenging the fact that he was left
with only a minority, He does not recognise
that, He does not recognise the fact of a
minority. (Interruptions)- All right. Suppose,
he has got a doubt, some question, some
thing, or somebody else has got a doubt.
what is the practice ? Where is it to be
settled and decided ? Is it not to be decided
on the floor of the House ? What has hap-
pened to the Assembly ? Is there not an
elected Assembly ? Is it not to be decided on
the floor of the Assembly ? Or has it to be
‘decided in the Raj Bhawan, that a'so not in
Kohima, but the Raj Bhawan at Imphal ?
(Interruptions) Here is a Governor who has
got three or four States under his charge,
and as 50 many people have said -] do not
want to reapeat that—he was ? Sitting there
in Imphal, and that is - here these
decisions had to be taken, n,ot on the
floor of the eclected Assembly. Only Mr.
Hokishe Sema is the elected Chief Minister,
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The Assembly as a whole, is it not elected
by the people ? This is a most serions
charge against this Governor, apart from the
fact that the Government here did not
bother about Parliament at all. First, the
Jait accompli was carried out and then they
come and tell us here today and we have to
read from the newspapers and hear on the
Radio that the President’s Rule has been
imposed in a State in this country. Then,
what are we here for 7

Anyway,—1 will just take two or three
minutes,

PROF. MADHU DANDAVATE : Even
the Governor was driven underground.

SHRI INDRAJT GUPTA : The Speaker
—{Interruptions) If somebody wants to
question it on any constitutional ground or
legal ground he is free to do so—it has beea
mentioned already here that the Spcaker—it
is contained in the Governor's report also—
had recognized those dissidents who had left
the Congress (I) as a separate group and
this was published in Bulletin No. 25, dated
30th July, 1988.

PROF,. MADHU DANDAVATE : The
Governor criticised that also.

SHRI INDRAJIT GUPTA : He criti-
cised. But what is wrong in it, I want to

know.

Then we had a report that some repre-
sentatives of the Centre—if we mention
anybody by name it will be denied, so I am
not mentioning anybody—some spokesman
or representative of the Centre tried to
persuade or bully or threaten the Speaker
into withdrawing this recognition that he had
given to this separate group, (Interruprions)
fact asked him to withdraw that recognition
and in and that he should disqualify these
dissidents under the Anti-Defection Act,
theyshould be disqualified; which he
apparently refused to do He refused to do it.

Then, as I said, Shri Hokishe Sema was
left without any majority and nobody is
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going to swallow it here, He sajd, there was
no split because there was no split at Delhi,
80 there cannot be & split in Kohima. The
same theory is advanced.

PROF. MADHU DANDAVATE : This
is a message for Mr. Swell.

SHRI INDRAIJIT GUPTA : Then, why
did the Goverpor not get the Assembly
summoned for the purpose of ascertainiog
who really hasa majori'ty, or has not got
a majority ? Thatis a democratic way of
doing it. This is not a democratic way of
doing. This is a hide in the corner way of
doing it. Why should it not te done in the
front of everybody in the Assembly ? That
was not done. Then, not baving done that,
as other colleagues have said, he has gone
into such a lot of things delivered so mapy
sermons moral ? sermons; but has gone into
questioning people’s motives, he is question-
ing the character of the Nagas. He says,
that this is not in keeping with the noble
character of the Naga peoples (Interruptions)
What does he know about the character
of the Naga people ?

SHRI SONTOSH MOHAN DEV: He
has served the North Eastern region for
eight years. (Interrupiions)

SHRI INDRAIJIT GUPTA : He has
served there to suppress the Nagas. He was
a military commander, His role was there to
suppressing the Naga rebels. Do not tell me
all these things.

Then he talks about others’ scrupules,
and saying this and that (Interrupiions)
Ido not mind his saying these things,
if he follows the other practices also,
He does not follow the constitutional con-
ventions and practice and now also he wants
to deliver big big sermons.

PROF. N. G. RANGA : No, no.

SHRI INDRAJIT GUPTA ® Then there
are many things in this report which you
will find for which the source js the report
of the Ex. Chief Minister, his report. ‘‘He
was reported to me, that some people
are being held somewhere,.,...” He



381 St. Resl. re-Approval of SRAWANA 17, 1910 (SAKA) St. Resl. re- Approval of 382

Proclamation in relation
to Naogalard

has reported to me that some people
are doing that, Whose report isit ? It is
Hokishe Sema’s report, who is very much
an interested party because he is losing his
power. The report that he has given cannot
be taken as unbiased report, But the Gover-
nor has accepted absolutely and unquestion-
ingly his untrustworthy baised report. Be-
cause Mr. Hokishe Sema could not be
objective in this matter. How could he be
objective ? His throne was slipping away
from him. He was very much interested in
giving wrong reports to the Governor. So,
all that 1 wanted to say is that, in future let
us agrec on something, let us agree that the
moment a split or something takes place in
some clected Government like this, that
Government cannot carry on any more, you
shnuld immediately go for elections. You
go back to the people and take their mandate
again...(Interruptions)

PROF, N. G. RANGA : No.

SHRI INDRAJIT GUPTA : What is
happening in Tamil Nadu ? All these talks
about holding elections as early as possihle,
th's and that --this is all cyewash. Once you
bhave imposed President’s Rule, you will go
on holding President’s Rule until you have
made political mampulations in such a way
that the situations save you (!mterruptions)
Before that, there will be no election.

(Interruptions)

SHRI N. V, N. SOMU (Madras North) :
Once a mortgage always a mortgage.

SHRI INDRAJIT GUPTA : That is
what happening now. By the way 1 should
say this is a most disturbing thing. It will
have an adverse impact on the mind of the
ordinary Nagas. They are tribal people,
there they are living in the hills, jungles and
all that. They have never been every kindly
disposed towards Central Rule, You may
blame them for that or somebody will blame
the Centre for it. 1 would blame the Centre
much more because there pecple are living
on the fringes of our great country—
absolutely on the fringe. They are very far
removed physically from Declhi. The type of
officials, bureaucrats and others, from the
days of British, who had been sent there to
administer their areas were divorced from
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their culture, from their language, from their
customs, from everything and they have not
been able to integrate properly with them.
That situation has not changed qualitatively
even today. We have to be very very care-
ful, tactful and cautious in treating these
people. Respect their sentiments ard try to
understand what are their diffic vltie.. If you
do not do that and try to trea: them in this
way—a short of steam rcller over them,
then well, they will be further alienated., That
is all. They will have no respect for the Cons-
titution. Once that happens, then they will be
driven to the other path, fiom which they
were trying to come out. So, 1 do not think
you bave done any good to the country.
You have done a big disservice to the unity
of this country. The unity of this country is
threatened already by so many forces in many
parts of the country, divisive forces, terrorist
forces, secessionist forces, they are tiying to
rip the country apa:t, take it apart. Should
we not fight consciously and try seriously to
see that all these different hotbeds of seces-
sion and division are dore away with and
cement the country’s unity more ? What you
have done is, you are going to create another
Punjab. Another Punjab will be created in
Nagaland and you will go on dealing with
that for the next ten or fifteen years. This is
the great achievement you have brought
about just in order to see that somehow or
the other, the Congress I was not thrown
out of power (Interruptions)

It is a most cynical and dishonest politi-
cal game. Therefore, I, on bebalf of my
party, eategorically appose this motion,

PROF. P. J. KURIEN (Idukki): Mr.
Deputy- Speaker, by hearing the speeches
from the other side, I was just reminded of
an occasion In this very House itself, when
we discussed the anti defectinn law, I re-
member, how all the Mecmbers were one in
supporting it. I also remember, the then
Hon. Speaker commented that the green
revolution has taken place, on seeing the
voting. After hearing scme of the speeches
of the opposition Members I feel that the
opposition has gone back from the spirit
of that Anti-Defection Law. Maoy Hon,
Members flom the other side have spoken
that since Nagaland is to be brought into
the mainstream, why were they not allowed
to form a government after defection ?
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The same question ] am asking. If you
agree with the spirit of the Anti- Defection
Law, how could we allow them to form a
government which is the fruit of defection
only ? Let me ask from the opposition,
under what pretext they agree for defection
in political parties ? Shri Indrajit Gupta
wae saying that due to ‘some reason
or the other, there was some defection
Mr. Madhav Reddy was saying that defect-
ion is allowed by Anti-Defection Law.
I agree with that But are technicalities
more important than the spint of the
law ? Here the question is, if there are 1
members, then it is o k., and if there are 12
members, then it is not o k. What does that
mean ?  That means, in these matters of
political morality or political ethics, how
can the opposition, which professes value
based politics, depend upon technicality and
say that the government, thatis formed by
defection, shovld be supported in Nagaland ?
Do you agree with defection, especially when
it is absolutely clear that it s not on any
political ground or sny political ideology ?
One can understend if there is some political
basis or ideologicil basis for the defection ?
Here is a defection without any basis or
ideology. So, what is the cause of this
defection ? The cause of this defection is
merely other reasons-extraneous reasons,
From where these extraneous reasons came,
you know better than I. Are you saying that
these defections, who defected on the basis
of no ideology, should be allowed to enjoy
the fruit of defection ? Is it the case of the
opposition ? Shri Madhav Reddi was saying
that this will boomerarg on the country and
the Congress Pariy. Can it not boomerang
in Andhra Pradesh if there is a defection 1n
Andhra Pradesh ? Can is not boomerang on
West Bengal if there is a  defection there
provided we do not act like this 2 What will
you say then ? Let us agree for argument
sake that it is a split Then can there not be
a split in Andhra Pradesh or West Bengal ?
Then will you take the same stapd here ?
By accepting the report of the Governor, the
Government sticks to the spirit of the Anpti-
Defection Law-—that historical resolution
unanimously passed in this House. It is you
people who have gone back from that spirit
in order to blame the Goveroment and to
achieve your tempo:ary purpose.
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The Goverpor bas reported that there is
constitutional break down. Then the
question is; who is the best judge of the
situation ?

18.00 hrs.

MR. DEPUTY SPEAKER : Now, it is
6 o’ clock., What about sitting some more
time and finishing this item ?

MANY HON. MEMBERS: No, Sir.
We can continue the discussion tommorrow.

THE DECUTY MINISTER IN THE
MINISTRY OF SURFACE TRANSPORT
AND DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI P. NAMGYAL) : Let the
Hon. Members complete their speeches
today. The Hon. Minister will reply (o the
debate tomorrow. (I terruptions)

SHRI BASUDEB ACHARIA : No, we
can continue the discussion tomorrow.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV) : 1 would
suggest that the Hon Members may complete
their speeches today and the reply to the
debate may be given tomorrow. (Interrupti-
ons)

SHRI DINESH GOSWAMI : The
Proclamation was 1ssued in the dead of night
and let us at least have the apportunity of
discussing it in the day light. We do not
want to speak now.

SHRI G. M BANATWALLA: The
Ministers do not have any extra privilege to
speak on the next day.

SHR!I P. NAMGYAL : We can
conclude the speeches by the Hon. Members
today and the Minister will reply to the
debate tomorrow, ([aterruptions)

SHR! THAMPAN THOMAS (Maveli-
kara) : The post-mortem can only be
done in the day. The murder of democracy
has already been committed in the dead of
night. (Inter;uptions)

MR DEPUTY SPEAKER : We will
resume the discussiou tomorrow. Prof.
Kurieo may continue his speech tomorrow.
Now. the Report to be presented by the
Minister’
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18.02 hrs,
BUSINESS ADVISORY COMMITEE

[English)
Fifty-Sixth Report,

THE DEPUTY MINISTER IN THE
MINISTRY OF SURFACE TRANSPORT
AND DEPUTY MINISTER IN *THE
MINISTRY OF  PARLIAMENTRY
AFFAIRS (SHRI P, NAMGYAL) : On
behalf of Shri H.K.L. Bhagat, I bégto
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present the 36th Report of the Business
Advisory Committee,

MR. DEPUTY SPEAKER : The House
now stands adjourned to reassemble to-
morrow,

18.03 hrs,

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, August 9, 1988/
Srawana 18, 1910 (Saka).






